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IN THE HON’BLE NATIONAL (;REES TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No. 88/2025
In the matter of:

Devidas Khatri ...Applicant

Versus

MOEF&CC& Ors. ....Respondent(s)
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| 2. | Annexure- R 6/1:-Detailed report | 6-10
/ containing the name of the unit, name of the

district where is unit is situated, date of last !

| inspection report, number and date of |
| consent to operate granted by the HSPCB |

with validity period and the detail in
reference to obtaining of EPR.
Annexure- R 6/2 (Colly):-Copies of | 11-406
inspection reports and copies of Consent to 1
operate relating to all the units }

.| Annexure- R 6/3:- Copy of the policy dated | 407-461 ‘

= | 04.12.2020 | |
| 5. | Annexure- R 6/4:- Copy of SOP for E- | 462-471 ‘
it Waste Recycler
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Date: 02.07.2025
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Through

(Rahul Khurana)

Advocate-on-Record
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Off: A-174A, 2™ Floor, Defence Colony, New Delhi-24
Mobile No. 9811894060

e-mail: rkhuranalegal@gmail.com
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IN THE HON'BLE NATIONAL GREEN TllzllBUNAL
PRINCIPAL BeNCH, NEW DELE

OA No. 88/2025
In the matter of:

Devidas Khatr; ...Applicant

Versus
MOEF&CC& Ors. ....Respondent(s)

REPLY ON BEHALF of RESPONDENT NO. 6 i.e. HARYANA
STATE POLLUTION CONTROL BOARD
Most Respectfully Showeth,

I. That the above mentioned Original Application is pending for
adjudication before this Hon’ble Tribunal and is now fixed for
03.07.2025.

That this Hon’ble Tribunal vide its order dated 03.03.2025, was
pleased to issue direction to Respondent State Pollution Control
Board to file detailed report disclosing details of the inspection of
the recycler units under consideration and also facilities which are
available in the recycling units and if prior to their registration any
inspection has been done by doing the physical inspection.

Relevant portion of the order dated 03.03.2025 is reproduced

as follows:

“1-5 X006, . . X0 . XK. . XK. .. XK. . 200K

6.The Respondent No. 2-CPCB and the Respondents
no. 3 to 6 SPCBs are directed to file the detailed report
disclosing the details of the inspection of the recyclers
units under consideration and also facilities which are

available in the recycling units and if prior to their

B 1
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regis i 1
9istration, any verification has been done by doing

th ]
€ Physicq; inspection. »

3. That in COmpliance of above mentioned order of this Hon’ble
Tribunal, 4 detailed report containing the name of the unit, name
of the district Where is unit is situated, date of last inspection and
date of Consent g Operate granted by the HSPCB with validity
Period and the detail in reference to obtaining of EPR, has been
prepared. The €Opy of the detailed report is attached as Annexure
R-6/1 and the Copies of inspection reports and copies of Consent
to operatcrelating to all the units are attached asAnnexure R-6/2
(Colly).

4. That in addition to above, keeping in view of the averments of the
applicant and the spirit of the order of this Hon’ble Tribunal, it is
also appropriate to bring into the notice of this Hon’ble
Tribunalthat the inspection of the e-waste units are carried out as
per the Consent ProcedureHSPCB/PLG/2020/1767-93  dated
04.12.2020, wherein, Para 3.1.7 provides that Inspection of the
industry will be carried out by the authorized officer/ officers of
the Board before commissioning of the production in the unit and
before giving the Ist CTO, after approval from the Competent
Authority, to ascertain the status regarding installation of pollution
control measures/ devices undertaken at the time of obtaining the
CTE, as well to assess their structural adequacy and to check the
compliance of the other conditions of CTE and Environmental
Clearance (if applicable), before deciding the cases of 1st CTO.

The application for first CTO will be decided on the merits of the

case and according to the compliance status ascertained by the

3
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2 T of the policy
cers afler inspection of the unit. Copy

Regiona] Off

dated 04.12.2020 is attached as Annexure R-6/3.

It is worthwhije mention here that perusal of the above

mentioned Policy dated 04.12.2020, (Annexure R-6/3) the

Consent to Operate is granted after inspection of the unit. Further,

it is also 4Pt 10 mention here that as per theSOPs for E-Waste

Recycler, issued by the CPCB, the registration as recycler under

E-waste (Managemem) Rules, 2022 is to be done by the CPCB
after issuance of the CTO by the concerned SPCB/PCC under
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981. At the cost of
repetition, it is submitted that CTO is granted after inspection of
the unit as mentioned in the preceding Para and thus, it can be said
that no registration done without inspection of the unit. Copy of
SOP for E-Waste Recycler is attached as Annexure R-6/4.

. It is submitted that the present reply alongwith the detailed report
has been prepared keeping in view of the spirit of the order of this
Hon’ble Tribunal and thus, it is prayed that this reply alongwith
the detailed report may kindly be taken on record for kind

consideration of this Hon’ble Tribunal.

Senior Environmental Engineer

HSPCB, C-11, Sec-6, Panchkula.
Date:02.07.2025

Place: Panchkula



IN THE HON-BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
OA No. 88/2025
In the Matter of:

Devidas Khatri ...Applicant

Versus

MOEF&CC& Ors. ....Respondent(s)

AFFIDAVIT
I, Naveen Gulia, Senjor Environmental Engineer, HSPCB, Panchkula

aged about 46 years do hereby solemnly affirm and state as under:-

I. That in the aforesaid official capacity, I am well conversant with the

facts and circumstances of the case, therefore, I am competent to
swear this affidavit.

2. That I have gone through the contents of accompanying reply which
has been drafted under my instructions.

1

Deponent
Verification:

Verified at Panchkula on 02" day of July 2025 that the contents of
affidavit are true and correct to my knowledge and on the basis of

information derived from the official record which I believe to be true
and no material fact has been concealed therein.

02 Jut 2975

Deponent
<

This AffidaviVSPA/GPA/Deed has been
| g i executed by the depenents/executants
; eon\entsofwhielhnhnma@over
& explained to himvherthem which he
she/them understand & admit to beeorrectc

-
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Annexure R-6/1

Detail of E-waste Recycling /Refurbisher units in Haryana

Sr. | Name of the unit Name of Date of No. & Date of CTO Validity of Whether unit
No. Regional Last CTO has obtained
Office inspection EPR or not
report
1 M/s Thapar Disposal | Ambala 02.12.2024 | HSPCB/Consent/ : 17/04/2023 - EPR obtained
Industries, 902- 320220923AMBCTO | 30/09/2027
A/5/6, Chara Mandi 35036675
Road, Ambala dated:17/04/2023
2 Total Waste Solution | Ambala 24.01.2025 | HSPCB/Consent/ : 17/02/2025 - EPR obtained
Khasra No. 30// 320220925AMBCTO | 30/09/2029
10/1,11 /1, 12/2 88829415
Village Majri, dated:18/02/2025
Ambala-Durana
Road, Lakhnour
sahib - Mardon sahib
road, Tehsil Ambala
Cantt, Ambala
3 M/s E-waste Bahadurgarh | 20.09.2024 | HSPCB/Consent/:320 | 21/09/2024 - EPR obtained
Warriors Private 220924JHACTO7909 | 30/09/2028
Limited, Katauni no. 2719 dated
302, Khasra No. 14, 21.09.2024
Khewat No. 277,
Village Untlodha
near behind Neuvo
Polymer, Jhajjar
4 M/s Greenecolink Bahadurgarh | 16.04.2025 | HSPCB/Consent/:320 | 18/04/2025 - EPR obtained
Private Limited, Plot 220925JHACT09968 | 30/09/2029
No. 1881-P, MIE, 9337 dated
Part-Il, Industrial 18.04.2025
Estate, Bahadurgarh
5 M/s Re Chakra Ballabgarh 14.01.2023 | HSPCB/Consent/:344 | 01.10.2023 - EPR obtained
Waste Management 653823FDBBCT0O399 | 30.09.2028
LLP, Plot No. 18, 96490 dated
Sector-6, Faridabad. 20.07.2023
6 M/s Naturevolt Ballabgarh 20.03.2023 | HSPCB/Consent/:320 | 01.10.2023 - EPR obtained
Recyclers India Pvt. 220923FDBBCT0822 | 30.09.2028
Ltd., Plot No. 323, 3189 dated
Part-1V, Sector-24, 05.07.2023
Faridabad
7 M/s Naturevolt Ballabgarh 30.04.2024 | HSPCB/Consent/:320 | 08.05.2024 to | EPR obtained

Recyclers India Pvt.
Ltd. Unit-1l, Subhadra
Estate, Sector-58,
Ballabgarh,
Faridabad

220924FDBBCT0O634
99868 dated
08.05.2024

30.09.2028
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Sr. | Name of the unit Name of Date of No. & Date of CTO Validity of Whether unit
No. Regional Last CTO has obtained
Office inspection EPR or not
report
8 M/s Universal Power | Ballabgarh 14.05.2025 | HSPCB/Consent/:320 | 27.05.2025 — EPR obtained
Solutions, Khewat 220925FDBBCTO101 | 30.09.2027
No. 120/113 Khatoni 537384 dated
No. 148 Kh No 15, 27.05.2025
Killa No.
6/2/2, 3-10 Vill-
Heerapur Sub-
Tehsil- Mohna
Ballabgarh,
Ballabgarh,
Faridabad,
9 M/s Namo Ewaste Faridabad 17.06.2025 | HSPCB/Consent/ : 22/04/2022 - EPR obtained
Management Ltd., 320220922FDBDCTO | 30/09/2026
14/1, Mathura Road, 23049105 dated
Faridabad 22.04.2022
10 | M/s Vorgoo Rewari 20.06.2025 | HSPCB/Consent/ : 13/11/2022 - EPR obtained
Recycling Private 320220922REWCTO3 | 30/09/2027
Limited, Plot No. 0392306 dated
214, Sector-3, IMT, 19.12.2022
Bawal, Rewari
11 | M/s Waste Recycling | Rewari 25.06.2025 | HSPCB/Consent/ : 28/04/2023 - EPR obtained
Studio, Plot No. 347, 320220923REWCTO3 | 30/09/2025
Sector-3, Phase-2, 5418458 dated
IMT, Bawal, Rewari. 28.04.2023
12 | M/s E waste Palwal 13.08.2024 | HSPCB/Consent/ : 01/10/2024 - EPR obtained
Solutions, Khasra No. 320220924PALCTO7 | 30/09/2029
8//16,17/1, 25/1, 1570312
Village Khasrupur, dated:18/08/2024
Distt., Palwal
13 | M/s Adinath Panipat 09.04.2024 | HSPCB/Consent/ : 09/04/2024 - EPR obtained
Recyclotronix Pvt., 843072324PITCTO27 | 30/09/2028
Ltd., Plot # 361, 938547
Industrial Estate, dated:10/04/2024
HSIIDC, Panipat.
14 | M/s Exigo Recycling Panipat 29.08.2024 | HSPCB/Consent/ : 01/10/2023 - EPR obtained
Private Limited, 320220923PITCTO46 | 30/09/2025
Barsat Road, 867494
Panipat. dated:08/11/2023
15 | M/s Exigo Recycling Karnal 16.10.2024 | HSPCB/Consent/ : 27/03/2022 - EPR obtained
Private Limited, 320220922KARCTO2 | 30/09/2026
Barsat Road, Village 2133755

Barsat, Near Victor
School Karnal

dated:27/03/2022




432

Sr. | Name of the unit Name of Date of No. & Date of CTO Validity of Whether unit
No. Regional Last CTO has obtained
Office inspection EPR or not
report
16 | Gauvins Green Karnal 09.12.2024 | HSPCB/Consent/ : 10/12/2024 - EPR obtained
Management Pvt. 320220924KARCTO8 | 30/09/2029
Ltd., Har Singh Pura 2367099
Bus Stop, Khewat dated:10/12/2024
No. 266 Rugs
Creation, Main
Alipur Road, Tehsil
Gharaunda, Karnal
17 | M/sIngram Micro Gurugram 29.01.2024 | HSPCB/Consent/ : 31.03.2024 - EPR obtained
India Private Limited, | North 329994524GUNOCT | 31.03.2029 for Refurbisher
Plot No. 45, Pace 063552827
City-l, Sector-37, dated:14.05.2024
Gurugram
18 | M/s Green PC World | Gurugram 30.09.2021 | HSPCB/Consent/ : 01.10.2021 - EPR obtained
Pvt. Ltd., Plot No. 14, | North 329994521GUNOCT | 31.03.2026 for Refurbisher
Pace City-I, Sector- 012782779
37, Gurugram dated:01.10.2021
19 | M/s Deshwal Waste | Gurugram 04.04.2025 | HSPCB/Consent/ : 18/04/2025 - EPR obtained
Management Pvt. South 843069725GUSOCTO | 30/09/2027
Ltd 98113254
Plot no 15, Sector 5, dated:18/04/2025
IMT Manesar
20 | Finetech Recycling Sonipat 08.10.2024 | HSPCB/Consent/ : 09/10/2024 - EPR obtained
Private Limited 320220924SONCTO7 | 30/09/2029
VILLAGE 8548855
BHATHGOAN dated:09/10/2024
DUGRAN, SONIPAT
21 | Global Waste Sonipat 16.02.2021 | HSPCB/Consent/ : 17/12/2020 - EPR obtained
Solution Unit 11, Klla 320220921SONCTO9 | 30/09/2024
No. 45//19/1/1/3, 469866
19/1/1/4, 20/2/1, Dated:17/02/2021
20/2/2, Village
Dhaturi, Distt.
Sonipat
22 | Global Waste Sonipat 22.12.2022 | HSPCB/Consent/ : 01/10/2023 - EPR obtained
Solution 320220923SONCTO4 | 30/09/2028
Khasra No. . 71/22/2, 8007916
23/2/1,74//3/2/1 Dated:07/11/2023
village Ram Nagar
Tehsil Ganaur distt.
Sonipat Haryana
23 | M/s Grandeur Sonipat 26.06.2024 | HSPCB/Consent/ : 04/07/2024 - EPR obtained
Recycling Private 320220924SONCTO7 | 30/09/2028
Limited, Kila No. 1103621

28//21/2, Village
Bagru, Sonipat

dated:04/07/2024
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Sr. | Name of the unit Name of Date of No. & Date of CTO Validity of Whether unit
No. Regional Last CTO has obtained
Office inspection EPR or not
report
24 | M/s Mobitech E Sonipat 14.11.2023 | HSPCB/Consent/ : 15/11/2023 - EPR obtained
waste Recycler run 843069723SONCTO4 | 30/09/2028
under Mobitech LLP, 8737754
Village Bhatgaon dated:15/11/2023
Dungran Guhana
Road, Distt Sonipat
25 | Pythonic Waste Sonipat 03.12.2022 | HSPCB/Consent/ : 15/12/2022 - EPR obtained
Services Private 320220922SONCTO3 | 30/09/2027
Limited 0088820
Khasra No. 37122 Dated:15/12/2022
MIN 1312 MIN
1832.9, Estatc
Nathupur, Distt.
Sonipat,
26 | RBH E waste Recycle | Sonipat 06.08.2022 | HSPCB/Consent/ : 01/10/2022 - EPR obtained
Hub Pvt. Ltd., (Old 320220922SONCTO2 | 30/09/2027
Name Satellite Vision 3446734
India), Plot No. 130, dated:23/05/2022
HSIIDC, Rai, Sonipat.
27 | Teva Recyclotronics | Sonipat 03.03.2025 | HSPCB/Consent/ : 05/03/2025 - EPR obtained
Pvt. Ltd., Kila No. 320220925SONCTO9 | 30/09/2029
69//9/1, 12/1/2, 2661203
Village Jhundpur, dated:11/03/2025
Tehsil Rai, Sonipat
28 | Ananya Ewaste Rohtak 15.03.2025 | HSPCB/Consent/ : 15/03/2025 - EPR obtained
Solution Private 320220925ROHCTO9 | 30/09/2029
Limited, Khewat no.- 1353145
1197,1199, Khatoni dated:15/03/2025
no. 1343,1345, Killa
No. 150//17/1,2 Vill.
Ismaila, Tehsil-
Sampla, Distt.
Rohtak
29 | Endeavor Recycles Rohtak 09.12.2022 | HSPCB/Consent/ : 09/12/2022 - EPR obtained
India Private Limited, 320220922ROHCTO3 | 30/09/2027
71//14/2/2, 1209733
71//15/1, Village- dated:09/12/2022
Hassangarh, Tehsil-
Sampla, District-
Rohtak
30 | EGreen Dust, Village | Nuh 12.05.2025 | HSPCB/Consent/ : 16/06/2025 - EPR obtained
Goyala, Tauru, Distt. 320220925GSMWCT | 30/09/2029
Nuh 0102907932

dated:16/06/2025
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Sr. | Name of the unit Name of Date of No. & Date of CTO Validity of Whether unit
No. Regional Last CTO has obtained
Office inspection EPR or not
report
31 | Ewaste Recyclers Nuh 07.02.2024 | HSPCB/Consent/ : 01/10/2023 - EPR obtained
India, Shed No. 15, 320220923GSMWCT | 30/09/2028
Roz Ka Meo, 039995110
Industrial Area, Distt. dated:08/08/2023
Nuh (Mewat)
32 | M/s Pamp Precision | Nuh 22.11.2024 | HSPCB/Consent/ : 01/10/2023 - EPR obtained
Manufacturing India 843072323GSMWCT | 30/09/2028
Pvt. Ltd., Roz Ka 037936855

Meo, Industrial Area,
Distt. Nuh

dated:16/07/2023

10
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HARYANA STATE POLLUT ION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

Name & Address of the unit

GPS Co-ordinates -

Email 1D of the unit/ occupier

Telephone No.

Fax Nos,

Date & Time of Inspection

Category of the unijt

Type of Industries

Size of unit based upon investment cost of
plant & machinery

Name of representative of unit with
designation present at the time of inspection

Name of Directors/partners/proprietor/
Manger/ Occupier etc.

Detail of products/ by product manufactured
(with capacity of installation & quantity per

annum
Detail of raw material used (with quantity per

annum)
Manufacturing process

Detail of Machinery installed involving

polluting process
Date of Commissioning of the unit

Status of Consent to Establish
Status of Consent to Operate

; Status of Authorization under HWM Rules

Source of air emission from the process of the

unit including fugitive emission with type

. boilers/ Furness, capacity & stack height
- Status of online monitoring status system

(Stack/AAQ) if applicable

Detail about derivation in the details/ stack of

Air emission/ typé of fuel if any already
provided to Board ‘e T
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4,

0.

10.

Ll

I

13,

14.

Detail of Stacks/ Chimneys/ Vente
Whether Height of all stacks/ chimney as per
norms
Capacity of DG sets
Stack Height of DG sets above programme and
whether as per norms
Status of Aee ie I
\1 Mus of Accoustic Enclosure on DG Sets
Noise results DG
: sults DG sets Monitor i
i Monitored during
Fype of Quantity of Fuel Used
{Separate for each source)
Status of Air Polluti I
of ution Control Devices

(APCD) 1 Devices

(a) Required or Not

(b) Provided or Not

(c) Details of APCD provided with detail

of all components

(d) Whether structurally adequate or Not
(¢) Whether operating APCD
satisfactorily
Whether provided separate flow meters in case
of wet scrubber

Whether maintained Log Book for
consumption of Electricity/ Chemicals/ water

for APCD

Detail of treatment of effluent in case of wet
scrubber & its mode of disposal

Whether provided Sampling arrangements on
all stacks/ chimneys including DG sets

General Remarks

Source of Water Supply
Detail of measuring devices provided if any

such as Flow Meters, V-notch etc.
Whether measuring devices has been sca
Whether maintaine

water from all sources
various uses

led

& consumption for

Detail of water consumption per day/month

(a) Domestic Purpose
(b) Boiler/ Cooling

(c) [ndustrial use (E
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Water Consumption
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(d) Industrial use (Not easily
Biodegradable
(e) Other _

General Remarks

Water Pollution

; j?.rmﬁr:- pdre ﬂ?"'

S Bhsrae
. Ol:rcc_' & processes of water pollution
ncluding raw water treatment if any

No. of o .
1. of outlet for discharge of effluent Domestic: i
) Trade: 0
Quantity of Effluent in KLD Domestic:  0+5 kD
St Trade:
atus of Effluent Treatment Plant (ETP)/ ¢ STP

Sewage Treatment Plant (STP)
(a) Required or Not
(b) Installed or Not

(¢) Detail of STP/ETP provided (if
required) with detail of all components
and technology used

~NA

(d) Whether structurally adequate or not
(e) Whether operating STP/ETP

satisfactorily 5
(f). Whether provided online chemical
dozing system/pH meter _ :
Mode of Discharge of Effluent Domestic: ~SeeA~
Trade:

.

Name of Water recipient body if any
Detail of land in case effluent is discharged for

percolation/ irrigation purpose with
justification for its 100% utilization

Status of ZLD as per CPCB direction if
applicable
Whether provided flow meters on outlet & : ,Jﬂ

inlet of ETP/ STP
Whether provided separate meter on ETP/ STP

Whether maintained log book for consumption
of Electricity/ Chemicals/ Quantity of effluent

Status of online monitoring system, if

applicable
General Remarks :

(3 Scanned with OKEN Scanhar
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5. Size of Hazardous Waste slorage site ; Y"-’*
6. Display Board for Hazardous Waste at Factory
gate provided or not ' "

; a . .
7. W hc}her agreement made with the service :
provider for disposal of Hazardous Waste (il Ye"
ves, give detail with validity)
8. Details of Hazardous Waste Transported to : -
service provider

=

Hazardous Chemical Handling & Management and PLI Act, 1991

1. List of Qty. of Hazardous chemical handled &
used (if any) with threshold quantity

2. Whether prepared on site emergency plan and

taken Insurance Policy under PLI Act, 1991 NA
3. Name of Insurer agency with date & validity of

policy
4,  Whether Hazardous Chemicals handling &

storage facility is adequate |
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Form IV
(See Rule 20)

A

-

Report No- 541

| A —
S ——.
HARYANA

Dated: 10.12.2024

I hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub

section (2) of section 29 of the Air (Prevention and Control of Pollution) Act 1981 received a sample

on the 02™ December of, 2024, collected by Sh. Gaurav Sharma, AEE on the 02™ December of,

2024, of M/s Thapar Disposal Industries, 902-A/5/6, Chara Mandi Road, Ambala for analysis.

02" day
December of, 2024 to 10" - December-2024 and declare the result of analysis to be as follows:-

Further certify that | have analyzed the above mentioned sample on

Sr. No. Parameter Name Result Limit
1. Sample Code 541

2. Name of Plant/ Section # Dismantling
3 Stack Attached to # Bag Filter

4. Normal Operating Schedule (hr/day)# 08-10 hrs

5 Type of Chimney # MS

6. Stack Temperature (°C) # 28

o Average stack velocity (m/sec) # 4.28

8. Stack Height from Ground Level # 11m

9. Diameter of the Stack # g

10. Quantity of Emission {msfsec) 0.13

11. Type of Fuel # Electricity
12, Suspended Particulate Matter (mg/m3) 8.4

Method of Testing As per relevant part of Indian Standard Methaods for Measurement of Air Pollution

1S:11255 (P-1) Stack/IS:5182(P-4) Ambient and Emission regulation part Ill of Central Pollution Control
Board.
The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of
the representative of the industry and the Board.
Signed this — 10.12.2024
Haryana State Pollution Control Board Laboratory,

C-11, Sector-6, Panchkula, Haryana 2 &h
To Sl D

The Member Secretary, HSPCB, Panchkula Board Analyst
Regional Office: Ambala. This test report relate only to the particular sample submitted for testing.
# This information is provided by the field officer.

***End of the Report***
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5 443

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

A. General Information of the unit
I.  Name & Address of the unit . Totwnb waste Soludhin - ..
_ Khagan Ho- 3-9///f// , W, /2/1_ \/:H?n. M7m
Ambala = Duzara Rocel , Aakbrnos
Akl - Matdon duke's yoact, Tohgrl Arbale

GPS Co-ordinates : Aat-30.2¢ 23322° Lg - 767738 2

2. Email ID of the unit/ occupier . fhetotalidaste Loletrom @?m""l' Corm

3. Telephone No. - Q813 F- foool

4. Fax Nos. :

5. Date & Time of Inspection : 2#/1/.25, 425 P

6.  Category of the unit : Orange/ Green

7. Type of Industries ! 17Cat/Seriously Pollutin

8. Size of unit based upon investment cost of ; Miecno.
plant & machinery

9.  Name of representative of unit with : She Avneef P«.f S}'?Lﬁ,
designation present at the time of inspection

10.  Name of Directors/pam’l{:'rs!proprietorf : fasttner -

Manger/ Occupier etc,

11.  Detail of products/ by product manufactured ! 2“36&? ? <- waste ! _S‘a%by Z

(with capacity of installation & quantity per ELV (é":-w’ ¥ ‘6}(‘ Vel ':—/u) .
annum ;
12. Detail of raw material used (with quantity per - E-praste. = Fert T/z.:.-
annum) - ELV (Nahtenl o freniatn) = o nos / Da
13.  Manufacturing process g . : Hip s Shreolols:
@—) P-fdluﬁm - ?’Jm alf-;) i
14, Detail of Machinery installed involving - E"m”."ﬁ“ >¢"‘7! fz . K= Mefnehe %r
polluting process Reeqelrp Troecss: (oo ﬁ:" s
15.  Date of Commissioning of the unit . Yet +o Sael
16.  Status of Consent to Establish : Obtaanes valid u}h’b :6/96/:.024 .
17. Status of Consent to Operate : A—Pﬁh ‘cal
18.  Status of Authorization under HWM Rules : prbcof $
B. Air Pollution
|

Source of air emission from the process of the
unit including fugitive emission with type SM E
boilers/ Furness, capacity & stack height

2. Status of online monitoring status system : s
% (Stack/AAQ) if applicable
3. Detail about derivation in the details/ stack of P

© - Air emission/ type of fuel if any already
provided to Board

19_.‘



12.

13.

444

Detail of Stacks/ Chimneys/ Vente
Whether Height of all stacks/ chimney os per
norms
Capacity of DG sets
Stack Height of DG sels above programmne i
whether as per noris
Status of Accoustic Enclosure on DG Sets
Noise results DG sets Monitored during
inspection
Type of Quantity of Fuel Used
(Separate for each source)
Status of Air Pollution Control Devices
(APCD)

(a) Required or Not

(b) Provided or Not

(¢) Details of APCD provided with detail
of all components

(d) Whether structurally adequate or Not
(e) Whether operating APCD
satisfactorily
Whether provided separate flow meters in case
of wet scrubber

Whether maintained Log Book for
consumption of Electricity/ Chemicals/ water

for APCD

Detail of treatment of effluent in case of wet
scrubber & its mode of disposal

Whether provided Sampling arrangements on
all stacks/ chimneys including DG scts

General Remarks

Source of Water Supply

Detail of measuring devices provided if ony
such as Flow Meters, V-nolch ctc,

Whether measuring devices has been scaled

Whether maintained the log book for supply of
water from all sources & consumption for
various uses

Detail of water consumption per day/month
.Mf Domestic Purpose
(b) Boiler/ Cooling
(¢) Industrial usc (Easily Biodegradable)

[

]
.

:d

ME , A‘.m'np( '
yes . (13nfr)
P

Yas M/

A
N 71
A
0 pess /(’cfw'mo/ .

Rcfw;c.»’
Py vicleod
‘gafmc Dugl Colleedoe -+ /’ﬁ"

2

S/ Fer.

Arcp is rstrtledd .

NA®

Wiater Consumption

Tk ewre 0
NA

LSKED

20
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10.
1.

(d) Industrial use (Not casily
Biodegradable

(¢) Other

General Remarks

445

NA

Waler PPollution

Source & processes of water pollution
including raw water treatment if any

No. of outlet for discharge of efMucent
Quantity of Effluent in KLD

Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP)

(a) Required or Not
(b) Installed or Not
(c) Detail of STP/ETP provided (if

required) with detail of all components
and technology used

(d) Whether structurally adequate or not

(e) Whether operating STP/ETP
satisfactorily

(f) Whether provided online chemical
dozing system/pH meter

Mode of Discharge of Effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for
percolation/ irrigation purpose with
justification for its 100% utilization

Status of ZLD as per CPCB direction if
applicable

Whether provided flow meters on outlet &
inlet of ETP/ STP

Whether provided separate meter on ETP/ STP

Whether maintained log book for consumption
of Electricity/ Chemicals/ Quantity of effluent

Status of online monitoring system, if
applicable

General Remarks

. Drmeshe E]-?&‘z"t

Domestic: &
Trade: -
Domestic: /+& KAP

Trade; =—
STP ETP

~

NA

Domestic: 5'//-%-":- tRnk.

Trade;

NA

21
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Hazardous Waste Management
Category of Hazardous Waste gencrated as per APcr Renour (35.1),

rules
2. Type & Qty of Hazardous Waste ¢ (i) Incinerable
(ii) Recyclable
(iii) Disposable
for landfills
(iv) Total
3. Stock-Pile Quantity of Hazardous Waste : NLe ol CG\EFI L)
4. Mode of disposal & treatment of Hazardous . To aufbor Reju‘vv
Waste
5. Size of Hazardous Waste storage site : Ves Pr’vr'ﬂp el

Display Board for Hazardous Waste at Factory
gate provided or not
7. Whether agreement made with the service D AppA ol f,y- ;
provider for disposal of Hazardous Waste (if
yes, give detail with validity)
8.  Details of Hazardous Waste Transported to : —
service provider
Hazardous Chemical Handling & Management and PLI Act, 1991

= I

List of Qty. of Hazardous chemical handled &  : "
used (if any) with threshold quantity

2. Whether prepared on site emergency plan and
taken Insurance Policy under PLI Act, 1991

3. Name of Insurer agency with date & validity of
policy
4.  Whether Hazardous Chemicals handling &
storage facility is adequate
5. Remarks . .
¢ . A at Ut T often -f-‘ﬁ?" K
The vnit 15 VistFesd o~ oté 211/1/2-&- ‘b »AEAP ore. Lornechsl To Staek . UneF 13
iatatied Crelama ot colleatr & Bog Flter o8 ALY & U s fo & e -
barng foolly For @ovearts VEeglp Gral Acomppir 9 RV . T

For Total Waste Solution
,}p h g -
Partner -,x\‘\

Signature of the representative of the unit Signature of the Officer/ Officers of the Board who
conducted the inspection

NA

\J
Mo - The {)ﬂr?‘ KM

Name , Designation & Address

22
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HARYANA STATE POLLUTION CONTROL BOARD
E

POT L PE N REPORT OF THE INDUSTRIES

General In ion of unit
: _ 2 aade. Load Ot P A

Name & Address of the i 00 EPTSSeeRsaseR Y

..............................

Email id of the unit/ occupier

Telephone Nos.

Fax Nos. 1
R TP I —

.............................................

Date & Time of Inspection :
: -/Red / Orange / Green

Category Unit
.._.-"""

17 Cat./Seriously Polluting/ other
i

Type of Units
Size of unit based upon investment cost of Large / Medium / small

Plant & Machinery

Name of the representative of the unit with . v
Designation present at the time of the inspection . -QAVfﬂa"‘J’

Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used fwith quantity per annum)

Manufacturing Process (in brief)

Detail of Machinery installec involving polluting process:

p—

Date of commissioning of urit

L < 1P R —

st CTo v o Gan ...

Status of Consent to Esta blish

Status of Consent to Operate

T TTTECLLLELTE

Status of Authorization under HWM Rules

ir Pol
]

Snurges of air emission from process of unit including !
Fugitive emission with type of Boilers / Furnace, A A 2~ h- A 'Ebbmw("

Capacity & stack height,

Status of online monitoring System (Stacks/ AAQ) SR O A TSP I

If applicable
Details about deviation in the detalls / stack of Air N'Oguu'la;hg;_,_\
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10

11

12

13

14

15

16

® 462 °
g?;:dmn / type of fuel if any already provided to

Detail of Stacks/ Chimney /Vents
Whether Height of all stacks /Chimneys as per norms

Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)
(2) Required or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

() Whether operating APCD Satisfactorily : e
S ... .

Whether provided separate flow meters in case of wet
scrubber p
Whether maintained Log Book for consumption of : ]MCW/V"M%

/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber

its mode of disposal.
Whether provided Sampling arrangements : “J/ﬂ
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply
Detail of measuring devices provided if any such as flow : o ?«44 e RIS
Meters, V- notch etc.

Whether measuring devices has been sealed

Whether maintained the log book for supply of water
From all sources & consumption for various uses

Detail of Water Consumption per day / month

S.0
(a) Domestic Purpose 5 IOV, i LCJD s A G S A AT
(b) Boiler / Cooling : - S

38



(C) Industrial use (Easily Biodegradable)

(d) Industrial use (Not Easily Biodegradable)
(e) Other
i General Remarks

) Water Pollution

1 Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent

3 Quatity of Effluent in KLD

Status of Effluent Treatment Plant (ETP)Y

Sewage Treatment Plant (STP)

(a) Required or Not:

Trade

.............

.....................................

Domestic

Trate .. B0 JEAL. ... .issuimsencrsseposiasissins

(b) Installed or Not L o o SO WS s ﬂx»«. m
" e S P R e e
_ slldye b | -
(d) Whether structurally adequate or Not - seessansrensssssgfforeaeeress s e zasssenes
(e) Whether operating STP!ELT{éatisfacwﬁly (WC}TD ..... "’\‘FA’BCW ...........................
P h nedzt !

() Whether provided online chemical dozing system/
pH meter

5 Mode of Discharge of effluent

6 Name of Water recipient body if any

7 Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
Its 100% utilization.

8 Status of ZLD as per CPCB directions if applicable

9 Whether provided flow meters on outlet & inlet on

—Erri 5P

10 ether provided separate electricity meter on
ETP/ STP
1" Whether maintained Log Book for consumption of

Electricity / Ghamirals / Ouantitv of affliiant

Domestic ‘]-AQKV—PA:‘C#W
Trade?"%/ ..........................................

A
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12 Status of online monitoring System, if applicable : A b

13 General Remarks

E Hazardous Waste Management

0o

(i) Recyclable g Ff O FLPR ..

(iv) Total... /OTPF?&? ol e

1 Category of Hazardous Waste generated as per Rules
2 Type & Qty. of Hazardous Waste generated : (i) Incinerable..........~
(iii) Dispusable
for landfill

3 Stock-pile Quantity of Hazardous Waste
4 Mode of Disposal & treatment of Haz. Waste
5 Size of Hazardous waste storage site
6 Display board for Hazardous Waste at Factory Gate &J‘/d-’;&lm

Provided or Not
7 Whether agreement made with the service provider -

For disposal of Hazardous waste (if yes, give detail with

Validity -
8 Details of Hazardous Waste transported to service

Provider

F Hazardous Chemicals Handling & Management and PLI Act, 1991

1 List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity

2 . Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991

3 Name of insurer agency with date 7 validity of policy

4 Whether Hazardous chemicais handling & storage

Facility is adequate
5 Remarks

9 AY
e
Signature of the representative of the unit

Name Designation & Address
Inspection

-~

“Signature of the Officer / Officers

of the Board who conducted the

Name & Designation
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14

15
16
17

18

465

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information.of unit

Name & Address of the un!lf

Email id of the unit/ occupier

Telephone Nos. E A ,iﬁj,,&.é..g#%p—],..

Fax Nos. ; Y.< R WS
; ; > s
Date & Time of Inspection : G0AH 205
i mran e/ Green '
Category Unit 7 g "
Type of Units : : 17 Cat./Seriously POHUt/II‘Igf other
Size of unit based upon investment cost of : Large / Medium f: Small

Plant & Machinery

Name of the representative of the unit with
Designation present at the-time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used (with quantity per annum) :

Manufacturing Process (in brief)

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operare

Status of Authorization under HWM Rules

Air Pollution

Sources of air emission from process of unit including :

Fugitive emission with type of Boilers / Furnace,
Capacity & stack height,

Status of online monitoring System (Stacks/ AAQ)
If applicable

Details about deviation in the details / stack of Air

41



10

11

12

13

14

15

16

(a) Required o Not

(b) Provided or Not

(€) Whether Operating APCD Satisfactorily

Whether Provided separate flow meters i
bt IS In case of wet

Whether maintaineq Log Book for

r consumption of
/ Chemicals / Water for APCD. '

Detail of treatment of effluent jn case of wet Scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets,

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :

Meters, V- notch etc.

Whether Measuring devices has been sealed

Whether maintained the log book for Supply of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a) Domestic Purpose

(b)Boiler / Cooling

..................
.....................

......................................................

.................................................................

...........................................................................
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10

1

(C) Industrial use (Easily Biodegradable)

(d) Industrial use (Not Easily Biodegradable)
(e) Other
General Remarks

Water Pollution

Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent

Domestic

Trade OD

Domestic 0.8 1T

Quatity of Effluent in KLD :
0.: 9
Trade ........-Feeeee
Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP) )Q >~
STP ETP

(a) Required or Not: ' - j :
(b) Installed or Not : 4'
(c) Detail of STP/ETP Provided (if required) with z

Detail of all components and technology used J MD | H-g D CE >

(d) Whether structurally adequate or Not

(e) Whether operating STP/ETP Satisfactorily

ther provided online chemical dozing system/

(f) Whe e LT LT LA L LA T T P TR T L L]

pH meter ’[A .
Mode of Discharge of effluent : “Domestic J""m W"(-' ...............
Trade...... Mp’ ........ LR

Name of Water recipient body if any

Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
its 100% utilization. N A

Status of ZLD as per CPCB directions if applicable

Whether provided flow meters on outlet & inlet on

ETP/ STP e A

Whether provided separate electricity meteron & | e

Whellis plovided sspacatmlachricly meferon B s e —
KA. TR, L. fn58R2

Whether maintained Log Book for consumption of
Flectricitv / Chamicals / Quantity of affluant

43
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468 | .
12 Status of online monitoring System, if applicable : S A S
13 General Remarks P e
E Hazardous Waste Management 7
6"] 1
1 Category of Hazardous Waste generated as per Rules [ﬁz,L
. " 1ok =
2 Type & Qty. of Hazardous Waste generated : (1) Incinarable...... 7. 5 oo
(ii) Recyclable ... 0:l. 11('6""?(]' ..................................
|
(iii) Disposable .
T I 7 . R R
)
(iv) Total....Q.:. l IC’L””Q' ...........................................
3 Stock-pile Quantity of Hazardous Waste ; 00 o
4 Mode of Disposal & treatment of Haz. Waste - 4'& Lt Bl
5 Size of Hazardous waste storage site : W"’L‘:‘"L
6 Display board for Hazardous Waste at Factory Gate : W‘M"
Provided or Not ; fo
7 Whether agreement made with the service provider : /S’CLWI"“/LDC‘@%
For disposal of Hazardous wzste (if yes, give detail with ;
Validity : |
8 Details of Hazardous Waste iransported to service : JWC'TD Jin P/LO% .........................
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991 ‘
1 List& Qty. of Hazardous chemical handled & used - 7 s ol
(if any) with threshold quantity
2 Whether prepared on site emergency plan and taken N A
Insurance Policy under PLI Ast, 1991 :
3 Name of insurer agency with: date 7 validity of e R N
4 Whether Hazardous chemica's handling & storage B
Facility is adequate — |
] Remarks o ty |
|
Signature of th ; W
Ni?me Dees i tf;or:%r?::rtzi:e of the unit Signature of the Officer / Officers
Inspection ' of the Board who conducted the

A PEL

Name & Designation

O
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e owy
amw®-

. Name & Address of the unit
: | (o L"\sz.'fo

2 Email id of the unit/ occupler
: neevoy v . ¥e thakya o
3 Telephone Nos.
* c LARIBANRN0O e
4 Fax Nos. ‘
; T 7 N
) A . 1] £ - W ———
6 Category Unit —
. Red / Orange / Green
‘ Type of Units =
- 17 Cat./Serlously Polluting/ other
B8 Size of unit based upon investment s s
Plant & Machinery sostat ’ Large / Medium / gl
9 Name of the representative of the unit with
Designation present at the time of the inspection
/
10 Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.
11 Detail of products /by product manufactured : QUM\“*.«FCQ,F‘%"““'F‘:*
12 Detail of Raw Material used (with quantity per annum) : CE &,UE_ ... 1ol Yo e rnassnremenses s et
13 Manufacturing Process (in brief) : \ ...........................................................................

’ Detail of Machinery installed Involving polluting process:

. 12)
15 pate of commissioning of unit : 15‘{:1.;1; )
g 0
16 Status of Consent to Establish T s b:: J 'H;ﬂ Jg} —
£ Consent to Operate : e TSN )3 '?3

17 Status O

18 status of Authorization under HWM Rules
PE"‘W %'S&;Om
% @ b |‘ Ao CR™M ‘wﬁ-\c,aoor (,U\'h..\a L

B Air Pollution 5
ess of unit including @ W(J'SPW"\*JW-*’l“‘“..
slon from proc © fHMk do d\',mrv\“'ha ichle OWG - VS o

ces of air emis :
' ?S::n:e emission with type of Bollers / Furnace
Capacity & stack height. , ‘\
2 Status of online monitoring System (Stacks/ AAQ) :

If applicable
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11

12

13

14
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Ir
ack of A
Details about deviation In the detalls / :;vlded to
Emission 7 type of fuel If any already P
poard
Detail of Stacks/ Chimney /Vents

norms
Whether Helght of all stacks /Chimneys as per
Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during Inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not

(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components,

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal,

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Copsumption

Sources of water supply

Detail of measuring devices provided if any such as flow
Meters, V- notch etc.

Whether measuring devices has been sealed
Whether maintained the log baok for su‘pp!y of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a) Domestic Purpose

(b) Boiler / Cooling

e

endan

sameirined

TEA. Y —

GaER R R

wrens
s

londed e
ek sopya A Dt exllates
i I e e e

L

ahrasansessaranaaay.
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e s ---;--l---1.1‘........................----- "’t?
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%
~on
‘—
ndustrial use (Easity Blodegradabie) ¢
R ¥, {7
@ industrial use (Not Easily me]
' -]
o Oter -
General Remarks .

3 Water Pollution

Source & processes of Water Poll nclud
raw water treatment it any S "

wek svbba LW%J ﬂﬂ'ﬂiﬁ"l

2 No. of oullets for discharge of eMuent Domestic ...\

2 1+ L SO e O e L e

3 Quatity of Effluent in KLD Domestic '

Trade ... ToKtD 2 O ettt
. Status of EMuent Treatment Plant (ETPY

Sewage Treatment Plant (STP)

STP
(@) Required or Not S N0 e N\ 21 A
(b) Installed or Not : _
(c) Detail of STP / ETP Provided (if required) with : [ tﬂ-ﬁ« h’fm G S i f"
Detail of ail components and technology used r’i" leﬁ o) (c‘mo« ﬂ o

A

(d) Whether structurally adequate or Not

(e) Whether operating STP/ETP Satisfactorily

() Whether provided onfine chemical dozing system/

pH meter
Trade.......... SwfA

8 Name of Water recipient body if any § s }

7 Detail of land in case effluent is discharged for § R < B
Percolation / irrigation purpose with justificationfor AP
its 100% utilization \

8 Status of ZLD as per CPCB directions Happlicable @

] Whether provided flow meters on outiet & inlet on : \1” ____________
ETP/ STP

40 Whether provided separate slectricity meler on R, N
ETP/ STP
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472

conaumplion of

for
1" Whether maintained Log Book 10 { effiuent _ s el s

Electricity / Chemicals / Quantity 0

licable
12 Status of online monitoring System. f app

1 General Remarks

1 Category of Hazardous Wasle generated as per Rules g !M oo
2 () Incinerable......oc-

2 Type & Qty. of Hazardous Waste generated 59,1“:\
(i) Recyclable ... 27l bee
iy Disposable Yoy )l
. for landfill....... 257" 3]
(V) TOMBL......omccussnmsssbossmnnasinarasess R J ‘ |
. M! LL it .." 2
il s \oRy cpprr vt L4 - |
3 Stock-pile Quantity of Hazardous Waste 1L sh
4 Mode of Disposal & treatment of Haz. Waste ) AN )"J
5 Size of Hazardous waste storage site ff”"‘f.é’)' .
T Dy by Heedeus D F R Gite A A
Provided or Not
7 Whether agreement made with the service provider "lEg}w-*LL,EP)L [
For disposal of Hazardous waste (if yes, give detail with
Validity

08350 4 tedlolRomde sud Yo lEF |

8 Details of Hazardous Waste transported to service - ; g MLs S L
oa Ilyl9g L ooonmt 7 g7P SJJd;c A

Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991 UCPIL o~ 1al4l92 ‘
1 List & Qty. of Hazardous chemical handled & used H .E
(it any) with threshald quantity ) ,) :
r 2 Whether prepared on site emergency plan and taken ~P '
f Insurance Policy under PLI Act, 1991 :
3 Name of insurer agency with date 7 validity of policy )
4 Whether Hazardous chemicals handling & storage

Facility is adequate
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Date & Time or lnspect‘on 1!!-.-‘.-!|--‘--o-|--—l-‘lo—n--!"ltn-Aqv-‘|...-..||........<‘<...-.---.occvf---!“"""
: @/ 03 ] 20

Pl 5 / /.,2:23
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Type of Units
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9 Nar'r_\e of the representative of the unit with :
Designation present at the time of the Inspection : /
10 Name of the Directors/partners/Proprietor/ ) '
Manager/ Occupier ete, ﬂCk-Hon&-‘lﬂ
11 Detail of products /b product manufa . Y bL,l
Y ctured : PIC’?}E,“\ 5 ,uﬁM
12 Detail of Raw'Material used (with quantity per annum) : E’Wﬁwk
(
13 Manufacturing Process (in brief) D‘S“‘\Pﬂ*"'\a&guﬂok&tﬂ]“\s
14 Detail of Machinery installed Involving polluting process: / =

l 15 Date of commissioning of unit 3 Q’Pamfl

16 Status of Consent to Establish : 0511-
17 Status of Consent to Operate : OL}NHW(/\L{
18 Status of Authorization under HWM Rules : !

...... b it LT

A 2e23

B Air Pollution

Sources of air emisslon from process of unit Including : 'DU“L&JM"'Q”W )()
Fugitive emission with type of Bollers / Furnace, -Db'h-\md b S T S S
Capacty & stack height, &

Status of online monitoring System (Stacks/ AAQ) * — L
If applicabie
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t deviation in the detailg / stack of A,
l‘::nsl'o" 7 type of fuel if any already Provided to >
poerd / Chimney Vent !
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whether Height of all stacks /Chimneys ag e
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6 Capacity of D.G Sets : a?_‘;o K A \
- Stack height of D.G Sets above programme X B
Whether as per norms o : ﬁ” P& ™o Wy
8 Status of Acoustic Enclosure on D.G Sets e
Q Noise results of DG Sets Monitored during Inspection ﬂQ‘\ “l J
e PN O XAC N Ol
10 Type & Quantity of Fuel used . Y e
Separate for each source) . 50
11 Status of Air Pollution Control Devices (APCD) .
e P B Bk . -
(b) Provided or Not i 0o
(c) Detail of APCD provided with detail of ai| D
' Gamonists. TeOwhTRGeY, B0 ; D wsk....c=llechy
(d) Whether Structurally adequate or Not : O |- .
(e) Whether operating APCD Satisfactorily : LMD
12 Whether provided separate flow meters incaseof wet : ... e
scrubber ’ T
13 Whether maintained Log Book for consumption of e ~P e
/ Chemicals / water for APCD. h
14 Detail of treatment of effluent in case of wet scrubber }
its mode of disposal.
15 Whether provided Sampling arrangements P s o
on all stacks /chemneys including DG sets.
16 General Remarks T i e R R e R ;
c Water Consumption
1 Sou.rces Of wa[er Supp'y .............. mALE...‘...
2 Detail of measuring devices provided if any such as flow : i 7 ¢ -
Meters, V- notch etc.
e
3 Whether measuring devices has been sealed
o
4 Whether maintained the log book for supply of water e A T e e Y A A R TS A
From all sources & consumption for various uses =
-
S Detail of Water Consumption per day / month -
(a)Domestic Purpose . BT 1| 1 1> Y S S SN 0
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4 Status of Effluent Treatment Plant (ETPYy
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(a) Required or Not
(b) Installed or Not

(c) Detail of STP / ETP Provided (if required) with
Detail of all components and technology used

(d) Whether structurally adequate or Not

(e) Whether operating STP/ETP Satisfactorily

pH meter

5 Mode of Discharge of effluent

Name bf Water recipient body if any

T
@

Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
Its 100% vutilization.

Status of ZLD as per CPCB directions if applicable

8 Whether provided flow meters on outlet & Inlet on
ETP/ STP

10 Whether provided separate electricity meter on
ETP/ 8TP

source & processes of Water Pollution Inciy ding
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-
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s Sie of Hazardous waste storage site c Dy L cevered shed
6 Display board for Hazardous Waste at Factory Gate : ‘1‘5?
Provided or Not
| 7 Whether agreement made with the service provider : f'fflf-
- For disposal of Hazardous waste (if yes, give detail with
| Valdity
8 Details of Hazardous Waste transported to service : '{.’”\TO%O““W}GD‘&‘-’Q\U ‘wk
Provider fe LEPL o= '5!-! ’,!3
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used :
(if any) with threshold quantity
2 Whether prepared on site emergency plan and taken PVE
Insurance Policy under PLI Act, 1991 3
3 Name of insurer agency with date 7 validity of policy § ‘ :

4 Whether Hazardous chemicals handling & storage

Facility is adequate
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general Information of unit

Name & Address of the unit
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tmal id of the unit/ otcupler
Tolephone Nos

tax Nos

Datc & Time of Inspection
Catvgory Umit

Typce of Units

Sire of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present al Lthe time of the inspection

tvame of the Directors/partners/Proprietor/
Manager/ Occuprer elc,

Detadl of products /by product manufactured

Detail of Raw Material used (with quantity per annum) !

Manufacturing Process (in brief)

Detall of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent Lo Operate

Status of Authorization under HWM Rules

Air Pollution

Sources of air ermission from process of unit including

bLgdive emssion with Lype of Boilers / Furnace,
Capaciy b stack height,

Status of online monitoring System (Stacks/ AAQ)
It applicatde .
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Detalls about deviation p,owdrd to

Ermission / type of fuel if any already

Roard
Detail of Stacks/ Chimney /Vents

norms
Whether Height of all stacks /Chimneys as per
Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure®on D.G Sets
Nolse results of DG Sets Monitored during Inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD) 5

-

(a) Required or Not o
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satistactorily

Whether provided separate flow meters i casse of wet

scrubber .

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all slacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided If any such as flow :
Meters, V- notch etc.

Whether measuring devices has been sealed
Whether maintained the log book for supply of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a) Domestic Purpose F

(b) Boiler / Cooling :

N

B
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Quauty of Effluent in KLD

Status of Etfuent Treatment Plant (ETPY

(a)

(D)

©
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(e)
n

Sewage Treaiment Plant (STP)

Required or Not:

Installed or Not

Detall of STP/ETP Provided (if required) with
Detail of all components and technology used

Whether structurally adequate of Not
Whether operaling STP/ETP Satistactorily

Whether provided online chemical dozing system/
pl4 meter

Mode o! Discharge of eftiuent
Name of Water recipient body if any

Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
s 100% utilization

Status of ZLD as per CPCB directions H applicable

Whether provided flow meters on outiet & inlet on

ETP/STP

Whetner provided separale electricity meler on
1P STP
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1" Whether maintained Log Book for m;?u::?
Electricity / Chemicals / Quantity of effluént I‘J’A

icabl
12 Status of online monitoring System, if applicable

13 General Remarks

€ Hezardous Waste Menagement | 7/,’/07.2.

! Category of Hazardous Waste generated as per Rules NJ .
: Type & Qty. of Hazardous Waste generaled : (i) Incinerable.. .-
(i) Recyclable ...om. (WAoo .
(iii) Disposable __ C
for landfill........ 00 e
(iv) Total., .o i :
3 Stock-pile Quantity of Hazardous Waste 1 F T P ——

4 Mode of Disposal & treatment of Haz. Waste : U‘f(}' Wéé M <
wts, GEPIC
VL&C(,&/

5 Size of Hazardous waste storage site g Lt N
6 Display board for Hazardous Waste at Factory Gate ~ : .. :
Provided or Not
7 Whether agreement made with the service provider ? UJMHL Wﬁ?p g W < Pyt
For disposal of Hazardous waste (if yes, give detail with ,
Validity (v k L€YY
8 Details of Hazardous Waste transported to service - NA .............................................
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used : NA
(if any) with fhreshold quantity
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991
3 Name of insurer agency with date 7 validity of policy
4 Whether Hazardous chemicals handling & storage £ e N‘A HBsamermsstismonicss
Facility is adequate .
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Telephene Nos,
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Category Unit

Type of Units

Sise of unit based upon investment cost of
Janm & Mathln('ry

Name of the representative of the unit with
Designation present at the time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Cccupier elc,

etail of products /by product manufactured

Zcia! of Raw M]atr:rial used (with guantity per annum) :
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mznufactering Process (in brief)

>¢:a ! of Machinery installed involving polluting process:
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Whether Height of all stac

R - W ay SV

Capacity of D.G Sets
Stack height of D.G Sels above programme and

Whether as per norms .
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Status of Acoustic Enclosure on D.G Sets ! :

Noise results of DG Sets Monitored during inspcction

Type & Quantity of Fuel used
Separate for cach source) ;

Status of Air Pollution Control Devices (APCD) : rc//

(a) Required or Not '
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Stmcturafly adequale or Not

(e) Whethar operatmg APCD Satlsfactonly

" .
Whether provided separate flow meters in case of wet  : m ................
scrubber R S
Whether maintained Log Book for consumption of : M S i

/ Chemicals / water for APCD. ©

Detail of treatment of effluent in case of wet scrubber

its mode of disposal.r \
' ! FO

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks —
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Water Consumption *
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Sources of water supply ' ; T;'- Ke )
Detail of measuring devices provided if any sUCh @S fIOW oo e % g VRN
Meters, V- notch etc.
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From all sources & consumplion for various uscs
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Sewage Treatment Plant (STP)
STP ETP
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(b) installed or Not : / .............. “'\Majmhw,
(c) De:zil of STP/ ETP Provided (if required) with 3 4’/@ ............ T V Mo gnfm \LJ_.
Detail of all components and technology used b
1e) Whether structurally adequate or Not E csssccusssasa e
{e) Whether operating STP/ETP Satisfactorily Qg Nlbi
(!} Whether provided online chemical dozing system/
pH meter
ea LL é/[
Mode of Discharge of effluent Domestic .. . }-
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s Name of Water recipient body if any w@
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3 Stock-pile Quantity of Hazardous Waste : p(a‘rﬁ«()"c‘/ ... =7
4 Mode of Disposal & treatment of Haz. Waste : = 5‘ ; K’ 2.9
5 Size of Hazardous waste storage site : led"!( ......... . C aeley
6 Display board for Hazardous Waste at Factory Gate ~ : .. P éé f{C« v e

Provided or Not

7 Whether agreement made with the service provider : TSRV ... SOON P oY
For disposal of Hazardous waste (if yes, give detail with
Valdity
8 Details of Hazardous Waste transported to service £ e D e S e RN 3
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991
3 Name of insurer agency with date 7 validity of policy
4 Whether Hazardous chemicals handling & storage
Facility is adequate N |
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r
f- UNIVERSAL POWER SOTUTIONS |
- Mo
« o & Authori atory ‘
k ﬁ'cr‘mure of the sePresentative of the unit s-.qn,m,& A )@)H'mr O
; ha‘me Designatlon & Address of the Boaj i who conducted th
pection

i |

Name & Designatior

83



DISMANTILING
TABLE




509

85



510

| TABLE

86



511

87



512

88



DUST COLLECTOR




WET SCRUBBER



515

91



516

SMALL SHREDER

92



12

13

15

17

18

s L HAR T, g 1T - = T i

917

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit

Name & Address of the unit

Email id of the unit/ éclupier
Telephone Nos.

Fax Nos.

Date & Time of Inspection
Category Unit

Type of Units |

Size of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used (with guantity per annum)

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Gtatus of Authorization under HWM Rules

Air Pollution M;
Sources of air emission from process of unit including ¢ (f e

Fugitive emission with type of Bollers / Furnace,
Capacity & stack height.

status of online monitoring System (Stacks/ AAQ)
If applicable

alﬂhoz@hqmomrhwm

¥ i

;%é{féffifiﬁﬁIﬁ,ffffIffffﬁfﬁfifﬁiffﬁﬁffﬁﬁ

Red / Orange / Green \/
17 Cat./Seriously Polluting/ other

(i
Large / Medium / Small
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Details about deviation in the details / stack of Air

Emission / type of fuel if any already provided to
Board

Detail of Stacks/ Chimney /Vents

Whether Height of all stacks /Chimneys as per norms ‘(‘} ...........................................................................
Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets

Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not

(b) Provided or Not : m\:uld ...... e
(c) Detail of APCD provided with detail of all deld™ il s
Components.

(d) Whether Structurally adequate or Not

() Whether operating APCD Satisfactorily

Whether provided separate flow meters in case o S X ST | S
scrubber

Whether maintained Log Book for consumption of b s P :
/ Chemicals / water for APCD. gl

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements - HA ...........................................................
on all stacks /chemneys including DG sels. / :
General Remarks
Water Consumption

\
Sources of water supply S — (r qﬂfl’r’*\f}’})’ R
Detail of measuring devices provided if any such as flow : ... N"\ .......................................................
Meters, V- notch etc.
Whether measuring devices has been sealed S . o &
Whether maintained the log book for supply of water : o N

From all sources & consumption for various uses

Detail of Water Consumption per day / month

- 1 } ________________________ I
(a) Domestic Purpose L e md ( .......... P ................

BT
(b) Boiler / Cooling
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(C) Industrial use (Easily Biodegradable) ; e

(d) Industrial use (Not Easily Biodegradable) SUUENEIN. - <5 W I W
g General RemMAarks s
D Water Pollution
1 Source & processes of Water Pollution Including

raw water treatment if any
P No. of outlets for discharge of effluent
3 Quatity of Effluent in KLD
4 *  Status of Effluent Treatment Plant (ETP)/

Sewage Treatment Plant (STP)

STP ETP

(a) Required or Not:
(b) Installed or Not

(¢) Detail of STP/ETP Provided (if required) with
Detail of all components and technology used

(d) Whether structurally adequate or Not

(e) Whether operating STP/ETP Satisfactorily

(f) Whether provided online chemical dozing system/ ; /
pH meter

5 Mode of Discharge of effluent . Domestic ....... W'/ ..........................................

6 Name of Water recipient body if any

7 Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
Its 100% utilization.

8 Status of ZI.D as per CPCB directions if applicable
9 Whether provided flow meters on outlet & inlet on Y esmesein Nﬁ ....................................................................
ETP/ STP i

10 Whether provided separate electricity meter on
ETP/ STP

95




1 Whether maintained Log Book for consumption o~ : / ......................................
Electricity / Chemicals / Quantity of effluent.
: N&
2 Status of online monitoring System, if applicable ~ : D
13 General Remarks / i
E Hazardous Waste Management
1 Category of Hazardous Waste generated as per Rules ) 'f'wvy\ Cy wprta V{ ’ G'd
€t yudue
2 Type & Qty. of Hazardous Waste generated (i) Incinerable.........ooovvvivreier i
(i) Recyclable ......... O
(iii) Disposable
forlandfill.......”‘f..{ ......... g e
(v Total.... 50 & wied o\
LY
3 Stock-pile Quantity of Hazardous Waste @~ : .. N!l ................................
4 Mode of Disposal & treatment of Haz. Waste S \(2’]1 Q.li‘fl"f\w W‘a’-’q
5 Size of Hazardous waste storage site WMP’#‘Q\’\JQA
6 Display board for Hazardous Waste at Factory Gate \[A .....................................................
Provided or Not
7 Whether agreement made with the service provider L e \‘l "} ........................................
For disposal of Hazardous waste (if yes, give detail with
Validity .
8 Details of Hazardous Waste transported to service WQ ‘lio‘l" Pﬂ \’M J‘
Provider N
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991 1
3 Name of insurer agency with date 7 validity of policy @
4 Whether Hazardous chemicals handling & storage @ e
Facility is adequate
5 Ramf‘!"&"{? .
\fﬂ
Signatu ntative of the unit Si ure of ficer / Officers
Name Designati Address of Board who conducted the
Inspection

Aine Parnged
PLAVT I ERD
499965 7724

Name & Designation
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Faridabad,Haryana,India

" Mathura Road, Sector 32, Faridabad, Haryana
121003, India

Lat 28.455902, Long 77.308037

06/17/2025 14:22 GMT+05:30

Note : Captured by GPS Map Camera
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ﬁ GPS Map Camera

Faridabad,Haryana,India
Mathura Road, Sector 32, Faridabad, Haryana
121003, India

Lat 28.455969, Long 77.307853

06/17/2025 14:18 GMT+05:30

Note : Captured by GPS Map Camera
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Farldabad Haryana India
# Mathura Road, Sector 32, Faridabad, Haryana.
121003, India '
Lat 28.455918, Long 77.308040
B 06/17/2025 14:24 GMT+05:30
P Note Captured by GPS Map Camera
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n GPS Map Camera

Faridabad,Haryana,India

Mathura Road, Sector 32, Faridabad, Haryana

121003, India

Lat 28.455923, Long 77.307958

8 06/17/2025 14:19 GMT+05:30

f Note : Captured by GPS Map Camera 100
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Faridabad,Haryana,India
Mathura Road, Sector 32, Faridabad, Haryana
121003, India

Lat 28.455941, Long 77.308066

06/17/2025 14:19 GMT+05:30

Note : Captured by GPS Map Camera
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n GPS Map Camera

. Faridabad,Haryana,India
Mathura Road, Sector 32, Faridabad, Haryana
121003, India

| Lat 28.455916, Long 77.308059

[l 06/17/2025 14:19 GMT+05:30
# Note : Captured by GPS Map Camera




 Mathura Road, Sector 32, Faridabad, Haryana
., 121003, India

Lat 28.455900, Long 77.308047

o 06/17/2025 14:22 GMT+05:30

i Note : Captured by GPS Map Camera
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Y \ £ % T G ﬁ GPS Map Camera

i Faridabad,Haryana,India
& Mathura Road, Sector 32, Faridabad, Haryana
§ 121003, India

8 Lat 28.455921, Long 77.308114

W 06/17/2025 14:19 GMT+05:30
wiaps B Note : Captured by GPS Map Camera
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ﬁ GPS Map Camera
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.

Farldabad Haryana India
| Mathura Road, Sector 32, Faridabad, Haryana
121003, India
*Lat 28.455939, Long 77.308053
3 06/17/2025 14:23 GMT+05:30
N Note : Captured by GPS Map Camera
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"l e -‘l;.r' f- -grL n GPS Map Camera

Farldad Haryana India

| Mathura Road, Sector 32, Faridabad, Haryana
| 121003, India

| Lat 28.455933, Long 77.308053

" 06/17/2025 14:23 GMT+05:30

Note : Captured by GPS Map Camera
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[} ' E:; ) K ©PsMap camera
Faridabad,Haryana,India

Mathura Road, Sector 32, Faridabad, Haryana
121003, India

Lat 28.455963, Long 77.308100

06/17/2025 14:24 GMT+05:30

Note : Captured by GPS Map Camera
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Annexure-A

General Information of unit | M/§°\[Wﬁm (tﬁCLa ﬂ‘/ (,/o/

Name & Address of the unit

£ s

Email id of the unit/occupier : }%\A.(‘C ~1 , MT gﬁ"ﬁ"/l

Telephone No : N 5‘63 2 760 £

Fax Nos. : 4 N

Date & Time of Inspection : 2-H / 06 /

Category Unit : Beﬂ70range / Green

Type of Units : 17 Cat. /Seriously Polluting/ others

Size of unit based upon investment cost of . Large / Medium / Smatt™

Plant & Machinery 6‘”,_9/
; . . : \ N __C&wwg)a )

Name of the representative of the unit with LN o T Ly’é 9 (6> o5 a5 932 -

Designation present at the time of the inspection \ aJl .

Name of the Directors/partners/Proprietor/ $ 1! “g,:(—wﬁ& wo_{ PTO“‘ oot <

Manager / Occupier etc.

: vty vetos?,
Detail of products / by product manufactured : E’ \'M Kcacl" I @

~
(with capacity of Installation & quantity per annum) Cw-'\n €

Detail of Raw Material used (with quantity per o a L—.\,J&gi(>
annum)

ol Sy % ]

Manufacturing Process (in brief) gL W "h'A'L 3 ﬂ'b"q"[DY'
‘\C,)("I('U\'('e A S

Detail of Machinery installed involving polluting : ,db\ﬂ /

Process

e
Date of Commissioning of the unit — :"\""Svm $6/03’ Lo -_7>
Status of Consent to Establish (L e sl {.- él Jo3 }%’)' i
Status of Consent to Operate &'\2\1‘*"' 12 )“ ,3,(;')_2. — 3\’ N )Ml ;ﬁ

Status of Authorization under HWM Rules

Air Pollution

>ources of air emissions from process of unit including : PYDQ/(’-( S”?JL
Fugitive emissions with type of Boilers/Furness,

Capacity & stack height.

Status of online monitoring System (Stacks/AAQ) : Nfo‘f' W J* J
If applicable

Details about deviation in the details/ stack of Air : an

emission /type of fuel if any already provided to Board.

P SYSOWE, NV wsig
Detail of Stacks / Chimneys / Vents ; y}-th > U fM

Whether Height of all stacks / Chimneys as per norms

aid (STo-pOY —30[0q) 2027
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Capacity of D.G. Sets Y -(-n(Lu/
; £

7 & stack height of D.G. Sets above programme and '
Whether as per norms | 2
8. Status of Acoustic Enclosure on D.G. Sets
9. | .
Noise results of DG Sets Monitored during inspection

10. Type of Quantity of Fuel used

(Separate for each source) | PL;CH‘U

11.  Status of Air Pollution Control Devices (APCD)
(a) Required or Not C P ,,'.on{
(b) Provided or Not ~J,.,9(
(c) Detail of APCD provided with detail of all Components : MWBMC«WM AM
(d) Whether Structurally adequate or Not . ol w“)&»—J Caiilibe )
(e) Whether operating APCD Satisfactorily ; - Kr %
vt fymw
b Whether provided separate flow meters in case of wet L
Scrubber Jis
13. Whether maintained Log Book for consumption of R §
Electricity / Chemicals / water for APCD.
14. Detail of treatment of effluent in case of wet scrubber : Q‘f()
& its mode of disposal.
s Whether provided Sampling arrangements on all i ¢3
Stacks / Chimney including DG Sets.
16. General Remarks
Water Consumption
1. sources of water supply G D E
Detail of measuring devices provided if any such as flow O e
Meters, V-notch etc.
3. Whether measuring devices has been sealed : O ¢
ply of water g, \!5

other maintained the log book for sup

From all sources 2 consumption for various uses.

. i th i
5. Detai) of Water Consumption per day / mon o %
Mmestic Purpose | > }rY”

(b) Boiler / Cooling .
(c) Industrial use (Easily Biodegradable) : % s
(d) Industrial use (Non Easily Biodegradable) . §- AD

(e) Other
6. General Remarks
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Water Pollution

dource & processes of Water Pollution including raw . ot WJ / %‘ﬁ'c
Water treatment It any

1.

2. No. of outlets for discharging of effluent

Domestic : |
| Trade
3. Quantity of Effluent in KLD Domestic ‘ 3 LD /
6 Apev
s f Trade 3 2.8 &4@
. us of Effluent Treatment Plant (ETP)/ : it

Sewage Treatment Plant (STP)

STP e
(a) Required or Not : .Q_a.pm'v—ta{

(b) Installed or Not | MJmULo’
\c) Detail of STP/ETP Provided (if required) with :
Detail of all components and technology used C"““d‘h / A‘—“fﬁig“'%g‘ &der/
(d) Whether structurally adequate or not : s Pl Lod
2 , T A opuyrhuesd
(&) Whether operating STP / ETP Satisfactorily iR s @_\&(
(f) Whether provided online chemical dozing system/ : th:,n
pH meter
5. Mode of Discharge of effluent Domestic:  LustV
Trade : SovV
6. Name of Water recipient body if any : Ceud NV
7. Detail of land in case effluent is discharged for |
Percolation / irrigation purpose with justification for st
Its 100% utilization.
8. Status of ZLD as per CPCB directions if applicable : ,-J‘ °
9. Whether provided flow meters on outlet & inlet of : i
ETP /STP
10. Whether provided separate electricity meter on : .
ETP / STP
11. Whether maintained Log Book for consumption of . : D.;&e:\\/l “,{._ (me{ow
Electricity / Chemicals / Quantity of effluent.
12. Status of online monitoring System, if applicable : 6“'“

13. General Remarks

E. Hazardous Waste Management D024 Avdd due ; vcfs cwuro‘ .CA«Z’/L

1. Category of Hazardous Waste generated as per rules
2. Type & Qty. of Hazardous Waste generated . (i) Incinerable
(ii) recyclable
1) disposable
for landfill

(iv) Total
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3. Stock-Pile Quantity of Hazardous Waste T L‘d oﬂ' X
4. Mode of Disposal & treatment of Haz. Waste GEPIL
5. Size of Hazardous waste storage site :
. , J- w‘oln_ql

6. Display Board for Hazardous Waste at Factory Gate S (Yb

Provided or not dad a4t

wi Al

/. Whether agreement made with the service provider : bvf‘uﬂ"‘ "‘d m

for disposal of hazardous waste (if yes, give detail with

validity)

: vhd o Ak
8. Details of Hazardous Waste transported to service provider : “swett « “"J ‘

F. Hazardous Chemicals

Handling & Management and PL| Act, 1991

1. List& Qty. of Hazardous chemical handled & used : NA
(if any) with threshold quantity

2. Whether prepared on site emergency plan and taken b N
Insurance policy under PLI Act, 1991.

3. Name of insurer agency with date & validity of policy . N A

4. Whether Hazardous chemicals handling & storage : ~NA

Facility is adequate.

Frt ,&ﬁ‘ bw':f 7[“"‘/ M - 573:;4/347‘%\6/ ConoliFion

ar | /w |
\‘\»\'\IQ AT &\\,\ﬁ \: .[Z,r , . .
Si n-a%re of the re reqjentative of the unit SignatUre of the Officer / Officers

Name Designation & Address of the Board who conducted the

—;\,§\<\\ VRIS SN Inspection

> vy
e

Name & Designation
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GSTIN : 06AA

:Qnmr
Vorgoo Recyling Pvt Ltd

A unit of Unicel Greens Pvt Ltd

Plot No. 214, Sector 3, IMT Bawal - 123501 (Hr.)

HCVE576G1ZX ﬁ
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10.

11.

12.

13.
14.

15.
16.
17.
18.

546 - RG116U9T N

Lmb 2. 6 B 8318
. Annexure-A
HARYANA STATE POLLUTION CONTROL BOARD

SPOT INSPECTION REPORT OF THE INDUSTRIES
General Information of unit Mis Wasde Recycling studia  PNo-3y 7
Name & Address of the unit l ' Sagkr- 3~ 13 awal hase-9 Rowasr
Email id of the unit/occupier : Sameet @ waslestecy c,\ma Shudio:
Telephone No 19999 (49637
Fax Nos. : ;
Date & Time of Inspection: ' - 9G5-06-2d25
Category Unit : Red / Orange / Green )
Type of Units ' : 17 Cat. /Seriously Polluting/ others
Size of unit based upon investment cost of : Large / Medium / Small
Plant & Machinery :
Name of the representative of the unit with ~: No\\(d,o\, Diwakay (Pland M)
Designation present at the time of the inspection
Name of the Directors/partners/Proprietor/ D Qaman Veym a L GwN/\>
Manager / Occupier etc. D\sma\'\—uﬁ‘& 4
Detail of products / by product manufactured ' Recen /\(5 DF o— wasle, Q g. Is M')jc[wj

(with capacity of installation & quantity per annum)

Detail of Raw Material used (with quantity per LA )a b% G-F@lecjmﬂ c 4 {:led\m“c,qj

annum) - : . W as\@ \ncluJJ/\& Fe Y Cymbmd
Manufacturing Process (in brief) ‘ D[quﬂL\e_geaf,eW @ecuch

Detail of Machinery installed involving polluting Dismcnirdma Sore (aird 4 Caushing

Process

Date of Commissioning o_fthe unit (e i Ylen é?d Q2

Status of Consent to Establish i C,‘?.\—q Nneo)

Status of Consent to Operate . : L ol 4N akJ up Jo 3 D—"Sﬂ’ﬂclg :
Status of Authorlzatlon under HWM Rules * Pudhevizadion

Air Pollution ;

Sources of air emissions from prbcess of unit including : LPG Fuynaca

Fugitive emissions with type of Boilers/Furness,

Capacity & stack height. : '

Status of online monitoring System (Stacks/AAQ) SR N N

If applicable : ' ~
Details about deviation in the details/ stack of Air : ‘J o)

emission /type of fuel if any already provided to Board.

Detail of Stacks / Chimneys / Vents  Slock qHGM

Whether Height of all stacks / Chimneys as per norms o bm, N¥mb
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11.

12.
-13.
14.
15.

16.

547

Capacity of D.G. Sets

Stack height of D.G. Sets above programme and
Whether as per norms :
Status of Acoustic Enclosure on D.G. Sets

Noise results of DG Sets Monitored during inspection
Type of Quantity of Fuel used

(Separate for each source)

Status of Air Pollution Control Devices (APCD)
(a) Required or Not ‘

" (b) Provided or Not

(c) Detail of APCD prowded with detail of all Components
(d) Whether Structurally adequate or Not
(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
Scrubber :

Whether maintained Log Book for consumption of
Electricity / Chemicals / water for APCD. |

Detail of treatment of effluent in case of wet scrubber
& its mode of disposal.

Whether provided Sampling arrangements on all
Stacks / Chimney including DG Sets.

General Remarks

" "Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow
Meters, V-notch etc.

Whether measuring devices has been sealed

Whether maintained the log book for supply of water
From all sources & consumption for various uses.

Detail of Water Consumption per day / month

(a) Domestic Purpose

(b) Boiler / Cooling

(c) Industrial use (Easily Biodegradable)

" (d) Industrial use (Non Easily Biodegradable)

(e) Other
General Remarks

125 kv A
A

P\ )
tNot swi)

Pso

: Respuived]

b Pypvidled
‘Wt Qe

NP
N6k cbem%'md

No

' Noo

' Thywuon ETP £ Recvcde ‘('
Pouse mngé«

% \&u A %WM

H5TID < SvbPN
F\UU) Mm’

No

Billagl conmeckion

: 1.0 KLD
: 0:0S KLD
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water Pollution

: DamesHc @e\?/ﬂfiﬁ—

1. Source & processes of Water Pollution including raw
‘Water treatment if any
2. No. of outlets for discharging of effluent Domestic |
- ) Trade i'el
3. Quantity of Effluent in KLD Domestic 1 \eLD
Trade 006 kLD
4. Status of Effluent Treatment Plant (ETP)/ SR e
Sewage Treatment Plant (STP)
STP ETP
(a) Required or Not : Nu+ﬂeguiYeeX Q.Oqus‘ﬁe 4
(b) Installed or Not SN Tns+hod
c) Detail of STP/ETP Provided (if required) with 5
& Detail of all components anii tecc:molog)y used N ) Ray CM\?U& N i ﬁon
: , Flocvdedion Jene, Cao.gu)eé""‘
(d) Whether structurally adequate or not 44 9@““ Nowhalizadi Jank.
(e) Whether operating STP / ETP Satisfactorily/ NP ahwl z 3 )=
(f) Whether provided online chemical dozing system/ - NZ‘,@ ‘
pH meter
5. Mode of Discharge of effluent Domestic: Se«en
’ : Trade: jyyigadien
6. Name of Water recipient body if any : N A ‘ '
7. Detail of land in case effluent is discharged for :
- Percolation / irrigation purpose with justification for NP
Its 100% utilization. ' :
8. Status of ZLD as per CPCB directions if applicable N &
9. Whether provided flow meters on‘outlet & inlet of IN O.
ETP / STP
10. Whether provided separate electricity meter on NO
ETP / STP
11. Whether maintained Log Book fc}r consumption.of : N )
Electricity / Chemicals / Quantity of effluent.
" 12. Status of online monitoring System, if applicable N N
13. General Remarks e il

E. Hazardous Waste Management

1. Category of Hazardous Waste generated as per rules
2. Type & Qty. of Hazardous Waste generated '

_us=d o\ £ Wek St slvdese.

: (i) Incinerable
\iHrecyclable
(i) disposable
for landfill
(iv) Total

124
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«w= _/3
- 3. Stock-Pile Quantity of Hazardous Waste :
4. Mode of Disposal & treatment of Haz. Waste Thyvueh A—UWW‘_SY_Q@C/OAP
5. Size of Hazardous waste storage site . : PD’DV(oUw\ \ SY (A {42
6. Display Board for Hazardous Waste at Factory Gate : No
Provided or not . o
; - | |
7. Whether agreement made with the service provider N Mqia Widh Shivshakt o
for disposal of hazardous waste (if yes, give detail with 4 lwmcandd Vaed VP do |4 B )
validity). 209 é

8. Details of Hazardous Waste transported to service provider \{,(/, qu—\n{f\_q Man§ Qg& ,

F. Hazardous Chemicéls Handling & Management and PLI Act, 1991
1. List& Qty. of Hazardous chemical handled & used : ’

(if any) with threshold quantity
2. Whether prepared on site emergency plan and taken

Insurance policy under PLI Act, 1991. . NA
3. Name of insurer agency with date & validity of policy :
4. Whether Hazardous chemicals handling & storage- l
Facility is adequate. of divedin

Node - Uni+ 12 ins peded In amPhons’ 1ssuso (@m S:gf/me cg_f‘* D;Z? j&sbeé‘ﬁ*
8\3\'&QUM Foy Unit )ri’ga engaged T manfedzving | des o Mi&s_& To
of Q*W&&LQ~~Uh%*'hM°\T*?*{M«\ CTo \alid Ge Fo ’5;:3\0)/ - (j;ﬁ
HwM Puthenzdion up o Jo-0)- 20T - unl h=s EWW\ d\@ ) =
£ web Gerubbun Aor Contoe) of e polladiz - ETP hed fsomn K’i“";"

{or dedwond- of weF sVl e - Demestic \A:;sLe wk”lo;&
dfsa\m/»ec) Myueon Seuun- Theve i5 a Do sed OT \RS
cPcB IV

Signature of t presentative of the unit

Signature of the Officer / Officers
Name Designation & Address of the Board who conducted the

NAKU/— Diwolos p » | inspection

‘Name & Designation
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE IN RIE

General Information of unit
Name & Address of the unit i H Jg:A)dd L=

Email id of the unit/ occupier : céﬂm&y,!u Ty 65} .

Telephone Nos. ! B % el 4810106 S2y. ...
Fax Nos. : BTN 1 SO e PSR B
Date & Time of Inspection B wea //1_3/08/9-0)4)
Category Unit ! Red / Orange / Green

Type of Units I | : 17 Cat./Seriously Polluting/ other

Size of unit based upon investrﬁent cost of ' : Large / Medium / sﬂah/’

Plant & Machinery i

e tierprledie it o | Ldawmad flad Bhbrinec)
Name of the Directors/partners/Proprietor/ : D&/%Q\}Qud-dtaff(_ u(’ﬁ-\.-»-{)
Manager/ Occupier etc. _ _ ‘_f, _

Detail of products /by product manufactured

c,!@ﬂ é(x*_e/_zrg/}

Detail of Raw Material used (with guantity per annum) :
Manufacturing Process (in brief) :

Detail of Machinery installed involving polluting process: : % Yo ..

Date of commissioning of unit ;
Status of Consent to Establish
Status of Consent to Operate "

Status of Authorization under HWM 'Rules

Air Pg!!g;ign

Sources of air emission from process of unit including
Fugitive emission with type of Boilers / Furnace, )
Capacity & stack height.

status of online monitoring System (Stacks/ AAQ) : HC/P r{i—k‘j _b)l"\/\ GCe (5) }J(:)
C

If applicable

Details about deviation in the details / stack of Air
Emission / type of fuel if any already provided to

i D.)m clia.. J{ & 2./ oli...

Detail of Stacks/ Chimney /Vents :

Q.m. ks Q/ 12080
st H

136

Whether Height of all stacks /Chimneys as per norms




10

11

12

13

14

15

Capacity of D.G Sets 561 .

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Reguired or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :

Meters, V- notch etc.

Whether measuring devices has been sealed

Whether maintained the log book for supply of water
From all sources & consumption for various uses

Detail of Water Consumption per day / month

(a) Domestic Purpose

(b)Boiler / Cooling

(C) Industrial use (Easlily Biodegradable)

de.)

"

yd
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12

13

7

d) Industrial use (Not Easily Biodegradable) 562 .......
(e) Otner :

General Remarks

Water Pollution

Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent . Domestic ...
Trade .. .
Quatity of Effluent in KLD Domestic ....... /
Trade i
Status of Effiuent Treatment Plant (ETP)/ : 5—
Sewage Treatment Plant (STP)
STP,
CA

(a) Reqguired or Not:
(b) Installed or Not

(c) Detail of STP/ETP Provided (if:required) with
Detail of all components and teéhnology used

(d) Whether structurally adequate or Not

(e) Whether operaiing STP/ETP Satisfactorily

Domestic .__( 0 2 f_%ﬁ .

Trade

(f)  Whether provided online chemical dozing system/
pH meter .

Mode of Discharge of effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for:
Percolation / irrigation purpose with justification for
Its 100% utilization.

Status of ZLD as per CPCB directions if applicable ; R N ,

Whether provided flow meters on outlet & inlet on . i /. & o

ETRI &TP
Y

Whether provided separate electricity meter on : i . £
ETP/STP .

Whether maintained Log Book for consumption of
Electricity / Chemicals / Quantity of effluent

Status of online monitoring System, if applicable i I _ / R

|
General Remarks I :
e o
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E Hazardous Waste Management
1 Category of Hazardous Waste generated as per Rules ) i
() Inuncrabfﬂ

Type & Qty of Hazardous Waste generated

ro

D
(il) Recyclable
(i) Disposable
for landfill . A2 ’é’ﬂ 7y ;j &
(iv) Total . :
o 3
3 Stock-pile Quantity of Hazardous Waste : N ! )
4 Mode of Disposal & treatment of Haz. Waste : %} .....
S Size of Hazardous waste storage site s e
6 D saa_- oard for Hazardous Waste at Factory Gate
“rovided or Not
7 \Whether agreement maae with the service proviaer
For disposal of Hazardous waste (if yes, give detail with
Validity
8 Details of Hazardous Waste transported to service : S S S e s T s e
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used /
(if any) with threshold quantity '
2 Whether prepared on site emergency plan and taken _
Insurance Policy under PLI Act, 1991 : e (081 ,?,r‘%l .
3 Name of insurer agency with date 7 validity of policy W i
4 Whether Hazardous chemicals handling & storage : T 4
Facility is adequate
5 Remarks
3
g&)d | ' A
Signature of the representative of the unit Signature of the-Ofﬁcer /| Officers
Name Designation & Address of the Board who conducted the
Inspection
) Name & Designation

Maproesy E-raR
(& O
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Annexure -2

PS Map Camera

, » Palwal, Haryana, India
India 58M8+RC3, , Ha +RC3 Aghwanout, Heryana 12
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) GPS Map Camera

B 6PS Map Camera

_— " Kl 6PS Map Camera

Dholagarh, Haryana, India
ri Colony, Dholagarh, Ha

Dholagarh, Haryana, India
e - , Pat ony, Dholagarh, Haryana 121102, india

arh, Haryans, India
y, Dholagarh, Haryana 121102,

13/08/2: 44 PM GMT +0!

Kl GPS Map Camera |

. Dholagarh, Haryana, India
P — H-10, Mod, Patwari Colony, Dholagarh, Haryana 121102, India ¥ eromeD qeM 290 &
Lat 28113773° AevieH oh
1102, rive »Oa . g
Long 77.2293 7C Long 77320834

O e TR T ST v Google 13/08724 03:43 PM GMT +05:30

stured by GPS Map Carrere slpooc)
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nipat, 132140, Haryana, India
_ 9.468560, Long 76.915904
12/03/2024 05:58 PM GMT+05:30
. Note : Captured by GPS Map Camera
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5 Hsiidc lndstrlal Estate Panipat, H5ndc Industrial ._
o Estate Panipat, 132140, Haryana, India .
N Lat 29.468455, Long 76.915998
I/ et 12/03/2024 05:58 PM GMT+05:30
"ﬁ” - Q — Note : Captured by GPS Map Camera
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m GPS Map Camera

. Hsiidc Industrial Estate Panipat, Hsiidc Industrial
= Estate Panipat, 132140, Haryana, India
" M Lot 29.468583, Long 76.916504
~ 11/15/2024 06:51 PM GMT+05:30
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HARYANA STATE POLLUTION CONTROL BOARD Annexure - A
SPOT INSPECTION REPORT OF [THE INDUSTRIES
A. General Information of Unit EK%" /&‘l Vﬂm b ~2
1. Name & Address of the unit // qu.
. Email id of the unit/occupier -
. Telephone nos. $ o’ qu‘} 0 860
Fax Nos. |
Date & Time of inspection Ong di’ZM J
. Category of Unit
. Type of units 17 Cat./Seriously Pollution Ogher
. Size of unit based upon investment : Large/Medium/Smalt—
cost of plant & Machinery.
9. Name of the reprsentative of the unit % (8 acddu Kuwor ( Ma “W
With designation present at the time of
The inspection. e M )
10. Name of the directors/Partners/Proprietor % "43 t"’ k $ LMW (
/Manager/Occupier etc.

11. Detail of products/by the product manufactured : Nem "FC,M.DM/FCA.A-DW ﬂéﬂﬁ#c_/ G\Aﬂmﬂw @o

with capacity of installation & quantity per annum)

12. Detail of raw mateial used (with quantity per annum) : Electiic 4 Ekcf‘lm M L7 f 7e

13. Manufacturing process (in brief) Mo ,!e & ¢

14. Detail of machinery installed involving '&‘ i a.O Kheadid X C“#&Y ‘Wﬂ-&fga =
polluting process. ;_,_,_/-

15. Date of commissioning of the unit

16. Status of Consent to Establish

17. Status of Consent to Operate DJ/

18. Status of Authorization under HWM Rules

B

B. Air Pollution '
1. Sources of air emissions from process of unit
Including fugitive emissions with type of Boilers Ca'mWM Q/ack M.ﬁ Déu—t‘w-ﬁred
2. Status of online monitoring system :
(Stacks/AAQ) if applicable A q
emission/type of fuel if any aiready provided to Board'
. Detail of Stacks/Chimneys/Vents . Cowamon Aack &#QM 1 W
" Whether height of all stacks/Chimneys as per norms : H@o
. Stack height of D.G. Sets above programme and :
Whether as per norms F‘-Aof >
9. Noise results of D.G. Sets Monitores during onspectlon M
10.Type & quantity of fuel used
11. Status of air Pollution Control Devices (APCD) 1
(a) Required or Not : ﬂﬂ—‘t :
(b) Provided or Not . : !
(d) Whether strucurally adequate or Not : u.oClT
. (¢) Whether operating APCD satisfactorily
13. Whether maintained Log book for consumption of VAR
Electricity/Chemicals/Water for APCD
& its mode of disposal |
15. Whether provided sampling arrangements on all 2 “t‘o
16. General Remarks )
C. Water Consumption
: e : gose waeld
2. Detail of measuring devices provided if any suchas  : \t%
Flor Meters. V-notch etc.
4. Whether maintained the log book for supply of water : l}b-o
from all sources & consumption for various used.

/Furness.capacity & stack height. tn #,y ativsiin 4%”
3. Detail about deviation in the details/stack of air
 Capacity of D.G. Sets . po A St
8. Status of Acoustic Enclosure on D.G. Sets : /._,,4—
(Separate for each source) _ NA
(c) Details of APCD provided with detail of all oomponems M_‘é w‘Ha D\Je:{l—_f CJU-L% ey~
12. Whether provided spearate flow meter in case of wet scrubber Com as Crtein % auoiﬁfﬂd :
14. detail of treatment of effluent in case of wet scrubber : - M
Stacks/Chimneys including DG Sets
. Sources of water supply
3. Whether measuring devices has been sealed : Yo
5. Detail of water consumption per day/month

(a) Domestic purpose :

(b) Boiler/cooling : ”?‘__W GTJ TYQ SKLIQYIIR OoiXA i
(c) Industrial use (Easﬂy Biodegradable) T — .

(d) Industrial use (Not Easily Biodegradable) : Rl P

(e) Other : Adc AMAM

(f) General Remarks : 7@‘
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D. Water Pollution : Wc % M
1. Source & processes of water polluting including raw :

Water treatment if any

2. No of outlets for discharge of effluent : Domestic ©
Trade :

3. Quantity of effluent in KLD : Domestic ; 2
Trade: 22—

4. Status of effluent treatment plant (ETP)/ Sewage : STP ETP

Treatment plant (STP)

(a) Required or Not :
(b) Installed or Not : (J-L#&/f
(c) Detail of STP/ETP provide (if required) with detail : fulu. )
of all components and technology used
(d) Whether structrally adequate or not :
(e) Whether operating STP/ETP satisfactorily : CM/ﬂJ % W
(f) Whether provided online chemical dizing system/ :

pH meter
5. Mode of discharge of effluent : Domesuc

Trade : ﬂe_u.a@
its 100% utilization.

8. Status of ZLD as per CPCB directions if applicable
L

9. Whether provided flow meters on outlet & inlet of : lf%
ETP/STP . R
MU wrlajm

6. Name of water recipient body if any
7. Detail of land in case effluent is discharged for
percolation/irrigation Purpose with justification for

10. Whether provided separate electricity meter on
ETP/STP
11. Whether maintained log book for consumption of
Electricity/chemicals/quantity of effluent
12. Status of online monitoring system, if applicable
13. General Remarks
*  E. Hazardous Waste Management 3

I. Category of Hazardous waste generated as per Rules : 2 &
2. Type & Qty. of Hazardous Waste Generated 5

(i) Incinerable

(ii) Recyclable
—ifi) Disposable
( iv) Total
3. Stock-pile quantity of Hazardous waste (% aﬁ 4"
4. Mode of Disposal & treatment of Haz. Waste 1 /{'D [L.-
5. Size of Hazardous waste storage site - S.x 2 X\ 5
6. Disply Board for Hazardous waste at factory Gate -
Provided or not Yer
7. Whether agreement made with the service provider : l
for display of hazardous Waste
(if yes. give detail with validity)
8. Detail of Hazardous Waste Transported to service :
Provided

F. Hazardous Chemicals Handling & Management and PLI Act, 1991
|. List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity
2. Whether prepared on site emergency plan and taken
Insurance policy under PLI Act, 1991
3. Name of insurer agency with date & validity of policy
4. Whether Hazardous chemicals handling & storage
Facility is adequate

For EXIGO RECY - LTD.

Signature of the rep Signature of the Offiig
Name, Designation the Board w

: I } Name
Inspect
g Designation Qj




6/18/25, 12:15 PM Gmail - Re : Shutdown (5\7\5’.4ated of Opposite Kirpal Ashram Main Barsat Road

M Gma" Panipat Region Hspcb <hspcbropr@gmail.com>

Re : Shutdown of Plant situated of Opposite Kirpal Ashram Main Barsat Road

2 messages

Sachin Bajaj <sachinbajaj@exigorecycling.com> Wed, Nov 6, 2024 at 6:02 PM
To: hspcbropr@gmail.com

Dear Sir,

We have Inform you that we have shut our Ewaste plant M/s Exigo Recycling Pvt. Ltd. situated at Opposite Kirpal Ashram Main Barsat Road Noorwala panipat - 132103. We also surrender our
Authorisation, CTO of our plant and for tomorrow on ward we will not work in this plant because we have start already our new plat at Karnal on same name.

Thanks & Regards
Sachin Bajaj
M : 9996106300

Sachin Bajaj <sachinbajaj@exigorecycling.com> Wed, Jun 18, 2025 at 11:46 AM
To: Panipat Hspcb <hspcbropr@gmail.com>

Pls find below mail sir
Sent from my iPhone

Begin forwarded message:
From: Sachin Bajaj <sachinbajaj@exigorecycling.com>
Date: 6 November 2024 at 6:02:39 PM IST

To: hspcbropr@gmail.com
Subject: Re : Shutdown of Plant situated of Opposite Kirpal Ashram Main Barsat Road

Dear Sir,
[Quoted text hidden]

https://mail.google.com/mail/u/0/?ik=c3fc9768d0&view=pt&search=all&permthid=thread-f:18149763820908286 16 &simpl=msg-f:181497638209082861.... 1]5 1


mailto:sachinbajaj@exigorecycling.com
mailto:sachinbajaj@exigorecycling.com
mailto:hspcbropr@gmail.com
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Annexure-A
HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

o 1B, 10yclimg r?wd nllog
| &ﬂ; Baas fo1
@h“*m boriye)

2. Email id of the unit/occupier ; mjhg_j e (6@ 3””‘7!",0} 'r';
n 3. Telephone Nos. . q ,_CC’ 02020

4. Fax Nos. i

A e fi

1. Name & Address of the unit

!Cﬁo/k’”

Red/Orange/Green

&, Date & Time of Inspection

6. Category of Unit
7 Type of Units : 17 Category/Seriously
Polluting /others /

5. Size of unit based upon investment cost : Large/ Medium/ Small

of Plant & Machinery

Name of the representative of the unit with : M Cathm é@\fﬂ‘{
designation present at the time of the inspection.
MyH’jM cﬂho-“'“

10. Name of the Directors/partners/Proprietor/
Manager/Occupier etc.
oo flae TV yL
11 Detail of products/by product manufactured
(with capacity of installation & ﬂao #C 20 H

guantity per annum) @W < MT ,D
12.  Detail of Raw Material used .P'& 0\ g bt \DD NT ID

(with gquantity per annum)

D

13, Manufacturing Process (in brief)

14.  Detail of Machinery installed involving : ﬂOoh‘c ED(

polluting process \mJ ‘
I

15. Date of Commissioning of the unit : IIJOp [M!'B ?FM

16.  Status of Consent to Establis O—E ] | p pC W B it
17.  Status of Consent to Operate Db "'Wé r_(J Ja\ 7#" CT]
18.  Status of Authorization under WM Rules. l f A
B Air Pollution R
sl Ny et dounce, §f oo QIR
1. Sources of air emissions from process of : IS8
unit including fugitive emissions with type
of Boilers/Furness, capacity & stack height.
2. Status of online monitoring System (Stacks/ AAQ): s $
if applicable
3. Details about deviation in the details/ stack of Air': N
emission/ type of fuel if any already provided to
Board.
l B
\ il EKEQQ-R cycling Pvt Ld
. 152




sl

10.

12,

13

14,

15.

16,

S77

il of Stacks/ chimneys/ Vents ; -
Detail ol Stat
Heiaht of all stacks/ Chimneys ag per G i
whethet (
3. Sels | ’D( |
capacily of D.G. 5e Y :K} ) fr%

Kk height of D.G. Sets above programmae and
Stack heic o

i ) ms
‘hether as per nol
::Nll:;llm of Acoustic Enclosure on D, G, Sets
SLal LS

Noise results of DG Sets Monltored during inspection

Type & Quantity of Fuel used
(Separate for each source)

Status of Air Pollution Control Devices (APCD)
(a) Required or Not

(b) Provided or Not

(c) Detail of APCD provided with detail of all
~ Components.

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satisfaz:ton‘ly %
Whether provided separate flow meterg in case of wet

scrubber

Whether maintained Log Book for €onsumption of
Electricity/ Chemicals/ water for APCD.

Detail of treatment of effluent in case of wet scrubber
& its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG Sets,

General Remarks

ater C ti

Sources of water supply C Musd,‘

Detail of measuring devices provided if any such as flow : H(ey
Meters, v- notch etc,

Whether Measuring devices has been sealed : \Jn
Whether maintained the log book for supply of water

from all sources & consumption for various uses, \1-‘1/
Detail of Water Cohsumption per day/ month

(@) Domestic Purpose R % >
(b) Boiler / Cooling CODED

(c) Industrial use [Easily Biodegradable) " DeWp
(d) Industrial USe (Not Easily Biodegradable) © .Sk
(e) Other

General Remarkg

ﬂé&“-‘-t_l?_o_ll_u,u_;_:_qu

Source g procasgeS of Water Pollution including raw : Thode E’é
water treatment if any No.akl‘"l’d %u’

For Exigo f--xs'ﬁ,-rﬁ:n.-; RV
/ R
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2.

3.

4.

e

G}

o

10.

11.

12.

13.

1.

2.

4.

6.

7.

No. of outlets for discharge of effluent

Quality of Effluent in KLD

tus of Effluent Treatment Plant (ETP)/

Sta
Treatment Plant (5TF)

Sewage

(a) Required or Not
(b) Installed or Not
(c) Detail of sTP/ETP Provided (if required) with
detail of all components and technology used
(d) whether structurally adeguate or not

(e) Whether operating STP/ETP satisfactorily
| dozing system/

(f) Whether provided online chemica

pH meter

Mode of Discharge of effluent

Name of Water recipient body if any
Detail of land in case effluent is discharged for
percolation/ irrigation purpose with justification for
its 100% utilization.
CB directions if applicable :

Status of ZLD as per cP
let of

Whether provided flow meters on outlet &in
ETP/STP

whether provided separate electricit
ETP/STP

Whether maintaine
Electricity/ Chemica

status of online monitoring S

y meter on

for consumption of

d Log Book
f effluent.

|s/Quantity 0
ystem, if applicable

General Remarks

Hazardous Waste Management
Waste generated as per rules

category of Hazardous

Type & Qty. of Hazardous Wwaste geﬂerated

Stock-Pile Quantity of Hazardous Waste
Mode of Disposal & treatment of Haz. Waste

Size of Hazardous waste storage sité
Display Board for Hazardous Waste at Factory Gate

Provided or not
provider

Whether agreement made with the service

—

pomeskic: 1-

rrade:L
pomestic: | elLp
Tracde: O'EM—D
STP ETP
: grp s Foyuied
‘etP b W d
snd BN

pomestic: MLM

Trade: @V g W

— Nf.

O

powdud

:'WH\M
o

ETP%

:(i) incinerable
(ii) recyclable ‘ 81
(iii) disposable

for landfill

(iv) Total ——

P VX

Tl wt Yoo CF
G il 1 10 ord
' lﬂ‘(ﬁj"\ WUH

Pe\‘eso 1

[

VoM™

nefle
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579 |

for disposal of hazardous waste (if yes, give detail with

validity
Details of Hazardous Waste transported to service

7]

provider

List & Qty. of Hazardous chemical handled & used:
(if any) with threshold quantity

Whether prepared on site emergency plan and taken A~
Insurance policy under PLI Act, 1991, : -

Name of insurer agency with date & validity of policy :

4, Whether Hazardous chemicals handling & storage :
facility is adequate

e

5 Remarks

Signature of the representative of the unit Signature of the Officer/Officers
Name Designation & Address of th

inspection the Board who conducted the

Name & Designation

Rohsies Syp o
Pe &, HapLP
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10.

16.

17.

18.

R R R ———
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Annexure-A
HARYANA STATE POLLUTION CONTROL BO

TION REPORT OF THE INDUSTRIES

General Information of unit

Name & Address of the unit

Email id of the unit/occupier

Telephone Nos.

Fax Nos.

Date & Time of Inspection

Category Unit

Type of Units

Size of unit based upon investment cost of Plant &
Machinery

Name of the representative of the unit with

designation present at the time of the inspection.

Name of the Directors/partners /Proprietor/
Manager/Occupier etc.

Detail of products /by product manufactured

(with capacity of installation & quantity per aMug@

Detail of Raw Material used (with quantity pet mu@

43?«\43;@ T NRotp

Manufacturing Rrocess (in bm:i)

- E‘“‘ \.'
Detail of Machinery installed involving polluting ptm;@ {)(?ﬂ jv iz

Date of Commissioning of the unit
Status of Consent to Establish

Status of Consent to Operate

Status of Authorization under HWM Rules.

\i¢ Pollution

Sources of air emissions from process of unit including @ E € L_I}),{Q

@ Uy 1D Collion

ﬁ;gmve emissions with type of Boilers/Fumess,
capacity & stack height.

Status of online monitoring System (Stacks/ AAQ)
if applicable
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; v
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n}ﬂﬁr 114 /"”ll,’( ,r{rw
Q&) 2321215

'p }W1

—

2 ( 12 |02 Y
v

: Red/Orange/Green ' T

> a

: 17 Cat./Seriously Polluting/others

e
: Large/ Medium/ Small

: Ma G (J/w{_‘

My ol d

&l
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10,

15,

Whether Provided Sapy,

bout deviation in the details/ nm5n8ir1
. .

Details I if any already provided to

emission/ type of fue
Board.

Detail of Stacks/ Chimneys/ Vents
€

her Height of all stacks/ Chimneys as per norms
Whether et

Capacity of D.G. Sets

Stack height of D.G. Sets above programme and
Stac

whether as per norms

Status of Acoustic Enclosure on D. G. Sets

Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
(Separate for each source)

Status of Air Pollution Control Devices (APCD)
() Requited ot Not
(b) Provided or Not

(¢) Detail of APCD provided with detail of all
Components,

(d) Whether Structurally adequate or Not
(€) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrobber

thther maintained Log Book for consumption of
ctnc:ty/ Chemicals/ water for APCD,

Dc.w of treatment of oq;

uent in f
& its mode of disposal, case of wet scrubber

ph“g arrangements

on all staceg /chemncys mcludmg DG Sets,

Genera) Remarks
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Whethet measuring devices has been sealed : \Le,

Whether maintained the log book for supply of water  : 1\ f, 0
from all sources & consumption for vatious uses. ’

Detail of Water Consumption pet day/ month

(a) Domestic Purpose : ’% kLD
(b) Boiler / Cooling . DD
(c) Industrial use (Easily Biodegradablc) . OkY

QN4

(d) Industrial use (Not Easily Biodegradablc)

(¢) Other e
General Remarks
Water Pollution
el gy P /l‘j
Source & processes of Water Pollution including raw Cfa‘-fu gjér -
water treatment if any
No. of outlets for discharge of effluent : Domestic: |
Trade: ()
Quality of Effluent in KLD : Domestic: 3LD
' Trade: 2 KLD
Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP)
STP ETP
g . A
(a) Required or Not ETP to FL?LM >
e /
(b) Installed or Not [—_-\['f') 1o V' kxtlu

™
(c) Detail of STP/ETP Provided (if requited) with = \J(e. U“‘j* s ho P

detail of all components and technology used B
(d) Whether structurally adequate or not Mt
(¢) Whether operating STP/ETP Satisfactorily ; e,
(f) Whether provided online chemical dozing system/ ! \}Q-,

pH meter

Domestc: _Slllﬂ.*?i '&"\,ﬂ,k‘
Trade:  H{pA7 u_@_-:h\.‘

Mode of Discharge of effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for : "
percolation/ irrigation purpose with justification for L) W4 wﬂm 0
its 100% utlization.

abeu(

158



33

8 Status of ZLD as per CPCB directions if applicable

L= N
g Whether provided flow meters on outlet & inlet of : \_1
© ETP/STP S
10.  Whether provided separate clectricity meter on :
ETP/STP 2o
" Whether maintained Log Book for consumption of Py
’ Electricity/ Chemicals/Quantity of effluent. {J’ﬂ

12, Status of online monitoring System, if applicable

13.  General Remarks
E  Hazardous Waste Management

L Categnry of Hazardous Waste generated as pet rules £rp -zjbﬂj}_ , -T ot of ..-f("""'? :

2. Type & Qty. of Hazardous Waste generated :(i) incinerable { A
(ii) recyclable

(iii) disposable
for landfill
(iv) Total
3, Stock-Pile Quantity of Hazardous Waste : N v!
4. Mode of Disposal & tteatment of Haz, Waste Th &T'Hp‘ «
i ; Ja Bopra ponicly
5, Size of Hazardous waste storage site DW !% %Jﬂ[ FOC p
6. Display Board for Hazardous Waste at Factory Gate  :
Provided or not \'-\"?7
7. Whether agreement made with the service provider : '
for disposal of hazardous waste (if yes, give detail with Ur(7
val‘ldit)’
8. Details of Hazardous Waste transported to service S e
provider
F Hazardous Chemicals Handlin anagement and PLI Act, 1991
L List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity
2. Whether prepared on site emergency plan and taken —
Insurance policy under PLI Act, 1991,
3. Name of insurer agency with date & validity of policy
& Wh:cther Hazardous chemicals handling & storage
facility is adequate
5. Remarks
Signature of the representative of the ynit i f the Qffices
Name Desi i

M
inspecugy 2200 & Addres of the Board who conducted the -
inspection K
Fte“h Mamagement P Lt wp;ﬂww

' St
Ovector .AWJ{J by
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Annexure R-6/2

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit

w oD lhdrl:ﬁ L-{..,_atﬂ(

.-
{T Name & Address of the Unit M3 in
| - ok U5 Ace Gy T, L~ 37,
o . Ghvsgrrnn
2 Email ID of the Unit/Occupler i/
|3 Telephone Nos.
4 Fax Nos.
'S | Date & Time of Inspection 24 I of / Y
6 Category Unit Red/Orarfge/Green
7 Type of Unit 17 Cat./Seriously Polluting/Others—
|8 size of unit based upon investment cost of Large/Medium/Smak—
Plant & Machinery
9 Name of the representative of the unit with .Cné‘r‘ Mﬂi‘” falel, fou ey
designation present at the time of the: ; I 0
inspection. . ol ‘“ﬁ" .
10 | Name of the Directors /Partners/ Proprietor/ .. La Vy Achiraly Bircefw
Manager/ Occupler etc.
11 | Detail of products/by product manufactured Dpmactl :r{ 5-Wadte
(with capacity of Installation"&‘gﬂ‘lalmity per a .
annum) . . S
12 Detail of Raw Material used (with quantity per Dseol elefrr 4L 15mdt
annum) b - "
13 Manufacturing Process (in brief) M”? ) T "’ﬁ AP YIS
! Uaup | paghmsing
"14 | Detail of Machinery Pl 2 B% e fren
115 | Date of Commissioning of the unit. &l /“,_ 1
|
'16 | Status of Consent to Establish ”-—f \ :,l/ 2023 — 04))9 [y
i_}_?_ | Status of Consent to Operate _|:|¥q ‘[6 A2 R 3 {03552y
18 Status of Authorization under HWM Rules. ¢
W e [20a8 —afuy/nsY

CE: Scanned with OKEN Scanne
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B Air Pollution
1 Sources of air emissions from process of unit Desty
including fugitive emissions with type of
Boilers/Furness, capacity & stack helght. - T
2 .| Status of online monitoring System (Stack/AAQ) | ¢ Me
if applicable e e f e
3 Details about deviation n the detalls/stack of | : N
Air emission/ type of fuel If any already "
provided to Board. —
3 Detall of Stacks/ Chimneys/Vents : ,['W M|

5 Whether Helght of all stacks/ Chimneys as per

norms. __————""’I1

6 Capacity of D.G. Sets : le A A !
R

K Stack height of D.G. Sets above programme and &
whether as per norms. s s i
8 Status of Acoustic Enclosure on D.G. Sets Cler o |

9 Noise results of D.G. Sets Monitored during - | : et ?‘Mﬁh.:—é’ i

inspection
10 Type & Quantity of Fuel used :
{Separate for each source) EQJFHL/

11 Status of Air Pollution Control Devices (APCD)

wmuired or Not .
Provided or Not '

() Detail of APCD provided with detail of | : podd sl

all Components. :

" (d) Whether operating APCD Satisfactorly l
(e) Whether operating APCD Satisfactorily |
12| Whether provided separate flow meters incase | : ‘
b of wet scrubber

13| Whether maintained Log Book for consumption | : Ao J
of Electricity/ Chemicals/ Water for ARCD

Detail of treatment of effluent in case of wet . |: NA ;
scrubber & its mode of disposal. i
Whether provided Sampling arrangementson | * 74*

all stacks/ Chemneys including DG Sets.

14

15

16 General Remarks
. :

C

Water Consumption

“sources of Water Supply

—
1
l
‘———-_________._--—-—-—--—'*——
2 Detail of measuring devices provided If any
o3

such as flow meters, V- notch etc.
Whether measuring devices has been sealed : 1~5

—

R

e

T

e : ‘—L__J-—-w-ﬂd

(¥ Scanned with OKEN Scanner
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4 Whether malntalned the log book for supply of | ¢ m”
water from all sources & consumption for, b (‘d
various uses,
5 Detall of Water Consumption per day/Month '
{2} Bomestic Purpose : 3 D 'ﬂ'ﬂ(‘

{b) Boller/Cooling ;

(c} Industrlal use (Easlly Biodegradable) : .

(d) Industrial Use (Not Easlly ‘

Biodegradable)

| [ (e) Other
i 6 | General Remarks

| S

D Water Pollution

1 Source & processes of Water Pollution ' M'L
including raw water treatment if any

2 No. of outlets for discharge of effluent . | Domestic: !
Trade: N

3 | Quality of Effluent in KLD [ Domestic:  © * 1 14
? Trade: A

4 Status of Effluent Treatjrnent Plant (ETP)/
Sewage Treatment Plant (STP)

: STP ETP

(a) Required or,Not// % A )
(b) Installed or Net™ M
(¢) Detail of STP/ETP Provided (if required) | :

with detail of all components and

technology used.
{d) Whether structurally adequate or not
(e) Whether operating STP/ETP

Satisfactorily
(7 Whether provided online chemical

dozing system/pH meter.
5 Mode of Discharge of effluent

Domestic: _9-!..0”(
Trade: —

6 Name of Water reciplent body if any i vt LA |

7 Detall of land In case effluent is discharged for | : |4 o ﬂ
percolation/ Irrigation purpose with ol !'x L
justificatlon for its 100% utilization.
8 Status of ZLD as per CPCB directions If : S h,Jﬁ
applicable,
9 Whether provided flow meters on outlet & 5 NA
| Inlet of ETP/STP _
10 | Whether provided separate electricity meter on | : NA
ETP/STP J

5§

ot st 5 . _ 8 ...oJ
(¥ Scanned with OKEN Scanne162
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Whether maintained Log Book for consumptlurﬂ :

| O Ulectricity/Chemicals/Quantity of effluent. N 4
12 Status of online monitoring system, If Ab
| applicable. s> —— i
13 General Remarks, -
E Hazardous Waste Management
- - J. - 11— e
1 Category of Hazardous Waste generated as per Ueeal g4/ y U L7
rules, _l
2 Type & Qty. of Hazardous Waste generated I Incinerable
AH” Recyclable 0+ 3 ¥to/Aftiw
Ml Disposable L
W ' Fcrplandﬁll b’ w33 7 /’4"""““‘l
'3 Stock-Pile Quantity of Hazardous Waste riijﬂ“l o
f ' . '
| & Made of Disposal & treatment of Hazardous GEPIL
Waste
5 Size of Hazardous Waste storage site
6 Display Board for Hazardous Waste at Factory \’WL
Gate Provided or not
7 Whether agreement made with the service CEPL
provider for disposal of hazardous waste (if yes,
| Bive detail with validity)
8 Details of Hazardous Waste transported to T
| service provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous Chemical handled & A
used (if any) with threshold quantity Vot
2 Whether prepared on site emergency plan and Jo
taken Insurance policy under PLI Act, 1991,
3 Name of insurer agency with date & validity of A
l' policy.
4 Whether Hazardous chemicals handling & 4
storage facility is adeguate
5

%\
.

Signature of the Ireprese'ntatlve of the unit
Name Designation & Address Inspection

ﬂ |
W
Slgnatm!{the"-
Officer/Offlcers of the
Board who conducted

Name & Deslgnaticn

'l

(¥ Scanned with OKEN Scanner
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HARYANA sTATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

A General Information of unit

Name & Address of the Unit

Ms Gveew Pc Worte ﬂ-H- .
Cdor 1\ }2@2@"\’ | ) Sec3F
Email lDoftheUnit/Occupier : GWM
Telephoneios ——————— | | el @ayeenpersintd. dom
Fordos —1 1 g643369U9)
Dste & Time of nspegion———————- =y 3]
Category Unit | Red/Orakge/Green
TypeofUnit

|
Size of unit based upon investment cost of * | Large/Medium/srvall
Plant & Machinery

9 Name of the representative of the unit with B

17 Cat./Seriously Polluting/Others

1
designation present at the time of the J he \(MA'J °I J D-.'fp
inspection. ¢ 1'\3“/
10 Name of the Directors /Partners/ Proprietor/ : MS . 6 b _Eq \f q_dq._;
Manager/ Occupier etc. 5 fYP (-F\:,,f
11 Detail of products/by product manufactured 1 Diame n+Lm,\8 Ca
J (with capacity of installation & quantity per e D
’ annum) : - radre
12 Detail of Raw Material used (with quantity per | : E" b\)ad )—9

. annum) : . .
13 Manufacturing Process (in brief) | Dismantl) '\'6’ q?g etk b‘l’.s ]erd,
| D C- Uele
14 Detail of Machinery : %

15 Date of Commissioning of the unit, : d—e pl] )

MﬁL@c 1)
16 Status of Consent to Establish : %.l_“:w (J
17 Status of Consent ia_cﬁ:rit_g E— : F}[‘)! NS aﬁ:
18 Status of Authorization under HWM Rules, : _
—— o ol O

P
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v

B Air Pollution '—,XEW
1 Sources of air emissions from processof unit | : | D 15MAW "‘d
including fugitive emissions with type of
Boilers/Furness, capacity & stack height. s
2 Status of online monitoring System (Stack/AAQ) L A
if applicable
3 Details about deviation In the detalls/stack of
Air emission/ type of fuel if any already MO
provided to Board. . J Gﬂn.ﬂ-
4 Detail of Stacks/ Chimneys/Vents ﬂ' Hree el To Cljdﬁ 0"’(&';; iRy
5 Whether Keight of all stacks/ Chimneys as per o/
norms. \f
6 Capacity of D.G. Sets W
Net g
7 Stack height of D.G. Sets above programme and
whether as per norms. XA
8 Status of Acoustic Enclosure on D.G. Sets L
- Qnﬂﬁs’@ M A
'9 Noise results of D.G. Sets Monitored during
inspection N8
10 Type & Quantity of Fuel used
| (separate for each source) U ¥
|11 Status of Air Pollution Control Devices (APCD) R d
(a) Required or Not 97 uice
(b) Provided or Not Prongicted
(c) Detail of APCD provided with detail of [
all Components. C’dd‘b"'o/ %Qqs \—‘{Eja\ L'Lif-h
(d) Whether operating APCD Satlsfan:torilv
(e) Whether operating APCD Satisfactorily May b.g MQ(MM @M
12 Whether provided separate flow meters in case ‘ La.
of wet scrubber N p‘
13 Whether maintained Log Book for consumption
i of Electricity/ Chemicals/ Water for APCD \loA
f 14 Detail of treatment of effluent in case of wet /
.! scrubber & its mode of disposal. INE ;O-
15 Whether provided Sampling arrangements on T T —
i all stacks/ Chemneys including DG Sets.
' 16 General Remarks
| C Water Consumption e

‘1 [ Sources of Water Supply

—

3

Detail of measuring devices provided if any

_such as flow meters, V-notch etc,
Whether measuring devices has been sealed
[

-

168



’-_--—_‘_‘—‘——‘___-—_._ - — —— e
Whether maintaineg the log book for supply of

593

water from al| sou

rces & consumption for
various uses,

Detail of Water Consumption per day/Month
() Domestic Purpose

(b) Boiler/Cooling

(¢) Industrial use (Easily Biodegradable)

(d) Industrial Use (Not Easily
Biodegradable)

(e) Other

General Remarks

Water Pollution

Source & processes of Water Pollution
including raw water treatment if any

: [—-De-wh‘c sz—ww

No. of outlets for discharge of effluent

Domestic: &) o
Trade: A 8)')

Quality of Effluent in KLD

Domestic: |+ § ELD
Trade: M A

Status of Effluent Treatment Plant (ETP)/ .
Sewage Treatment Plant (STP)

(a) Required or Not

(b) Installed or Not :

(c) Detail of STP/ETP Provided (if required)
with detail of all components and
technology used.

(d) Whether structurally adequate or not

(e} Whether operating STP/ETP
Satisfactorily

(f) Whether provided online chemical
dozing system/pH meter.

STP

5 Mode of Discharge of effluent

6 Name of Water reciplent body if any

7 | Detail of land in case effluent-ﬁlscharged for
percolation/ irrigation purpose with
Justification for its 100% utilization.

P Status of ZLD as per CPCB directions if

‘applicab!c- — = — e
‘Whether provided flow meters on outlet &

inlet of ETP/STP

Whether provided scpdréis 'éie_E-ttlclly meter on | ;

ETR/STP

—

Domestic: L
m&—k&_‘}\'
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Whether maintained Log Book for consumption

[11

L E'ecmc"\iqhe"ﬂca|5/Quantlty of effluent.

12 Status of online manitoring system, If
applicable. N @’
13 General Remarks,
E Hazardous Waste Management
1 } Category of Hazardous Waste generated as per 3 ]
rules,
2 | Type & Qty. of Hazardous Waste generated ) mclnerabblle
| | () Recyclable
| ,! fi Disposable
' | For landfill
L | _ (iv) Total
I| 3 | Stock-Pile Quantity of Hazardous Waste L)
@ | Mode of Disposal & treatment of Hazardous —_— W2 <0 { AL
_: , Waste ! W“‘d h '-SZE
| 5 { Size of Hazardous Waste storage site ‘ D‘X 1D Iy 1 S_)
I |
|6 | Display Board for Hazardous Waste at Factory
! | Gate Provided or not \/M
7 | Whether agreement made with the service
| provider for disposal of hazardous waste (if yes, P—ra};\'\ Cap €
[ give detail with validity)
| 8 Details of Hazardous Waste transported to . A - Ar
' service provider
F Hazardous Chemicals Handling & Management and PL| Act, 1991
(1 List & Qty. of Hazardous Chemical handled & /
used (if any) with threshold quantity
2 Whether prepared on site emergency plan and /
taken Insurance policy under PLI Act, 1991.
'3 I Name of insurer agency with date & validity of
’ policy. .\
a4 Whether Hazardous chemicals handling & e
storage facility is adequate Pl
5 | Remarks
.
e 7 i
e
Slgnafure of the

: b
' r Signattﬁﬂ@ﬁfﬁ@?éﬁ%ﬂﬂmlw btk unit

| Name Designation & Address inspection

Authorized Signatory

Officgr/Officers of the
Boardl who conducted
I (por~r

SR

Name & Designation

— |

Y,
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HARYANA STATE POLLUTION CONTRQ], BOARD ‘
—_ e —— _—___'__‘-——_.__

SPOT INSPECTION REPORT OF THE INDUSTRIES
ORT OF THE INDUSTRIES

General Informatio of the uni |
Name & Address of the upit H 5 é%t | wt' {Ji
w’ o r\p:f,gl“ sum,sf IMT

(v
Email 1D of the unit/ oceupier Q/"U-Q i ‘
Telephone No. ‘H Rl 550 5 ‘:f—
FFax Nos.
Date & Time of Inspection H 0 Ll % 'LS”
Category of the unit Red/ Orangcf Green
Type of Industries : 7Cat/Seriously Polluting/Others ‘

Size of unit based upon investment cost of ; LMjL

plant & machinery

Loo)
Name of representative of unit with : P;m,q N o’\ﬂﬁ L

designation present at the time of inspection

Name of Diréﬁésfpamlersf proprietor/ : K% \-’
Manger/ Occupier etc.

_ et a,}p,g *y jLS’W!,
Detail of produets/ by product manufactured : P( 2 P—’J\, crTo C ) /

(with capacity of installation & quantity per /
annum ’

o~ ; 5 . (i}
Detail of raw material used (with quantity per

annum)

Manufacturing process Pt 2 P‘b" W ,[)JJ\MH @ w) .
Detail of Machinery installed involving mem’l Lg_,\ . 1.94, oL J
polluting process M oL ‘

Date of Commissioning of the unit A

Status of Consent to Establish : g{,}bﬁ_ﬂ{ C_.T E M("}" _#) )

Status of Consent to Operate

Status of Authorization under HWM Rules : \;M ‘b\_/L{ 3 0 / 7f L+

Air Pollution

Source of air emission from the process of the  : byt_(/ \I\Joﬁt. R

unit including fugitive emission with type L l y
boilers/ Furness, capacity & stack height

Status of online monitoring status system
(Stack/AAQ) if applicable

Detail about derivation in the details/ stack of
Air emission/ type of fuel if any already

provided to Board i 4 f’m \J

Detail of Stacks/ Chimneys/ Vente 2 i I

Whether Height of all stacks/ chimney as per /" 0
norms

/\‘\9 .
Capacity of DG sets L j;ég,b K‘)ﬁ ( Pf\) G] wal—lﬁr"‘)‘

Fur Deshwal Waste Mzgagement Put, LLd.

Ny e l
Ai;ri. od Sign )
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Stack Heigly O DG sets above programmed ' \j@ d
and whether g Per nopms

8 Status n!‘.’\ccnuslic Enclosure on DG Sets : PM
o N

Noise resylgs DG sels Monitored during : N2
inspection
10, Type of Quantity of Fuel Used : P N C1 .

(Separate for each source)

I Siatus of Air Pollution Control Devices

(APCD) ' =
(@) Required or Not . f}e—?b&" v 'l

(b) Provided or Not
(¢) Details of APCD provided with detaij  * WJ et

of‘all components : QM qé’{.bl/
(d) Whether structurally adequate or Nol ] b aar L;:_,

(e) Whether operating APCD

satisfactorily W

Whether provided separate flow meters i case \7
of wet scrubber <

I3, Whether maintained Log Book for : D\-;-_Lf_tﬁ—v\é El

consumption of Electricity/ Chemicals/ water
for APCD

14, Detail of treatment of effluent in case of wet : E TP '
scrubber & its mode of disposal

Whether provided Sampling arrangements on : 1@ p
all stacks/ chimneys including DG sets l . E OS2

1o, General Remarks i T e

C Water Consumption
I. Source of Water Supply : st D L
2. Detail of measuring devices provided if any "Y\QIPV y
such as Flow Meters, V-notch etc.
5. Whether measuring devices has been sealed : TM
1. Whether maintaincd the log book for supply of
water from all sources & consumption for \-(@ W A g
various uses LM o )
Detail of water consumption per day/month : O 3 K L D
(a) Domestic Purpose _,/—9
(b) Boiler/ Cooling -
(c) Industrial use (Easily Biodegradable) )
(d) Industrial use (Not easily _—
Biodegradable -
(¢) Other M
: 3 anfi
6. General Remarks — D
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b M’%{—Mw tﬁ(m Piwf:c/

I, Source & processes of water pollution

including raw water treatment if any ML

2. No. of outlet for discharge of effluent omestic: 1 .

/
Trade: N A KD SL\M

Quantity of Effluent in KLD ¢ Domestic: o

Trade: —

4. Status of Effluent Treatment Plant (ETPY/ . STP ETP 4
Sewage Treatment Plant (STP) Q%'\_—LG{

()

(a) Required or Not ; I\J ok (‘?\Lja( T

(b} Installed or Not ) . _th’k

(¢) Detail of STP/ETP provided (if ‘ (’Lh-tt‘"-‘ T
required) with detail of all components  * E!...._hov tﬁhl;

and technology used Qutjduu._ /

(d) Whether structurally adequate or not ‘10_5

(e) Whether operating STP/ETP . |
satisfactorily ' \‘["-’j |

() Whether provided online chemical : \‘1 '
dozing system/pH meter

5. Mode of Discharge of Effluent : Domestic: JP, I e gz,‘,«)&ﬁ_i

Trade:
e T BN
6. Name of Water recipient body if any : CJE,TI& / ' NT lLLW\"-D
Detail of land in case effluent is discharged for
percolation/ irrigation purpose with -
Justification for its 100% utilization

8. Status of ZLD as per CPCB direction if =
applicable
9. Whether provided flow meters on outlet & ; \7%
inlet of ETP/ STP '

10, Whether provided separate meter on ETP/ STP - \19

I, Whether maintained log book for consumption  :
of Electricity/ Chemicals/ Quantity of effluent \1‘9

12, Status of online monitoring system, if

13. :;T:::F IF(:emarks % &i&wﬁa/
- 0 :
Hazardous Waste Management ke Iﬁ‘ﬂ

d :
I. Category of Hazardous Waste generated as per 5-. ! 3 S‘ 3 "WA—La{
N /

rules
2. Type & Qty of Hazardous Waste © (i) Incinerable

__{i-Recyclable
__Liy-Disposable
for landfills

(iv) Total

21 Waste Management Py, 144,

-///:,: |r|L1 174




9 s @ %ﬁ’?(_ k
Stock-Pile Quantity of Hazardous Waste T L‘ oo - L’ M faiﬁ_’s ¢

41 Mode of disposal & treatment of Hazardous ' C,\ p (7 | L,. /
| Waste £6’Dm
5. Size of Hazardous Waste storage site : |" ‘2 k\J!D*‘*‘-d

|
0. Display Board for Hazardous Waste at Factory
i gmu.1 pr.m'idcd or not \‘Cﬁs
T.‘ Whether agreement made with the service : .
provider for disposal of Hazardous Waste (if \(@ '
| ves. give detail with validity)
S.I Details of Hazardous Waste Transported to : 0% P’U'V W
| service provider
E| Hazardous Chemical Handling & Management and PLI Act, 1991
I List of Qty. of Hazardous chemical handled & : _ a» }9‘-\» W '
used (if any) with threshold quantity
2| Whether prepared on site emergency plan and { o \1 LA
taken Insurance Policy under PLI Act, 1991 & T
3. Name of Insurer agency with date & validity of = TP\'T ﬁ' H"l (s] / J/C)IC-,— 0(""’ é"‘vl
policy
4. Whether Hazardous Chemicals handling & ; B 1 &)
storage facility is adequate . ; ] . .—h:, M
| Remaks U wt W w UV\- J,Q e m
‘ o Ap awwu-) lja?af o L
‘ ba wrak - ‘ ! ( t up shzac
Signature of the representative of the unit QNB Signature of the Officer/ Officers of the Board who
M".“e . Designation & Address conducted the inspection

i futhorised Sigrtatory
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12
13

14

15
16
17

18
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

Lk _ 29 .o>qv}
General Information of ynit

Name & Address of the unit

Email id of the unit/ occupier
Telephone Nos.

Fax Nos.

Date & Time of Inspection
Category Unit

Type of Units

Size of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Occupier atc,

Detail of products /by product manufactured

Detail of Raw Material used (with quantity per annum) :
Manufacturing Process (in brief)
Detail of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Status of Authorization under HWM Rules

Air Pollution

Sources of air emission from process of unit including ;
Fugitive emission with type of Boilers / Furnace,
Capacity & stack height.

Status of online monitoring System (Stacks/ AAQ)
If applicable

Details about deviation in the details / Sta,Ck ti Air
Emission / type of fuel if any already provided t
Board

(ong =769 4D~

%M&Mﬁ.aﬂ&&@@@l S
2 e 125 V7. o o B ) ARSI

mc{}m[w

RMOrange / Green
17 Cat. /Seriously Polluting/ other—"

Large / Medium / Smaﬂ/

M&JAHQ@&\,D,;{@Q}Q‘/ ..........
AR LSEDN G
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11

12

13

14

15

16

Oco
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Detail of Stacks/ Chimney /Vents
whether Helght of all stacks /Chimneys as per norms
Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not

(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

(€) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :
Meters, V- notch etc.

Whether measuring devices has been sealed
Whether maintained the log book for supply of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a) Domestic Purpose

(b) Boiler / Cooling

AN, {@QJ
gﬁ;«w@

y,nvi
%w 'wteée'a/

%«H%U{O

Roxe.yell...

- Bepumebe

i (e,c!c\.{lﬁﬁxff/s#c:m
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605

C 5
(©) Industyig use (Easily Biodegradable)

(d) Industrial use (Not Easily Biodegradable)
(e) Other
General Remarks

D Water Pollution

e e 28

Source & processes of Water

Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent

3 Quatity of Effluent in KLD

4 Status of Effluent Treatment Plant (ETP)/

Sewage Treatment Plant (STP)

STP eTh—

N
(@) Required or Not: : \Q.Q..QLMY
(b) Installed or Not ;

t T
(¢) Detail of STP / ETP Provided (if required) with : Pkﬁ*&lc_oc,mim 13

Detail of all components and technology used

(d) Whether structurally adequate or Not ; "?"—M
(€) Whether operating STP/ETP Satisfactorily ; s LA e

() Whether provided online chemical dozing system/ i \f«.}‘!
pH meter

&
5 Mode of Discharge of effluent :  Domestic gﬁ%hcﬁ_fm ......................

M o
6 Name of Water recipient body if any : l’*—’]ﬁ_
7 Detail of land in case effluent is d_ischarged f_or : SRR - £, | O
Percolation / irrigation purpose with justification for
Its 100% utilization.

8 Status of ZLD as per CPCB directions if applicable ; I\Jd'

g Whether D!’OVidBd ﬂDW meters on Uuﬂel & inlet on : <-»<-»»»-----""'"'""""“'\'{'"m Trmmmmmmmmmm—————m—m——
ETP/STP

10 Whether provided separate electricity meter on : e Al
ETP/STP

i : A Gl
11 Whether maintained Log Book for consumrtmon of :
Electricity / Chemicals / Quantity of effiuent.

ble . "Dﬂt
181

12 Status of online monitoring System, if applica



5 menesemate O ..ccc/ S PR

E Hazardous Waste Management
-—————-—._._Q_____ |
1 Category of Hazardous Waste generated as perRules : E*WMJ‘Q_‘@/&QUQJ

2 Type & Qty. of Hazardous Waste generated : () Incinerable................cccocemmmumaiiiasiinerersssssssnsspicass

(GPREOYCIRDIS ...

(i) Disposable

for1andfill.........ccoooeermiiiiiieiiiii s ae e e
(V) TOAL ..ceerermveensvrennrenmssscrennnnnssnn sssbssonsssesisrss saisemnnais
\
3 Stock-pile Quantity of Hazardous Waste : e
4 Mode of Disposal & treatment of Haz. Waste g 'TK'VD L*fl’,? C?VG:’P
5 Size of Hazardous waste storage site ¥ s x. .}.05;4 ....................................................................
6 Display board for Hazardous Waste at Factory Gate : \{’M
Provided or Not
7 Whether agreement made with the service provider ’ro[:szg;p«awl-&é}
For disposal of Hazardous waste (if yes, give detail with
Validity
8 Details of Hazardous Waste transported to service
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used : TR SOOI
(if any) with threshold quantity >
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991
3 Name of insurer agency with date 7 validity of policy
4 Whether Hazardous chemicals handling & storage

Facility is adequate . ~ ]
5 Remarks "ﬁ,g_,g é.dud MMHL .«QQ,AIQQQM Mﬂpﬂw NOH‘ O%X]C|}H~
“wcm/tlp\ o Of-FEHTO

popen

Y
e SR,
Signature of the representative of the unit Signat the Officer / Officers

Name Designation & Address of the Board who conducted the
Inspection

%-wdee[: Kama¥ J-645

Name & Designation
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T Compressor
Cutting Machine
Sng Haching J§
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16.

17.
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Annexure-A

HARYANA STTA;TE POLLUTION CONTROL BOARD

neral Information [ ' 4 /
Ceneral Infosmation of unig Clobad Warle Solutim Uit IT
Name & Address of the unit : Udlﬂp‘“j’“ DWM' wa'smlpa}’

Emailid of the uait/occupier : SC({JPD? ¥e) 9 lobeS it 00 Fin b

Telephone Nos : 3 éé 7 o5 2 12
Fax Nos. : 5 i
Date & Time of Inspection : I 6/ Z/ 20 2”
Category Unit : Rldi)mngc/(]:c:n

Type of Units :17 Cav./Seriously Polluting/ ol.h:
Size of unit based upon investment cost of Plant & : Large/ Medium/ Smalﬂ/
Machinery

Name of the representative of the unit with : T)Aa/vmh,atm MM mwy"f/

designation present at the time of the inspection.

Name of the D s/ /Proprietor/ : ; = 2
Do, [Yornish f g (rop

Deuall of products/ by product maoufactured - i ’WO'}F,C ! y L‘Q”hﬁ A‘é"‘m ‘MW
(with capacity of installation & quantity per annum) WOQ
Detail of Raw Material used (with quantity per annum) : % wt Q’.QWMW ‘SC&bp l TPD

; fh.pﬁ,ﬂ’nﬂ ~ Reolid/pcAton

"

Manufacturing Process (in bref)

Deuail of Machinery installed involving polluting process: F e

gﬁpjj ed 3t CTe

Status of Consent 1o Establish L MW bﬁ’w\ ’”‘\b EOM f-{
Status of Conseat to Operate : f){)'»&‘ Cf/( Q,Lbf £ ’l-‘a
Starus of Authorization under HWM Rules, : H'p P‘Q;[' (A f-:f/uf (TD

Air Pollusi

Daie of Commussioning of the unit

A 4o framac= |MTD
Sources of air emissions from process of unit including : Grh’ldc' Qﬁ&( }‘\l

fugitive emissions with type of Boilers/Fumess,

capacity & stack height

Status of online monitoring System (Stacks/ AAQ) : V}ﬂ

if applicable




612

]
s W0
3 Details about deviation in the details/ stack of Air . N ,} ¢
emission; ©vpe of fuel if any already provided to

Board.

4 Detail of Stacks/ Chimaeys/ Veats ;O Aty (& cgéchk,cﬂ,f-ofuﬂmqm
5, Whether Height of all stacks/ Chimneys as per norms L{,{a
6. Capacity of D.G. Sets . No
7 Stack height of D.G. Sets above programme and i —

whether as per norms
8. Status of Acoustic Enclosure on D. G. Sets
9. Noise results of DG Sets Monitored during inspection @ —
10.  Type & Quantiy of Fuel used v ks P 0] }PNQ So jl& /D“b

(Separate for each source)

{L  Status of Air Polluton Control Devices (APCD)

(a) Required or Not i Qef MY A

(b) Provided or Not : 5 P]’l)b‘"‘dld

(c) Detail of APCD provided with detail of all o W (J Kcphper
Components.

(d) Whether Structurally adequate or Not
(¢) Whether operating APCD Satisfactorily

12.  Whether provided separate flow meters in case of wet i (SRS
scrubber

13. Whether mainuined Log Book for consumption of
Electricity/ Chemicals/ water for APCD.

14.  Detail of treatment of effluent in case of wetscrubber ! }) v
& its mode of disposal.
18,  Whether provided Sampling arrangements : L{M

on all stacks /chemneys including DG Sets.

16,  General Remartks - :

C EE!HQ nsu; e
1 Sounrces of water supply % ?}9’)‘& Ufﬁé

2. Detail of measuring devices provided if any such as flow: [J}Pf '
Meters, V- notch etc.
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3.

Whether mensuring devices hus been ualcd6 1 3 ] ﬁ-

Whether maintained the log book for wupply of water
from all sources & conyumpuon for various uses.

Detail of Water Consunpuon per day/ month

(a) Domestic Purpose
(b) Boiler / Cooling

(c) Industrial use (Easily Biodegradable)
(d) Industrial use (Not Easily Biodegradable)
(c) Other

General Remarls

Water Pollution

Source & processcs of Watcr Pollution including raw
water treatment if any

No. of outlets for discharge of elfluent

Quality of Efflucat in KLD

Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP)

(a) Required or Not

(b) Installed of Not
(c) Detail of STP/ETP Provided (if required) with

detail of all components and technology used

(d) Weether structurally adequate or not

(¢) Whether operaung sTP/ETP Satisfactorily

(f) Whether provided online chemical dozing system/
pH meter

Mode of Discharge of effluent

Name of Wates recipient body if any

¢ eifluent is discharged for

Detail of land in cas
rificadon for

percolation/ irngation purpose with jus
its 100% utilization.

PplY

[kLP
0
O

Rorrsic s e

Domestic: — |

Trade: __....O

Domestic: | K.~ D
Trade:

STP ETP

iR pie

Domestic: Sq):h ¢ Tonl
Trade: T

C VD

; f‘/ P




8. Sumorzwupﬂcpcndimcﬁmu.,@cﬂ:A . OP

9, :E?;l}\;; grovidcd flow meters on outler & inlet of : pﬂ_/ U
10,  Whether provided geparate clectricity meter on : W
ETP/STP
b e Pprliod Fr8 70
12. . Status of online monitoring System, if applicable ; ,d , A
fa

13. General Remarks

E rdous W M
| ﬁppﬁaeal it CTo ===k,

1 _ Categpry of Hazardous Waste generated as pet rules

2. Type & Qty- of Hazardous Waste generated (i) incinerable ¥
(i) recyclable
(iii) disposable 4
for landfill ‘
(iv) Total

3. Stock-Pile Quantity of Hazardous Waste

4. Mode of Disposal & treatment of Haz. Waste

5. Size of Hazardous wasic storage site
6. Display Board for Hazardous Waste at Factory Gate
Provided or oot

« made with the service provider

i Whether agreemen
for disposal of hazardous waste (if yes, give detail with
\':Il.idit)'
g.  Details of Hazardous Waste transported to service
provider

F Hazardous Qh;miggg Handling & Management and PLI Act, 1991

1 List & Qty. of Hazardous chemical handled & vsed
) with {hreshold quantity

(if any
2 Whether pupa.rtd on sitc emergency plan and taken
Insurance policy under PLI Act, 1991
3. Name of insurer agency with date & validity of policy
i Whether Hazardous chemicals handling & storage
TS

facility is adequate ; ! ;
5. Remads P WP'Q‘(‘PQ i
i f fficer/Offi

Signature of the r;prescn;at'rv; of the unit i 1
B Ampﬂj@a_m&—ﬂd—"ﬁ of the Board ﬂhg_cgn_;!u.cs_d..th_ ¢

DHHAMIKDER LI Name & Designasio?
S)QIUJI"JL”“ -
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15.

16.
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18.
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES
Jed) 29, 686837 donpl 37, e85

M\S Glebad M}v‘-éki ,getqh‘em
N ng, "H

Annexure-A

General Info on of unit
Name & Address of the unit

Email id of the unit/occupier

Telephone No

Fax Nos.

Date & Time of Inspection

Category Unit

Type of Units

Size of unit based upon investment cost of

Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection
Name of the Directors/partners/ Propl’ﬂ:‘:m
Manager [/ Occupier etc.

Detail of products / by product manufactured
(with capacity of installation & quantity per annum)
Detail of Raw Material used (with quantity per
annum)

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting
Process

Date of Commissioning of the unit

Status of Consent to Establish

Status of Consent to Operate

Status of Authorization under HWM Rules

Air Poliution

sources of air emissions from process of unit including:

Fugitive emissions with type of Boilers/Furness,
Capacity & stack height.

Status of online monitoring System (Stacks/AAQ)
If applicable

Details about deviation in the details/ stack of Air

Emission /type of fuel if any already provided to Board.

Detail of Stacks / Chimneys / Vents

Whether Height of all stacks / Chimneys as per norms:

Capacity of D.G. Sets

-

VRS

W/z;.,e

uNon- 'y

TRt

ot @ Leb
C16§‘DLrS"r'~fS_L1
PEARVAT S

Mrange / Green

: 17 Cat. /Seriously Polluting/ others
: Large / Medium /S

: Sh D K.SL-ovn~9a

Pw Meanagey

She Manrl \Cymar”

E-nIete aund Plauhc Wele
Reodcb
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10.

11

12,

13.

14,

15.

16.

= 0

616

Stack height of D.G. Sets above programme and : Nt A
Whether as per norms

Status of Acoustic Enclosure on D.G. Sets : O FAN

Noise results of DG Sets Monitared during inspection: s A

Type of Quantity of Fuel used : A

(Separate for each source) H-v‘lt' gloe '8 Q'J“'J

Status of Air Pollution Control Devices (APCD)

(a) Required or Not - R?_? WUy fE-OJ

(b) Provided or Not : "),5\;7‘;[0.9" ki
(c) Detail of APCD provided with detail of all Components: ‘E{j el pne Bu5 Houwlbe )

(d) Whether Structurally adequate or Not : Rerubb=—"
(e) Whether operating APCD Satisfactorily : 7 9

Whether provided separate flow meters in case of wet: \[M

Scrubber

Whether maintained Log Book for consumption of : 2/

Electricity / Chemicals / water for APCD. Lf

Detail of treatment of effluent in case of wet scrubber: G—T{) 1‘¢L-j \“NMQ—GJ
& its mode of disposal.

Whether provided Sampling arrangements onall  : \‘f o)

Stacks / Chimney including DG Sets.

General Remarks : S_‘W‘P.b_ Coll e@w

Water Consumption
Sources of water supply :
Detail of measuring devices provided if any such as flow: F/{O-UO M,Q,L’-a"
Meters, V-notch etc.

Whether measuring devices has been sealed : M

Whether maintained the log book for supply of water:

Revawet!

From all sources & consumption for various uses. —

Detail of Water Consumption per day / month

(a) Domestic Purpose . ho& 1>

(b) Boiler / Cooling (P

(c) Industrial use (Easily Biodegradable) -

(d) Industrial use (Non Easily Biodegradable) y R 14 LD

(e) Other :

General Remarks

Water Pollution & &
1. Source & processes of Water Pollution including raw: u_gct.AI-M "‘é ‘3% chu; ne

Water treatment if any Ce N‘P" L
2. No. of outlets for discharging of effluent Domestic: L \

Trade : O \

(—\\\‘&L-
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Domestic: 0S5 ¥ P
Trade : 240 &

3. Quantity of Effluent in KLD

4. Status of Effluent Treatment Plant (ETP)/ : STP ETP
Sewage Treatment Plant (STP) sk Qe ?wn, i Li’ b
~
(a) Required or Not 3 ( MA M hf\
(b) Installed or Not : all YGOJ-W" e
(c) Detail of STP/ETP Provided (if required) with  : &J‘A’ Ce ‘M\\MM
Detail of all components and technology used
(d) Whether structurally adequate or not : \/M
(e) Whether operating STP / ETP Satisfactorily ~ : 1/»9”
() Whether provided online chemical dozing system/: \7’"0/)
pH meter
5. Mode of Discharge of effluent Domestic : N Ne Tamic
Trade: |{of v e d My 2 ctud pLO‘D'Y’\
6. Name of Water recipient body if any / e U b ""(S

7. Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for b A
Its 100% utilization.
8. Status of ZLD as per CPCB directions if applicable  : e A
9. Whether provided flow meters on outlet & inlet of :

ETP /STP "f-’/)

10. Whether provided separate electricity meteron @ e/
ETP /STP \f
11. Whether maintained Log Book for consumption of :
Electricity / Chemicals / Quantity of effluent. f\fw
12. Status of online monitoring System, if applicable A
13. General Remarks -
Smim Colleche o
Hazardous Waste Management Xl ) (_',_C <
1, Category of Hazardous Waste generated as per rules:
2. Type & Qty. of Hazardous Waste generated : (i) incinerable
« AT recyclable
V(iii) disposable
for landfill
(iv) Total
3. Stock-Pile Quantity of Hazardous Waste . \D\ES @(f-’? SL”OL?Q
4. Mode of Disposal & treatment of Haz. Waste : pr._d'-(wi'ng-ﬂ’ el agent 1
5. Size of Hazardous waste storage site : ':,t'p( X% !
6. Display Board for Hazardous Waste at Factory Gate : \1 o/
Provided or not

Q&;;’;

(3
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7. Whether agreement made with the service proéer: \ / _jL/)
for disposal of hazardous waste (if yes, give detail with
validity) e

8. Details of Hazardous Waste transported to service provider : ki % s79 St oﬂ?(étﬁ )(,fgc ‘z%

| o Destemel | SAT Ash 4 GEPDL on g, ),28
F. Hazardous Chemicals Handling & Management and PLI Act, 1991 gl

1. List & Qty. of Hazardous chemical handled & used : P 3
(if any) with threshold quantity rd

2. Whether prepared on site emergency plan and taken :
Insurance policy under PLI Act, 1991.

A |

3. Name of insurer agency with date & validity of policy:
4. Whether Hazardous chemicals handling S}torage :

Facility is adequate. /

M ; k AL \/
Signature of tHe representative of the unit Signature jof the Officer / Officers

Name Designation & Address of the Boer who conducted the
inspection

2 \ .
G wema v 3 Cﬂ

Name & Designation
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10.

11.

12.

13,

14.

15.

16.

17
18.

[

w

Annexure-A
621 AT
OARD
HARYANA STATE POLLUTION CONTROI.:;ES
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit cling FIvd -
Name & Address of the unit

j.l s d | -."!"'-'1': :‘.-J.L\—.JL' v e
Kila Nu-zt‘;,-m'h/-, JIhdyl LEg

Email id of the unit/occupier - 1§29
Telephone No Lol
Nos. ; e
Fax Nos | | . 6] *y
Date & Time of Inspection : 'n/’
Category Unit :Red’/ Orange / Green
Type of Units :17 Cat, /Seriously Polluting/ others™”
Size of unit based upon investment cost of : Large / Medium / Smalh"
Plant & Machinery ‘ o
Name of the representative of the unit with ©Mule e..i\’\ "B:L(L\\—\:]'H , Dn’tﬁk
Desighation present at the time of the Inspection \
Name of the Directors/partners/Proprietor/ D Muylkeesh C-=Cllx,~t¥\are4 | Diye C’I
Manager / Occupier etc. g \
Detail of products / by, product ma nufactured .' D\féMW'HE“'ﬁ ( Ret-jd' “E
(with capacity of installation & quantity per annum) Re,%m(@,sm 0—% E- l'C.
Detail of Raw Material used (with quantity per B TOU
annum) X
Manufacturing Process (in brief) Re Cjc,‘l"'\j
\ N

\ 'Se cHwV)
Detail of Machinery installed Involving poliuting Py Am G-t".‘)r“\\&' S }
Process
Date of Commissioning of the unit S - \0 'ﬂ i
Status of Consent to Establish i Q\Q{a.unenj

Status of Consent to Operate : AJHDU a_a‘ *i“ Y ECT0
Status of Authorization under HWM Rules : #P&}C_A

Air Pollution

———

\ \
Sources of air emissions from process of unit including: Cred Qq{@d Me\lﬁ"‘*j -'Puf“@#q

Fugitive emissions.with type of Boilers/Furness a N \ 0
\ s :
Capacity & stack height, J B &»m% hﬂ‘j s Ki C] S'el

Status of online monitoring System .Stacksx’AAOJ N‘.A
If applicable

Details about deviation in the details/ stack of Ajr NO
Emission /type of fuel if any already provided to Board.

£ i
o +o waky Uil Y
Detail of Stacks Chimneys / Vents . Sladg C«Wd U:m ?{i’ﬁ fxe d
Whether Height of a| stacks / Chimneys as per norms.  A-A \‘-’i’b Nevand. Melta

foasgy



10.

i 1

12.

13,

14.

15.

16.

622 )
Capacity of D.G. Sets ,

stack helght of D.G. Sets above programme and | AR |::t'£ WDYW A 5

Whether as per norms

status of Acoustic Enclosure on D.G. Sets : \,,g/f
Nolise results of DG Sets Monitored during inspection: NB
Type of Quantity of Fuel used ; C\a./k

(Separate for each source)
Status of Air Pollution Control Devices (APCD)

(a) Required or Not ; P\_,Qa '

(b) Provided or Not - Pyovt ded

(c) Detail of APCD provided with detail ' Leodey o 19!3 eX /L Uf CL@MG.-
of all components: Lo\\W D:F\—ﬂ -R@MQ— e

(d) Whether Structurally adequate or Not : \T/P—J

(e) Whether operating APCD Satisfactorily : \f.e/_( ;

Whether provided separate flow meters in case of wet: NO

,Scru};belf',

Whether maintained Log Book for consumption of : _—

Electricity / Chemicals / water for APCD,

Detail of treatment of effluent in case of wet scrubber: —_—

& its mode of disposal,

Whether provided Sampling arrangements onall 11,94 )
Stacks / Chimney including DG Sets.

General Remarks

Water Consumption \\
Sources of water supply i Ro(e vor-
Detall of measuring devices provided ifany such - NoO

as flow Meters, V-notch etc.

Whether maasuring devices has been sealed : N
Whether maintained the log book for supply of water: . A
From all sources & consumption tor various uses

Detail of Water Consumption per day / month

(a) Domestic Purpose -8 KD
(b) Boller / Cooling —
(¢) Industrial use (Easily Biodegradable) —
(d) Industrial use (Non Easily Biodegradable) -

(e) Other

General Remarks

198
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L. Water Pollution
————=un

Source & Processes of Water Pollution including raw:
Water treatment |f any

No. of outlets for discharging of effluent

3. Quantity of Effluent in kLD

Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (sTP)

(a) Required or Not
(b) Installed or Not
(c) Detail of STP/ETP Provided (if required) with

Detail of all components and technology used

(d) Whether structurally adequate or not
(e) Whether operating STP / ETP Satisfactorily
(f) Whether provided online chemical dozing
system/pH meter
5. Mode of Discharge of effluent Domestic
Trade :
6. Name of Water recipient body if any
7. Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
Its 100% utilization.

8. Status of ZLD as per CPCB directions if applicable

9. Whether provided flow meters on outlet & inlet of :

ETP / STP
10. Whether provided separate electricity meter on
ETP / STP

11. Whether maintained Log Book for consumption of -

Electricity / Chemicals / Quantity of effluent
12. Status of online monitoring System, i applicable

13. General Remarks

A
Dome/&\ﬂ [
Domastic: s1k= ~J Bh@
Trade —
Domestic: - STeud
Trade : =
STP ETP

199



624 S
= 1
t Lib & '
1. Category of Hazardous Waste generated as per rules: 4!, wre ol A b-2- /-H -
2. Type & Qty. of Hazardous Waste generated

E. Hazardous Waste Management

(i) Incinerable
\ (i) Recyclable ) y /
(I(l) Disposable '
for landfill

(1v) Total
3. Stock-Pile Quantity of Hazardous Waste

4. Mode of Disposal & treatment of Haz, Waste : & Efft AW&Y*%&L‘ PQQC-rﬁCJGY
5. Size of Hazardous waste storage site _ g’m’q/ "
6. Display Board for Hazardous Waste at Factory Gate

Provided or not | e

\ S\
7. Whether agreement made with the service provider: Aﬁ(wu\\— UOI{'_}” Ay MYI?;C!:L
for disposal of hazardous waste (if yes, give detail with

8. Details of Hazardous Waste transported to service provider : '

F. Hazardous Chemicals Handling & Management and PLI Act, 1991
1. List & Qty. of Hazardous chemical handled & used :
(if any) with threshold quantity } V4
2. Whether prepared on site emergency plan and taken: N1
Insurance policy under PLI Act, 1991,
3. Name of Insurer agency with date & validity of policy:

4. Whether Hazardous chemicals handling & storage
Facility is adequate.

Tuhe umk Kad Leeuv w/&‘?e,dté o 3/5’?6{1&; \L,u. (?-Q@'&\LL
Yo CT-0 apilied by #e datil ale v c:\a{e@mw;lpum o yom
e Comped c{qw\é' ,DW\\ FW&‘P‘MP\M vt £ Ko Sadlalled

woley &yubloey” ov) Cecd Yyed Mettey Luyhamcl Aﬁdow_\ uﬁ%\ }
bt Rowe- ov Dldwemtalling cechod (APCM) to co 10\ sy ewifdim

Wit ol do wndlalled 28R ¥A D& cod wn Atadtic, euclpture
T wlt Lat Domedhe efpluol oll Achige. it sephe Toul,

A

Signature of the representative of the unit Signature of the Officer / Officers
Name Deslgnation & Address of the Board who conducted the
For Grandeur Recycling Private Limited inspection ,
S Sewd e Q‘B KN

Js4

Hu\u_sn e puan (DIRE crei)
FEIRTUke

Name & Designation
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' m GPS Map Camera

Bagru, Haryana, India

2W5P+26V, Bagru, Haryana 131001, India
Lat 29.006813°

Long 76.93556°

24/07/24 02:56 PM GMT +05:30
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Bagru, Haryana, India

2W5P+26V, Bagru, Haryana 131001, India
Lat 29.007006°

Long 76.935135°

12/08/24 11:46 AM GMT +05:30
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10.

11.

12,

13,

14.

15.

16.

17.
18.

627
HARYANA STATE POLLUTION
SPOT INSPECTION REPORT OF

Annexure-A

CONTROL BOARD
THE INDUSTRIES

General Information of unit

Name & Address of the unit

Email id of the unit/occupier
Telephone No
Fax Nos.
Date & Time of Inspection
Category Unit
Type of Units
Size of unit based upon investment cost of
Plant & Machinery
Name of the representative of the unit with
Designation present at the time of the inspection
Name of the Directors/partners/Proprietor/
Manager / Occupier etc.
Detail of products / by product manufactured
(with capacity of installation & quantity per annum)
Detail of Raw Material used (with quantity per
annum)
Manufacturing Process (in brief)

Detail of Machinery installed involving polluting
Process

Date of Commissioning of the unit

Status of Consent to Establish

Status of Consent to Operate

Status of Authorization under HWM Rules

Air Pollution

Sources of air emissions from process of unit including:

Fugitive emissions with type of Boilers/Furness,
Capacity & stack height.
Status of online monitoring System (Stacks/AAQ)

If applicable
Details about deviation in the details/ stack of Air

hj! J‘?o!:j‘hee f—wuo'h ﬁ‘”;}")"
fu-.‘ usher Vrobifecd LLP
’\/l”- ﬁé‘!'fﬁqdlq '-"DL‘.’?'TC:H/ 07064*-”1

Keoqel S",_,;/jq.‘\

Aoy ley e ol ‘}ecéﬂ‘-‘“d;i F(J“/“" £,

q?!ﬂ)gtgqgof
= th//;r)zo.z,:r
*Red / Orange / Green

: 17 Cat. /Seriously Polluting/ others .-
: Large / Medium / Small =—

§€ . S'g-,.../{.e v f‘gg. 73""&’ 9—,‘}¢¢’Ar(

: . wabl ¥ “}J ﬁﬂ';""*’
S’é S' 6 ] /}23“ <
£- "“‘(M‘*"“ fze c.(:'-%/
Ay far GaF atfaclect
(Z:' ]JM < ﬁ"—c C.li\“é/

D—.'»nuh“—”{-« A{c‘l";v"-/ dou hre );21:'/

EIPZEE
gé,'kd-:h-t-(/(
'ﬂ’}-J:]ll-'J d‘;'&“"J— ""l"h....&

Yeb Lo pplid

(D'PI AFven +"“‘j, Ace 4)“,"‘\4’ 2t

'
U*J"“l e

M A=
ol 2

Emission /type of fuel if any already provided to Board.

Detail of Stacks / Chimneys / Vents

Whether Height of all stacks / Chimneys as per norms:
= -

c;;'-:(/c . ,.q'f..(/'co( “ DY et /.‘-‘;/.

A#( A Fan T




10.

11,

12
13.
14.
15.

16.

Capacity of D.G. Sets 628 JJ"'F j'm’}‘-”*c//

Stack height of D.G. Sets above programme and
Whether as per norms J

Status of Acoustic Enclosure on D.G. Sets - M-
Noise results of DG Sets Monitored during inspection:
Type of Quantity of Fuel ysed /

(Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not ; ﬂe%; yeed
(b) Provided or Not P o aled

(c) Detail of APCD provided with detai Bag L) er Howst J~le / ey dle -
of all components: J

(d) Whether Structurally adequate or Not : \/M
(e) Whether operating APCD Satisfactorily - YH' to Lo %gﬂé ed

Whether provided separate flow meters in case of wet: djo

Scrubber

Whether maintained Log Book for consumption of : Veb Lo 4a wn:‘w’t‘*:“ </
Electricity / Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber: CTE iws -]-}I [l
& its mode of disposal.

Whether provided Sampling arrangements on all - VM

Stacks / Chimney including DG Sets.

General Remarks  S—

Water Consumption

Sources of water supply N fAP e |
Detail of measuring devices provided ifany such L)

as flow Meters, V-notch etc.

Whether measuring devices has been sealed . Ao
Whether maintained the log book for supply of water: 472
From all sources & consumption for various uses

Detail of Water Consumption per day / month

(a) Domestic Purpose e xep
(b) Boiler / Cooling - -Mi )

(¢) Industrial use (Easily Biodegradable) : ,J ef

(d) Industrial use (Non Easily Biodegradable) : AP |<Lp
(e) Other : —

General Remarks po=
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10.

11,

12.
13.

629

Source & processes of Water Pollution includin :
8 raw; !“Jt' +f"c }ruév.f
*r axd Haud Jday €

Water Pollution

Water treatment if any

No. of outlets for discharging of effluent Domestic: o~ <
Trade : o~ &
Quantity of Effluent in KLD Domestic: ). o (<t
Trade :  s.0 /<t D
Status of Effluent Treatment Plant (ETP)/ : STP E-n:&f’#
Sewage Treatment Plant (STP)
(a) Required or Not . . BTl *e /0'..)-!47(
(b) Installed or Not W A IZJ
(c) Detail of S7P/ETP Provided (if required) with gatle s X s L/ seqeHion, bk
Detail of all components and technology used E-’?«-.Zf?_, Foslnuk, T be 2eHler

RBZF and MaF
(d) Whether structurally adequate or not : Vﬁ”’l
(e) Whether operating SfP / ETP Satisfactorily ; ‘/¢ } o Lo 7¢}qa(~ef./
(f) Whether provided online chemical dozing : J’H S .}_&/

system/pH meter
Mode of Discharge of effluent Domestic : S j,J—»‘z = 2
fionii )‘Q"-c(j c./La(/ /"—MLJ N, Joke Foeyadle -

Name of Water recipient body if any A ¥4
Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for abf,é—
Its 100% utilization.
Status of ZLD as per CPCB directions if applicable : //",(‘}*
Whether provided flow meters on outlet & inlet of : ‘)w-He |
ETP / syb
Whether provided separate electricity meteron @ \7’,.3/3
ETP / STP
Whether maintained Log Book for consumption of : ‘ZMS
Electricity / Chemicals / Quantity of effluent.
Status of online monitoring System, if applicable : M 8-
General Remarks e
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630 4

E. Hazardous Waste Management ‘
1. Category of Hazardous Waste generated as per rules: <-| el T577
2. Type & Qty. of Hazardous Waste generated : (i) Incinerable :
(i) Recyclable L]
(iii) Disposable L~
for landfill
(iv) Total
3. Stock-Pile Quantity of Hazardous Waste : ',J; l a3 )
4. Mode of Disposal & treatment of Haz. Waste C Ll e /d“'lf‘"”}"'("":/"c Jer
5. Size of Hazardous waste storage site C e el
6. Display Board for Hazardous Waste at Factory Gate : \_/
Provided or not i
7. Whether agreement made with the service provider: ‘){ {- fo Lo ., i
for disposal of hazardous waste (if yes, give detail with
validity)

. I -
8. Details of Hazardous Waste transported to service provider: §< 2rca /) doNv ke,

F. Hazardous Chemicals Handling & Management and PLI Act, 1991

1. List & Qty. of Hazardous chemical handled & used :
(if any) with threshold quantity }

2. Whether prepared on site emergency plan and taken: a/ﬂ-
Insurance policy under PLI Act, 1991.

3. Name of insurer agency with date & validity of policy:

4. Whether Hazardous chemicals handling & storage )

Facility is adequate.
Jhe Ut—?"{‘ s g—é-e-, e ec"(ﬂ'f }7""4"*} I‘)+ CTD

f"&-}.ﬂr c}g*ql‘-”(ﬂ CTE d_,}ow -”'9‘,_ fj{\gﬂp,( ' —rl:g-_- U"'l;';_ ﬁt}
1%}%“.-_,{ dt.{“.\k.-.-(._,'-‘l,i"\ ehow Ena B B M Howse coved Weddes WSl

72 ﬁ("fﬂ", Uw;+ ’ea. . _}q }{p{ -
b Sl Z‘:ﬁ,,xim-dc,m Fofeet A,

'E'ﬁw"'--} J—ts,dx.,'){-‘:.{
Cﬂ-*-fi‘rrg}«d- Lt h-u.cfm-k 5

/j{:\—tc..,&/’ M, h.gcf‘lr- Ao, A

HJU = }\‘ - /i - )
qu&z’ L‘*‘/ Cﬂﬂ". ’, ‘?-a’f’ KC L:’ 4_4‘-‘)’4’“‘—&- d‘c.’.’( (“ﬁ‘>!“1:,{r““7"
4
Signature of the representative of the unit Signature of the Officer / Officers
Name Designation & Address of the Board who conducted the
_ﬁ"ﬁ/'fA/‘//c’// inspection ,I/;’ -
_S'ozmafmf SAar ey N 1‘1/!!]:,'9; 3
Do Fov * (aviveler Foclew, | pry

Name & Designation

e ——— = N a———— T TSI T e e — - 206
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ﬂ GPS Map Camera

Sonipat, Haryana, India
Unnamed Road, Haryana 131001, India
Lat 29.025695°

Long 76.910149°

12/08/24 12:20 PM GMT +05:30
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e ﬁGPS Map Camera -

Sonipat, Haryana, India

Unnamed Road, Haryana 131001, India
Lat 29.025518°

Long 76.911553°

12/08/24 11:43 AM GMT +05:30

= _r___“:_;l-'.k.‘-'f i
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

A General Information of unit /\03.' - A8 59) 609 Lp;r_'- s 09sL23-

—

}1 Name & Address of the Unit : U,»H,WL we=t Qe fue Ud-
| R s horg
’ - | ___\‘-‘3747‘5 MATHOPUR, Lorvippr - /0249,
mail ID of the Umt{Occupier : .

i Pm.em@,gmm,e%

- Telephone Nos, i q% |1, (&Lfgé
| 0Yo - ‘I

4 Fax Nos, . |

P
5 Date & Time of Inspection

i OB//J{ao.lz_
6 Category Unit ; 'R}dfC)range/Green

—
[ 7 Type of Unit 1| 17 Cat./seriously Polluting/Qtherd

8 “ Size of unit based upon investment cost of | Large/Medium/Spal]

Plant & Machinery
9 Name of the representative of the unit with L Shy Poajeok Yadlar

designation present at the time of the

inspection. _\}704'&033&1_
_ﬁéﬁafthe DiieﬁrsfPartners/Proprietor;’ —_Ql,, A‘h.&lv\nﬁ T

Manager/ Occupier etc.

Detail of products/by product manufactured V| eeemlD e me 4 ren ,yj,{a_‘/_g

(with capacity of installation & quantity per (a >
annum) P £ Ll YRyithua, _!

Detail of Raw Material used (with quantity per | - E- wenty
annum)

Manufacturing Process (in brief) V- Wb qa«ﬁc%

Detail of Machinery : BLMM.P@ wmw chfz’\

Date of Commissioning of the unit.

: v J pa)
E8iedlbd_ii Rprom Yo 5 %mfz,,-
Status of Consent to Establish g " ) - @miilin,, .
;}17 | Status of Consent to Operate : P;],l[,umj £ 40 GO
|18 Status of Authorization under HWM Rules. 3 : "
Nooptisl) ver-




634

Air Pollution

sources of air emissions from process of unit
including fugitive emissions with type of
Boilers/Furness, capacity & stack height.

et rcycﬂ‘,:f L

1

Status of online monitoring System (Stack/AAQ)
if applicable

Ky

olomeatl 6
Lhs,

Details about deviation in the details/stack of

, Air emission/ type of fuel if any already NA
l' provided to Board.,
[4 Detail of Stacks/ Chimneys/Vents ik Al sct T DU Cﬂ“f/l"b‘ﬁy —
' ‘ Bag Aneae £ cyclime Silln (2 ~NoC)
|5 Whether Height of all stacks/ Chimneys as per / [ (4
' norms. - A€ Qe Normad
6 Capacity of D.G. Sets
No b-§G Lot
9 Stack height of D.G. Sets above programme and
.| whether as per norms. —N#
'8 Status of Acoustic Enclosure on D.G. Sets -
!' 9 Noise results of D.G. Sets Monitored during
l inspection —N 4
| 10 | Type & Quantity of Fuel used M- A ]
' (Separate for each source) -
[ 11 Status of Air Pollution Control Devices (APCD) ’ i )
(a) Required or Not p“oﬁ

| (b) Provided or Not

[ (c) Detail of APCD provided with detail of

! all Components.

[' (d) Whether operating APCD Satisfactorily
(e) Whether operating APCD Satisfactorily

12 Whether provided separate flow meters in case

! of wet scrubber —NA
‘ 13 Whether maintained Log Book for consumption 7
[ of Electricity/ Chemicals/ Water for APCD
{ 14 Detail of tre-_atment of effluent in case of wet —UB-
| scrubber & its mode of disposal.
' 15 | Whether provided Sampling arrangements on
} all stacks/ Chemneys including DG Sets. NB-
|T5 r General Remarks 41
| |
C Water Consumption
Boensell

Detail of measuring devices provided if any

)f Sources of Water Supply
2
|r_ such as flow meters, V-notch etc,

(T8]

Whether measuring devices has been sealed




3 Quality oTEffluent in KLD

635

[ Whether maintaineg the log book for supply of
water from all sources & €ensumption for
various uses,

. dozing system/pH meter,
Mode of Discharge of effluent

Detail of W

ption per day/Month
(a) Domestic Purpose

(b) Boiler/Cooling
(€) Industrial yse (Easily Biodegradable}
(d) Industrial Use (Not Easily
Biodegradable}
(e) Other
General Remarks

including

Status of Effluent Treatment Plant (ETP

)/
Sewage Treatment Plant (STP)

(a) Required or Not
(b) Installed or Not
(c) Detail of STP/ETP Provided (if required)

with detail of al| components and
technology used.

(d) Whether structurally adequate or not

(e) Whether operating STP/ETP
Satisfactorily

(f) Whether provided online chemical

Name of Water recipient body if any

Water Pollution
Source & Processes of Water Pollution ]

raw water treatment jf any m
No. of outlets for discharge of effluent N

o e | |

Domestic: o/
Trade:;

Domestic: 2'SALp
Trade:

STP ETP

s oA

Detail of land in case effluent is discharged for
percolation/ irrigation purpose with
justification for its 100% utilization.

Status of ZLD as per CPCB directions if
applicable.

Whether provided flow meters on outlet &
inlet of ETP/STP

Whether provided separate electricity meter on
ETP/STP

Domestic; a Ue |Preg-

|| Trade: N



H Whemef maintaineq Log Book f
I of Electricity/Chemi °F consumption | ;
En‘llcals/Quanm ¢ i
12 Status of online monitorin Y.of effluent, il
| applicable, g System, if T
13 General Remarks,  ————w
| !
\ |
E Hazardous Waste Management
E Category of Hazard
. vl Ous Waste generateq a5 per |: [ B :
2 Type & Qty. of Hazardous Waste . 1
| Benerated (i) Incinerable
i (ii) Recyclable j
i (i) Disposable '
| For landfill
- - (iv) Total
'3 Stock-Pile Quantity of Hazardous Waste
4 Mode of Disposal & treatment of Hazardous
- | Waste \
| 5 Size of Hazardous Waste storage site
| 8 N
! = r
l 6 Display Board for Hazardous Waste at Factory
| Gate Provided or not
7 Whether agreement made with the service
provider for disposal of hazardous waste (if yes,
i give detail with validity)
'8 Details of Hazardous Waste transported to 5
service provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous Chemical handled &
used (if any) with threshold quantity
2 Whether prepared on site emergency plan _and
i “taken Insurance policy under PLI Act, 1991. N
' 3 Name of insurer agency with date & validity of - .
policy. '
4 Whether Hazardous chemicals handling &
storage facility is adequate =
3 — 4 o 3" . A
5 Remarks . -zemdt 8;:4)9@(:0—’67 o Cé‘r%fw L D - ek
— | owfa Avsoe 1565 L1

APem « oo

E - oot vfgjou,,f Duat cetle

| O

Signature of the representative of the unit
Name Designation & Address inspection

Moy Q‘( H\_, RRE

Signature of the
Officer/Officers of the
Board who conducted

Name & Designation

\

|

& a
(ko] e

Kol 45?)
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Sonipat, Haryana, India

V4R3+225, Sector 49, Sonipat, Haryana 131029, India
Lat 28.888682° Long 77.102942°

GMT +05:30




Sonipat, Haryana, India

V4R3+225, Sector 49, Sonipat, Haryana 131029, India
Lat 28.888773° Long 77.102923°

GMT +05:30
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nepal b

rification report for registration for recycli; wqidismantling of E-Waste

Name of the unit

Adiress of the unil

Date of Receipt of application

Capital Investment Coast ol
e unil
Caeqory of E-Wasle to be
metessad (as per schedule-1)
No -2 Date of NOC (consent to
esiablish)
Dite of completion of the
REect
Jate Gl inspection
4o & designation of the
oftioore conducted inspection
feane ot the representative of
thee vt present at the time of
: ;."I_S; chan
e scuree of E-Waste to be
e ..L.:c{! o
ly of E-Waste to be
reprocessed with detail of
epiccessing. i.e.
—f  Recycling
7 Dismantling
Detall of collection & slorage
racility tor bag fiter residue
Eau filter residue and floor
ing dust, ETP sludge and
r hazardous material

cleai
i pther A

Mode of disposal of Hazardous

wasie & Non recyclabie/ non

g0 yegrable components
Detitof

membership/agreement with

TSDF operatars for disposal of
_hasardors Waste

oo it PP .

L Throps B2F ﬁf/fé)

;.'kﬂ nonent wise detail of ETP |

wilt comments on 'adequac_L_
" Component wise detail of

APCI with comments of

4 cinqu;acy as per CPCB

quidelines.

Jt‘ us of Pnergy meter

ated on PCB'S.
Ziral mode of disposal of
Sff o with gquantity.

et of STdeSJCf'III]-ﬂ(’yS for
all wnurcesiAPCM _
Stains -af acoustic enclosures

L st with stack height
Ty of aperation of
FIPRATRTIETSA s it (TRata 6104
It e TR TR NI L 1O ARe LA T [ TP ALY
et of operations involved in
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et ol segregation
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fdetn
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ations.

Il gas recovery
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Ot ol © U.|t‘l’[l(}il huxed with
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I 1
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RBH E-Waste Recycle Hub Pvt, Ltd.
130, HSUDC, Rai Industrial Estate
Senipat, Haryane-131029
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130 HSIIDC, Rai SONIPAT

RBH E-Waste Recycle Hub Pvt. Ltd. (old n66e4-vwr Satellite Vision India), PLOT NO
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e
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Rai - Sector 38 | Adjust i
~..-2819345525,77.0945934
Monday, 12 Aug 2024 01:05 PM
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RBH E-Waste Recycle Hub Pvt. Ltd. (old name M/s Satellite Vision India),  PLOT NO 130 HSIIDC, Rai SONIPAT


Asawarpur

Rai - Sector 38

£928.9345525.77.0945934

- -

Monday, 12 Aug 2024 01:05 PM
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Rai - Sector 38 Adjust
28.9345525,77.0945934
Monday, 12 Aug 2024 01:06 PM
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or TEVARECYCLOTRONICS PVT. LTD.

Atmif‘ atory

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit

Name & Address of the unit

Emall id of the unit/ occupler
Telephone Nos.

Fax Nos.

Date & Time of Inspection
Category Unit

Type of Units

Size of unit based upon Investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the Inspection

Name of the Directars/partners/Proprietor/
Manager/ Occupler etc. .

Detall of products /by product manufactured !

Detall of Raw Materlal used (with quantity per annum) :

Manufacturing Process (in brief)

Detail of Machinery Installeii involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Status of Authorization under HWM Rules

Air Pollution

Sources of alr emission from process of unit Including :
Fugitive emission with type of Bollers / Furnace,
Capacity & stack height.

Status of online monitoring System (Stacks/ AAQ)
If applicable

Detalls about devlation in the detalls / stack of Alr

s Teswfeene -’f?-fkEjiﬂ-ﬁ--’?”-’ﬁ‘--“‘f‘
_.u.;.)_.t.;u_,ﬂm{.;,um.,.tﬁ?’é--frm--—%%«*-

e samsonda b a Pl gronliie-

..............................

RelcﬁOrange / Green
17 Cat./Serlously Polluting/ other e

Large / Medium / Small v

<. Pandeel e Babers, €2

....... %y

£y LJMJM, Lecyeling
d J

é"’{"‘"‘-"{_‘e- KLHLIIJ‘.H\ l.;}-OCaf-
v i R

/JDJ‘)W#"J’I“;&‘“G”{ZQQ?&L“ ..........
...... }aﬁn%{ LA
;:C,fd? ! 5 L ———
) ....(.'}.4?7(“; o

............................................................................
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grni::lon / type of fuel If any already provided to
03
Detall of Stacks/ Chimney /Vents

Whether Helght of all stacks /Chimneys as per norms :

Capacity of D.G Sets

Stack height of D.G Sets above prqgramme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Alr Pollution Control Devices (APCD)

(a) Required or Not

(b) Provided or Not

* (¢) Detail of APCD provided with detail of all

Components.

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

-

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as llow :

Melers, V- noich elc.

Whether measuring devices has been sealed

" Whether maintained the log book for supply of watar

From all sources & consumption for various uses
Detail of Water Consumption per day / month
(a) Domestic Purpose

(b)Boiler / Cooling

k &
....,Se:l*ﬁ r(ﬂ -;f}{"qc,'(ﬂd fzq Al ’:M;.u?’-...g
______ 1‘4‘3 '}/’{M M s i
........ (Zreseledd.
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...............................................
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{C) Industrial use (Eas“y Bhdegmdﬂb?e) : -----<------?}-J-j..J....-...‘.-.....-....‘..........--.-.--.................,..-.-m....‘.

(d) Industrial use (Not Easily Biodegradable) : ,3'0_/4159
e er : e eavetnovarspoas s n AR SRR SR R 20
6 General Remarks E ek T niesseaeeesas eSS A 1
D Water Pollution
A No. of outlets for discharge of effluent e DOMBBHC 1uves a7 R cvrssnirererssssasssnmsessssssssasssssoss
Trmde oo V2 ks -
3 Quality of Effivent in KLD . Domestic .......... H-0. ..f.‘f—. ,.‘1,22 ................................
Trade .......... Ao JEL Do i e

4 Status of Effluent Treatment Plant (ETP)/

Sewage Treatment Plant (8TP)
ETP

; ﬁT‘F Hﬂ;,a
‘ . _..3.- ) A’%M ”"’! s
{,a”-!. :Lt""' ‘{o\ -(‘ j?—-a?,‘ "f—:.-..kd' L’,’?Mk ‘4¢M

(a) Required or Not:

(b) Installed or Not

(c) Detail of STP/ETP F'rowded (if required) with ;
Detail of all components and technology used -ém.k ‘Lw{-f'k_/—'(_,am ey
(d) Whether structurally adequate or Not : \'f"/“
(e) Whether operating STP/ETP Satisfactorily : \I'fJ{ 1{" .dé(w r‘kﬁ
() Whether provided online chemical dozing system/ . f?Hk‘ﬂ{"'{'
pH meter .
5 Mode of Discharge of effluent . Domestic ...... &= !"7"(- . -@&‘,k ...........................
Trade...... et;a/*—vz/,?"ﬂw*f/ ...................
6 Name of Water recipient body if any ; ?“!(4—
7 Detail of land in case effiuent is discharged for NA*

Percolation / irrigation purpose with justification for
its 100% utilization.

8 Status of ZLD as per CPCB directions if applicable

9 Whether provided flow meters on outlet & inlet on

ETP/ S,‘P
ar J\'%é'{, MORTOIIY D3R AVAT wd
10 Whether provided separate electricity meter on : DR oo MO SN
ETP/STP

1A Whether maintalned Log Book for consumption of
Electricity / Chemicals / Quantity of effiuent.
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For TEVARECYCLOTRONICS PVT. LTD.
I 656

s

12 Slatus of online monitoring System, If applicable
13 General Remarks —_
E Hazardous Waste Management
1 Category of Hazardous Waste generated as per Rules jJI
2 Type & Qty. of Hazardous Waste generated . £ (1) INCINGIEDIR. .......eacvvenirrernnsnrares it
(i) ROCYCIADIB .....ccoveeriiiiiiaiicvinina s R
(iii) Disposable /
torlandflll. ... ovcsimmsvias e _
(V) TORAL... ..ot e s
3 Stock-plle Quantity of Hazardous Waste : /\JrJ
4 Mode of Disposal & treatment of Haz. Waste ~~ : ... ﬁqﬁf?nrb
5 Size of Hazardous waste storage site o 2
E Display board for Hazardous Waste at Factory Gate Fﬁ‘-" g
Provided or Not
7 Whether agreement made with the service provider : kf@+{’pwﬂe/€
For disposal of Hazardous waste (if yes, give detall with
Validity “
8 Details of Hazardous Waste transported to service RN in
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used
{if any) with threshold quantity
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1891
3 Name of insurer agency with date 7 validity of policy
4 Whether Hazardaus chemicals handling & storage
e 3 e Ui G beew jushetad sqerling IsT CTO oppl )
B taw Unih. Uit Corcs foim el ET7 40 et o trmile 2o
f . I I -\
"f{l? e .'9 i g,,._‘:F-u-{ M"( }77‘9""' 0£4’£ /;}79({“'1 o i ;—.-,,,.,,-;1-/,-.(} é'e‘%‘“ 'f“““{
hc/-;’-n\-é,—- Yol
1%
MP 3/3.7/-?925—
S;ignature of the representative of the unit Signature of the Officer / Officers
W BIVs RECTO) Oﬁ“lll! S PVT LTD of the Board who conducted the

fm pecp WUMBR Le HER B

o™ (P A vt

Authorised Signatory Name & Designation
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oga g1 DYT
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit

Name & Address of the unit

Email id of the unit/ occupier
Telephone Nos.

Fax Nos.

Date & Time of Inspection
Category Unit

Type of Units

Size of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used (with quantity per annum) :

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Status of Authorization under HWM Rules

Air Pollution

Sources of air emission from process of unit including
Fugitive emission with type of Boilers / Furnace,
Capacity & stack height.

Status of online monitoring System (Stacks/ AAQ)
If applicable

wnga £ ok odehinf) Lt
Z’i oér\a.(,a.//gJJ%,é;(q,é’aﬂ

dmamdzq,e,mm?f— giwwr}kwl&(.@ jrmut
481211336,
ey ...C?..}./..é?,gff .................................. S

d / Orange / Green

17 Cat./Seriously Polluting/ olE{

Large / Medium / Srr"la‘(

L/i)afy}bﬁccm .............................................
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11

12

13

14

15

16

Details about deviation in the details / stack of Air

Emission / type of fuel if any already provided to
Board

Detail of Stacks/ Chimney /Vents

Whether Height of all stacks /Chimneys as per norms

Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets

Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :

Meters, V- notch etc.

Whether measuring devices has been sealed
Whether maintained the log book for supply of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a) Domestic Purpose

(p) Boiler / Cooling

662
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(C) Industrial use (Easily Biodegradable)

(d) Industrial use (

(e)

Not Easily Biodegradable)
Other

General Remarks

Water Pollution

Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent
Quatity of Effluent in KLD

Status of Effluent Treatment Plant (ETPY/

Sewage Treatment Plant (STP)

Required or Not:
Installed or Not

Detail of STP / ETP Provided (if required) with
Detail of all components and technology used

Whether structurally adequate or Not
Whether operating STP/ETP Satisfactorily

Whether provided online chemical dozing system/
pH meter

Mode of Discharge of effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
Its 100% utilization.

Status of ZLD as per CPCB directions if applicable

Whether provided flow meters on outlet & inlet on
ETP/ STP

Whether provided separate electricity meter on
ETP/ STP

Whether maintained Log Book for consumption of

Domestic .
Trade B
Domestic aQ.fS—/CL-D
s T 0 .
STP ETP
\S ) ."M_

Mo JETE)

Domestic Sc;,«a M :

Trade.
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12 Status of online monitoring System, if applicable 7o
13 General Remarks B
E Hazardous Waste Management
1 Category of Hazardous Waste generated as per Rules
2 Type & Qty of Hazardous Waste generated © (i) Incinerable
(i) Recyclable
(i) Disposable
for landfill
(iv) Total
3 Stock-pile Quantity of Hazardous Waste
4 Mode of Disposal & treatment of Haz. Waste
5 Size of Hazardous waste storage site
6 Display board for Hazardous Waste at Factory Gate
Provided or Not
7 Whether agreement made with the service provider
For disposal of Hazardous waste (if yes, give detail with
Validity
8 Details of Hazardous Waste transported to service
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty of Hazardous chemical handled & used
(if any) with threshold quantity
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991
3 Name of insurer agency with date 7 validity of policy
4 Whether Hazardous chemicals handling & storage
Faclility is adequate
5 Remarks
\l
Signature of the representatwe 0 the unit 5 ) [ 4t
Name Designation & Address TE el 1
Ant 12 7.0\

N ———— — R R e B SIS,

664

Electnicity / Chemicals / Quantity of effluent

65"“

W‘J /L
Signatu the Officer / Officers

of the Board who conducted the
Inspection

Plo}'hu‘]ﬂ {’MMM
/A’Eﬁlame & Designation
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HARYANA STATE POLLUTION CONTROL BOARD

SPOT INSPECTION REPORT OF THE INDUSTRIES
- === REVORT OF THE INDUSTRIES
General Information of unit

Name & Address of the unit

Email id of the unit/ occupier
Telephone Nos.:
Fax Nos.

Date & Time of Inspection

Category Unit : Red / Orange / Green
Type of Units : 17 Cat./Seriously Polluting/ other
Size of unit based upon investment cost of : Large / Medium / Small

Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used (with quantity per annum)
Manufacturing Process (in brief)
Detail of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Status of Authorization under HWM Rules

Ai llution

Sources of air emission from process of unit including :
Fugitive emission with type of Boilers / Furnace,
Capacity & stack height.

Status of online monitoring System (Stacks/ AAQ)
If applicable

Details about deviation in the details / stack of Air
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Emission / type of fuel if any already provided to

Board
Detail of Stacks/ Chimney /Vents

Whether Height of all stacks /Chimneys as per norms

Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets

Noise results of DG Sets Monitored during inspection : "“ ......................................................................................
Type & Quantity of Fuel used &%b%‘fﬂ"’ ................................
Separate for each source)

Status of Air Pollution Control Devices (APCD) TR T4 0. LD Ot i
(a) Required or Not ﬂ{tw

(b) Provided or Not

tc) Detail of APCD provided with detail of all
* Components.

(d) Whether Structurally adequate or Not

(e) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet : " 3 .................................................................................
scrubber
Whether maintained Log Book for consumption of : bX(:{D ..... | ... P’UOM .........................

/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber  : TR IR S e
its mode of disposal.

Whether provided Sampling arrangements : 21/ ......... PW'M ...........................................

on all stacks /chemneys including DG sets.

General Remarks R e e R R N TN R R R AN

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow : oo MO .......................................................................
Meters, V- notch etc.

Whether measuring devices has been sealed b seieie MO .......................................................................
Whether maintained the log book for supply of water : MO ........................................................................
From all sources & consumption for various uses

Detail of Water Consumption per day / month

(a) Domestic Purpose : ZD'O.K(/‘) ......................................................
(b) Boiler / Cooling S P T mmm——
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(C) Industrial use (Easily Biodegradable),

(d) Industrial use (Not Easily Biodegradable)
(e) Other
General Remarks

Water Pollution

Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent
Quatity of Effluent in KLD

Status of Effluent Treatment Plant (ETP)/

Sewage Treatment Plant (STP)

(a) Required or Not:
(b) Installed or Not

\-/
(c) Detail of STP / ETP Provided (if required) with
Detail of all components and technology used

(d) Whether structurally adequate or Not
(e) Whether operating STP/ETP Satisfactorily

(f) Whether provided online chemical dozing system/
pH meter

Mode of Discharge of effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for
Percolation / irrigation purpose with justification for
Its 100% utilization.

Status of ZLD as per CPCB directions if applicable

Whether provided flow meters on outlet & inlet on

vﬁ;/ stP

Whether provided separate electricity meter on
ETP/ STP

Whether maintained Log Book for consumption of
Electricity / Chemicals / Quantity of effluent.

........................................................................................

.............................................................................................

Domestic ... Q...

Trade Ol
Domestic '60 LL/D
Trade ...\ $-O ‘CL/’)
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12 Status of online monitoring System, if applicable

13 General Remarks

E Hazardous Waste Management

1 Category of Hazardous Waste generated as per Rules
2 Type & Qty. of Hazardous Waste generated : (i) Incinerable..... Q.. S
' &
FNCRI T K o e R
(iii) Disposable |-o TP A
| | ——————Ly 0 e
(iv) Total... o: lechns T [[0TPA .
3 Stock-pile Quantity of Hazardous Waste
4 Mode of Disposal & treatment of Haz. Waste
5 Size of Hazardous waste storage site
6 Display board for Hazardous Waste at Factory Gate V’L"N\OLQ"L/ ...........................................................
Provided or Not
7 Whether agreement made with the service provider : IQ/'(-—C”?DIL" ........ { .......... 61/‘4 .........................
For disposal of Hazardous waste (if yes, give detail with
Validity
8 Details of Hazardous Waste transported t0 SEIVICE 1 i
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & USEd @ [ e
(if any) with threshold quantity
2 Whether prepared on site emergency plan and taken /\,I A
Insurance Policy under PLIACt, 1991 1 | s
3 Name of insurer agency with date 7 validity of policy 1 |
4 Whether Hazardous chemicals handling & storage @ | e

Facility is adequate

5 Remarks

Al
w

Signature représentative of the unit
Name Designation & Address

Signature of the Officer / Officers
of the Board who conducted the
Inspection

Name & Designation
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HARYANA STATE POLLUTION CONTROL BOARD, NUH
SPOT INSPECTION REPORT OF THE INDUSTRIES

_ A Ggperal Information of unit

g

15 !

: Name & Address of the unit

Email id of the unit/ occupier
"I"
*Telephone Nos,

4 Fax Nos.

o

Date & Time of Inspection

Category Unit

&
P
Type of Units
8 Size of unit based upon investment cost of
Plant & Machinery
9 Name of the representative of the unit with

DeSIQnatlon present at the time of the inspection

| 3
10 1Narma' of the Directors/partners/Proprietor/
Manager/ Occupier etc.

11 Detail of products /by product manufactured

12 Det;ail of Raw Material used (with quantity per annum) :

,
13 Manufacturing Process (in brief)
. i

1 1 d Dt

14 Detaul of Machmery installed involving polluting process:

eplr ik

Da;e of commissioning of unit

! SR |
16 . Status of Consent to Establish

A7 S;cé;tus of Consent to Operate

18 *  St&tes of Authorization under HWM Rules

Stfétué c;f operation of the unit during the inspection
o
B Alr EOHUIID
Ji
iy Soyrces of air emission from process of unit including :

Fugitjve emission with type of Boilers / Furnace,
tap tv & stack height.

2 Status of onhne monitoring System (Stacks/ AAQ)
If a_Pp_qua:bte

Mls E queen Dusk

Vill- ..C,.ojq[._f.-'!. T"-‘Lu{uf Dist - Nub
/

.A9358168¢¢

€qaeon dust € ‘.j"""q“' tom

FiEd / Orange / Green
17 Cat./Seriously Psliuting/ otnar

Large / Medium / Sn‘r{

Shi.Dlepak. Khwang, ... ..

Sh. D&Pak Khuuana

Matal~ [uem. Coppey PluminiumSilvy Gad
H”.,..kj.ps.5....F.’j».,...E.LE.\T-..[.‘.'.-.'QD??_-.__.4....%1&?—.5.‘3& .

V) S

C waste ’*uj'f-hj

Lemissions .A"\or-t «f@nhﬂc& ............. _

.08 pw

.oblaamed CTE E"FO"S‘G’I....._..._._._.__.__
Q«PPU“LUD

.......... obtoured.

Operational / Non Operational

o
Provided/ Not provided/ Not applicable

245
J



10

11

12

14

15

16

(% ]

Details about deviation in the details / stack of Air
Emission / type of fuel If any already provided to
Board

Detail of Stacks/ Chimney /Vents

Whether Height of all stacks /Chimneys as per norms
Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

() Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :

Meters, V- notch etc

Whether measuring devices has been sealed

Whether maintained the log book for supply of water
From all sources & consumption for various uses

B »
bi

670
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i
P
_Neo_ deviohn..... gl S |-
ChUmNGI i 1A
......................... i Bt
N 4l B
.................... /"SP PO — | 1] Etll ler
No DY eeb ab st I . .4
................. Bl i
.................... R TP LU, A S
................... .1 ST } oo
|

Syehans..... Ausk.. Colte ttéu

............ Burs  adauats 'f'_'__. .
........ Ao pus, Lotk AR }D%W

C""’Plj 'ﬁ

s itk
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Detail of Water Consumption per day / month

(a) Domestic Purpose

(b)Bailer / Cooling

(C) Industnal use (Easily Biodegradable)

(g} Industrial use (Not Easily Biodegradable)
e} Other

Geagial Remarks

Water Pollution

Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent

Do

Quatity of Effluent in KLD

Stajus of Effluent Treatment Plant (ETP)/
] i

Sewage Treatment Plant (STP)

(a) kéﬁﬁlred:_or Not:
(b)  Inglied or Not

(c) Detail of STP / ETP Provided (if required) with
Detail of all components and technology used

{iude )
(d) Whether structurally adequate or Not

(e) Wﬁeﬁgk operating STPIETP Satisfactorily

(f) .Whether_provided online chemical dozing system/

pH meter
Moé'e;ﬁf ijischarge of effluent
P‘ I'

_Name of Water recipient body if any
Detaif of Jand in case effluent is discharged for

Percalation / irrigation purpose with justification for

Its 100% utilization.

. Status of ZLD as per CPCB directions if applicable
" Whether provided flow meters on outlet & inlet on

ETP/ STP

Wifiséier provided separate electricity meter on
ETP/STP

Whether maintained Log Book for consumption of

| Eleu:trjc;itw Chemicals / Quantity of effluent.

£ Slétus of onilne monitoring System, if applicable

. ‘Gengal Remarks

671
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E Hazardous Waste Management
- souclor B 3l
1 Category of Hazardous Waste generated as per Rules Etrebons hozoude bkl
2 Type & Qty of Hazardous Waste generated (1) Incinerable
e 'p 5 bA T ;9":-;,
(i1) Recyclable
(iil) Disposable 00t 1
for landfill...
O] ™7
(iv) Total..
3 Stock-pile Quantity of Hazardous Waste £ Ofl o BT ot
4 Mode of Disposal & freatment of Hazardous Waste ~ : ... T80F GQEFTL
5 Size of Hazardous waste storage site A frowidiol ...é"P!"‘.‘.‘“"— 52""“‘&‘ N
6 Display board for Hazardous Wasle at Factory Gate @ ... o T —
Provided or Not
s
7 Whether agreement made with the service provider ; S . S
For disposal of Hazardous waste (if yes, give detail with
Validity
8 Details of Hazardous Waste transported to service - N s
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991 I
1 List & Qty. of Hazardous chemical handled & used § i / ........................................
(if any) with threshold quantity | i
2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991
3 Name of insurer agency with date 7 validity of policy - | IO TR S
4 \Whether Hazardous chemicals handling & storage ve
Facility is adequate
5 Remarks:
[
................................................................................................................................................... it
A
e ivia dari
[ ...............
For Egreendust ‘
(Apush
pet :
P A Signature of the Officer | Officers of {he
Signature of the representative of the unit Board who conducted the Inspection,
Name Designation & Address NAMIE . cccavsisimsissuiinviins

Designation........ccco.ecuv |
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit

Name & Address of the unit

Email id of the unit/ occupier
Telephone Nos.

Fax Nos.

Date & Time of Inspection
Category Unit

Type of Units

Size of unit based upon investment cost of
Plant & Machinery

Namc of the representative of the unit with
Designation present at the time of the inspection

Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used (with quantity

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Status of Authorization under HWM Rules

Audl, undey E-Waste {Havel Qoibul) Hcp;glqﬁm\nme
~Nalpifrom - Njeelie e lojec|1e23

Air Pollution

Sources of air emission from process of unit including
Fugitive emission with type of Boilers / Furnace,
Capacity & stack height.

status of online monitoring System (Stacks/ AAQ)
it applicable

e

per annum) :

r'ﬂ/j E (‘Ajo_r;\-t [‘Zﬂ_ _{( [mﬁ Ly A\:Q
: oy
Shed Ne.o.18, _.,f",.af,.% ka Moe Inclus I
mw. DIsE -~ N ’h'thgn.hj
Q311222 8F
35 A2 AR s I
Red / Orange / Green
A
/ other

17 Cat./Seriously Pollutjng
-

Large / Medium / Small

Sh. Q vind, Das.. fl{xuu.hw::)
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Lobbaimed e
ohtainecd CTo. wpte  30/09/2028

Obtwmduphﬁo/ﬂ/wu
1(;';-; dated 2106] 2018
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Details about deviation in the details / sta!:k of Air
Emission / type of fuel if any already provided to

Board
Detail of Stacks/ Chimney /Vents

Whether Height of all stacks /Chimneys as per norms

Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(a) Required or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

(€) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :

Meters, V- notch ete.

Whether measuring devices has been sealed
Whether maintained the log book for supply of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a) Domestic Purpose

(b)Boiler / Cooling
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4 industrial use (Easlly Biodegradable)
| b

Industrial use (Not Easily Biodegradable)

(d
(e Other
General Remarks
Water Pollution
Source & processes of Water Pollution Including
raw water treatment if any
No. cf outlets for discharge of effluent
Quatity of Effluent in KLD
Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (STP)
(@) Required or Not;
(b) Installed or Not
(c) Detail of STP/ETP Provided (if required) with

Detail of all components and technology used
(d) Whether structurally adequate or Not
(e) Whether operating STP/ETP Satisfactorily

(h)

pH meter

Mode of Discharge of effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for

Percolation / irrigation purpose with justification for

Its 100% utilization.

Status of ZLD as per CPCB directions if applicable

Whether provided flow meters on outlet & inlet on
ETP/ STP

Whether provided separate electricity meter on
ETP/ STP

Winathar maintained | an Rank for concimntinn nf

Whether provided online chemical dozing system/

6381
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Electricity / Chemicals / Quantity of effluent
Status of online monitoring System, if applicable

General Remarks

Hazardous Waste Management

Category of Hazardous Waste generated as per Rules

Type & Qty. of Hazardous Waste generated

Stock-pile Quantity of Hazardous Waste
Mode of Disposal & treatment of Haz. Waste

Size of Hazardous waste storage site

Display board for Hazardous Waste at Factory Gate
Provided or Not

Whether agreement made with the service provider
For disposal of Hazardous waste (if yes, give detail with

Validity

Details of Hazardous Waste transported to service
Provider

Hazardous Chemicals Handling & M

List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity

Whether prepared on site emergency plan and taken.
Insurance Policy under PLI Act, 1991

Name of insurer agency with date 7 validity of policy
Whether Hazardous chemicals handling & storage
Facility is adequate

Remarks

Y
— i

Signature of the representative of the unit
Name Designation & Address
Inspection

_r

Pou- A = A2-A2010 £

: (i) Incinerable........

(ii) Recyclable ... ...

(iii) Disposable

for landfill........

R

«

e

/

A,
oud [ Bi- Bing

(iv) Total............ A R S T

anagement and PLI Act, 1991

non - CDF@HC\ Honet JE"H

03"]

A0 hne

Signature of the Officer / Officers
of the Board who conducted the

(54"’
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Name & Dnsignatzjje
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HARYANA STATE @&6"01\' CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit #EeciitBde

Name & Address of the unit

Email id of the unit/ occupier
Telephone Nos.

Fax Nos.

Date & Time of Inspection
Category Unit

Type of Units

Size of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection

=
Name of the Directors/partners/Proprietor/
Manager/ Occupier etc.

Detail of products /by product manufactured

Detail of Raw Material used (with quantity per annum) :

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting process:

Date of commissioning of unit
Status of Consent to Establish
Status of Consent to Operate

Status of Authorization under HWM Rules

Air Pollution

Sources of air emission from process of unit including :

Fugitive emission with type of Boilers / Furnace,
Capacity & stack height.

Status of online monitoring System (Stacks/ AAQ)
If applicable

e RRAV/ROM
Red’f Orange / Green

el
17 Cat./Seriously Polluting/ other

Large / Medium / Small

Sk, Ankun Suirastera (pem)
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13

14

15

16

Details about deviation in the details [ stack of Air
Emission / type of fuel if any already provided to
Board

Detail of Stacks/ Chimney /Vents

Whether Height of all stacks /Chimneys as per norms

Capacity of D.G Sets

Stack height of D.G Sets above programme and
Whether as per norms

Status of Acoustic Enclosure on D.G Sets

Noise results of DG Sets Monitored during inspection

Type & Quantity of Fuel used
Separate for each source)

Status of Air Pollution Control Devices (APCD)
(a) Required or Not

(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

(&) Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of wet
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sets.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices provided if any such as flow :

Meters, V- notch etc.

Whether measuring devices has been sealed
Whether maintained the log book for supply of water
From all sources & consumption for various uses
Detail of Water Consumption per day / month

(a)Domestic Purpose

687
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(b)Boiler / Cooling

(C) Industrial use (Easily Biodegradable)

(d) Industrial use (Not Easily Biodegradable)
(e) Other
General Remarks

Water Pollution

Source & processes of Water Pollution Including
raw water treatment if any

No. of outlets for discharge of effluent

Quatity of Effluent in KLD

Status of Effluent Treatment Plant (ETP)/

Sewage Treatment Plant (STP)

(a) Required or Not; -
(b) Installed or Not

(c) Detail of STP / ETP Provided (if required) with
Detail of all components and technology used

(d) Whether structurally adequate or Not

(e) Whether operating STP/ETP Satisfactorily

(f) Whether provided online chemical dozing system/

pH meter

Mode of Discharge of effluent

Name of Water recipient body if any

Detail of land in case effluent is discharged for

Percolation / irrigation purpose with justification for

Its 100% utilization.

Status of ZLD as per CPCB directions if applicable

Whether provided flow meters on outlet & inlet on

ETP/STP

Whether provided separate electricity meter on
ETP/ STP

'St)ﬁh:r ALF MGF, UF 5.'-:43.
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1 Whether maintained Log Book for consumption c689 s Y ,\
Electricity / Chemicals / Quantity of effluent. ks N
12 Status of online monitoring System, if applicable ; s },‘} """"""""""""""""""""" ”
13 General Remarks
E Hazardous Waste Management
P 5ludie US"J ‘”,JI .......
1 Category of Hazardous Waste generated as per Rules : El. = J ——
2 Type & Qty. of Hazardous Waste generated : (i) Incinerable......... I 1 L ’
(ii) Recyclable ......... 1 A —
(iii) Disposap1e 17 Studge. .
for landfill....................c..e. 7, At ORI
(V) TOtAl s iuvinsinevsssinsussisisarminnnsaisennmpandos ssasir o
3 Stock-pile Quantity of Hazardous Waste : 350?"}’})/1»
4 Mode of Disposal & treatment of Haz. Waste y 18D, &&%MME*L“{MAJ&M
5 Size of Hazardous waste storage site : \/'-:“C{Liwi?
6 Display board for Hazardous Waste at Factory Gate ~ : \/a ;
Provided or Not
7 Whether agreement made with the service provider : \/‘J
For disposal of Hazardous waste (if yes, give detail with
Validity
8 Details of Hazardous Waste transported to service ! \/3
Provider

F Hazardous Chemicals Handling & Management and PLI Act, 1991

1 List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity

2 Whether prepared on site emergency plan and taken
Insurance Policy under PLI Act, 1991

3 Name of insurer agency with date 7 validity of policy

4 Whether Hazardous chemicals handling & storage
Facility is adequate

5

(o
Signature of the Officer / Officers

Signature o Epre
n & Address of the Board who conducted the

Name Design i
Inspection

Name & Designation
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——— HARYANA STATE POLLUTION CONTROL M_\
e BOARD IA NS
uepeeNear the Orion Banquet, Naraingarh Road, Baldev i
Nagar, Ambala. Email:- hspcbroamb@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220923AM BCT 035036675 Dated:17/04/2023

To.
M/s :Thapar Disposal Industries
# 902A/5/6, Chara Mandi Road

Subject: Grant of consent to operate to M/s Thapar Disposal Industries.

Please refer to your application no. 35036675 received on dated 2023-03-22 in
regional office Ambala.With reference to your above application for consent to operate,M/s
Thapar Disposal Industriesis here by granted consent as per following specification/Terms and
conditions.

Consent Under BOTH

Period of consent 17/04/2023 - 30/09/2027

Industry Type Common treatment and disposal facilities(]CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 99.714996

Total Land Area(Sq.| 1128.0

meter)

Total Builtup Area(Sq.| 1100.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

M aode of discharge

1. Domestic Public sewer

2. Trade

Domestic Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/I

3. TSS 100 mg/l

4. pH 5.5-9.0

5. Oil and Grease 10 mg/|

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack
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1. Stack | 13.5 Meter
Emission parameters
1. SPM | 150 mg/m3

Product Details

1. Recycling of E|2.25 Metric Tonnes/day
Waste/All Electronic
Waste

Capacity of boiler

1. NA |

Type of Furnace

1. NA |

Type of Fuel

1. Electricity | . Kilowatt/day

Raw Material Details

Electronic Waste | 2.25 Metric Tonnes/Day

Digitally 5|gned

by NITIN
Regi on'z}i BITN floanAmbala
2023.04.19

Haryana State PoIIuMFI'?lJ roizBoard.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Ruleg/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
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the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit isfound due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1.Unit will maintain and operate APCM regularly and effectively to achieve prescribed
environmental standards/norms.

2.Unit will comply the order/ direction issued by the Hon’ ble Supreme Court of India, Punjab
& Haryana High Court, NGT, Environment Court or any other court.

3. Unit will apply for renewal of consent to operate before 90 days from the expiry of this
CTO.

4. Unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by CPCB/
HSPCB and MOEF& CC.

5. Unit will use only Legal fuels.

6. In case, any violations found at any stage, then this CTO shall be revoked without giving
any SCN and action will be initiated as per policy of the Board.

7.The unit will keep all the parameters within prescribed limits.

8. Unit Unit will comply with the all the Rules/ Regulations/ Guidelines for e waste
recycler/dismantler/ Acts/ Notification issued by CPCB/ HSPCB and MOEF& CC from time to
time.

9. The unit will submit the analysis report within 03 month after obtaining the CTO.

Regional Officer, Ambala
Haryana State Pollution Control Board.

268



693

——  HARYANA STATE POLLUTION CONTROL 3 fE'-\.
BOARD A YE

[H]@@@@Near the Orion Banquet, Naraingarh Road, Baldev =
Nagar, Ambala. Email:- hspcbroamb@gmail.com

o e i
et [

E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220925AM BCT 088829415 Dated:18/02/2025

To.

M/s: TOTAL WASTE SOLUTION
KhasraNo. 30//10/1,11/1,12/2 Village Majri AMBALA-DURANA ROAD
,Lakhnour sahib - Mardon sahib road , Tehsil Ambala Cantt , Ambala

Subject: Grant of consent to operate to M/s TOTAL WASTE SOLUTION.

Please refer to your application no. 88829415 received on dated 2025-01-13in
regional office Ambala.With reference to your above application for consent to operate,M/s
TOTAL WASTE SOLUTION is here by granted consent as per following specification/Terms

and conditions.

Consent Under

BOTH

Period of consent

17/02/2025 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 117.6

Total Land Area(Sq.| 7360.0

meter)

Total Builtup Area(Sq.| 2050.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.5KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Septic Tank

2. Trade NA

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack attached to|13 Meter

Cyclone Dust Collector
connected with Bag
Filter
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Emission parameters

1. SPM | 150 mg/m3

Product Details

1. Recycling of E waste | 30 Metric Tonnes/day

2. SCRAPPING OF|40 Numbers/ day
END OF LIFE
VEHICLES

Capacity of boiler

1. NA |

Type of Furnace

1. NA |

Type of Fuel

1. Electricity | Kilowatt/day

Raw Material Details

E waste 30 Metric Tonnes/Day

END OF L IFE|40 NumbergDay
VEHICLES
(PREMATURE OR

NATURAL)
igitally signed b:
AJAY  aen
SINGH 52525

Regional Officer, Ambala
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.
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8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/fina product.

Specific Conditions:

1.Unit will maintain and operate APCM regularly and effectively to achieve prescribed
environmental standards/norms.

2.Unit will comply the order/ direction issued by the Hon’ ble Supreme Court of India, Punjab
& Haryana High Court, NGT, Environment Court or any other court.

3. Unit will apply for renewal of consent to operate before 90 days from the expiry of this
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CTO.

4. Unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by CPCB/

HSPCB and MOEF& CC.

5. Unit will use only Legal fuels.

6. In case, any violations found at any stage, then this CTO shall be revoked without giving

any SCN and action will be initiated as per policy of the Board.

7.The unit will keep al the parameters within prescribed limits.

8. Unit will comply with the all the Rules/ Regulations/ Guidelinesfor ELV (END OF LIFE

VEHICLES), E-waste recycler/dismantler/ Acts Notification issued by CPCB/ HSPCB and

MOEF& CC from time to time.

9. That the unit will not discharge any untreated effluent inside and outside its premises.

10. The unit will submit the analysis report within 03 month after obtaining the CTO.

11. Unit will not operate without obtaining necessary authorization and permission as EPR

under E-waste Rules, 2016 (as amended further in year 2022) and for End of life vehicle

recycling from the competent authority i.e. CPCB/HSPCB. AJAY Dgally signed by
SINGH Sy
Regional Officer, Ambala

Haryana State Pollution Control Board.
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No. HSPCB/Consent/ : 320220924JHACTO79092719

To.

HARYANA STATE POLLUTION CONTROL

SCF No. 42 & 43, Shopping Centre,Sector -6, Huda,
Bahadurgarh Ph. 01276-243077 (O) Email:-

697

BOARD 59

hspcbrobdh@gmail.com
E-mail: hspcb@hry.nic.in

Dated: 21/09/2024

M/s:E WASTE WARRIORS PRIVATE LIMITED
VILLAGE UNTLODHA DISTRICT JHAJJAR HARY ANA 124103

Subject: Grant of consent to operate to M/s E WASTE WARRIORS PRIVATE LIMITED.
Please refer to your application no. 79092719 received on dated 2024-09-14 in
regional office Bahadurgarh.With reference to your above application for consent to

operate, M/s E WASTE

WARRIORS PRIVATE LIMITED is here by granted consent as per

following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

21/09/2024 - 30/09/2028

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 950.0

Total Land Area(Sq.| 14160.0

meter)

Total Builtup Area(Sg.| 14160.0

meter)

Quantity of effluent

1. Trade 45KL/Day

2. Domestic 4.0KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic tank

2. Trade Recycling/Reuse/floor washing

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. BOD 30 mg/I

2. COD 250 mg/l

3. TSS 100 mg/l

4. oil & Grease 10 mg/l

5. pH 5.5-9.0

6. Iron 3 mg/l
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7. Total Metal 5 mg/l

8. Phosphate 5mg/|

9. Sulphate 400 mg/l

10. Copper 3 myg/l

11. Total Chrome 2mg/l

Number of stacks 6

Height of stack

1. Stack attached to|15 meter

D.G.Set

2. Stack attached to|15 meter
dismantling section

3. Stack attached to|15 meter
shredding section

4. Stack attached to|15 meter

Furnance and melting

5. Stack attached to|15 meter

PCB Recycling

6. Stack attached to|15 meter

Dust Collector and

Scrubber

Emission parameters

1. SPM 80 mg/m3

2. NOX mg/m3

3. SOX mg/m3

4. SPM 150 mg/m3

Product Details

1. Iron Scrap 30 Metric Tonnes/day
2. Copper 3 Metric Tonnes/day
3. Aluminium 3 Metric Tonnes/day
4. Plastic 10 Metric Tonnes/day
5. Other Scrap 2 Metric Tonnes/day
Capacity of boiler

1. N.A. Ton/hr

Type of Furnace

1. Electric furnance 5 T/day

2. Electric furnance 5 T/day

Type of Fuel

1. Diesdl 0.05 KL/day

2. Electricity Kilowatt/day

Raw Material Details

Electronic Waste 70 Metric Tonnes/Day

Regional Officer, Bahadurgarh

Haryana State Pollution Control Board.

Termsand conditions
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1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
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16. Theindustry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1. That the unit will run and maintain it'sETP & APCM regularly and properly will provide
separate energy meter on their ETP & APCM and maintain the Log Book for energy
consumption of ETP & APCM and chemicals used daily for the ETP.

2. That the unit shall keep all the parameters within the prescribed limits and shall comply with
all the Norms and Rules as prescribed in the Act.

3. That the unit will adopt cleaner technology thereby reducing pollution load.

4. That the unit will provide inter locking arrangement of DG set with ETP & APCM and shall
have separate D.G. set to ensure regular and effective running of pollution control devices.

5. That the unit will not discharge any untreated effluent inside and outside its premises.

6. Unit will provide separate flow meter at Inlet/ Outlet of ETP for which separate log book
will be maintained if required.

7. That the unit will not add any air polluting process/ machinery and also not to add any
process which increases the water pollution load.

8. That the unit will comply with all the provisions of Hazardous Waste Rules and submit
return under HWM Rules on yearly basis.

9. That the CTO so granted shall become invalid in case of violation of any of the above / any
law of the land.

10. Unit will obtain Authorization under Ewaste Recycler, Dismantler and Plastic Waste

Management Rules.

11. Unit will submit analysis report from recognized laboratory under air /water act every year
as applicable.

12. Unit will take prior permission from CGWA before extracting ground water.

13. Unit will apply for consent to operate for further period 90 days before expiry of this
consent otherwise penalty will be imposed as per policy.

14. Unit will submit copy of authorization under HWM rulesissued by the board within 30
days.

15. The Ewaste recycling for Integrated E-waste recycling facility (70 TPD ie 23100 TPA)
plant at 24 hour working operational capacity as per Ewaste Rules, 2022 and CPCB
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Guidelines.

16. The Consent to operate is granted for e-waste recycling of following items:- ITEW 1 to
ITEW 16, CEEW 1to CEEW 5, ITEW 17to ITEW 27, CEEW 6to CEEW 13, CEEW 14,
CEEW 15to CEEW 19, LSEEW 1to LSEEWS8, LSEEW 9, LSEEW1 10to LSEEW13,
LSEEW14, LSEEW15 to LSEEW34, EETW1 to EETWS8, TLSEW1 to TLSEW6, MDW1 to
MDW10, LIWI to LIW2 .

17. The unit to comply the provisions of E Waste management Rules.

SHAKTI SINGH Zge s iasess o550
Regional Officer, Bahadurgarh
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL M'—\.
i BOARD Tikes "} A4
[Hg@“@'@SCF No. 42 & 43, Shopping Centre,Sector-6, Huda, s s
Bahadurgarh Ph. 01276-243077 (O) Email:-
hspcbrobdh@gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 320220925JHACT 099689337 Dated: 18/04/2025
To.

M/s :GREENECOLINK PRIVATE LIMITED
Plot No. 1881-P, MIE, Part Il, Industrial Estate, Bahadurgarh

Subject: Grant of consent to operate to M/s GREENECOLINK PRIVATE LIMITED.

Please refer to your application no. 99689337 received on dated 2025-04-07 in
regional office Bahadurgarh.With reference to your above application for consent to
operate,M/s GREENECOLINK PRIVATE LIMITED is here by granted consent as per
following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

18/04/2025 - 30/09/2029

ATTACHED TO GAS
FIRED FURNACE
SECTION

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 90.459999

Total Land Area(Sq.| 744.44

meter)

Total Builtup Area(Sq.| 744.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 0.5KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Public Sewer

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 2

Height of stack

1 ST A C K|30meter

278



703

2. S
ATTACH
DISMAN
SECTION
Emission parameters
1. SPM | 80 mg/m3
Product Details

1. Pl asti c|23Metric Tonnes/day
(HDPE/PP/LDPE/ABS/
PET)

2. Refurbish/Reusable|0.75 Metric Tonnes/day
Electronic Equipment

T A C K|11 meter
ED TO
TLING

3. Glass 0.014 Metric Tonnes/day
4. Ferrous Metals 1.4 Metric Tonnes/day

5. Non Ferrous Metals | 2 Metric Tonnes/day

6. Waste Batteries 0.25 Metric Tonnes/day
Capacity of boiler

1NA. | Torvhr

Type of Furnace

1. Furnance |

Type of Fuel

1. Diesel |0.05 KL/day

Raw Material Details

Electric and Electronic|6 Metric Tonnes/Day
Waste

Regional Officer, Bahadurgarh
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
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6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Ruleg/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:
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1. Unit will apply next CTO 90 days before expiry of present CTO.
2 Unit will not change the process without prior permission from the board.
3. Unit will comply the Ewaste management Rules, 2022. Digitally signed by SHAKT
SHAKTI SINGH Slsla':lt(eaz'—|2025.04.18 17:55:42
Regional Officer, Bahadurgarh
Haryana State Pollution Control Board.
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~—=— HARYANA STATE POLLUTION CONTROI I
paps BOARD T

PSPGE Rogml‘ml Ofﬁc? .I}nllnhhunrh Sec.16-A, Opp. Hewo =mm ==
Apartment, Faridabad Ph 0129-2225314 Email:-
hspcbrobr@gmail.com -
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 344653823FDBBCT(39996490 Dated:20/07/2023

To.

M/s :RE CHAKRA WASTE MANAGEMENT LLP
PLOT NO- 18, SECTOR- 6, FARIDABAD

Subject: Grant of consent to operate to M/s RE CHAKRA WASTE MANAGEMENT LLP.

Plcase rcfer to your application no. 39996490 reccived on dated 2023-06-28 in
regional office Ballabhgarh.With reference to your above application for consent to
operate,M/s RE CHAKRA WASTE MANAGEMENT LLP is here by granted consent as per
following specification/Terms and conditions.

Conscent Under BOTH j

Period of consent 01/10/2023 = 30/09/2028 -

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvenvacid
recovery plant, MSW sanitary land fill site) |

Category RED

Investment(In Lakh) 242.60001

Total Land Area(Sq.| 12000.0

Eeter)

Total Builtup Area(Sq. 14980.0

Lﬂer)

Quantity of effluent

1. Trade 5.8 KL/Day

2. Domestic 2.2 KL/Day

Number of outlets 2.0

Mode of discharge

TDomestic Public Sewer

—;rr:ie Public Sewer after treatment through ETP

—;)T)mestic Effluent Parameters

I.NA

"l rade Effluent Parameters

1 BOD [30 mgn

2.COD 250 mg/l

mSS 100 mg/I

4 pH 6.0-9.0 -

5. Oil& Grease___ {10mg/l T

Number of stacks 3
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Emission parameters

1. NA

Product Details

1 .
PLASTIC,PCB,FE,NO
N FEIT CE RELATED
[HAZARDOUS

26 Metric Tonnes/day

2. REFURBISHED IT
AND CE EQUIPMENT

4 Metric Tonnes/day

Capacity of boiler

1. na

Type of Furnace

I.

1. na

Type of Fuel

1. Electricity

,0.02 Megawatt/day

Raw Material Details

CE AND IT E WASTE
(AS SCHEDULE 1)

30 Metric Tonnes/Day

e ]

Regional Officer, Ballabhgarh
Haryana State Pollution Control Board,

Terms and conditions

good house keeping both within factory and in the premises,

All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by S

in this consent order at

applicant/company shall be liable for such |
law/act in case of violation of any order/dir
of the terms and conditions of his consent

tate Board should be met strictly.
2. The applicant/company shall comply with

and carry out directive/orders issued by the Board

all subsequent times without negligence of his /its part. The

eclives,
order,

egal action against him as Per provision of the
Issued at any time and or non compliance

3. The applicant shal| make an application for grant of consent at least 90 days before the date
of expiry of this consent,

4. Necessary fee as prescribed for obt

alongwith the consent application,

aining renewal consent shall be paid by the applicant
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§ 1t due to any technological Improvement o otherw

of the conditions referred 1o aboye required variation :tc -lhn
cygmpment ¢ither in whole or n part) this Board hall n¢lud
of bemg heard vary all or such condition and lhcrc‘u

with the conditions so vaned. k

Board 1x of opinion that all or any
ng the change of any control

aller BWing the applicant an opportunity
on the applicant shall be bound o comply

4 Ll “ .

3 Y ] Yy < ae/ld s "
discharge ofany pollutants gas/liquids from the vessels, mechanical
Iikely to cause environment pollution ' hliequipment €tc. which:are

¢ > - 3 3
the concentration of any charact;rist;cs harldémd . ﬂmcndcc.i f'r'om trm(‘: to time and at no time
10. The industry would immediatei . c?u cxcc‘cd these ,“m',ts b dlscharge..

‘ y submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/dischargce of cffluent. In casc of
change of process at any stage during the consent period, the industry shall submit fresh
conscnt application alongwith the consent to operate fee, if found duc, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the ycar in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

I'l. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time,

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on. '
14. I the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.
Specific Conditions :

I. The unit will submit the analysis reports from all sources as applicable, before 30th June
cvery ycar and will keep all parameters with in standards prescribed under Environment

(Protection) Rules, 1986.
2. The unit will submit the Annual Report under HWM Rules by 30th June and Environment

Statement by 30th September every year,

3. Umt will submit fresh balance sheet/ CA centificate regarding capital investment cost of
theunit on land, building, plant and machinery without depreciation and wil) also deposit
balance consent fee if any found due as per latest balance sheet/ CA certilicate, by 30th
September every year.

4. Umit will apply for renewal of consent/Authorization at least 90 days before expiry date of
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Il be disposed ofT only through Au‘h“nb}«.ﬁ
ous waslte. ‘ . _ e
horization under HWM Rules immediately, i appljg,, o
' : o : N

als wes arises unit will be liable to =
d of balance fe Pay y,

ted will be revoked automatically,

the Conscnt//\mlmrizatinn. I it wi
5. The hazardous waste generated by
TSDF/ recvelers / Refiners of hazard
6. Unit will apply and obtained for aut
7.1t in future at any stage requjrement/l?ee _
same, failing which the C TO/Authorization so gran
8. The unit will comply with the Directions dated 2.7- e ina cleaner fuels, namely
allow only those new industrial units in NCR-Dellu? which are us gbuwne e ;
natural gas (PNG/CNG), liquefied petroleum gas, l?lo-gas, prop ane,. 4 by ihie Board

9. Unit will liable to pay environmental compensation at any stage imposed by '

10. Unit will installed only PNG fired dg sets, if available. . -

11. Unit will not add any production capacity/polluting process/ under take expansion without

taking CTE expansion. .
12. Unit will install & connect OMD to CPCB and HSPCB server for trade effluent, if

required, if your OMD found offline and exceeding prescribed limits, CTO will be revoked, if

required.
13. Unit will comply with all the directions issued by HSPCB/CPCB/CAQM. DINESH E:ﬁié;;:fi?ﬁi;:y
KU MAR 2;:‘;3':21 +0530°
Regional Officer, Ballabhgarh
Haryana State Pollution Control Board.

11-2020 issued by CPCB regarding to K’\
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;.-'-3-“‘""'"'_— HARYANA STATE POLLUTIC

a
.

e B
HSPCB R:;gional Office Ballah(zgal:h Sec.1 ™.
partment, Faridabad Ph ¢ 29_‘225?539{. H‘elwo oo

mail:-

hsEpcbrobr@gmail.com
~mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220923FDBBCT08223 189

ap (i
- .' 1

Dated:05/07/2023

To.
M/s :Naturevolt Recyclers India Pvt Ltd

§

Plot No. 323, Part-1V, Sector-24, Faridabad

e e
L

Subject: Slrant of consent to operate to M/s Naturevélt‘ Recyclers India Pvt Ltd

— Ball:;;e :;e;fig’our application.no. 8223189 received on dated 2023-06-21 in regional

N B garh.Wi feference tc.>.y'our4 above application:for consent to operate,M/s
prag ecyclers India Pvt Ltd is here by granted consent as per followin

specification/Terms and conditions. g

Consent Under BOTH LR ST V j
Period of consent .| 01/10/2023°% 30/09/2028. 7 & 7 i.
Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste

| recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary-land " fill site) -

Category RED
Investment(In Lakh) 48.5
Total Land Area(Sq.|10126.43 Py
; meter) » e ;
: Total Builtup Area(Sq.| 9011.59 "
| meter)
" Quantity of effluent 2k e
~ 1. Trade 0.0KL/Day. -
2. Domestic 1.5KL/Day. ; sy S il J

| & L

umber of outlets 1.0 »

Number of outlets |

' Mode of discharge
' 1. Domestic Public Sewer
2. Trade 0

Domestic Efflucnt Parameters

1. NA
Trade Effluent Parameters

1. NA
 Number of stacks .

 Height of stack

1. Stack attached to dust
ﬁollccwr
2. Stack attached to 250
KVA Dg Set

18 Mtrs

§ Mtrs above roof level

286



! 4 it 'S
". ““‘\‘( n I"l “"‘f‘f'
[}

oseM -
— —’_'_‘___—_—"‘

Product Details _
1 PCBR PLASTICH4
METAL GLASS

RESIDUE
L 1. na

Type of Furnace

{1.na ]
Type of Fucl

1. Diesel ]0.01 KL/day

Raw Matcrial Details
ALL IT WASTE|47.5 Metric Tonnes/Day
MOBILE TV AC PC

FREEZ WM PCB
OTHER EWASTE

Regional Officer, Ballabhgarh
Haryana State Pollution Control Board.

| ; | f Terms‘and co‘nditivons

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent,
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment ete, which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPCB from time 1o time,
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o The mdustry shall ensure that various ch

. 3 x s nstics of the ¢
wlerance limits as specified in EPA Stang flue
(he concentration ofany characteristics should exceed these limits f, di ¢ and at no time
10 The industry would immediately submiq the revised or discharg

any change 1n the raw material in process, mode of treat
change of process at any stage during the consent perio
consent application alongwith the consent to operate fe
account and that shall be paid by the industry and the j

C A

operate is subject to review by the Board at any tim

e.
12. Permissible limits for any pollutants mentioned

‘ . in the consent to operate order should not
exceed the concentration permitted in the effluent b

. . y the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this cons

ent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they
permission before restart of the unit,, |

= e

Shall inform the Board and obtain

X ; : ;..3 ‘ N B N
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

B Spécific Cbnditi.bvnsA: 7

1. The unit will submit the analysis reports from all sources as applicable, before 30th June

every year and will keep all parameters with in standards prescribed under Environment
(Protection) Rules, 1986. l

2. The unit will submit the Annual Report under HWM Rules by 30th June and Environment
Statement by 30th September every year. — ;

3. Unit will submit fresh balance sheet/ CA certificate regarding capital investment cost of
theunit on land, building, plant and machinery without depreciation and will also deposit

balance consent fee if any found due as per latest balance sheet/ CA certificate, by 30th
September every year.

4. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of
the consent/Authorization.

5. The hazardous waste generated by the unit will be disposed off only through Authorized
TSDF/ recyclers / Refiners of hazardous waste. . .

6. Unit will apply and obtained for authorization under HWM Bules |r.nmednately, if applicable.
7. If, in future at any stage requirement/need of balance fees arises unit will be liable to pay the
same, failing which the CTO/Authorization so granted will be revoked automatically.

. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial units in NCR-Delhit which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.

9. Unit will liable to pay environmental compensation at any stage imposed by the Board.
10. Unit will installed only PNG fired dg sets, if required.
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11, Unit will not add any production cnpacity/polIuling process/ under take expansion wigp\

taking CTE expansion. . ]

12. Unit will install & connect OMD to CPCB and HSPCB server for trade effluent, if
exceeding prcscribed limits, CTO will be revoked, j¢

required, if your OMD found oflline and

required. Digitally 5
13. Unit will comply with all the directions issued by HSPCB/CPCB/CAQM DINESH :{,3'::"“%0
KUMAR oste: 20237

1401 35 405 12:

Regional Officer, Ballabhgarh
Haryana State Pollution Control Board.
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=== HARYANASTAT
$ E POLLUTION C T
AR CONTROI, ¥ H 9

- Re i
m@@ g onal ()mce Ballabh rhS 6-A ()pp Hewq meve—- ’
L] . gﬂ h w ec-l

hspcbrobr@gmail.com
E-mail: hspcb@hry.nic.in

No. HSP .
o CB/Consent/ : 320220924FDBBCT063499868 Dated:08/05/2024
ated:

To.

_ ];4/; h:Naturevolt Recyclers India Private Limited Unit 11
ubhadra Estate, Sector-58, Ballabgarh, Faridabad

Subject: ]()]lznste O:; ;;nts;m to ope@te t.o M/s Naturevolt Recyclers India Private Limited Unit I1.
et your a;?plncallon 10. 63499868 received on dated 2024-03-28 in

g ice Ballabhgarh. With reference to your above application for consent to
opemte.WS Naturevolt Recyclers India Private Limited Unit II is here by granted consent as
per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 08/05/2024 - 30/09/2028 :

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
solvent/acid

recycling, CBMWTF, effluent conveyance project, incinerator,
recovery plant, MSW sanitary land fill site)

Category RED
Investment(In Lakh) 43.0
Total Land Area(Sq. 33352.19

Eeter)

Total Builtup Area(Sq. 18900.0

&eler)

Quantity of effluent J
1. Trade | 0.0 KI/Day J
2. Domestic 3.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic SEWER J
2. Trade 0 }
Domestic Effluent Parameters J
|1.NA 0 1
Trade Effluent Parameters
[1NA 0
M_bg of stacks 2

| Height of stack

o s T A C K|[I18MTR.
CATTACHED TO DUST
COLLECTOR
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[ ST ACKISMTR
A HEL

ATTACHFD TO
[ELCTRIC FURNACE

Emission parameters
I /

1. SPM |80 mg/m3 N,
| 50 mg/m3

= NOX T
3 SON 50 mg/m3

_Product Details ?ﬂ
RECYCLING

1 E W A ST E|37 Metric Tonnes/day
;Cagacit\' of boiler

1.NA [0 Tonhr
j' T\‘Bc of Furnace

. ELECTRIC|08T/H
FURNACE

Tvpe of Fuel
1. Electrici 50 Kilowatt/day

Raw Material Details

Electronics, electrical, |37 Metric Tonnes/Day
telecom, batter items

Regional Officer, Ballabhgarh
Haryana State Pollution Control Board,

Terms and conditions

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application,
5. If due to any technological im

equipment either in whole or in part) this Board shal] after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
\

with the conditions so varjed,
6. The industry shall provide adequate arrangement for fighting the accident
discharge of any pollutants gas/liquids from the vessels, mechanical equipment ete. which are

likely to cause environment pollution,

al leakages,
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7 The mdustry shall comply noise polluti

& The mdustry shall comply all (he dircl~“m
MOUE CPCRUSPCR from l'mc to tim;
9. The mdustry shall ensure ‘

(Regulation and control) Rules

2000

sued by the
that vario
| us characteri
wlerance hinats as specified in Ep erist
*PA Standard
an

ics o

. ‘ f the eMuents remain within the

the concentration of any characterist;
o ¢

d as amend
ed from ti i
_ s should e ‘ me to time and at no time
10. The industry would immediatcly submit ,: exceed these limits for discharge
o .

any change in the raw ial i revised applicati -
) 2 material in process, mode of lrealn?er:uvdit::: . thchomd in the event of
scharge of effluent. In case of

o o _ 1e consent period i ' seo
consent app‘hTalm: alongwith the consent to operate fee~::1;0md:!;lry shall submit fresh
account and that shal i - g und due, whi

. _ox I'be paid by the industry and the indust i ch Ty e 00 AT
consent application to the Board in the Ty woutd immicdiately submit the

ev i
e ity of e et e ;r:czf any change during the year in the raw material,
) arge, treatment facilities etc

11. The officer/oftici P
officer/ofTicial of the Board shall reserve the right to access for the inspection of the

industry in connecti i i
. ' on vtnth the various process and the treatment facilities. The consent to
operate is subject to review.by.the Board at any time ‘

change of process at any stage during 1l

12. Permissi imits f i ,
y 1h sible ]lmllS.fOI' any ;?ollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board

l13t .eThe industry shall pay the balance fee, in case it is found due from the industry at any time
ater on.

14. If the industry fails to.adhere to'any.of the conditions 6f this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.

18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.

19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw

material/final product.
Specific Conditions :

1.CTO so granted will be without prejudice to any viol.ation made by unit in past & will be
deemed cancelled if any such violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to be mltmlcd‘ against the unit for such
past violations caused by the unit. 2. Unit will not change the quantity of domestic
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s without prior permission of the Boarqd. 3.1

against the unit. 4. Unit wi]] com oy

efMluent/trade efMuent/ air emissions source

: . tage pending
deposit balance fee, if any found at any s AOM. Hon'ble NGT. Honep ¥ %)
all the direction issued time to time by HSPCB,CPCB, C QM, » Hon’ble pu"jab

& Haryana High Court, Hon'ble Supreme Court of India and oth.er conc'emed a'uthorities_ .
Renewal of CTO will not prevent the Board from taking appropriate aC”O'" against the
defaulting units including revoking the CTO, which will fail to comply with any of the
conditions of the CTO or any relevant provisions of the Water Act, 1974 and Air Act, 198]_ ¢
Sampling of unit will be conducted within 03 months of grant of this CTO and in case unit
found non-complying with prescribed standards, Closure, prosecution and imposition of
Environmental Compensation shall be initiated against the unit. 7. Unit will liable to pay

environmental compensation at any stage imposed by the Board. AKANSHA st

TANWAR Jiicsose
Regional Officer, Ballabhgarh
Haryana State Pollution Control Board,
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== HARYANA STATE POLLUTION CONTROL 5“"?’)
NEPEER Regional Office ,Ballabhgarh Sec.16-A, Opp. Hewo wr—mm=rm==
Apartment, Faridabad Ph 0129-2225314 Email:-
hspcbrobr@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Conscent/ : 320220925FDBBCTO101537384 Dated:27/05/2025

To.
M/s :Universal Power Solutions Unit 11
Khewat No. 120/113, Khatoni No. 148, Kh. No. 15, Killa No. 6/2/2 (3-10) and

Khewat Khata no. 126/119, Khatoni No. 154, Kh. No. 15, Killa No. 15/1/1 (3-13), Vill-
Heerapur, Sub-Tehsil- Mohna, Ballabgarh, Faridabad

Subject: Grant of consent to operate to M/s Universal Power Solutions Unit II.
Please refer to your application no. 101537384 received on dated 2025-04-26 in

regional office Ballabhgarh. With reference to your above application for consent to
operate,M/s Universal Power Solutions Unit 11 is here by granted consent as per following

specification/Terms and conditions.

Consent Under BOTH

Period of consent 27/05/2025 - 30/09/2027

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste

recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid

- recovery plant, MSW sanitary land fill site)
Category RED

Investment(In Lakh) 99.120003

Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.8 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank

2. Trade 0
' Domestic Efflucnt Paramcters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 2

KVA CPCB IV

Height of stack
1. Stack attached to 62.5 | 5 Mtrs above roof levcl—
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i

5 e 30 M
[2. Common stack|30M

falmched to clectric . L

i ————

{furnace A —
‘LEmission parameters

; QPA; | ]VSQ)_ng/nﬂ

{ Product Details

it

1. Dismantlig and|53 Metric Tonnes/day
'recyeling of all Ewaste
[1tems
e
| Capacity of boiler
ELI. na

Type of Furnace

1. Electric furnace l

Type of Fuel
1. Electricity |
Raw Material Details

All Electronics,|53 Metric Tonnes/Day
electrical, telecom,
battery items

Regional Officer, Ballabhgarh
. Haryana State Pollution Control Board,
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises,
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly. o

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

any time and or non compliance

with the conditions SO varied,

6f The industry sha) provide adequate arrangement for fighting the accidental leakages
qasehargc of any pollutants gas/liquids from the vessels, mechanical equipment ete wh“‘h
likely 10 cause environment pollution. e
7. The industry gha)| comply noise pollution (Re
K. The mndustry shal) comply
MOEF/CPCB/HSPCR from t

gulation and control) Rules, 2000,

all the dirccliun/ltulcs/lnslructiuns as may be issued by the
ime 1o time,
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ristics of the effluents remain within the

HOUS characte
| as amended from time to time and at no tim
¢

vart
and

0 The mdustry shall i A \.”“"'m.d
- yectfied n EEA ; e limi ;
olerance fimits 4% :' |:\, characteristics should exceed these limits for discharge.
. a . ‘o] o st .
concentration € Lely submit the revised application to the Board in the event of
tment/discharge of effluent. In case of

the
10 The imndi
change the raw
css arany
Jongwitl
be paid by the ind

1d immedia
weral n Process.
g the conse

mode of trea
nt period, the industry shall submit fresh

) the consent 10 operate fee, if found due, which may be on any
ustry and the industry would immediately submit the
Board in the event of any change during the year in the raw material

ality of the effluent, mode of discharge, treatment facilities etc.
3 al of the Board shall reserve the right to access for the inspection of the

with the various process and the treatment facilities. The consent to

industry in connection .
operate is subject 10 review by the Board at any time.
utants mentioned in the consent to operate order should not

12 Permissible limits for any poll
exceed the concentration permitted in the effluent by the Board.
balance fee, in case it is found due from the industry at any tim
e

3. The industry shall pay the

sty wou
any mié ;
change of prov stage durn
apphicaton a
and that shall

plicnlion to the

conscnt
account
consent ap

quantity. qu
11. The oﬂiccr/oﬁici

later on.
y of the conditions of this consent to operate order, the

14. If the industry fails to adhere to an
ted shall automatically lapse.

consent to operate SO gran
ly at its own, they shall inform the Board and obtain

15. If the industry is closed temporari
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time b

e 2 ime by

the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
ption o

water in their process. Ground water based proposals of new industries should get clea
rance

}f{rom Cefntral Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation
egulation and Management) Authority (HWRA) for scientific development of precious "

resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its

K;(e)nél;/eé ;nccllgu/(;xll)l(g: g/e;xgl;e/ry, entry and exit, as per notifications/conditions of EC/directions of

inting arrs, sceenitg i any court <?f lavfl. In case of stone crushers, hot mix plants, mineral

enniine o , e g plants and brick kilns etc., the unit shall develop adequate green belt
arrier/barricade/boundary wall as applicable, as per notifications/directions of

l\/;OEF/CPCB/SPCB/NGT/ any court of law
19. The unit .
o Storatguzlsist:ai; (iite'velop Paved or hard surfaced approach road to the site of unit (including
, if it is at different place) from the nearest public road for transportation of raw

material/final product.
Specific Conditions :

1.CTO so . ; o
deemed cafcr:;;zd,-;v;:yb:u‘z:h?m P.rejudlce to any violation made by unit in past & will be
CT0 %0 granted will not affe l\/1}c])lat10n comg to thfe notice of the Board at any stage and the
Past violations caused by th ¢ t, ¢ prOSe.Cull.()n action to be initiated against the unit for such
effluentirade effluent/ air € uml 2. Unit will not change the quantity of domestic o
deposit balance fee. jf 4 ermlsslons sources without prior permission of the Board. 3. Umt “f'“
all the direction issm,lcd |l‘]y uu"‘.’ al any stage pending against the unit. 4. Unit will comply ‘f"m
sued time to time by HSPCB,CPCB, CAQM, Hon'ble NGT, Hon'ble Punjab
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s e o et o Tt i e
the concentration of any chnrncl'crm;cu :;\‘:nld"nd ‘M nmcml“‘l ff()m “m": 19 time andatno time
10. The industry wnuld' immediatel q' b “ulh e e llml'ts for dlscharge.‘
any change in li\c raw material iy , .‘u it fhe rcYHCd npphcallmn (o te Pogrd i the evem o
chl.mg-: of process at any sta N PTOLCSS. mode of lroj:atmcm/.dlschargc of cfﬂucqt, In case of

stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity. quality of the effluent, mode of discharge, treatment facilities etc.
.l I. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate 1s subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
I5. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. ‘
16. The industry shall comply all the Directfons/ Rules/Instructions issued from time to time by
the Board. ‘
I7. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1.CTO so granted will be without prejudice to any violation made by unit in past & will be
deemed cancelled if any such violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to be initiated against the unit for such
past violations caused by the unit. 2. Unit will not change the quantity ot domestic
effluent/trade effluent/ air emissions sources without prior permuission of the Board. 3. Unit will
deposit balance fee, if any found at any stage pending against the unit. 4. Unit will comply with
all the direction issued time to time by HSPCB,(CPCR, CAQM, Hon'ble NGT, Hon'ble Punjab
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upreme Court of India and other concerned 4y, \‘\
m taking appropriate action agains:):;:“:ﬁi
hich will fail to comply with any Oflhe %
Jevant provisions of the Water Act, 1974 and Air Ac,elg
i(hin 03 months of gran! of this CTO and in caS; Unxi:' %
sure, prosecution and imposition of

st the unit. 7. Unit will liable to pay

HARISH s>

Date: 2025.05.27

KUMAR 16:05:26 +05'30
Regional Officer, Ballabhgarh

Haryana State Pollution Control Board,

‘ble S
vent the Board fro

king the CTO, w

& Haryana High Court, Hon

Renewal of CTO will not pre
defaulting units including reve

conditions of the CTO or any re
Sampling of unit will be conducted W
found non-complying with prescribed standards, Clo

Environmental Compensation shall be initiated again
environmental compensation at any Stage imposed by the Board.
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—— HARYANA STATE POLLUTION CONTROL M_\
i BOARD VYA "} A4
Mg@“@'@ Faridabad Sec.-16-A, Opp. Hewo Apartment, e s
Faridabad Ph. 0129-2225315(0O) Email:-
hspcbr ofr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 320220922FDBDCT 023049105 Dated: 22/04/2022
To.

M/s:NAMO EWASTE MANAGEMENT LTD
14/1, MATHURA ROAD, FARIDABAD

Subject: Grant of consent to operate to M/sNAMO EWASTE MANAGEMENT LTD.

Please refer to your application no. 23049105 received on dated 2022-04-12 in
regional office Faridabad.With reference to your above application for consent to operate,M/s
NAMO EWASTE MANAGEMENT LTD is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

22/04/2022 - 30/09/2026

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 485.20001

Total Land Area(Sq.| 7026.0

meter)

Total Builtup Area(Sq.| 5500.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.0KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Public Sewer

2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack with Dust|{15m

collector to grinding
section

Emission parameters
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1. SPM | 150 mg/m3

Product Details

1. E waste | 14 Metric Tonnes/day
Capacity of boiler

1.na | Ton/hr

Type of Furnace

1l.na |

Type of Fuel

1. Electricity | 0.5 Megawatt/day
Raw Material Details

E waste | 14 Metric Tonnes/Day

Regional Officer, Faridabad
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. |ssued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary al or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1.The unit will submit the analysis reports from all sources as applicable within a period of 03
months of grant of thisfirst Consent to Operate / Authorization for collection of samples of
effluent/air emission/noise as applicable.

2. Unit will install & connect OMD to CPCB and HSPCB server for trade effluent, if required.
3. In case the analysis report of samples of Air/effluent/noise so collected are found complying
the standards prescribed under EP Rules, 1986, the 1st CTO so granted will remain valid for
the period of CTO for which it has been granted based upon the category of the unit or aswas
demanded by the unit in case of failure of sample the 1st CTO so granted will be revoked.
4. If, in future at any stage requirement/need of balance fees arises unit will be liable to pay the
same, failing which the CTO/Authorization so granted will be revoked automatically.
5. Unit will not discharge any trade effluent without permission of the Board.
6. Unit will comply the all directions/ guidelines issued by CPCB / NGT.
7. Unit will comply the conditions mentioned in the letter dated 25-10-2019 of CPCB
regarding mechanism for Environmental management in compliance of Hon'ble NGT order
dated 23-08- 2019 in the matter of O.A. No. 1038/2018.
8. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial unitsin NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.
9. Unit will liable to pay environmental compensation at any stage imposed by the Board.
10. Unit will installed only PNG fired dg setsiif required.
11. Unit will apply for authorization under Hazardous waste Rules, E-waste rules Plastic waste
Rules etc. whichever applicable. DINESH Zgraly sianed by
KUMAR 75557 w0550
Regional Officer, Faridabad
Haryana State Pollution Control Board.
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——— HARYANA STATE POLLUTION CONTROL M'—\.
i BOARD VYA "} A4
ﬁg@“@'@ Lala Nemi Chand Singhal Enc.Sohna Road, Near e
Hanuman Mandir,Dharuhera Ph. 01274-244440-
41(0) Email:- hspcbrodr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 320220922REWCT 030392306 Dated: 19/12/2022
To.

M/s :Vorgoo Recycling Pvt. Ltd
Plot No-214, Sector-3, Phase-1, IMT Bawal, Rewari, Haryana

Subject: Grant of consent to operate to M/s Vorgoo Recycling Pvt. Ltd.

Please refer to your application no. 30392306 received on dated 2022-11-13in
regional office Dharuhera.With reference to your above application for consent to operate,M/s
Vorgoo Recycling Pvt. Ltd is here by granted consent as per following specification/Terms and

conditions.

Consent Under

BOTH

Period of consent

13/11/2022 - 30/09/2027

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 100.0

Total Land Area(Sq.| 525.0

meter)

Total Builtup Area(Sq.| 315.0
meter)

Quantity of effluent

1. Trade 8.0 KL/Day
2. Domestic 0.3 KL/Day
Number of outlets 2.0

M ode of discharge

1. Domestic Public sewer
2. Trade reuse and public sewer
Domestic Effluent Parameters

1. BOD 350 mg/l

2. TSS 600 mg/I

3. pH 5.5.9.0

4. 0&G 10

Trade Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/l

3. TSS 100 mg/l
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4. Total Chromium 2mg/|

5. Cyanide (as CN) 2mg/|

6. Dissolved phosphates|5 mg/l

(asP)

7. Sulphide 2mg/l

8. Copper (as Cu) 3 mg/l

9. Iron (as Fe) 3mg/l

10. Nickel (as Ni) 3mg/l

11. Zinc (As Zn.) 5 mg/l

12. 0& G 10

Number of stacks 1

Height of stack

1. Process stack | 11 Meters

Emission parameters

1. SPM | 150 mg/m3

Product Details

1. Ferrous metal aloys |0.11 Metric Tonnes/day
2. Non ferrous metal 0.11 Metric Tonnes/day
3. Rare earth 0.0005 Metric Tonnes/day
4. Plastic 0.052 Metric Tonnes/day
5. Resuable items 0.18 Metric Tonnes/day
6. Glass 0.01 Metric Tonnes/day
Capacity of boiler

1. NA Ton/hr

Type of Furnace

1. small furnace 20 KG|11 Meters

*3 Nos

Type of Fue

1. Electricity Kilowatt/day

2. Gas 50 KG/day

Raw Material Details

E waste as per rule 2016 | 0.4725 Metric Tonnes/Day

Regional Officer, Dharuhera
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
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of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit isfound due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. The unit will make agreement with authorized TSDF/Recycler for disposal of hazardous
wastei.e. used oil of DG set before start of operation of the unit and will submit the Annual
Report under HWM Rules, 2016 by 30th June every year. 2. That the unit shall keep al the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act. 3. That the unit will not discharge any untreated effluent inside and
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outside its premises. 4. Unit will deposit balance consent fee if any found due at any stage. 5.
That the unit will not add any air polluting process’ machinery and also not to add any process
which increases the water pollution load. 6. Unit will apply for renewal of
consent/Authorization at least 90 days before expiry date of the consent/Authorization.7. This
CTO iswithout prejudice to any action under the provisions of applicable laws/ acts/
notification / courts order to be taken in respect of any violation at any stage without any claim
of the unit. If the unit fails to comply the provisions/conditions of CTO, various applicable
provisions of concerned departments/ agencies/ authorities/ any relevant decision of court,
the consent to operate so granted shall be revoked automatically without giving any notice. 8.
Unit will comply all the prescribed effluent/ air emission standards and will installed /upgrade/
maintained necessary Pollution control measuresto control air emission/ to treat trade/
domestic effluent if required under the Provisions of Water Act, 1974/Air Act, 1981 and
Environment (Protection ) Act, 1986 amended from time to time. 9. Unit will submit analysis
report under the provisions of Water Act, 1974/ Air Act, 1981 as per prescribed procedure so
issued by the Board for deciding first time CTO case.10. Unit will comply with the guidelines
on implementation of e-waste (management) Rules, 2016.

Regional Officer, Dharuhera
Haryana State Pollution Control Board.
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Regional Office Rewari, SCO D-6 & D-7, Suncity
Commercial Complex, First Floor, A-Block, Sector -
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-

BOARD

6, Rewari-123401. Email- hspcbrodr @gmail.com

No. HSPCB/Consent/ : 320220923REW CT 035418458

To.

E-mail: hspcb@hry.nic.in

Dated: 28/04/2023

M/s :Waste Recycling Studio
Plot No 347,Sector-3,Phase 2nd ,IMT Bawal (Haryana)

Subject: Grant of consent to operate to M/s Waste Recycling Studio.

Please refer to your application no. 35418458 received on dated 2023-03-25 in
regional office Rewari.With reference to your above application for consent to operate,M/s
Waste Recycling Studio is here by granted consent as per following specification/Terms and

conditions.

Consent Under

BOTH

Period of consent

28/04/2023 - 30/09/2025

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 956.11621

Total Land Area(Sq.| 7875.0

meter)

Total Builtup Area(Sq.| 2486.0

meter)

Quantity of effluent

1. Trade 0.05 KL/Day

2. Domestic 1.0KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic SEWER

2. Trade irrigation

Domestic Effluent Parameters

1. BOD 350 mg/l

2. TSS 600 mg/I

3.0&G 20 mg/l

4. pH 5.5.9.0 mg/|

Trade Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/l

3. TSS 100 mg/l
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4, 0&G 10 mg/l
5. pH 5.5.9.0 mg/|
Number of stacks 2

Height of stack

1. Attahed to|17.06 METER
Compressor cutting /
component removing
area

2. ATTACHED TO|20 METER
GAS FIRED
FURNATZCE
CAPACITY OF 2 TPD

Emission parameters

1. SPM | 150 mg/m3

Product Details

1. RECYCLING OF E|15.75 Metric Tonnes/day
WASTE

Capacity of boiler

1. NA 0 Ton/hr

Type of Furnace

1. GAS FIRED|2TON
FURNACE

Type of Fuel

1. Gas 150 KG/day

Raw M aterial Details

All types items of|15.75 Metric Tonnes/Day
Electrical and Electronic
equipments including
their components ,
consumables, parts and
spares .

Regional Officer, Rewari
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
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5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. The unit will make agreement with authorized TSDF/Recycler for disposal of hazardous
waste before start of operation of the unit and will submit the Annual Report under HWM
Rules, 2016 by 30th June every year. 2. That the unit shall keep all the parameters within the
prescribed limits and shall comply with all the Norms and Rules as prescribed in the Act. 3.
That the unit will not discharge any untreated effluent inside and outside its premises. 4. Unit
will deposit balance consent fee if any found due at any stage. 5. That the unit will not add any
air polluting process’ machinery and also not to add any process which increases the water
pollution load. 6. Unit will apply for renewal of consent/Authorization at least 90 days before
expiry date of the consent/Authorization.7. This CTO iswithout prejudice to any action under
the provisions of applicable laws/ acts/ notification / courts order to be taken in respect of any
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violation at any stage without any claim of the unit. If the unit fails to comply the
provisions/conditions of CTO, various applicable provisions of concerned departments/
agencies/ authorities/ any relevant decision of court, the consent to operate so granted shall be
revoked automatically without giving any notice. 8. Unit will comply all the prescribed
effluent/ air emission standards and will installed /upgrade/ maintained necessary Pollution
control measuresto control air emission/ to treat trade/ domestic effluent if required under the
Provisions of Water Act, 1974/Air Act, 1981 and Environment (Protection ) Act, 1986
amended from time to time. 9. Unit will submit analysis report under the provisions of Water
Act, 1974/ Air Act, 1981 as per prescribed procedure so issued by the Board for deciding first
time CTO case.10. Unit will comply with the guidelines on implementation of e-waste
(management) Rules,2016 for recyclers and E-waste Management Rules, 2022.

Regional Officer, Rewari
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL M \
i BOARD VYA "} A4
ﬁg@“@'@ Regional office Palwal, 2nd Floor, HSVP Office s
Complex, Near Gymkhana Club Sector 12, Palwal-
121102. Email:- hspcbropal @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 320220924PAL CTO71570312 Dated: 18/08/2024
To.

M/s:E WASTE SOLUTIONS
KHASRA NO 8//16, 17/1, 25/1, VILLAGE KHASRUPUR DISTRICT PALWAL

Subject: Grant of consent to operate to M/sE WASTE SOLUTIONS.

Please refer to

your application no. 71570312 received on dated 2024-06-30 in

regional office Palwal.With reference to your above application for consent to operate,M/s E

WASTE SOLUTIONS
conditions.

is here by granted consent as per following specification/Terms and

Consent Under BOTH

Period of consent 01/10/2024 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 815

Total Land Area(Sq.| 2707.0

meter)

Total Builtup Area(Sq.| 2500.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.0KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Septic Tank

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. Stack attached with
MELTING FURNACE
50KG

9 metre
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2. Stack attached with|12 metre
PROCESS TABLE

Emission parameters
1. SPM | 80 mg/m3
Product Details

1. ALL KIND OF|5Metric Tonnes/day
E W A S T E
RECYCLING

Capacity of boiler

1. NA Ton/hr
Type of Furnace
1 50 KG/Hr

PNG/ELECTRICITY
fired MELTING
FURNACE 50K G/Hr

Type of Fue
1. PNG 50 KG/Day
2. Electricity M egawatt/day

Raw Material Details

ALL KIND OF|5Metric Tonnes/Day
ESWATE

AKANSHA S0
TANWAR Da'te:.2024.0§'3.1£‘§
Regional Officer + Balwal
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
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7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1. Unit will maintain the daily log-book of ETP,STP, APCM and source of water supply as
applicable. 2. Unit will use treated domestic effluent in gardening purpose and treated water is
not being discharge in any water channal/drain after treatment 3. unit will not change the
product without Board permission 4. Unit will follow the all ACTS, Rules, Regulations,
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directions, standers operating procedures and orders etc. issued by the HSPCB, CPCB,
MOEF&CC, CAQM, NGT, Hon’ ble High Court and Hon’ ble Apex Court etc time to time
otherwise CTE/CTO so granted shall be revoked and initiate legal action against the unit. 5. A
detailed water harvesting plan may be submitted by the project proponent. 6. That this
CTE/CTO will not provide any immunity from any other Act/Rules/Regulations applicable to
the project/land in question 7. Stack emission level should be stringent than the existing
standards in terms of the identified critical pollutants. 8. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 9.
Unit will apply for Authorization under HOWM rules within 07 Days after issuing the CTO.
10. CTO granted is without prejudice to the action to be taken in respect of any violation made
by unit in past & CTO will be deemed revoked & further action will be taken as per law
including imposition of Environmental Compensation, if any violation observed at any stage.
11. Unit will not change the quantity of trade effluent, domestic effluent and air emission
without prior permission of the Board. 12. Unit will obtain all necessary clearance from all
concerned departments/Authorities . 13. The unit will maintain adequate acoustic
enclosures/chambers on their GEN SETS with proper stack height as per prescribed normsto
meet the prescribed standards under EP Rules, and use only gas as afuel in GENsets or any
other cleaner fuel and technology approved by CAQM, CPCB and HSPCB etc time to time.
14. Unit will apply for CTO renewal at least 90 days before expiry date of this CTO. 15. That
in case any additional charges/ fees/ penalty / EC etc. are found payable towards this
authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office. 16. Unit will use underground
water after obtaining approval from concerned authority during construction phase of the
project and for sprinkling as far as possible. Unit should not use underground water for
industrial or domestic purpose without prior permission obtained from HWRA. 17. That this
CTO will not provide any immunity from any other Act/Rules/Regulations applicable to the
project/land in question 18. Unit will not discharge any type of effluent outside of the premises
of the project and reuse/recycle of treated waste water. 19. Unit should not use Ear buds with
plastic sticks, plastic sticks for balloons, Plastic flags, candy sticks, ice-cream sticks,
polystyrene (Thermocol) for decoration, plastic plates, cups, glasses cutlery, such as forks,
spoons, knives, straw, trays, wrapping or packing films around sweet boxes, invitation cards,
and cigarette packets, plastic or PV C banners less than 100 micron, stirrers 20. Stack emission
level should be stringent than the existing standards in terms of the identified critical
pollutants. 21. Increase of green belt cover by 40% of the total land area beyond the
permissible requirement of 33%, wherever feasible 22. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 23.
Unit will comply all the Act/Rules/Natification/Directionsi.e. HOWM Rules, E-waste Rules ,
PMW Rules, BMW Rules, Battery Rules and MSW Rules etc. 24. Unit will dispose off their
waste/spent oil of GENsets only to authorized recyclers by the HSPCB. 25. The unit will
obtain all necessary clearances from the concerned authorities and will adhere to all the
applicable Environmental Laws/Acts/Notification regularly. In case of any violation found at
any stage, this CTO under Water & Air ACT will be revoked. 26. Unit will strictly comply the
HOWM Rules and obtained authorization/registration as applicable. 27. Unit will dispose off
their waste/spent oil of GENsets only to authorized recyclers by the HSPCB and oily cloths,
gloves and other waste will be handed over to CTSDFsi.e. GEPIL 28. The unit will provide
proper sampling arrangements on their stacks and effluent sources as applicable 29. Unit will
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not use any type of source of Air emission except GENset. 30. Unit will robustly operate its
ETP and ensure that the parameters of the treated effluent are within the prescribed limits. 31.
Unit will ensure the compliance of orders of Honble NGT in the matter of OA No. 26 of 2019
Abhay Dahiya & Ors. Vs State of Haryana 32. unit shall ensure safe and proper disposal of
solid waste, through suitable technology 33. Unit will strictly comply with the directions of
CPCB vide letter No B17011/7/UPCIIPWM (SUP)/2022 dated 01.02.2022 34. Unit will
comply all the provisions of PWM Rules, 2016 and as amended from time to time 35. Unit
should comply directions of Haryana Govt., Urban Loca Bodies Department , vide Haryana
Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not use
plastic carry bags in the premises or outside the premises by the unit or there persons. 36. Unit
if found violating any of the provisions of PWM Rules, orders and directions as mentioned and
any of the above said conditions, the CTO so granted will stand revoked apart from initiation
of legal action against the unit. 37. Unit should strictly comply the MSW Rules 2016 and
updated time to time 38. Unit will mentioned AQI level in the premises of the industry . 39.
Unit will submit the compliance of CTO conditions within 90 days. AKANSHA Digitally signed by

AKANSHA TANWAR
TANWAR 53y
Regional Officer, Palwal
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL M
o i BOARD ‘} ¥
ﬁg@“@'@ SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037 s sou e
Email:- hspcbropr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 843072324PI TCT 027938547 Dated: 10/04/2024
To.

M/s:ADINATH RECYCLOTRONIX PVT. LTD.
PLOT # 361, INDUSTRIAL ESTATE, HSIIDC, PANIPAT, HARY ANA 132103

Subject: Grant of consent to operate to M/sADINATH RECYCLOTRONIX PVT. LTD..

Please refer to your application no. 27938547 received on dated 2024-04-03 in
regional office Panipat.With reference to your above application for consent to operate,M/s
ADINATH RECYCLOTRONIX PVT. LTD. is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

09/04/2024 - 30/09/2028

Induction Furnance

Industry Type Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Dismantlers Recycling Plants --Components of waste electrical and
electronic assembles comprising accumulators and other batteries included
on list A, mercury-switches, activated glass cullets from cathode-ray tubes
and other activated glass and PCB-capacitors, or any other component
contaminated with Schedule 2 constituents (e.g. cadmium, mercury, le

Category RED

Investment(In Lakh) 416.67651

Total Land Area(Sg.| 1800.0

meter)

Total Builtup Area(Sq.| 1400.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 0.5KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Sewer

2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack attached to{30m
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Emission parameters

1. SPM | 80 mg/m3

Product Details

1. FERROUS AND|50 Metric Tonnes/day
NON FERROUS
METALS, GOLD,
PLASTIC

Capacity of boiler

1. NA | Tonvhr

Type of Furnace

1. Induction Furnance | 250 kg/hr

Type of Fuel

1. Electricity | 200 Kilowatt/day

Raw Material Details

Centralized data|50 Metric Tonnes/Day
processing:
Mainframes,
Minicomputers ITEW1

Personal Computing:|50 Metric Tonnes/Day
Personal Computers
(Central Processing unit
with input and output
devices) ITEW?2

Personal Computing:|50 Metric Tonnes/Day
Laptop Computers
(Central Processing unit
with input and output
devices) ITEW3

Personal Computing:|50 Metric Tonnes/Day
Notebook Computers
ITEW4

Personal Computing:|{50 Metric Tonnes/Day
Notepad Computers
ITEW5

Printers including|50 Metric Tonnes/Day
cartridges ITEW®G6

Copying Equipment|50 Metric Tonnes/Day
ITEW7

Electrical and Electronic |50 Metric Tonnes/Day
Typewriters I TEWS

User terminal and|50 Metric Tonnes/Day
Systems ITEW9

Facsmile ITEW10 50 Metric Tonnes/Day

Telex ITEW11 50 Metric Tonnes/Day

Telephones ITEW12 50 Metric Tonnes/Day

Pay telephones ITEW13 | 50 Metric Tonnes/Day

Cordless telephones|50 Metric Tonnes/Day
ITEW14

Cellular telephones|50 Metric Tonnes/Day
ITEW15, (F. P)

Cellular telephones|50 Metric Tonnes/Day
ITEW15, (S. P)
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Answering System
ITEW16

50 Metric Tonnes/Day

Products and or
equipment of
transmitting sound,
images and or other
information by
telecommunications
ITEW17

50 Metric Tonnes/Day

BTS (all components
excluding structure of
tower) ITEW18

50 Metric Tonnes/Day

Tablets, | PAD ITEW19 | 50 Metric Tonnes/Day
Phablets ITEW20 50 Metric Tonnes/Day
Scanners ITEW?21 50 Metric Tonnes/Day

Routers,LAN
Switches,Access points
ITEW22

50 Metric Tonnes/Day

GPS ITEW23 50 Metric Tonnes/Day
UPSITEW24 50 Metric Tonnes/Day
Inverter ITEW?25 50 Metric Tonnes/Day
Modems ITEW26 50 Metric Tonnes/Day

Electronic data storage
devices ITEW27

50 Metric Tonnes/Day

Television sets
(including sets based on
Liquid Crystal Display
and light Emitting
Diode CEEW1

50 Metric Tonnes/Day

Refrigerator CEEW?2

50 Metric Tonnes/Day

Washing Machine
CEEW3

50 Metric Tonnes/Day

Air Conditioners
excluding centralised air
conditioning plants
CEEW4

50 Metric Tonnes/Day

Fluorescent and other
Mercury containing
lamps CEEWS5

50 Metric Tonnes/Day

Screen, Electronic
Photo frames,
Electronic Display
Panel, Monitors
CEEWG6

50 Metric Tonnes/Day

Radio sets CEEW7

50 Metric Tonnes/Day

Set top Boxes CEEWS8

50 Metric Tonnes/Day

Video Cameras CEEW9

50 Metric Tonnes/Day

Video Recorder
CEEW10

50 Metric Tonnes/Day

Hi Fi Recorder
CEEW11

50 Metric Tonnes/Day

Audio Amplifiers
CEEW12

50 Metric Tonnes/Day
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Other products and or
equipment for the
purpose of recording
and or reproducing
sound and or images
including signals and
other technologies for
the distribution of sound
and image by
telecommunications
CEEW13

50 Metric Tonnes/Day

Solar panels/cells, solar
Photovoltaic
panels/cells/modules
CEEW14

50 Metric Tonnes/Day

Luminaires for
fluorescent lamps with
the exception of
luminaires in
households CEEW 15

50 Metric Tonnes/Day

High intensity discharge
lamps, including
pressure sodium lamps
and metal halide lamps
CEEW16

50 Metric Tonnes/Day

Low pressure sodium
lamps CEEW17

50 Metric Tonnes/Day

Other lighting and or
equipment for the
purpose of spreading
and or controlling light
excluding filament
bulbs CEEW18

50 Metric Tonnes/Day

Digital camera
CEEW19

50 Metric Tonnes/Day

Large <cooling
appliances LSEEW1

50 Metric Tonnes/Day

Freezers LSEEW?2

50 Metric Tonnes/Day

Other large appliances
used for refrigeration,
conservation and
storage of food
LSEEW3

50 Metric Tonnes/Day

Clothes dryers
LSEEWA4

50 Metric Tonnes/Day

Dish Washing Machines
L SEEW5

50 Metric Tonnes/Day

Electric cookers
LSEEW®G6

50 Metric Tonnes/Day

Electric stoves
LSEEW?7Y

50 Metric Tonnes/Day

Electric hot plates
LSEEWS

50 Metric Tonnes/Day

Microwaves,
Microwave Oven
LSEEWS9

50 Metric Tonnes/Day
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Other large appliances
used for cooking and
other processing food
appliances wused
LSEEW10

50 Metric Tonnes/Day

Electric heating
appliances LSEEW11

50 Metric Tonnes/Day

Electric radiators
LSEEW12

50 Metric Tonnes/Day

Other large appliances
fand or heating rooms,
beds, seating furniture
LSEEW13

50 Metric Tonnes/Day

Electric fans LSEEW14

50 Metric Tonnes/Day

Other fanning, exhaust
ventilation and
conditioning equipment
LSEEW15

50 Metric Tonnes/Day

Vacuum cleaners
LSEEW16

50 Metric Tonnes/Day

Carpet sweepers
LSEEW17

50 Metric Tonnes/Day

Other appliances for
cleaning LSEEW18

50 Metric Tonnes/Day

Appliances used for
sewing, knitting,
weaving and other
processing for textiles
LSEEW19

50 Metric Tonnes/Day

Iron and other
appliances for ironing,
mangling and other care
of clothing L SEEW20

50 Metric Tonnes/Day

Radiotherapy equipment
and accessories MDW1

50 Metric Tonnes/Day

Laboratory equipment
for in vitro diagnosis
and accessories MDW6

50 Metric Tonnes/Day

Heating Regulators
LSEEW23

50 Metric Tonnes/Day

Grinders, coffee
machines and
equipment for opening
and or sealing
containers and or
packages LSEEW?21

50 Metric Tonnes/Day

Smoke detector
LSEEW?22

50 Metric Tonnes/Day

Electric shaver
LSEEW32

50 Metric Tonnes/Day

319



744

Equipment for turning,
milling, sanding,
grinding, sawing,
cutting, shearing,
drilling, making holes,
punching, folding,
bending and or similar
processing of wood,
metal and other
materials EETWA4

50 Metric Tonnes/Day

Tools for riveting,
nailing and or screwing
and or removing rivets,
nails, screws and or
similar uses EETW5

50 Metric Tonnes/Day

Thermostats L SEEW?24

50 Metric Tonnes/Day

Automatic dispensers
for solid products
LSEEW?27

50 Metric Tonnes/Day

Electronic display
LSEEW34 Au

50 Metric Tonnes/Day

Pulmonary ventilators
and accessories MDW4

50 Metric Tonnes/Day

Other electric
appliances/equipment/ki
ts used for preventing,
screening, detecting,
monitoring, evaluating,
reviewing, examining,
investigating, probing,
treating illness sickness,
disease, disorder,
affliction, infection,
injury, trauma MDW10

50 Metric Tonnes/Day

DrillsEETW1

50 Metric Tonnes/Day

Sewing Machines
EETW3

50 Metric Tonnes/Day

Automatic dispensers
for hot drinks
LSEEW25

50 Metric Tonnes/Day

Automatic dispensers
for hot and or cold
bottles and or cans
LSEEW?26

50 Metric Tonnes/Day

All appliances which
deliver automatically all
kinds of products
LSEEW?29

50 Metric Tonnes/Day

Hair dryer LSEEW31

50 Metric Tonnes/Day

Automatic dispensers
for money LSEEW?28

50 Metric Tonnes/Day

Indoor air purifier
L SEEW30

50 Metric Tonnes/Day

Electric kettle
LSEEWS33

50 Metric Tonnes/Day

Saws EETW2

50 Metric Tonnes/Day
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Tools for welding,
soldering, and or similar
use EETW6

50 Metric Tonnes/Day

Equipment for spraying,
spreading, dispersing
and other treatment of
liquid and or gaseous
substance by other
means EETW7

50 Metric Tonnes/Day

Tools for mowing and
or other gardening
activities EETWS8

50 Metric Tonnes/Day

Electrical trains and or
car racing sets TLSEW1

50 Metric Tonnes/Day

Hand held video games
consoles TLSEW?2

50 Metric Tonnes/Day

Video games TLSEW3

50 Metric Tonnes/Day

Computers for biking,
diving, running, rowing,
etc. TLSEWA4

50 Metric Tonnes/Day

Sports equipment with
electric and or
electronic components
TLSEW5

50 Metric Tonnes/Day

Coin slot machines
TLSEWG6

50 Metric Tonnes/Day

Cardiology equipment
and accessories MDW2

50 Metric Tonnes/Day

Dialysis equipment and
accessories MDW3

50 Metric Tonnes/Day

Nuclear Medicine
Equipment and
accessories MDW5

50 Metric Tonnes/Day

Analysers and
accessories MDW7

50 Metric Tonnes/Day

Magnetic Resonance
Imaging (MRI),
Positron Emission
Tomography (PET)
Scanner, Computed
Tomography (CT)
Scanner, and Ultrasound
Equipment along with
accessories MDW8

50 Metric Tonnes/Day

Fertilization tests
equipment and
accessories MDW9

50 Metric Tonnes/Day

Gasanalyser LIW1

50 Metric Tonnes/Day

Equipment having
electrical and electronic
components LIW2

50 Metric Tonnes/Day
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ITEMS COVERED |50 Metric Tonnes/Day
UNDER SCHEDULE I
OF HWM RULES 2016
CLAUSE NO 31.1
PROCESS RESIDUES
AND WASTES LIKE
PRINTED CIRCUIT
BOARDS (PCB)
WASTE

ITEMS COVERED |50 Metric Tonnes/Day
UNDER SCHEDULE
IV OF HWM RULES
2016 SERIAL NO 8
JELLY FILLED
COPPER CABLES

ITEMS COVERED |50 Metric Tonnes/Day
UNDER SCHEDULE
IV OF HWM RULES
2016 SERIAL NO 7
INSULATED COPPER
WIRE SCRAP OR
COPPER WITH PVC
SHEATHING
INCLUDING ISRI
CODE MATERIAL
NAMELY DRUID

ALL I T EM S|50 Metric Tonnes/Day
COVERED UNDER
SCHEDULE | OF E
W A S T E
MANAGEMENT
RULES 2022, 1ST
A ND 2 ND
AMENDMENT FOR
WASTE ELECTRICAL
AND ELECTRONIC
EQUIPMENT WEE

Regional Officer, Panipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
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equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. Theindustry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1.That the Unit will comply with CPCB guidelines under E-Waste(M) Rules, 2016. 2.That the
unit shall keep all the parameters within the prescribed limits and shall comply with all the
Norms and Rules as prescribed in the Act 3.Unit will comply with the provisions of E waste
Management Rules,2016. 4 The CTO granted to the unit will be revoked if unit failed to
comply with the capacity assessment norms for recycler as prescribed by CPCB.

Regional Officer, Panipat
Haryana State Pollution Control Board.
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——  HARYANA STATE POLLUTION CONTROL

BOARD St 559
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= SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037 s

RSPCE

Email:- hspcbropr @gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220923PI TCT 046867494 Dated:08/11/2023

To.

M/s :EXIGO RECYCLING PRIVATE LIMITED
BARSAT ROAD PANIPAT

Subject: Grant of consent to operate to M/s EXIGO RECY CLING PRIVATE LIMITED.

Please refer to your application no. 46867494 received on dated 2023-09-25 in
regional office Panipat.With reference to your above application for consent to operate,M/s
EXIGO RECYCLING PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/10/2023 - 30/09/2025

Industry Type Common treatment and disposal facilities(]CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 399.0

Total Land Area(Sq.| 10829.0

meter)

Total Builtup Area(Sq.| 6464.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 2.0 KL/Day

Number of outlets 0.0

M aode of discharge

1. Domestic SEPTIC TANK

2. Trade NA

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Common stack|{16m

attached to Electric
Fired Furnace for
Aluminum and Electric
Fired Furnace for
Copper
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Emission parameters

1. SPM | 80 mg/m3

Product Details

1. Non-Ferrous Metals | 16 Metric Tonnes/day

2. Ferrous Metals 21 Metric Tonnes/day
3. Plagtics 21 Metric Tonnes/day
4 G | a s s|7 Metric Tonnes/day

(L eaded/Unleaded)
Capacity of boiler

1. NA | Ton/hr
Type of Furnace

1. Electric Fired|{03TPD
Furnace for Aluminum

2. Electric Fired|1.5TPD
Furnace for Copper

Type of Fue
1. Electricity 0.098 Megawatt/day
Raw Material Details

Electric and Electronic|30 Metric Tonnes/Day
Waste

IT and Telephonic|30 Metric Tonnes/Day
Waste

Regional Officer, Panipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
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likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit will operate and maintain the APCM. 2. The unit will not generate trade effluent 3.
The unit will comply with the directions of NGT in OA no 1038/2018. 4. The unit should take
permission under EPR. 5. That unit will obtain permission from HWRA for underground water
extraction. 6. That the unit will provide flow meter at the source of water supply and will
maintain the log book for the same. 7. That the unit will maintain the log book of APCM
installed by the unit. 8. The unit will maintain their pollution control devices and will achieve
the prescribed standards under EP Rules and maintain their logbook. 9. That in case any
additional charges/ fees/ penalty etc. are found payable towards this authorization / CTO as
per audit then the same shall be paid by the unit without any objection immediately as and
when demanded by this office. 10. That this CTO is granted from pollution angle only and will
not provide any immunity from any other Act/Rules/Regulations applicable to the project/land
in question. 11. The unit will use DG set with dual fuel system and with RECD system only as
per direction of CAQM. 12. That the unit will comply with all the directionsissued timeto
time by SPCB, CPCB, MOEF, CAQM and other State/ Central Government Agencies. 13.
That the unit will liable for environment compensation in case the violation of any of the
conditions imposed upon the unit and failed to comply with the directions issued by
CPCB/HSPCB/CAQM/MOEF & CC timeto time. 14. That unit will comply with the
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M echanism evolved by MOEF for the new activities under Red and Orange categoriesin
critically polluted cities circulated by CPCB vide no. CPCB/IPC-VII/CEPI/NGT/2019 dated
25.10.2019 as applied in red category i.e 40% green area, ZL D and other conditions. 15. That
the unit comply with the provisions of e waste rules. That the CTO so granted shall become
invalid in case of violation of any of the above/ any law of the land.16. That the unit will
submit compliance of conditions of CTO each year.

Regional Officer, Panipat
Haryana State Pollution Control Board.
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No. HSPCB/Consent/ : 320220922K ARCT 022133755

To.

HARYANA STATE POLLUTION CONTROL

752

BOARD

Regional Office Karnal , 2nd floor of SCO NO0.78-79 s v
above PNB bank, near namstay Chowk,
,Haryana. Email:- hspcbrokar @gmail.com

E-mail: hspcb@hry.nic.in

Dated:27/03/2022

M/s:EXIGO RECYCLING PVT LTD
VILLAGE BARSAT BARSAT ROAD GHARAUNDA KARNAL

Subject: Grant of consent to operate to M/s EXIGO RECYCLING PVT LTD.

Please refer to your application no. 22133755 received on dated 2022-03-16 in
regional office Karnal .With reference to your above application for consent to operate,M/s
EXIGO RECYCLING PVT LTD is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

27/03/2022 - 30/09/2026

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 919.0

Total Land Area(Sq.| 30000.0

meter)

Total Builtup Area(Sq.| 18000.0

meter)

Quantity of effluent

1. Trade 4.0KL/Day

2. Domestic 1.6 KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic Tank

2. Trade ETP then Recycling/reuse

Domestic Effluent Parameters

1. All Applicable
Standards as per EP
Acts/Rules/Norms

Trade Effluent Parameters

1. BOD 30 mg/I
2.COD 250 mg/I
3.TSS 100 mg/I
4. pH 5.5

5. pH 9
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6. Total Metals

7. All Applicable
Standards as per EP
Acts/Rules/Norms

8. Hg

0.01 mg/l

Number of stacks

6

Height of stack

1. Stack to Carbonation

16 m

2. Stack to section of
PRINTER, TONER,
REFRIGERATOR
SECTION, DE
DUSTING PLANT, IT
DE DUSTING

16 m

3. Stack to METAL
RECOVERY SECTION

30m

4. Stack to METAL
REFINING SECTION

30m

5. Stack to Electric
FURNACE

16 m

6. Stack to Battery
section

16 m

Emission parameters

1. All Applicable
Standards as per EP
Acts/Rules/Norms

2. Hg

0.2 mg/m3

Product Details

1. ALUMINIUM

15 Metric Tonnes/day

2. STEEL

15 Metric Tonnes/day

3. PRECIOUS
METALS

15 Metric Tonnes/day

4. PLASTIC AND
PLASTIIC
GRANULES/FLAKES

40 Metric Tonnes/day

5.METAL SALT

10 Metric Tonnes/day

6. IROn

55 Metric Tonnes/day

7. COPPER

20 Metric Tonnes/day

8. PRECIOUS METAL
GOLD SILVER ETC

15 Metric Tonnes/day

9. CARBON BLACK

10 Metric Tonnes/day

10. FERROUS AND
NON FERROUS

5 Metric Tonnes/day

11. COBALT
LITHIUM NICKEL
MAGNESE

15 Metric Tonnes/day

Capacity of boiler

1. NA

| Ton/hr

Type of Furnace

1. Electric/Gas Furnace

| 250 kg/day

Type of Fuel
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1. Electricity 250 Kilowatt/day

Raw Material Details

I T A N D|64.66 Metric Tonnes/Day
TELECOMMUNICATI

ON WASTE

AC 23.333 Metric Tonnes/Day
CFL 10 Metric Tonnes/Day
REFRIGERATOR 23.333 Metric Tonnes/Day
LCD,LED,TV 23.333 Metric Tonnes/Day
WASHING MACHINE | 23.333 Metric Tonnes/Day
LITHIUM 10O N|23.33Metric Tonnes/Day
B ATTERY

PACK/CELLS

Regional Officer, Karnal
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1) Will robustly run their APCM and ETP 2) Will apply for extension of CTO 90 days before
expiry of this CTO. 3) Will not discharge any TE from it’s premise 4)Will immaculately
maintain alogbook for the operations of ETP 5) Will use “cleaner fuel” as prescribed by
competent authority from time to time 6) Unit will abide by all the general and specific
conditions/normg/directions of the HSPCB/CPCB/MoEF& CC/ Hon’ble NGT/CAQM 7) Will
deposit pending feesif any in the future. 8)Unit willn’t add any production capacity/polluting
process/ under take expansion without taking CTE expansion 9) Will abide by the new HWM
rules and guidelines for units lying in proximity to the severely polluted cities as per CEPI
score (if applicable) 10) Will abide by the Ho'nble NGT directions promulgated in order dated
23/08/2019 in matter of OA No. 1038/2018 (if applicable) 11) CTO granted is without
prejudice to the action to be taken in respect of any violation made by unit in past & CTO will
be deemed revoked & further action will be taken as per law if any violation observed at any
stage. 12) Will abide by the E-Waste Rules 2016 13) Will abide by the area and space
requirements for the dismantling (1 TPD-300 sgmtr) , recycling ( 1 TPD- 500sgmtr) and
refurbishing ( 1TPD-150 sgmtr) 14) Will only operate DG set as per the directions of the
CAQM interms of retrofitting, duration and RECD and other relevant pointers 15) Will
provide protective gear for the workers like goggles, masks, gloves, helmets, gumboots, etc 16)
Will ensure that treated effluent meet the norms as applicable under EP Act 1986. 17) Will
seeks EPR authorisation from CPCB as applicable. 18) Will comply with the National Ambient
Air Quality Standards as applicable 19) Will only sell any refurbished EEE after taking
authorisation under EPR from CPCB as applicable 20) Will ensure that any filter residue, floor
cleaning dust and other hazardous materials are transported to TSDF 21) Will abide by the
HWM Rules as applicable 21) If it ever processes CRT/LCD/Plasma TV then it would ensure
that same happensin a closed chamber under low vaccum conditions (650mm of Hg) 22) Will
connect the PTZ camera, flow meter and online mercury monitoring systems to the servers of
CPCB and HSPCB within 30 days 23) Will comply with the norm for mercury emission along
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with discharge limit for Hg as applicable and revised from time to time 24) If at any point of
timeit is being felt that post multi-stacking the area requirement is not matching with the waste
to be processed, then the waste to be processed shall be restricted till that quantity which
creates a consonance with the area space requirements. 25) Will add new APCMs and pollution
control devices, or modify the existing ones depending upon any change in directions, norms,
limits, etc from time to time.

Regional Officer, Karnal
Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

~m~mRegional OfficeKarnal , 2nd floor of SCO NO.78-79 s v
above PNB bank, near namstay Chowk,

karnal,Haryana. Email:- hspcbrokar @gmail.com

No. HSPCB/Consent/ : 320220924K ARCT 082367099

To.

M/s :GAUVINS GREEN MANAGEMENT PVT LTD

E-mail: hspcb@hry.nic.in

Village Harsinghpura, Karnal

Dated:10/12/2024

Subject: Grant of consent to operate to M/s GAUVINS GREEN MANAGEMENT PVT LTD.
Please refer to your application no. 82367099 received on dated 2024-11-21 in
regional office Karnal .With reference to your above application for consent to operate,M/s
GAUVINS GREEN MANAGEMENT PVT LTD is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

10/12/2024 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 244.87

Total Land Area(Sq.| 13557.0

meter)

Total Builtup Area(Sq.| 5143.0

meter)

Quantity of effluent

1. Trade 2.0KL/Day

2. Domestic 3.0KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic Tank

2. Trade Recycle/Reuse

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. AIll applicable
parameters/standards as
per EP rules/Board's

policy

Number of stacks 3
Height of stack
1. Chimney/Dust|15mtr

Collector
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2. Gas Furnace

30 mtr

3. Electricity fired
heating system
Chimney

30 mtr

Emission parameters

1. SPM

| 80 mg/m3

Product Details

1. FERROUS , NON
FERROUS
METALS,GOLD
,SILVER,PLASTIC

65 Metric Tonnes/day

2. REFURBISHED
PRODUCTS FROM E
W A S T E
(ITEW,CEEW)

8 Metric Tonnes/day

3. REFURBISHED
PRODUCT FROM
E W A S T E
(LSEEW,EETW,TLSE
W)

2 Metric Tonnes/day

4 :
PUFF,GAS,OIL,RESID
UE,RUBBER,GLASS
AND OTHER WASTE

10 Metric Tonnes/day

Capacity of boiler

1. NA

Ton/hr

Type of Furnace

1. Gas Furnace

2. Chimney/Dust
Collector

3. Electricity fired
heating system
Chimney

Type of Fue

1. Electricity

0.50 M egawatt/day

2. Gas

60 K G/day

3. Electricity

5 Kilowatt/day

Raw Material Details

All types items of
Electrical and Electronic
equipments including
their components |,
consumables, parts and
spares and all ITEMS
@) F
ITEW,CEEW,LSEEW,
EETW, TLSEW,MDW,
LIW ETC AS PER
CPCB FRAME WORK

85 Metric Tonnes/Day

Regional Officer, Karnal

Haryana State Pollution Control Board.
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Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
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16. Theindustry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

CTO so granted is without prejudice to the action to be taken in respect of any violation made
by unit in past & CTo will be deemed revoked & further action will be taken as per law if any
violation observed at any stage. 2. Unit will not change the quantity of domestic effluent/trade
effluent/air emission source without prior permission of the Board. 3. Unit will obtain prior
CTO before expiry of CTO. 4. Unit will obtain all necessary clearance from all concerned
departments/Authorities before starting construction work. 5. The unit will run the project only
on the land for which Town and Country Planning Department will accord CLU/NOC
permission. 6. Unit will run adequate APCMs like collector, wet scrubber, bag house etc.
wherever required as per policy.Will not discharge any TE from it’s premise . Will runaDG
set as per CAQM directions with proper acoustic chamber and canopy which shall be
connected to the ETP and APCM for power backup in case of power failure ..unit Will only
use “cleaner fuel” as prescribed by competent authority and scheme submitted by you
regarding PNG.7.. That your unit will comply with standard of discharge of effluent issued by
MOEF & CC by CPCB . 08.That your unit will obtain consent to operate from the Board
regularly. 07. That the unit will maintain separate energy meter, flow meter at the inlet and
outlet of ETP. 08. That the unit will maintain flow meter at the source of water supply and will
maintain the log book for the same. 09. That the unit will maintain log book of energy meter
on its APCM. 10. That the unit will maintain the log book of ETP and APCM installed by the
unit. 11. That the unit will adopt cleaner technology thereby reducing pollution load of unit. 12.
That the unit will not made any expansion without prior permission of the Board. 13. That the
unit will made agreement with GEPIL for disposal of hazardous waste generated by the unit.
14. That the unit will deposit the balance consent fee as per schedule, if any. 15. That the unit
will install on DG set with canopy as submitted in application form. 16. That the CTo so
granted will become invalid in case of violation of any of the condition. 17. That the unit will
comply with the direction issued by the HSPCB/CPCB/NGT/MoEFF& CC timeto
time.18.The mechanism evolved by CPCB will be complied by unit and in any case found not
complying, the cTo so granted will be revoked.unit will obtain permission from Ground water
Authority for extraction of ground water. Will run the OMD on ETP as per CPCB's | atest
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directions. . Unit will obtain permission for extraction of ground Water . The Environmental
Compensation is also applicable on unit on Violations per Rules/ Acts/ orders /directions of
authorities/ courts/

Regional Officer, Karnal
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL

BOARD

%55

NSECE Gurgaon North Vikas Sadan, 1st Floor, Ne'ar DC sl
Court, Gurgaon Ph.0124-2332775 Email:-

No. HSPCB/Consent/ : 329994524GUNOCT063552827

To.

hspcbrogrn@gmail.com
E-mail: hspcb@hry.nic.in

M/s :Ingram Micro India Private Limited
Plot no. 45 Pace City I Sector 37

Subject: Grant of consent to operate to M/s Ingram Micro India Private Limited.
' Pleasc refer to your application no. 63552827 received on dated 2024-03-31 in
regional office Gurgaon North. With reference to your above application for consent to

operate,M/s Ingram Micro India Private Limited is here by granted consent as per following
specification/Terms and conditions.

Dated:14/05/2024

Consent Under

BOTH

}&nod of consent

31/03/2024 - 31/03/2029

Industry Type

Dismantling of E-waste

| Category ORANGE

i Investment(In Lakh) 85.830002
‘Total Land Arca(Sq.| 494.0
'meter)
;Total Builtup Area(Sq.| 300.0
imeter)

Quantity of effluent

1. Trade 0.0 KL/Day
' 2. Domestic 0.9 KL/Day
' Number of outlets 1.0
'Mode of discharge
Tl . Domestic Public sewer
2. Trade

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

|1.NA
Number of stacks
Height of stack

J, Stack to DG set 10
KV A

2, Stack attached (o dusl
collector

| Emission parameters

IMETER

12 MIETTER
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1. SPM 80 mg/m3
Product Details

1. E waste dismantling | 1 Metric Tonnes/day
and refurbushing

Capacity of boiler

1. NA I Ton/hr

Typeof Furnace

1. NA 7 S
Type of Fuel

1. Diesel ‘0.01 KL/day

Raw Matcrial Dctails

Server/Storage/PC,DES | 1 Metric Tonnes/Day
KTOP/Laptop/Noteboo ;
k/Monitor/Display/MO
BILE, DESK
PHONE/PRINTER,SWI
TCH,ROUTER

Regional Officer, Gurgaon North
Haryana State Poliution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
Jaw/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment ete. which are
likely to cause environment pollution,

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCRB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
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the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In casc of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

1'1. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilitics. The consent to
operate 1s subject to review by the Board at any time.

12, Permissible limits for any pollutants mentioned in the consent to operate order should not
cxceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. 1f the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board. ’
17. Industry should adopt water conservation measures to ensure minimum consumption of’
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1. That the unit will not add any air polluting process/ machinery and also not to add any
process which increases the water pollution load. 2. That the unit will comply with all the
provisions of Hazardous Waste Rules and submit return under HWM Rules on yearly basis. 3.
That the CTO so granted shall become invalid in case of violation of any of the above / any law
of the land. 4.Unit will apply for consent to operate for further period 90 days before expiry of
this consent otherwise penalty will be imposed as per policy. 5. Unit will submit copy of
authorization under HWM rules issued by the board within 30 days. 6. Unit will take prior
permission from CGWA before extracting groundwater. 7. Unit will ensure that rain water
does not get mixed with domestic effluent. 8 Unit will install Fmission control measures on
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DG sct of capacity more than 500 KVA having minimum specified PM capturing cfficiency of
atleast 70% approved by CPCB recognized labs or shift to gas-based generator in compliance
of HSPCB office order no. 4230-44 dated 25.06.2020. 9. Unit will comply with directions of

CAQM w.r.t DG sets. Digitally signed by KULDEEP
KULDEEP SINGH swa

Date: 2024.05.14 15:50:56 +05'30"

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
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== HARYANA STATE POLLUTION CONTROL e
iy BOARD M; )

 Gurgaon North Vikas Sadan, 1st Floor, Ne.ar DC o
L Court, Gurgaon Ph.0124-2332775 Email:-
hspcbrogrn@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 329994521GUNOCTO12782779 Dated:01/10/2021

To.
M/s :Green PC World Pvt. Ltd.
Plot No. 14 Pace City 1 Sec 37 Gurugram Haryana - 122001

Subject: Grant of consent to operate to M/s Green PC World Pvt. Ltd..

Plcasc refer to your application no. 12782779 received on dated 2021-08-26 in
regional office Gurgaon North. With reference to your above application for consent to
operate,M/s Gréen PC World Pvt. Ltd. is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH j
Period of consent 01/10/2021 - 31/03/2026 4
Industry Type Dismantling of E-waste
Category ORANGE
Investment(In Lakh) 420.0
_[Total Land Arca(Sq.| 450.0
meter)
Total Builtup Area(Sq.| 970.0
| meter)
;Quantity of effluent
(1. Trade 0.0 KL/Day ]
2. Domestic 1.5 KL/Day
ENLrnggr of outlets 1.0
'Mode of discharge
TDomcstic Public sewer
2. Trade T 1SS B ]
Domestic Effluent Parameters o o
LNA e
Trade Efflucnt Parameters ]
JUNA j
Number of stacks I S ,,,,_,,,,f._.__—»’__‘:
Height of stack - _ ,,,__f_,j
I Attached tol|3 Meter (Above rool level) f
|

Dismantling Section ”_I

Emission parameters
k . SPM 150 mp/m3 I
| Product Detaily , )
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1. Glass 0.15 MgtrigTonp_g/ia_zuq\‘» B 7

2. Iron and Steel 0.3 Metric Tonnes/day - o

3. Cooper 0.1 Metric Tonnes/day

4.Zinc  10.005 Metric Tonnes/day 7 S

5. Lead 0.005 Metric Tonnes/day e

6. Plastic 0.1 Metric Tonnes/day

7. Aluminium 0.2 Metric Tonnes/day

8. PCB 0.18 Metric Tonnes/daz I

9. Refurbishing of|0.168 Metric Tonnes/day
[Ewaste Desktop

10. Refurbishing of|0.6 Metric Tonnes/day
Ewaste Laptop

11. Refurbishing of|0.008 Metric Tonnes/day

Telephone

12. Refurbishing of|0.016 Metric Tonnes/day
Printers

13. Refurbishing of|0.0025 Metric Tonnes/day
Mobiles

14. Refurbishing of|0.06 Metric Tonnes/day
Servers

15. Refurbishing of|0.12 Metric Tonnes/day
Monitors

16. Refurbishing of]0.016 Metric Tonnes/day
Modems

17. Others 0.96 Metric Tonnes/day
Capacity of boiler

1.NA I Ton/hr
Type of Furnace
1.NA

Type of Fuel

1. NA

Raw Material Details
LE waste to be|2 Metric Tonnes/Day

, _

‘ S

refurbished

lF, Waste to be I Mectric Tonnes/Day
Dismantle

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
Terms and conditions

L The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks ete, shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly,

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
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. C TIE time and or :
law/act in case of violation of any order/directives. Issued at any ti non comphemce
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before

the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. ;

5. If due to any technological improvement or otherwise this Board is of opinion that

all or any
of the conditions referred to

above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity

of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied,

6. The industry shall provide ade
discharge of any pollutants
likely to cause environmen
7. The industry shall com
8. The industry shall com
MOEF/CPCB/HSPCB fr

quate arrangement for fighting the accidental leakages,
gas/liquids from the vesscls, mechanical cquipment ctc. which arc
t pollution.

ply noise pollution (Regulation and control) Rules, 2000.

ply all the direction/Rules/Instructions as may be issued by the
om time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Stan

the concentration of any characteristics s
10. The industry would immediately sub
any change in the raw material in
change of process at any stage du

dard and as amended from time to time and at no time
hould exceed these limits for discharge.

mit the revised application to the Board in the event of
process, mode of treatment/discharge of effluent. In case of

ring the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any

account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, modc of discharge, treatment facilities ctc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

I'S. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. |

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board,

Specific Conditions :

Vo hat the unit will adopt cleaner technology thereby reducing pollution load. 2. That t‘he l}"“
will not discharge any untreated effluent inside and outside its premises. 3. That .thc lumt w\n}l‘
not add any ai polluting process/ machinery and also not to add any p.ru.ccss \\:hlL‘h u.lcrczTaca
the water pollution load., 4, That the unit will comply with all the provisions ot Hazardous
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Waste Rules and submit return under HWM Rules on yearly basis. 5. That the CTO so granted
shall become invalid in case of violation of any of the above / any law of the land.6. Unit will
comply with all the provision of ¢c-waste management rules, 2016 and guidelines issued there
under. 7. Unit will start operation only after getting all required approvals/ authorizations as
per E-waste management rules and other applicable laws /act/ rules 8. Unit will apply CTO
renewal within validity period of CTO as per policy of the Board. 9. Unit has submitted
affidavit that they will not start any activity of recycling of E-waste and this CTO is granted
only for dismantling and refurbishing of E-waste unit will never start process of recycling. 10.
Unit will be visited by the authorized officer of board for collection of sample within 03
months from date of operation and in case of failing of the same this CTO stands revoked
automatically besides further necessary action as applicable as per policy of the Board.

Digitally signed by KULDEEP

KULDEEP SINGH sine+

Date: 2021.10.01 17:45:36 +05'30'

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL
BOARD
MSPER Haryana State Pollution Control Board, 3rd Floor, =

HSIIDC Office Complex, IMT Manesar,
Gurugram Email:- hspcbrogrs@gmail.com

No. HSPCB/Consent/ : 843069725GUSOCT 098113254

To.

M/s :Deshwa Waste Management Pvt Ltd

E-mail: hspcb@hry.nic.in

Plot no 15, Sector 5, IMT Manesar

Dated: 18/04/2025

Subject: Grant of consent to operate to M/s Deshwal Waste Management Pvt Ltd.

Please refer to your application no. 98113254 received on dated 2025-03-27 in
regional office Gurgaon South.With reference to your above application for consent to
operate,M/s Deshwal Waste Management Pvt Ltd is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

18/04/2025 - 30/09/2027

Industry Type Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Integrated Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, etc

Category RED

Investment(In Lakh) 4488.0

Total Land Area(Sq.| 7875.0

meter)

Total Builtup Area(Sq.| 13360.05

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.2 KL/Day

Number of outlets 1.0

M aode of discharge

1. Domestic Public Sewer

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack
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1. Stack attached to
Plastic waste Recycling
Section and other
machineries

18 meter

2. Stack attached to
Lithium lon Battery
Recycling Section

30 meter

3. Stack attached to
Metal Recovery area/
Chemical Lab Area

18 meter

4. Stack attached to 250
KVA PNG Generator
Set

11 meter

Emission parameters

1. SPM 50 mg/m3

2. Lead asPb 10 mg/m3

Product Details

1. AL, Cu, Fe, Plastic,| 10 Metric Tonnes/day
Blackmass

2 .| 3 Metric Tonnes/day

Co,Ni,Mn,Zn,Li,Ca,Gra
phite and Metal
Compound

3. Plastic Granules,
Pellets(From Processing
Cat i)

10.6 Metric Tonnes/day

4 . Plastic
Granules,Pellets(After
Processing Cat ii)

3.024 Metric Tonnes/day

5. Plastic
Granules,Pellets(After
Processing Cat iii)

0.472 Metric Tonnes/day

Capacity of boiler

1 NA. | Ton/hr

Type of Furnace

1. N.A.

Type of Fuel

1. PNG | 100 SCM/day

Raw Material Details

Lithium lon Batteries all | 10 Metric Tonnes/Day
types (LFP, NMC,

LCO, NCA,LTO, LMO

€tc)

Black mass 3 Metric Tonnes/Day

::;I astic Waste (Category | 10.6 Metric Tonnes/Day
ﬁl)astic Waste (Category | 3.03 Metric Tonnes/Day
IFTII?SHC Waste (Category | 0.478 Metric Tonnes/Day

VUAY
CHAU DHARY Date: 2025.04.18 16:36:59

+05'30"
Regional Officer, Gurgaon South
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Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
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15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/fina product.

Specific Conditions:

1. CTO so granted is on the basis of detail submitted by the Unit in online application, CTO
granted is without prejudice to the action to be taken in respect of any violation made by Unit
inpast & CTO will be revoked & further action will be taken as per law if any violation
observed at any stage. 2. Unit will not change the quantity of domestic effluent/trade
effluent/air emission without prior permission of the Board. 3. Unit will obtain all necessary
clearance from all concerned departments/Authorities before starting construction activity and
other alied activities. 4. The Unit will maintain ETP/ISTP/APCM and logbook of chemicals
and energy meters. 5. The Unit will always ensure adequate acoustic enclosures/chambers on
their Gen Sets with proper stack height as per prescribed norms to meet the prescribed
standards under EP Rules and Unit should use only Fuel, approved by CAQM, CPCB, HSPCB,
CAQM & Hon'ble NGT in Gen set and other process. 6. Unit will apply for CTO renewal at
least 90 days before expiry date of this CTO. 7. That in case any additional charges/ fees/
penalty etc. are found payable towards this CTO as per audit then the same shall be paid by the
Unit without any objection immediately as and when demanded by this office. 8. If at any stage
found that Unit was involved in any past violation regarding Environment Laws/ Rules/ Acts
then CTO so granted shall be revoked automatically & legal action will be initiate against the
Unit. 9. Unit will use underground water after obtaining prior approval from concerned
authority. 10. That this CTO will not provide any immUnity from any other
Act/Rules/Regul ations applicable to the project/land in question. 11. That the Unit will comply
all the conditions mentioned in clearances and other licenses issued by different authorities. 12.
Unit will use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas, bio
gas, propane, butane etc. or any other fuel approved by CAQM/CPCB/HSPCB for Gen sets.
13. Unit will not use in their Gen set as afuel i.e. pet coke, furnace oil and LSHS etc and only
use fuel as per CPCB and CAQM, directions/guidelines 14. Stack emission level should be
stringent than the existing standards in terms of the identified critical pollutants. 15. Stipulation
of greenbelt outside the project premises such as avenue plantation, plantation in vacant areas,
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social forestry etc. 16. A detailed water harvesting plan may be submitted by the Unit 18. Unit
will dispose off their waste/spent oil of Gen sets only to authorized recyclers by the HSPCB
and aily cloths, gloves, other oily waste and ETP sludge etc. should be handed over to GEPIL
or any other agency approved by HSPCB. 19. Unit must comply the directions, conditions,
guidelines, orders and rules etc. issued by Monitoring committee / EPCA, HSPCB, CPCB,
CAQM, MoEF, Hon'ble High Court & Hon'ble Supreme Court of Indiatime to time, otherwise
CTE so granted shall be revoked without giving any further notice. 20. Unit should provide
open space area surrounding the project as per guidelines /rules /Acts of Fire Department. 21.
Unit will not discharge any type of effluent in drains/nallahs/channels /canals and rivers etc.
without prior approval of the board. 22. Unit will not change the quantity of domestic
effluent/trade effluent /Air emission without prior permission of the Board. 23. Unit will
comply all the Act/Rules/Natification/Directionsi.e. HOWM Rules, E-waste Rules, PMW
Rules, BMW Rules, Battery Rules and MSW Rules etc 24. Unit will dispose of al the wastes
scientifically as per guidelines, directions, rules and advisories issued by National Green
Tribunal, MOEF, CPCB, HSPCB, ULB department, District Administration and other
authorities agencies and Hon' ble Courts. 25. That Unit will strictly comply with the directions
of CAQM w.r.t Gen sets 26. Unit shall abide the compliance of noise rules. 27. The Unit shall
make all the arrangement for odour/fumes control and comply with guidelines of CPCB for
control of Odour/fumes and take all steps to ensure that there is no environmental pollution,
nuisance odour/fumes due to operation of the Unit. 28. Unit shall ensure safe and proper
disposal of solid waste, through suitable technology 29. Unit will strictly comply with the
directions of CPCB vide letter No B17011/7/UPC-11PWM (SUP)/2022 dated 01.02.2022 30.
Unit will comply al the provisions of PWM Rules, 2016 and as amended from time to time 31.
Unit will comply with all the directions, guidelines, order of Hon'ble NGT, Hon'ble Apex
court, Hon'ble High Court, CAQM, CPCB/HSPCB as issued from time to time 32. Unit should
comply directions of Haryana Govt., Urban Local Bodies Department, vide Haryana Govt.
GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not use plastic
carry bags in the premises or outside the premises by the Unit or their persons. 33. If Unit
found violating any of the provisions of PWM Rules, Battery Rules, orders and directions as
mentioned and any of the above said conditions, the CTO so granted will stand revoked apart
from initiation of legal action against the Unit. 34. Unit will install RECD and dual fuel kit in
Gen sets and will strictly comply with the direction of CAQM regarding operation of Gen sets
in Delhi NCR. 35. Unit will done agreements with authorized recyclers, re-processors under
HOWM Rules, E-waste Rules, PMW Rules and Battery Rules etc. and should be all material
i.e. E-waste, Copper waste, Aluminium Waste, Plastic Waste, batteries, lights, glass, rubber,
Tiers & Tubes, Lubricant oil, Waste/Spent oil and foam etc. handed over to recycler /
reprocessing agencies authorized by HSPCB/CPCB and maintain the record. 36. Unit will
obtain CTO from all concerned department /agencies as applicable. 37. The inspection of the
unit will be carried out by the authorized officer within aperiod of 3 months of grant of CTO
collection of samples and in case of failing of the same this CTO stands revoked automatically
besides action applicable as per policy of the Board. 38. Unit will obtain CTO under HOWM
Rules and Battery Rules as applicable. 39. Unit will not involved in manufacturing of single
use plastic products and any type of plastic carry bags otherwise this CTO will be revoked
automatically. 40. Unit will submit the compliance of CTO conditions within 90 days.

Regional Officer, Gurgaon South
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Haryana State Pollution Control Board.
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No. HSPCB/Consent/ : 320220924SONCT O 78548855

To.

HARYANA STATE POLLUTION CONTROL

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(0) Email:-

776

BOARD 59

hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

Dated:09/10/2024

M/s :Finetech Recycling Private Limited
VILLAGE BHATHGOAN DUGRAN, SONIPAT

Subject: Grant of consent to operate to M/s Finetech Recycling Private Limited .

Please refer to your application no. 78548855 received on dated 2024-09-10 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Finetech Recycling Private Limited is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 09/10/2024 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 128.0

Total Land Area(Sq.| 1042.0

meter)

Total Builtup Area(Sq.| 670.0

meter)

Quantity of effluent

1. Trade 0.3KL/Day

2. Domestic 0.2 KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic tank

2. Trade Recycle/ reuse after ETP treatment

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH 6.5-8.5

50& G 10 mg/|

6. Total meta 10 mg/l
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Number of stacks

1

Height of stack

1. Stack to process
emission with wet
scrubber

33 mtrs

Emission parameters

1. SPM

| 150 mg/m3

Product Details

1. Precious Metd, Stedl,
Copper, Aluminium

0.5 Metric Tonnes/day

2. Refurbished/ IT and
Communication
Products

0.5 Metric Tonnes/day

3. Ferrous and Non
Ferrous, plastic, Iron,
etc.

1 Metric Tonnes/day

Capacity of boiler

1. na

| Ton/hr

Type of Furnace

1. na

Type of Fuel

1. Electricity

Raw Material Details

LSEEW1 to LSEEW34

0.2 Metric Tonnes/Day

MDW2,MDW3,MDW4

) M
DW5,MDW6,MDW?7,
M D
W38,MDW9,MDW10

0.1 Metric Tonnes/Day

CEEW1,
CEEWS,
CEEWG,
CEEWS,

CEEW2,
CEEWA4,
CEEW7,
CEEWY9

0.5 Metric Tonnes/Day

ITEW 1,
ITEW 3,
ITEW 5,
ITEW 7,
ITEW 9,
ITEW 11,
ITEW 13,
ITEW 15,
ITEW 17,
ITEW 19,
ITEW 21,
ITEW 23,
ITEW 25,
ITEW 27

ITEW 2,
ITEW 4,
ITEW 6,
ITEW 8,
ITEW 10,
ITEW 12,
ITEW 14,
ITEW 16,
ITEW 18,
ITEW 20,
ITEW 22,
ITEW 24,
ITEW 26,

1.1 Metric Tonnes/Day

LIW1,LIW2

0.1 Metric Tonnes/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.

Termsand conditions

353



778

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
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16. Theindustry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1.CTO so granted will be without prejudice to any violation made by unit in past & will be
deemed cancelled if any such violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to beinitiated against the unit for such
past violations caused by the unit. 2. Unit will not change the quantity of domestic
effluent/trade effluent/ air emissions sources without prior permission of the Board. 3. Unit will
deposit balance feg, if any found at any stage pending against the unit. 4. Unit will comply with
all the direction issued time to time by HSPCB,CPCB, CAQM, Hon’ble NGT, Hon’ ble Punjab
& Haryana High Court, Hon' ble Supreme Court of India and other concerned authorities. 5.
Renewal of CTO will not prevent the Board from taking appropriate action against the
defaulting units including revoking the CTO, which will fail to comply with any of the
conditions of the CTO or any relevant provisions of the Water Act, 1974 and Air Act, 1981. 6.
Sampling of unit will be conducted within 03 months of grant of this CTO and in case unit
found non-complying with prescribed standards, Closure, prosecution and imposition of
Environmental Compensation shall be initiated against the unit. 7. Unit will liable to pay
environmental compensation at any stage imposed by the Board.
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BOARD 5D

uspem Star Complex, Opp. General Hospital, Delhi Road, e
Sonepat Ph. 0130-2236119(0) Email:-

hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220921SONCT 09469866 Dated:17/02/2021

To.

M/s:GLOBAL WASTE SOLUTION UNIT Il
KILA NO 45//19/1/1/3, 19/1/1/4, 20/2/1, 20/2/2, VILLAGE DHATURI, DISTT

SONIPAT

Subject: Grant of consent to operate to M/s GLOBAL WASTE SOLUTION UNIT II.

Please refer to your application no. 9469866 received on dated 2021-02-07 in regional
office Sonipat.With reference to your above application for consent to operate,M/s GLOBAL
WASTE SOLUTION UNIT Il is here by granted consent as per following specification/Terms

and conditions.

Consent Under

BOTH

Period of consent

17/12/2020 - 30/09/2024

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 5.0

Total Land Area(Sq.| 3500.0

meter)

Total Builtup Area(Sq.| 7000.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Septlc Tank

2. Trade --

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. Attached to gas fired
furnace

25 metre

Emission parameters
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1. SPM | 150 mg/m3
Product Details

1. E waste recyclong|1 Metric Tonnes/day
(Aluminium Ingots)

Capacity of boiler

1. NA | Torvhr
Type of Furnace

1. Gasfired furnace | 1.0MTD
Type of Fuel

1. Gas | 50 KG/day
Raw Material Details

E waste (Aluminium|1.2 Metric Tonnes/Day
Scrap)

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. That the unit will submit the analysis report of APCM provided by the unit within the
period 3 months after obtaining first consent to operate from the board and will submit the
analysis report each year to ascertain the adequacy of Pollution control device provided by the
unit..

2. That the unit will operate its APCM and ETP regularly and effectively and will comply with
the provisions of Water Act, 1974 and Air Act, 1981.

3. That the unit will provide separate energy meter, flow meter at the inlet and outlet of ETP.
4. That the unit will provide flow meter at the source of water supply and will maintain the log
book for the same.

5. That the unit will provide energy meter on its APCM.

6. That the unit will maintain the log book of ETP and APCM installed by the unit.

7. That the unit will adopt cleaner technology thereby reducing pollution load of unit.

8. That the unit will not increase its production capacity and will not made any expansion
within existing plant without prior permission of the Board

9. That the unit will made agreement with GEPIL for disposal of hazardous waste generated by
the unit.

10. That the unit will deposit the balance consent fee as per schedule, if any.

11. That the unit will submit the compliance of the conditions of consent to operate granted by
the Board yearly.

12. That your unit will comply with the direction issued by Government of India vide letter no.
10-158/NWR/Court case/NGT/OA N0.639/18-215 dated 27.03.20019 to install shallow water
Piezometers/Ground water level and quality monitoring stations by the industries inside the
premises and nearby for periodical monitoring (Pre and post mansoon) of ground quality in
consultation with CGWA.
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13. That your unit will apply for renewal of consent 90 days earlier before expiry previous
consent obtained from the board.
14. That concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this CTO and attract
action under the provisions of Water Act, 1974 and Air Act, 1981.
15. That the unit will comply with the direction issued by the
HSPCB/CPCB/NGT/MoEFF& CC time to time.

Haryana State Pollution Control Board.
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No. HSPCB/Consent/ : 320220923SONCT 048007916

To.

HARYANA STATE POLLUTION CONTROL

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(0) Email:-

784

BOARD 59

hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

Dated:07/11/2023

M/s :Global Waste Solution
KHASRA NO. 71/22/2, 23/2/1,74//3/2/1 village ram nagar tehsil ganaur distt.

sonipat haryana

Subject: Grant of consent to operate to M/s Global Waste Solution.

Please refer to your application no. 48007916 received on dated 2023-10-03 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Global Waste Solution is here by granted consent as per following specification/Terms and

conditions.

Consent Under

BOTH

Period of consent

01/10/2023 - 30/09/2028

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 190.0

Total Land Area(Sq.| 4000.0

meter)

Total Builtup Area(Sq.| 8000.0

meter)

Quantity of effluent

1. Trade 2.0KL/Day

2. Domestic 0.5KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic Tank

2. Trade Recycle & re-used in washing process

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/I
2. COD 250 mg/I
3. TSS 100 mg/l
4. pH 5.5-9.0
5. 0&G 10 mg/|
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Number of stacks 2

Height of stack

1. Stack attached to|15 meters
Dismantling Section

2. Stack attached to wet | 31.7 meters

scrubber

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1. INGOTS 1 Metric Tonnes/day
2. METALS, PLASTIC|57 Metric Tonnes/day
ETC.

3. REFURBISHED |T|2 Metric Tonnes/day
AND COMMUNI

CATIONS PRODUCT

SETC

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. Rotatory furnace | 1.0 Ton/day

Type of Fuel

1.LPG | 50 Kg/day

Raw Material Details

ALL TYPE OF|37Metric Tonnes/Day
PLASTIC WASTE

REFURBISHING OF |2 Metric Tonnes/Day
ALL TYPES OF IT

A N D
COMMUNICATION

PRODUCTS

LL TYPES OF USED |23 Metric Tonnes/Day

OLD ELECTRICAL
AND ELECTRONIC
EQUIPMENTS AIR
CONDITIONER,FRID
GE ,WASHING
M A CHINE
,LED, TV,MICRO
W A \% E
OVEN,COMPUTER,L
A P

TOP,PRINTER,MOBIL
E ,COPYING
EQUIPMENT ETC

Regional Officer, Sonipat

Haryana State Pollution Control Board.

Termsand conditions
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1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
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Specific Conditions:

1. The unit will comply with provision of all applicable Acts/Rules/Direction of the Board. 2.
Unit will register on CPCB portal under Extended Producer Responsibility Framework. 3. Unit
will obtain prior permission from the board before installing any new polluting process. 4. Unit
will not discharge any effluent outside the unit. 5. Unit will apply for renewal of CTO 90 days
before expiry of CTO. 6. Unit will run and maintain its ETP & APCM regularly and
effectively. 7. Unit will comply CAQM direction issued vide No. 65 & amended till date,
HSPCB direction vide order dated 21.07.2022 regarding standard list of approved fuelsin NCR
and direction No. 76 dt. 29.09.2023 of CAQM regarding installation of retro-fitment of duel
fuel/ECDs and fitment of RECDs certified by the authorized agencies on DG sets more than 19
kW. 8.That unit will inform to Regional Office Sonipat prior to the commencement of the
operation and samples will be collected with in 1 month and further validity of the CTO will
depend on the results of AR. 9. CTO granted is without prejudice to the action to be taken in
respect of any violation made by unit in past & CTO will be deemed revoked & further action
will be taken as per law if any violation observed at any stage. 9. PARDEEP Dl sioned by

SINGH B3
Regional Officer, Sonipat
Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

MSPER Star Complex, Opp. General Hospital, Delhi Road, s s

Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220924SONCT 071103621

To.

M/s:GRANDEUR RECYCLING PRIVATE LIMITED
KILA NO 28//21/2, VILLAGE BAGRU, SONIPAT

Dated:04/07/2024

Subject: Grant of consent to operate to M/s GRANDEUR RECY CLING PRIVATE LIMITED.
Please refer to your application no. 71103621 received on dated 2024-06-20 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
GRANDEUR RECYCLING PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

04/07/2024 - 30/09/2028

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 298.5

Total Land Area(Sq.| 3439.0

meter)

Total Builtup Area(Sq.| 2300.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.5KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Septic tank

2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack
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1. STA C K|21 mtrs
ATTACHED TO WET
SCRUBBER ON GAS
FIRED MELTING
FURNACE OF
CAPACITY 200 KG

2. STA C K|12mtrs
ATTACHED TO
CYCLONE WITH
BAG HOUSE ON
DISMANTLING

SECTION

Emission parameters

1. SPM 80 mg/m3
2. NOX 50 mg/m3
3. SOX 50 mg/m3

Product Details

1. Dismantling,|60 Metric Tonnes/day
recycling and
refubishing of E-waste

Capacity of boiler
1.na

Type of Furnace

1. ST A C K|200Kg/batch
ATTACHED TO WET
SCRUBBER ON GAS
FIRED MELTING
FURNACE

Type of Fuel
1. Gas 500 KG/day
2. Electricity

Raw Material Details
E waste 60 Metric Tonnes/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
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4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.

18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
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MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1.CTO so granted will be without prejudice to any violation made by unit in past & will be
deemed cancelled if any such violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to be initiated against the unit for such
past violations caused by the unit. 2. Unit will not change the quantity of domestic
effluent/trade effluent/ air emissions sources without prior permission of the Board. 3. Unit will
deposit balance feg, if any found at any stage pending against the unit. 4. Unit will comply with
all the direction issued time to time by HSPCB,CPCB, CAQM, Hon’ble NGT, Hon’ ble Punjab
& Haryana High Court, Hon' ble Supreme Court of India and other concerned authorities. 5.
Renewal of CTO will not prevent the Board from taking appropriate action against the
defaulting units including revoking the CTO, which will fail to comply with any of the
conditions of the CTO or any relevant provisions of the Water Act, 1974 and Air Act, 1981. 6.
Sampling of unit will be conducted within 03 months of grant of this CTO and in case unit
found non-complying with prescribed standards, Closure, prosecution and imposition of
Environmental Compensation shall be initiated against the unit. 7. Unit will liable to pay
environmental compensation at any stage imposed by the Board. PARDEE pgiatysioneaby
P SINGH a4 20530
Regional Officer, Sonipat
Haryana State Pollution Control Board.
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No. HSPCB/Consent/ : 843069723SONCT 048737754

To.

HARYANA STATE POLLUTION CONTROL

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(0) Email:-

792

BOARD

hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

Dated:15/11/2023

M/s :Mobitech E waste Recycler run under Mobitech LLP
Village Bhatgaon Dungran Guhana Road Distt Sonipat Haryana

Subject: Grant of consent to operate to M/s Mobitech E waste Recycler run under Mobitech

LLP.

Please refer to your application no. 48737754 received on dated 2023-10-18in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Mobitech E waste Recycler run under Mobitech LLP is here by granted consent as per
following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

15/11/2023 - 30/09/2028

Industry Type Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Integrated Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, etc

Category RED

Investment(In Lakh) 0.0

Total Land Area(Sq.| 12517.0

meter)

Total Builtup Area(Sq.| 7505.0

meter)

Quantity of effluent

1. Trade 2.0KL/Day

2. Domestic 1.0KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic Tank

2. Trade Recycled/reused in wetscrubber and horticulture

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. BOD 30 my/l
2. COD 250 mg/l
3. TSS 100 mg/I
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4. pH 5.5-9.0

5. 0&G 10 mg/|

6. Fe 3 mg/l

7.Zinc 5 mgl/l

8.Cu 5 mg/l

Number of stacks 1

Height of stack

1. Stack attached to|35 meters
dismantling section

Emission parameters

1. SPM | 80 mg/m3

Product Details

1. Ignots 0.25 Metric Tonnes/day
2. Metal, Plagtic etc. 14 Metric Tonnes/day
3. Refurbished/IT and|0.75 Metric Tonnes/day
Communication

Products

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fue

1. NA |

Raw Material Details

ITEW 3 1 Metric Tonnes/Day
ITEW 4 1 Metric Tonnes/Day
ITEW 5 1 Metric Tonnes/Day
ITEW 6 1 Metric Tonnes/Day
ITEW 7 1 Metric Tonnes/Day
ITEW 8 ITEW 9 ITEW |2 Metric Tonnes/Day
10 ITEW 11 ITEW 12

ITEW 13 ITEW 15

ITEW 15 ITEW 16

CEEW1 CEEW 2|5 Metric Tonnes/Day
CEEW3 CEEW4

CEEWS5

ITEW 1 2 Metric Tonnes/Day
ITEW 2 2 Metric Tonnes/Day

Regional Officer, Sonipat

Haryana State Pollution Control Board.

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
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2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:
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1. Unit will register on portal of CPCB. 2. Unit will comply regarding responsibilities of the
recycler as per E-waste Notification dated 02.11.2022 issued by MoEF& CC. 3. Unit will
dispose of plastic waste through registered recycler of plastic waste. 4. Unit will not discharge
any effluents outside the factory premises. 5. Unit will run ETP and APCM regularly and
maintained log books properly. 2. That the unit shall keep all the parameters within the
prescribed limits and shall comply with all the Norms and Rules as prescribed in the Act. 6.
CTO so granted shall become invalid in case of violation of any of the above / any law of the
land. 7. Unit will not add any production capacity/polluting process/ under take expansion
without taking CTE expansion. 8. Unit will comply CAQM direction issued vide No. 65 and
HSPCB direction vide order dated 21.07.2022 regarding standard list of approved fuelsin
NCR. PARDEEP  picetrenan”

SINGH B2yl
Regional Officer, Sonipat
Haryana State Pollution Control Board.
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BOARD 5D

uspem Star Complex, Opp. General Hospital, Delhi Road, e
Sonepat Ph. 0130-2236119(0) Email:-

hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220922SONCT 030088820 Dated:15/12/2022

To.

M/s :Pythonic Waste Services Private Limited
KhasraNo. 37122 MIN 1312 MIN 1832.9, ESTATC NATHUPUR, DISTT
SONIPAT, HARYANA 131029

Subject: Grant of consent to operate to M/s Pythonic Waste Services Private Limited.

Please refer to your application no. 30088820 received on dated 2022-11-03 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Pythonic Waste Services Private Limited is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

15/12/2022 - 30/09/2027

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 190.0

Total Land Area(Sq.| 9128.0

meter)

Total Builtup Area(Sq.| 12300.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 2.5KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic septik tank

2. Trade NA

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. NA 0

Number of stacks 1

Height of stack

1. Attched to the
dismantling and
crushing section

12 M
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Emission parameters
1. SPM | 80 mg/m3
Product Details

1. RECYCLING OF E|24.6 Metric Tonnes/day
WASTE (all items
under schedule 1)

Capacity of boiler

1. NA |O Ton/hr
Type of Furnace

1. NA o

Type of Fuel

1. Diesel |0 KL/day

Raw Material Details

Ewaste (incl items as|24.6 Metric Tonnes/Day
Schedule | incl Li ion
and Ni Cd batteries)

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
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the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit isfound due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. unit will run and maintain it’'s STP/APCM regularly and properly, will provide separate
energy meter on their STP/APCM and maintain the Log Book for energy consumption of
STP/APCM and chemicals used daily for the STP. 2. That the unit shall keep all the parameters
within the prescribed limits and shall comply with all the Norms and Rules as prescribed in the
Act 3.That the unit will adopt cleaner technology thereby reducing pollution load. 4. That the
unit will provide interlocking arrangement of DG set with STP/APCM and shall have separate
D.G. set to ensure regular and effective running of pollution control devices. 5. That the unit
will not discharge any untreated effluent inside and outside its premises. 6. Unit will provide
separate flow meter at Inlet/ Outlet of STP for which separate log book will be maintained if
required. 7. That the unit will not add any air polluting process/ machinery and also not to add
any process which increases the water pollution load. 8. That the unit will comply with all the
provisions of Hazardous Waste Rules and submit return under HWM Rules on yearly basis. 9.
That the CTO so granted shall become invalid in case of violation of any of the above/ any law
of the land. 10. Unit will apply for consent to operate for further period 90 days before expiry
of this consent otherwise penalty will be imposed as per policy. 11. The inspection of the unit
will be carried out by the authorized officer within a period of 3 months of grant of CTO
collection of samples and in case of failing of the same this CTO stands revoked automatically
besides further necessary action will be applicable. 12. That the CTO so granted shall become
invalid in case of violation of any of the above/ any law of theland. NAVEEN gy sionedby

GUUA Rl
Regional Officer, Sonipat
Haryana State Pollution Control Board.
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——— HARYANA STATE POLLUTION CONTROL M"\
e BOARD IA NS
Mg@“@'@ Star Complex, Opp. General Hospital, Delhi Road, s
Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220922SONCT 023446734 Dated: 23/05/2022

To.

M/s:RBH E WASTE RECYCLEHUB PVT LTD (OLD NAME SATELLITE
VISION INDIA)

PLOT NO 130 HSIIDC RAI SONIPAT

Subject: Grant of consent to operate to M/s RBH E WASTE RECYCLE HUB PVT LTD (OLD
NAME SATELLITE VISION INDIA).

Please refer to your application no. 23446734 received on dated 2022-04-23 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
RBH E WASTE RECYCLE HUB PVT LTD (OLD NAME SATELLITE VISION INDIA) is
here by granted consent as per following specification/Terms and conditions.

Consent Under BOTH
Period of consent 01/10/2022 - 30/09/2027
Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste

recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED
Investment(In Lakh) 136.0
Total Land Area(Sq.| 312.0

meter)

Total Builtup Area(Sq.| 500.0
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0

M aode of discharge

1. Domestic Sewer

2. Trade -

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack
1. Attached to APCM 20 Meter
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Emission parameters
1. SPM | 150 mg/m3
Product Details

1. DISMANTLING|2.5 Metric Tonnes/day
AND RECYCLING OF
E WASTE

Capacity of boiler

1. Na | Ton/hr
Type of Furnace

1. Na |

Type of Fuel

1. Diesdl 0.04 KL/day
Raw Material Details

ALL KIND OF E|3Meétric Tonnes/Day
WASTE LISTED
UNDER SCHEDULE |
OF E WASTE

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at |east 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary al or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
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9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. The unit will comply with provision of al applicable Acts/Rules/Direction of the Board. 2.
Unit will apply under HOWM Rules 2016 seperately within 30 days . 3. Unit will obtain prior
permission from the board before installing any new polluting process.4 The unit will run and
maintain its APCM regularly and properly & will keep all the parameters within limit.

NAVEEN GULIA g e sy
Regional Officer, Sonipat
Haryana State Pollution Control Board.
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No. HSPCB/Consent/ : 320220925SONCT 092661203

To.

HARYANA STATE POLLUTION CONTROL

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(0) Email:-

802

BOARD 59

hspcbrosr @gmail.com
E-mail: hspcb@hry.nic.in

Dated:11/03/2025

M/s:TEVA RECYCLOTRONICSPVT LTD
KILA NO 69//9/1, 12/1/2, VILLAGE JHUNDPUR, TEHSIL RAI, SONIPAT

Subject: Grant of consent to operate to M/sTEVA RECYCLOTRONICSPVT LTD.

Please refer to your application no. 92661203 received on dated 2025-01-28 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
TEVA RECYCLOTRONICSPVT LTD is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

05/03/2025 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 435.0

Total Land Area(Sq.| 5580.0

meter)

Total Builtup Area(Sq.| 3419.0

meter)

Quantity of effluent

1. Trade 2.0KL/Day

2. Domestic 4.0KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic tank

2. Trade Recycled/reused in process/washing

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. BOD 30 mg/I

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH 6.0-9.0

5.0&G 10 mg/|

6. IronasFe 3.0mg/l
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7.ZincasZn 5.0 mg/l

8. Copper as Cu 3.0mg/l

9. Total Metd 10.0 mg/I

éo. Total Chromium as| 2.0 mg/I
r

11. Ammonical|50.0mgll
Nitrogen as (N)

Number of stacks 2
Height of stack
1. ST A C K|[15.0 meters

ATTACHED TO
CYCLONE WITH
BAG HOUSE ON
DISMANTLING
SECTION

2. ST A C K|15.0 meters
ATTACHED TO WET
SCRUBBER ON LSHS
FIRED 200
KG/BATCH MELTING

FURNACE

Emission parameters

1. SPM 80 mg/m3
2. NOX 50 mg/m3
3. SOX 50 mg/m3

Product Details

1. DISMANTLING,|60.0 Metric Tonnes/day
RECYCLING AND
REFURBISHING OF E
WASTE

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. Mdlting furnace | 200.0 Kg/Batch

Type of Fuel

1. LSHS | 500.0 Kg/day

Raw Material Details

EWASTE | 60.0 Metric Tonnes/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
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law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gag/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
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18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/fina product.

Specific Conditions:

1. That unit will register on EPR portal of CPCB under E-waste Rules before operating the
plant. 2. That unit will comply SOP July 2023 for recycling of E-waste. 3. That unit will
obtained authorization under HOWM Rules. 4. That unit will not discharge any effluent
inside/outside the factory premises. 5. That unit will use its treated effluent for washing
process. 6. That unit will comply the emissions standards laid down by
CAQM/HSPCB/CPCB/Hon' ble Courts. 7. CTO so granted shall become invalid in case of
violation of any of the above/ any law of the land. 8. That unit will not add any production
capacity/polluting process/ under take expansion without taking CTE expansion. 9. That unit
will comply CAQM direction issued vide No. 65 & amended till date, HSPCB direction vide
order dated 21.07.2022 regarding standard list of approved fuelsin NCR and direction No. 73
dt. 02.06.2023 of CAQM regarding installation of retro-fitment of duel fuel/ECDs and fitment
of RECDs certified by the authorized agencies on DG sets more than 19 kW. 10. CTO granted
iswithout prejudice to the action to be taken in respect of any violation made by unit in past &
CTO will be deemed revoked & further action will be taken as per law if any violation

observed at any stage. PARDEE Digitally signed by

PARDEEP SINGH

Date: .03.
R&INGHHricens Soripat

Haryana State Pollution Control Board.
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Regional Office, Haryana State Pollution Control
Board Rohtak, SCO No. A-6, A-7 and A-8, First

806
A

BOARD

Floor, Sector - 36, Suncity Commer cial Complex, Rohtak-
124001” .Email:- hspcbroroh@gmail.com

No. HSPCB/Consent/ : 320220925ROHCT 091353145

To.

E-mail: hspcbh@hry.nic.in

Dated: 15/03/2025

M/s:ANANYA E WASTE SOLUTION PVT. LTD.
KHEWAT NO. 1197, 1199, KHATONI NO. 1343,1345 KILLA NO. 150//17/1,2,
VILL. ISMAILA 11 B TEHSIL. SAMPLA, DISTT. ROHTAK, HARYANA 124501

Subject: Grant of consent to operate to M/sANANYA E WASTE SOLUTION PVT.LTD..

Please refer to your application no. 91353145 received on dated 2025-01-30 in
regional office Rohtak.With reference to your above application for consent to operate,M/s
ANANYA E WASTE SOLUTION PVT. LTD. is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 15/03/2025 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 436.0

Total Land Area(Sq.| 4047.0

meter)

Total Builtup Area(Sq.| 2630.0

meter)

Quantity of effluent

1. Trade 1.0 KL/Day

2. Domestic 2.5KL/Day

Number of outlets 2.0

M aode of discharge

1. Domestic septic tank

2. Trade Reuse/gardening/Flushing/DG colling

Domestic Effluent Parameters

1. BOD |0 mg!

Trade Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/I

3. TSS 100 mg/l

4. 0G 10 mg/|
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Number of stacks 2
Height of stack

1 .| 30 mtr
Segregation,Dismantlin
g,Refurbishing,Shreddin
g,Plastic,Cable Battery
Recycling Smelting
furnace 1NO.

2. Stack to DG set 250(5 mtr above

KVA

Emission parameters

1. SPM 80 mg/m3
2. NOX 50 mg/m3
3. SOX 50 mg/m3

Product Details

1. Recycling of E Waste | 70 Metric Tonnes/day
Capacity of boiler

1.0 | 0 Ton/hr

Type of Furnace

1. Mditing Furnace | 20MTD

Type of Fuel

1. Diesel 0.1 KL/day

2. Electricity 0.001 Megawatt/day
Raw Material Details

E Waste 70 Metric Tonnes/Day

Regional Officer, Rohtak
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
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with the conditions so varied.
6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/fina product.

Specific Conditions:
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1. Unit will comply the conditions mentioned in the letter dated 25-10-2019 of CPCB
regarding mechanism for Environmental management in compliance of Hon'ble NGT order
dated 23-08-2019 in the matter of O.A. No. 1038/2018.

2. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial unitsin NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.
3. The unit will comply CAQM Directionsw.r.t DG sets and air pollution.
4. The unit will use cleaner fuel only.
5. The unit will not discharge any effluent outside the unit premises.
6. The unit will utilize the treated water for reuse/ gardening only.
7. Unit has submitted the capacity assessment certificate from DIC Rohtak for e-waste
processing with capacity 24000 MT/Annum. The unit has applied for e-waste processing for
capacity 23660 M T/Annum. The processing capacity of e-waste cannot exceed 23660
MT/Annum as per undertaking submitted by the unit in its reply. DINESH bigiaty sianed by
KUMAR osia5 0700
Regional Officer, Rohtak
Haryana State Pollution Control Board.
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——  HARYANA STATE POLLUTION CONTROL

BOARD St 559

uill Y il
= SCF No. 42 & 43, Shopping Centre,Sector-6, Huda, e s e

RSPCE

Bahadurgarh Ph. 01276-243077 (O) Email:-

hspcbrobdh@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 320220922ROHCT 031209733 Dated:09/12/2022

To.

M/s :Endeavor Recyclers India Private Limited
71/114/2/2, 71//15/1, Village- Hassangarh, Tehsil- Sampla, District- Rohtak, Haryana-

124404

Subject: Grant of consent to operate to M/s Endeavor Recyclers India Private Limited.

Please refer to your application no. 31209733 received on dated 2022-12-03 in
regional office Bahadurgarh.With reference to your above application for consent to
operate,M/s Endeavor Recyclers India Private Limited is here by granted consent as per
following specification/Terms and conditions.

Consent Under

BOTH

Period of consent

09/12/2022 - 30/09/2027

PHOSPHORUS

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 970.0

Total Land Area(Sq.| 7245.0

meter)

Total Builtup Area(Sq.| 13500.0

meter)

Quantity of effluent

1. Trade 15.0KL/Day

2. Domestic 16.0 KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic STP

2. Trade ETP

Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/|

3. TSS 20 mg/!

4. OIL & GREASE 10 mg/|

5. PH 5.5-9.0

6. TOTAL NITROGEN |10 mg/l

7. TOTA L|1mgl
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8. FECALCOLIFORM | LESS THAN 100

Trade Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. OlIL & GREASE 10 mg/|

5. PH 5.5-9.0

6. Cynides (as CN) 0.1 mg/l

7. Ammonical 5050 mg/l
Nitrogen (as N)

8. Cadmium (as Cd) 2.0 mg/l

9. Nickel (as Ni) 3.0mg/l

10. Zinc (as Zn) 5.0 mg/l

11. Iron (as Fe) 3.0mg/l

12. Copper (as Cu) 3.0mg/l

13. 0.1 mg/l
Number of stacks 8

Height of stack

1. STACK Attached to|12.0 METERS
Segregation section

2. STACK Attached to|12.0 METERS
Dismantling section

3. STACK Attached to|12.0 METERS
Refurbishing section

4. STACK Attached to|12.0 METERS
Shredding section

5. STACK Attached to|30.0 meters
PCB Recycling,

Roasting and Smelting

Furnace

6. stack Attached to|22.0 meters
Plastic Recycling

section

7. STA C K|120METERS
ATTACHED TO Cable

Battery Recycling

section

8 . STA C K|30METERS
ATTACHED TO 125

KVA CAPACITY

Emission parameters

1. SPM 80 mg/m3

2. NOX mg/m3

3. SOX mg/m3

4. SPM 150 mg/m3

5. NOX mg/m3

6. SOX mg/m3

Product Details
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1. Integrated ewaste
Recycling facility

81.0 Metric Tonnes/day

2. Plastic Waste|30.0 Metric Tonnes/day
Recycling facility

Capacity of boiler

1. NA Ton/hr

Type of Furnace

1. PCB Recycling,
Roasting and Smelting
Electric Furnace

5TON PER DAY

Type of Fuel

1. Diesel 0.100 KL/day

2. Electricity 0.001 Megawatt/day
Raw Material Details

Plastic 30 Metric Tonnes/Day
Electronic 81 Metric Tonnes/Day

Regional Officer, Bahadurgarh
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
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the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit isfound due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. That the unit will run and maintainit' SeETP, STP & APCM regularly and properly will
provide separate energy meter on their STP & APCM and maintain the Log Book for energy
consumption of ETP, STP & APCM and chemicals used daily for the ETP & STP.

2. That the unit shall keep all the parameters within the prescribed limits and shall comply with
all the Norms and Rules as prescribed in the Act.

3. That the unit will adopt cleaner technology thereby reducing pollution load.

4. That the unit will provide inter locking arrangement of DG set with ETP, STP & APCM and
shall have separate D.G. set to ensure regular and effective running of pollution control
devices.

5. That the unit will not discharge any untreated effluent inside and outside its premises.

6. Unit will provide separate flow meter at Inlet/ Outlet of ETP & STP for which separate log
book will be maintained if required.

7. That the unit will not add any air polluting process/ machinery and also not to add any
process which increases the water pollution load.

8. That the unit will comply with all the provisions of Hazardous Waste Rules and submit
return under HWM Rules on yearly basis.

9. That the CTO so granted shall become invalid in case of violation of any of the above / any
law of theland. 10. Unit will obtain Authorization under Ewaste Recycler, Dismantler and

Plastic Waste Management Rules.

10. Unit will submit analysis report from recognized laboratory under air /water act every year
as applicable.

11. Unit will take prior permission from CGWA before extracting ground water. 12. Unit will
apply for consent to operate for further period 90 days before expiry of this consent otherwise
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penalty will be imposed as per policy.
13. Unit will submit copy of authorization under HWM rulesissued by the board within 30

days.
14. The consent to operate is for the integrated E-waste recycling facility (red category at no.

15) and plastic waste recycling facility (orange category at no 60) as per haryana state pollution

control board policy order & industrial categorization dt 26-2-2018.
15. The Consent to operate is for the Integrated E-waste recycling facility (81 MTD ie 28350
MTA) & plastic waste recycling facility (30 MTD ie 10500 MTA) plant at 24 hour working
operational capacity
SHAKTI SINGH 035000 1082 sos30
Regional Officer, Bahadurgarh
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL M'—\
i BOARD VYA "} A4
ﬁg@“@'@ Regional Office Nuh, Shed No. 1, RozKaMeo  wsinn
Industrial Area, Tehsil —Nuh, District —Nuh
(Mewat), Haryana - 122103.
Email:- hspcbronuh@gmail.com
E-mail: hspcbh@hry.nic.in
No. HSPCB/Consent/ : 320220925GSMWCT 0102907932 Dated: 16/06/2025
To.

M/s:M/s Egreen Dust
KhasraNo. 31202 -21 Village Goyala Tehsil Tauru Distt Nuh Haryana

Subject: Grant of consent to operate to M/s M/s Egreen Dust.

Please refer to

your application no. 102907932 received on dated 2025-05-06 in

regional office Nuh.With reference to your above application for consent to operate,M/s M/s

Egreen Dust is here by

granted consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 16/06/2025 - 30/09/2029

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 428.70001

Total Land Area(Sq.| 6000.0

meter)

Total Builtup Area(Sq.| 5000.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.5KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Septic tank

2. Trade

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack attached with|30m

Furnace

Emission parameters

1. SPM | 80 mg/m3
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Product Details

1. Iron 61.1 Metric Tonnes/day
2. Copper 6.5 Metric Tonnes/day
3. Aluminium 10.4 Metric Tonnes/day
4. Brass 0.13 Metric Tonnes/day
5. Steel 0.065 Metric Tonnes/day
Capacity of boiler

1. NA Ton/hr

Type of Furnace

1. LPG based smelting|500 Kg/hr

furnace

Type of Fuel

1. LPG 38 Kg/hr

2. Diesdl 0.05 KL/day

Raw Material Details

All types of Electronic| 130 Metric Tonnes/Day
and Electric waste as
mentioned in ITEW 1 to
ITEW 27 CEEW1 to
CEEW19 and LSEEW1
to LSEEW34 and
EETW1 to EETWS
TLSEW1 to TLSEWG6
MDW1 to MDW10
LIW1 to L1IW2

Regional Officer, Nuh
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
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6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Ruleg/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:
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1. Unit will maintain the daily log-book of APCM and source of water supply. 2. Unit will
submit the Analysis Report under Air Act and Noise rules within 3 months from board lab. 3.
Unit will use DISCHARGE WASTE WATER IN ANY WATER CHANNAL/DRAIN 4. unit
will not change the product/process without Board permission 5. Unit will follow the all
ACTS/Rules/Regulation issued by the HSPCB/CPCB/NGT time to timein future. 6. Unit shall
strictly comply with the directions, conditions, guidelines, orders and rules etc. issued by
Monitoring committee / EPCA, CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court &
Hon'ble Supreme Court of Indiatime to time, otherwise CTE so granted shall be revoked
without giving any further notice 7. That this CTE/CTO will not provide any immunity from
any other Act/Rules/Regulations applicable to the project/land in question 8. Stack emission
level should be stringent than the existing standards in terms of the identified critical
pollutants. 10. Stipulation of greenbelt outside the project premises such as avenue plantation,
plantation in vacant areas, social forestry etc, if applicable. 11. Unit will apply for
Authorization under HOWM rules within 07 Days after issuing the CTO. 12. CTO granted is
without prejudice to the action to be taken in respect of any violation made by unit in past &
CTO will be deemed revoked & further action will be taken as per law including imposition of
Environmental Compensation, if any violation observed at any stage. 13. Unit will not change
the quantity of trade effluent, domestic effluent and air emission without prior permission of
the Board. 14. Unit will obtain all necessary clearance from all concerned
departments/Authorities . 15. The unit will maintain adequate acoustic enclosures/chambers on
their GEN SETS with proper stack height as per prescribed norms to meet the prescribed
standards under EP Rules, and use only approved fuel in GENsets. 16. Unit will apply for CTO
renewal at least 90 days before expiry date of this CTO. 17. That in case any additional charges
/ fees/ penalty / EC etc. are found payable towards this authorization / CTO/ CTE as per audit
then the same shall be paid by the unit without any objection immediately as and when
demanded by this office. 18. If at any stage found that unit was involved in any past violation
regarding Environment Laws/ Rules/ Acts then CTO so granted shall be revoked
automatically & legal action will be initiate against the project proponent. 19. Unit will use
underground water after obtaining approval from concerned authority during construction
phase of the project and for sprinkling as far as possible. Unit should not use underground
water for industrial or domestic purpose without prior permission obtained from HWRA. 20.
That this CTO will not provide any immunity from any other Act/Rules/Regulations applicable
to the project/land in question 21. Unit will not discharge any type of effluent outside of the
premises of the project and reuse/recycle of treated waste water. 22. Unit should not use Ear
buds with plastic sticks, plastic sticks for balloons, Plastic flags, candy sticks, ice-cream sticks,
polystyrene (Thermocol) for decoration, plastic plates, cups, glasses cutlery, such asforks,
spoons, knives, straw, trays, wrapping or packing films around sweet boxes, invitation cards,
and cigarette packets, plastic or PV C banners less than 100 micron, stirrers 23. Stack emission
level should be stringent than the existing standards in terms of the identified critical
pollutants. 24. Increase of green belt cover by 40% of the total land area beyond the
permissible requirement of 33%, wherever feasible, if applicable. 25. Stipulation of greenbelt
outside the project premises such as avenue plantation, plantation in vacant areas, social
forestry etc, if applicable. 27. Unit will comply all the Act/Rules/Notification/Directionsi.e.
HOWM Rules, E-waste Rules,, PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.
28. Unit will comply all the condition mentioned in CLU/NOC issued by DTCP 29. Unit will
dispose off their waste/spent oil of GENsets only to authorized recyclers by the HSPCB. 30.
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Unit should use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas,
bio gas, propane, butane etc. in the furnace. 31. The unit will obtain all necessary clearances
from the concerned authorities and will adhere to all the applicable Environmental
Laws/Actg/Notification regularly. In case of any violation found at any stage, this CTO under
Water & Air ACT will be revoked. 32. Unit will strictly comply the HOWM Rules and
obtained authorization/registration as applicable. 33. Unit will dispose off their waste/spent oil
of GENsets only to authorized recyclers by the HSPCB and aily cloths, gloves and other waste
will be handed over to CTSDFsi.e. GEPIL 34. Unit will comply the SOPs guidelines issued by
CPCB timeto time in future 35. The unit will provide proper sampling arrangements on their
stacks and effluent sources as applicable 36. Unit will not use any type of source of Air
emission except GEN set. 37. Unit will robustly operate its ETP and ensure that the parameters
of the treated effluent are within the prescribed limits. 38. Unit will ensure the compliance of
orders of Honble NGT in the matter of OA No. 26 of 2019 Abhay Dahiya & Ors. Vs State of
Haryana 39. unit shall ensure safe and proper disposal of solid waste, through suitable
technology 40. Unit will strictly comply with the directions of CPCB vide letter No
B17011/7/UPCIIPWM (SUP)/2022 dated 01.02.2022 41. Unit will comply all the provisions of
PWM Rules, 2016 and as amended from time to time 42. Unit will comply with all the
directions, guidelines, order of Hon'ble NGT, Hon'ble Apex court, Hon'ble High Court,
CAQM, CPCB/HSPCB as issued from time to time 43. Unit should comply directions of
Haryana Govt., Urban Local Bodies Department , vide Haryana Govt. GAZ (EXTRA)
Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not use plastic carry bagsin the
premises or out side the premises by the unit. 44. Unit will comply with the E-Waste rules,
guidelines of CPCB for e waste recycling and other directions as issued from time to time and
if found violating any of the provisions of E waste Rules, orders and directions as mentioned
and any of the above said conditions, the CTO so granted will stand revoked apart from
initiation of legal action against the unit. 45. Unit should strictly comply the MSW Rules 2016
and updated time to time 46. Unit shall strictly comply with the directions of CAQM w.r.t DG
sets. 49. Unit will submit the compliance of CTO conditions within 90 days.
AKANSHA TANWAR 50506160975 s0520
Regional Officer, Nuh
Haryana State Pollution Control Board.
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—— HARYANA STATE POLLUTION CONTROL M'—\
i BOARD VYA "} A4
ﬁg@“@'@ Regional Office Nuh, Shed No. 1, RozKaMeo  wsinn
Industrial Area, Tehsil —Nuh, District —Nuh
(Mewat), Haryana - 122103.
Email:- hspcbronuh@gmail.com
E-mail: hspcbh@hry.nic.in
No. HSPCB/Consent/ : 320220923GSMWCT 039995110 Dated: 08/08/2023
To.

M/s :E Waste Recyclers India
Shed No 15 Roz KaMeo Industrial Area Nuh

Subject: Grant of consent to operate to M/s E Waste Recyclers India.

Please refer to

your application no. 39995110 received on dated 2023-06-28 in

regional office Nuh.With reference to your above application for consent to operate,M/s E
Waste Recyclers Indiais here by granted consent as per following specification/Terms and

conditions.

Consent Under BOTH

Period of consent 01/10/2023 - 30/09/2028

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 138.12

Total Land Area(Sq.| 923.0

meter)

Total Builtup Area(Sq.| 1341.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Septic tank

2. Trade

Domestic Effluent Parameters

1. BOD | mg/l

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack with dust{15m

collector

Emission parameters

396



821

1. SPM | 80 mg/m3
Product Details

1. E waste dismantling | 2.22 Metric Tonnes/day
recycling

Capacity of boiler

1. NA | Torvhr

Type of Furnace

1. NA |

Type of Fuel

1. Diesel 0.02 KL/day

Raw Material Details

E waste | 2.22 Metric Tonnes/Day

VIJAY

CHAUDHARY :
Regional Officer, Nuh

Haryana State Pollution Control Board.
Termsand conditions

VLAY
30

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

397



822

change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. CTO so granted is on the basis of detail submitted by the unit in online application, CTO
granted is without prejudice to the action to be taken in respect of any violation made by unit in
past & CTO will be deemed revoked & further action will be taken as per law if any violation
observed at any stage.

2. Unit will not change the quantity of domestic effluent/trade effluent/air emission without
prior permission of the Board.

3. Unit will obtain al necessary clearance from all concerned departments/Authorities before
starting construction activity and other allied activities.

4. The unit will ensure STP/APCM aong with the main project as applicable.

5. The unit will always ensure adequate acoustic enclosures/chambers on their GENSETS with
proper stack height as per prescribed norms to meet the prescribed standards under EP Rules
and unit should use only Fuel, approved by CAQM, CPCB, HSPCB, Hon’ble NGT in GEN set
and other process

6. Unit will apply for CTO renewal at least 90 days before expiry date of this CTO.

7. That in case any additional charges/ fees/ penalty etc. are found payable towards this CTO
as per audit then the same shall be paid by the unit without any objection immediately as and
when demanded by this office.

8. If at any stage found that unit was involved in any past violation regarding Environment
Laws/ Rules/ Actsthen CTO so granted shall be revoked automatically & legal action will be
initiate against the project proponent

9. Unit will use underground water after obtaining prior approval from concerned authority,
during construction phase of the project and for sprinkling unit will not use underground water
and use only treated effluent of STP.

10. That this CTO will not provide any immunity from any other Act/Rules/Regulations
applicable to the project/land in question.

11. That the project proponent will comply all the conditions mentioned in clearances and other
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licenses issued by different authorities.

12. Unit will use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas,
bio gas, propane, butane etc. Gen sets

13. Unit will not use in their GEN set as afuel i.e. pet coke, furnace oil and LSHS etc and only
use fuel as per CPCB and CAQM, directions/guidelines

14. Stack emission level should be stringent than the existing standards in terms of the
identified critical pollutants.

15. Stipulation of greenbelt outside the project premises such as avenue plantation, plantation in
vacant areas, socia forestry etc.

16. Unit will not discharge any type of effluent outside of the premises of the project and
reuse/recycle of treated waste water.

17. A detailed water harvesting plan may be submitted by the project proponent

18. Unit will dispose off their waste/spent oil of GEN sets only to authorized recyclers by the
HSPCB and aily cloths, gloves and other oily waste should be handed over to GEPIL.

19. Unit must comply the directions, conditions, guidelines, orders and rules etc. issued by
Monitoring committee / EPCA, CAQM, HSPCB, CPCB,CAQM, MoEF, Hon'ble High Court
& Hon'ble Supreme Court of Indiatime to time, otherwise CTE so granted shall be revoked
without giving any further notice.

20. Unit should provide open space area surrounding the project as per guidelines /rules/Acts
of Fire Department.

21. Unit will not discharge any type of effluent in drains /nallahs/channels /canals and rivers
etc. without prior approval of the board

22. Unit will not change the quantity of domestic effluent/trade effluent /Air emission without
prior permission of the Board

23. Unit will comply al the Act/Rules/Natification/Directionsi.e. HOWM Rules, E-waste
Rules, PMW Rules, BMW Rules, Battery Rules and MSW Rules etc

24. Unit will dispose of all the wastes scientifically as per guidelines, directions, rules and
advisories issued by National Green Tribunal, MOEF, CPCB, HSPCB, ULB department,
District Administration and other authorities/ agencies and Hon’ ble Courts.

25. That unit will strictly comply with the directions of CAQM w.r.t GEN sets

26. Unit shall abide the compliance of noise rules.

27. The unit shall make all the arrangement for odor control and comply with guidelines of
CPCB for control of Odor and take all steps to ensure that there is no environmental pollution,
nuisance odour due to operation of the unit.

28. unit shall ensure safe and proper disposal of solid waste, through suitable technology

29. Unit will strictly comply with the directions of CPCB vide letter No B17011/7/UPC-
[1PWM (SUP)/2022 dated 01.02.2022

30. Unit will comply all the provisions of PWM Rules, 2016 and as amended from time to time
31. Unit will comply with all the directions, guidelines, order of Hon'ble NGT, Hon'ble Apex
court, Hon'ble High Court, CAQM, CPCB/HSPCB as issued from time to time

32. Unit should comply directions of Haryana Govt., Urban Local Bodies Department , vide
Haryana Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not
use plastic carry bags in the premises or out side the premises by the unit or there persons.

33. Unit if found violating any of the provisions of PWM Rules, orders and directions as
mentioned and any of the above said conditions, the CTO so granted will stand revoked apart
from initiation of legal action against the unit.
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34. Unit will install RECD in Gen sets and will strictly comply with the direction of CAQM
regarding operation of GEN setsin Delhi NCR.

35. Unit should obtained authorization/registration from CPCB as per E- Waste rulestimeto
time amended.

36. Unit will submit the compliance of CTO conditions within 90 days.

Regional Officer, Nuh
Haryana State Pollution Control Board.
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~—— HARYANA STATE POLLUTION CONTROL P70
BOARD sigaf

uspey Regional OfficeNuh, Shed No. 1, RozKaMeo e
Industrial Area, Tehsil —Nuh, District —Nuh
(Mewat), Haryana - 122103.
Email:- hspcbronuh@gmail.com
E-mail: hspcbh@hry.nic.in
No. HSPCB/Consent/ : 843072323GSMWCT 037936855 Dated: 16/07/2023
To.

M/s :PAMP PRECISION MANUFACTURING INDIA PRIVATE LIMITED
Rojka Meo Industrial Area, Nuh

Subject: Grant of consent to operate to M/s PAMP PRECISION MANUFACTURING INDIA
PRIVATE LIMITED.

Please refer to your application no. 37936855 received on dated 2023-05-30 in
regional office Nuh.With reference to your above application for consent to operate, M/s PAMP
PRECISION MANUFACTURING INDIA PRIVATE LIMITED is here by granted consent as
per following specification/Terms and conditions.

Consent Under BOTH
Period of consent 01/10/2023 - 30/09/2028
Industry Type Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Dismantlers Recycling Plants --Components of waste electrical and
electronic assembles comprising accumulators and other batteries included
onlist A, mercury-switches, activated glass cullets from cathode-ray tubes
and other activated glass and PCB-capacitors, or any other component
contaminated with Schedule 2 constituents (e.g. cadmium, mercury, le

Category RED
Investment(In Lakh) 13551.0
Total Land Area(Sq.| 15794.0

meter)

Total Builtup Area(Sq.| 15794.0
meter)

Quantity of effluent

1. Trade 30.0 KL/Day
2. Domestic 30.0 KL/Day
Number of outlets 2.0

M ode of discharge

1. Domestic STP

2. Trade ETP
Domestic Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/l

3. TSS 100 mg/l

Trade Effluent Parameters
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1.BOD 30 mg/l
2.COD 250 mg/l
3. TSS 100 mg/|
Number of stacks 4

Height of stack

1. Stack attached with
JET BAG FILTER
STACK

18 meter

2. Stack attached with
SILVER RECOVERY

18 meter

3. Stack attached with
P O W D E R
PRODUCTION

18 meter

4. Stack attached with
Gen set s

30 meter

Emission parameters

1. SPM

| 80 mg/m3

Product Details

1. SILVER CONTACT

0.5 Metric Tonnes/day

2.SILVER SALTS 0.4 Metric Tonnes/day
3. SILVER POWDER |0.4 Metric Tonnes/day
4. Precious metal|1lMetric Tonnes/day

bearing wastes

5. Precious platinum
group metal bearing
Ewaste

1 Metric Tonnes/day

6. Precious metal
bearing anode slime,
filter cake

2 Metric Tonnes/day

Capacity of boiler

1. NA

Ton/hr

Type of Furnace

1. Rotary furnace

4 TPH

2. Small top blown
rotary furnace

200 KG/Hr

3. Induction melting
furnace

60 KG/Hr

Type of Fuel

1. Electricity Kilowatt/day
2.LPG 0.23 Meter cube/hr
Raw Material Details

LOW G R A D E|4 Metric Tonnes/Day

PRECIOUS METAL
WASTE

SILVER GRAINS

0.4 Metric Tonnes/Day

SPENT CATALYST

1 Metric Tonnes/Day

VIJAY

CHAUDHARY =

aaaaaaaa

Regional Officer, Nuh
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Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
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15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit was obtained 1st CTE Vide No. HSPCB/Consent/ : 313119821GSMWCTE18137207
Dated:15/12/2021 with the category “Ferrous and Non - ferrous metal extraction involving
different furnaces through melting, refining, -processing, casting and alloy re making” after
that unit was obtained CTE for expansion Vide No. HSPCB/Consent/ :
843072322GSMWCTE27526704 Dated:02/10/2022 with the category “Industries engaged in
recycling / reprocessing/ recovery/reuse of Hazardous Waste under schedule iv of HW( M, H&
TBM) rules, 2008 - Items namely - Dismantlers Recycling Plants --Components of waste
electrical and electronic assembles comprising accumulators and other batteries included on list
A, mercury-switches, activated glass cullets from cathode-ray tubes and other activated glass
and PCB-capacitors, or any other component contaminated with Schedule 2 constituents (e.g.
cadmium, mercury, le” Unit was obtained first CTO vide No. HSPCB/Consent/ :
313119822GSMWCT019632130 Dated: 13/01/2022 with the category “Ferrous and Non -
ferrous metal extraction involving different furnaces through melting, refining, -processing,
casting and alloy re making” second CTO was obtained with the same category and after CTE
expansion 1st CTO Vide No. HSPCB/Consent/ : 843072322GSMWCT029291075
Dated:26/10/2022 was obtained with category “Industries engaged in recycling / reprocessing/
recovery/reuse of Hazardous Waste under schedule iv of HW( M, H& TBM) rules, 2008 -
Items namely - Dismantlers Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A, mercury-switches,
activated glass cullets from cathode-ray tubes and other activated glass and PCB-capacitors, or
any other component contaminated with Schedule 2 constituents (e.g. cadmium, mercury, le” .
Inview of aboveit is clearly shows that unit will be involved in recycling Industries engaged
in recycling / reprocessing/ recovery/reuse of Hazardous Waste under scheduleiv of HW( M,
H& TBM) rules, 2008 - Items namely - Dismantlers Recycling Plants --Components of waste
electrical and electronic assembles comprising accumulators and other batteries included on list
A, mercury-switches, activated glass cullets from cathode-ray tubes and other activated glass
and PCB-capacitors, or any other component contaminated with Schedule 2 constituents (e.g.
cadmium, mercury, le -------- AND--------- Ferrous and Non - ferrous metal extraction
involving different furnaces through melting, refining, -processing, casting and aloy re making
2. CTO so granted is on the basis of detail submitted by the unit in online application, CTO
granted is without prejudice to the action to be taken in respect of any violation made by unit in
past & CTO/CTE will be revoked & further action will be taken as per law if any violation
observed at any stage.

3. Unit will not change the quantity of domestic effluent/trade effluent/air emission without
prior permission of the Board.

4. Unit will apply for renewal of CTO 90 days before expiry of thisCTO.

5. Unit will obtain al necessary clearance from all concerned departments/Authorities .

6. The unit will maintain agreement with M/s MM TC Pamp india private limited, Roz ka meo
industrial areatehsil Nuh Distt Nuh (Mewat) for treatment of trade and domestic effluent and if
the parameters of ETP and STP of M/s MMTC Pamp india private limited, roz ka meo
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industrial areatehsil Nuh Distt Nuh (Mewat) exceed than the prescribed limits, then
action/penalty/legal action and other Actswill be also applicable on your unit

7. The unit will always ensure adequate acoustic enclosures/chambers on their GEN SETS with
proper stack height as per prescribed norms to meet the prescribed standards under EP Rules,

8. That in case any additional charges/ fees/ penalty etc. are found payable towards this CTO
application as per audit then the same shall be paid by the unit without any objection
immediately as and when demanded by this office.

9. That this CTO will not provide any immunity from any other Act/Rules/Regulations
applicable to the project/land in question.

10. Unit will not use in their any process as afuel i.e. pet coke, furnace oil, LSHS, coal and
wood etc and use only cleaner fuels namely electricity, natural gas (PNG/CNG), liquefied
petroleum gas, bio gas, propane, butane etc. and other cleaner fuels approved by
HSPCB/CPCB/CAQM time to time for these type units.

11. Stack emission level should be stringent than the existing standards in terms of the
identified critical pollutants.

12. Increase of green belt cover by 40% of the total land area beyond the permissible
requirement of 33%, wherever feasible.

13. Stipulation of greenbelt outside the project premises such as avenue plantation, plantation in
vacant areas, social forestry etc.

14. A detailed water harvesting plan may be submitted/ maintained by the project proponent.
15. Unit will comply all the Act/Rules/Notification/Directionsi.e. HOWM Rules, E-waste
Rules, PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.

16. Unit will dispose off their waste/spent oil of GENsets only to authorized recyclers by the
HSPCB, ETP sludge, oily cloths, gloves and other waste will be handed over to Common
treatment, storage, and disposal facilities (TSDFs).

17. The unit will obtain al necessary clearances from the concerned authorities and will adhere
to al the applicable Environmental Laws/Acts/Notification regularly. In case of any violation
found at any stage, this CTO under Water & Air ACT will be revoked

18. The unit will ensure proper sampling arrangements on their stacks and effluent sources as
applicable.

19. Unit will not change the raw material and product without prior permission from the board.
20. Unit must comply with the directions, conditions, guidelines, orders and rules etc. issued by
HSPCB, Monitoring committee, CPCB,CAQM, MoEF& CC, National Green tribunal, Hon'ble
High Court & Hon'ble Supreme Court of Indiatime to time, otherwise CTO so granted shall be
revoked and initiate actions under EP Act, Air Act,1981, Water Act, 1974 and Different rules.
21. Unit will ensure connectivity of Online Monitoring Devices on the Emission and Discharge
sources with the HSPCB and CPCB server as applicable.

22. Unit will submit the analysis report analysed from boards lab within 90 days.

23. unit will obtain authorization under HOWM rules for utilization of the Hazardous waste
under rule 9 as aresource or after pre-processing either for co-processing or for any other use
as applicable.

24. Unit should not use Ear buds with plastic sticks, plastic sticks for balloons, Plastic flags,
candy sticks, ice-cream sticks, polystyrene (Thermocol) for decoration, plastic plates, cups,
glasses cutlery, such as forks, spoons, knives, straw, trays, wrapping or packing films around
sweet boxes, invitation cards, and cigarette packets, plastic or PV C banners less than 100
micron, stirrers
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25. Unit will ensure the compliance of orders of Honble NGT in the matter of OA No. 26 of
2019 Abhay Dahiya & Ors. Vs State of Haryana
26. unit shall ensure safe and proper disposal of solid waste, through suitable technol ogy
27. Unit will strictly comply with the directions of CPCB vide letter No
B17011/7/UPCIIPWM(SUP)/2022 dated 01.02.2022
28. Unit should comply directions of Haryana Govt., Urban Local Bodies Department , vide
Haryana Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not
use plastic carry bagsin the premises or out side the premises by the unit or there persons.
29. Unit if found violating any of the provisions of PWM Rules, orders and directions as
mentioned and any of the above said conditions, the CTO so granted will be revoked apart
from initiation of legal action against the unit.
30. Unit will mentioned AQI level in the premises of the industry .
31. Unit has already obtained Authorization under E- Waste vide Authorization
No.HSPCB/2023/35610371EWREF00 Date of Submission :30/03/2023 Dated:04/05/2023
Application N0:35610371 in this authorization at serial No. 14 mention that “Unit shall not be
permitted for chemical leaching or heating process or melting the material” was mentioned due
to typographical mistake Hence serial No. 14 in authorization No.
HSPCB/2023/35610371EWREFO00 Date of Submission :30/03/2023 Dated:04/05/2023
Application N0:35610371 is considered del eted
32. Unit will submit the compliance of CTO conditions within 90 days. yjay
CHAUDHAR
Regional Officer, Nuh
Haryana State Pollution Control Board.
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..
ey C-11 Bector-6, Panchlkula
Ph-0172- 8TTRTD-TA, Fax No. 2881301
C E-mail- hepobho@gmail.com
f rde

Whereas, the Board vide Head Office order Endst, No. HSPCB/2018/517-546 dated
£26.02.2018 has issued consent procedure for grant of consent to establish and consent to
operate under Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Contral of Pollution) Act, 1981 based upon the diractions Issued by CPCE vide its letter ro.
B-29012/E55 (CPA)/2015-16/8526 dated 07.03.2016 to all the State Pollution Contral
Boards ufs 18{1)(b) of Water Act, 1974 and Alr Act, 1981; and

Whereas, Central Pollution Control Board {CPCE) has issued directions under section
18 (1)(b) of the Water (Prevention and Control of Pollution) Act 1974 vide letter no. B-
29016/ROGW/TPC-VI/2020-21/ dated 30.04.2020 regarding categorization of some new
industrial sectors and listing of MNon-Industrial Operations [Activities/ Facilitles/
Infrastructure/ Services) and subséguent letter no. B-29016/ROGW/IPC-VI/2020-21/ dated
10.07.2020 regarding categorizaticn of Dairy Farm and Gaushala; and

Whereas, in compliance of above directions of CPCB and recommendations by the
committee constituted wvide office order endst. no. &862-6865 dated 03.05.Z016 for
categorization of new or left over industrial sectors/projects, the Board has reviewed all the
earlier office orders regarding the categorization of the Industrial/ MNon-Industrial
SectorfProject/Unit for the purpase of conseant mechanism.

In view of above and in supersession of consent procedure alongwith consolidated
list of Industrial Sector/Project covered under Red, Orange, Green and White categories was
fssued vide No, HSPCE/201B/517-546 dated 26.02.2018 (a5 amended thereof), the
emended procedure for obtaining consent to establish and consent to operate under Water
{Prevention and Control of Poliution) Act, 1974 and Air (Prevention and Control of Pollutlon)
Act, 1981 alongwith amended categorization of Red, Orange, Green and White category of
Industrial/ Mon-Industrial Sector/Project/Unitfunit under the consent management of the
Board is given as Annexure=p, ___,.-"”

These orders shall come In to force with iImmediate effect.

Dated Panchkula, the Azhok Kheterpal,
3™ December, 2020 Chairman
Endst. No. HSPCB/PLG/2020/ \_'L 61~ :'13 batad; o\~ |L—-2 =209

A copy of the above is forwarded to the following for information and further
necessary action:-
1. All Branch Incharges dealing with consent management in Head Office of the
Board.
All Regianal Officers of the Board in the fieid.
Modal Officer of the HSPCB, Haryana Enterprises Prometion Centre (HEPC), Bay
Mo. 63-64-65-66, Sector 2, Panchkula, %,

4." Branch lncharge -IT Cell, ﬁ&j
Sr. EE'(PLG)

For Chairma
Endst. No. HSPCB/PLG/2020/ \ 1AM~ AT #'C pated: M2 -2-
A copy of the above is forwarded to the following for Information of the efficers:-

L, PS to Chairman *
2. PA to Member Secretary ),%V‘F
Sr. EE (PLG)

For Chairman
o\l e

Procedure for consent management under Water Act, 1974 & Alr Act, 1981 | H
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832 Annexure-P

Haryana State Pollution Control Board

Procedure for obtaining consent to establish and consent to operate under
Water Act, 1974 & Air Act, 1981.

In pursuance of the provisions of section 25, 26 and 27 of Water (Prevention
and Control of Pollution) Act, 1974 read with Rule 22 of the Haryana Water
(Prevention and Control of Pollution) Rules, 1978 and section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 read with Rule 15 of the Haryana Air
(Prevention and Control of Pollution) Rules, 1983 as amended from time to time
and approval of the Board in its 178" meeting held on 30.01.2018, vide agenda
item no. 178.22, the following revised comprehensive procedure for grant and
refusal of the consent to establish and consent to operate under Water Act, 1974
and Air Act, 1981 after incorporating all the policy orders and instructions and new
categorization of Industrial/ Non-Industrial Sector/Project/Unit issued by the Board
from time to time, is laid down in supersession of earlier procedure for grant of
consent to establish and consent to operate under Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981
issued vide Head Office order Endst. No. HSPCB/2018/517-544 dated 26.02.2018
and all other orders issued in this regard before issue of this procedure:-

1. General Provisions.

1.1 All the Industrial/ Non-Industrial Sector/Project/Unit have been categorized
under Red, Orange, Green and White categories based upon their pollution
potential and range of pollution index for the purpose of consent
management under Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of pollution) Act, 1981 on the direction of CPCB
issued under section 18 (1) (b) of Water Act, 1974 and Air Act, 1981 vide
letter no. B-29012/ESS(CPA)/2015-16 /8571 dated 07.03.2016 in
supersession of earlier categorization of Industrial Sector/Project/Unit
issued vide notification dated 15.04.2014 and amended from time to time.
The revised list of Industrial/ Non-Industrial Sector/Project/Unit categorized
under Red, Orange, Green and White categories for the purpose of consent
management and inventrization of industries under these categories under
Water Act, 1974 and Air Act, 1981, has already been adopted by this Board
and implemented vide Head Office order Endst. No. HSPCB/PLG-
135/2016/546-572 dated 14.07.2016 and subsequently vide order Endst.
No. HSPCB/PLG-171/2017/4081-4106 dated 19.05.2017, Endst. No.
HSPCB/PLG-171/2017/4295-4320 dated 08.06.2017 and consent procedure
alongwith consolidated list of Industrial Sector/Project covered under Red,
Orange, Green and White categories was issued vide No. HSPCB/2018/517-
544 dated 26.02.2018 and subsequent order no. HSPCB/2018/1312-1336
dated 29.06.2018, HSPCB/PLG/20195095 dated 15.02.2019 and
HSPCB/PLG/2019/507-531 dated 15.10.2019 and consolidated lists of
Industrial/Non Industrial Sector/Project covered under Red, Orange, Green
and White categories, are given at Annexure-I to IV respectively.

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |
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1.2 The Industrial/ Non-Industriﬁgéor/Project/Unit categorized as Red,
Orange and Green, have been covered under consent management for
obtaining prior consent to establish (CTE) and consent to operate (CTO)
under section 25/26 of the Water Act, 1974 and under section 21 of the Air
Act, 1981.

1.3 The Industrial/ Non-Industrial Sector/Project/Unit falling under white
Category as per Annexure-IV, are exempted from Consent Management
for the purpose of obtaining CTE and CTO under Water Act, 1974 and Air
Act, 1981 and there is no necessity for obtaining the CTE and CTO by the
industries covered under white category and other units not covered under
Red, Orange and Green categories and intimation to the Board in this
regard shall suffice.

However, this type of units will have to provide required pollution
control devices to meet the prescribed standards for discharge of
environmental pollutants, where ever required, depending upon their
process and activities  and these Industrial/ Non-Industrial
Sector/Project/Unit shall be governed by self regulatory regime and are not
permitted to pollute the environment.

No inspection of White category of industries will be carried out by the
Board officials except in the cases where any complaint is received against
such type of industries for causing pollution.

1.4 The Industrial/ Non-Industrial Sector/Project/Unit already existing and not
covered previously under consent management as per notification dated
15.04.2014 or earlier but have been covered under consent management
now as per new categorization of industrial sectors appended with this
procedure, shall obtain only CTO and will not require to obtain the CTE.

1.5 Siting of the industries / projects shall be only in confirming areas and no
industry/project shall be permitted to establish or operate in the
ecologically fragile area / protected area or in any non confirming areas or
in the residential areas of MCs / HUDA / villages and in any other approved
residential colonies / areas.

1.6 The units covered under Environment Impact Assessment (EIA) Notification
dated 14.09.2006, as amended from time to time, shall apply for Consent
to Establish to the Board only after obtaining prior Environmental Clearance
from the Competent Authority.

1.7 The Industrial/ Non-Industrial Sector/Project/Unit falling in the area
prescribed in the Aravali Notification dated 7" May, 1992 issued by MoEF &
CC, shall require prior clearance from competent authority prescribed under
the Aravali Notification, before applying to the Board for CTE or 15t CTO in
case of new units covered under consent management as per new
categorization of projects listed in this procedure.

1.8 The report regarding siting of the projects outside the Aravali area in the
Districts of Gurgaon & Mewat, shall also be taken for the purpose of
Consent to Establish (CTE) or first CTO in case of new units covered under
consent management as per new categorization of projects listed in this
procedure, from Tehsildar and District Forest Officer through the concerned
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Deputy Commissioner, to ensu&%é’compliance of the provisions of Aravali
Notification dated 7™ May, 1992 in addition to other prescribed documents.
However, in case of Industrial/ Non-Industrial Sector/Project/Unit located in
approved industrial estates/approved HUDA sectors of District Gurgaon and
Mewat, verification report in this regard would be required from Regional
Officer concerned.

1.9 The projects falling in the revenue estates, covered in ambit of the
Notification no. 191(E) dated 27.08.2010 issued by Ministry of
Environment, and Forest, Government of India regarding protected area of
Sultanpur National Park in District Gurgaon, shall comply with the
provisions of said Notification and will obtain the prior permission/clearance
of the Monitoring Committee and the Prescribed Authority constituted under
the said Notification before submitting the application for CTE to the Board.

Prior permission/clearance from competent authority shall also be
required in case of other similar protected areas declared by the MoEF &
CC, Government of India or any prescribed authority from time to time.

1.10 For obtaining CTE in case of the Hot Mix Plants, Screening Plants,
Grinding/pulverizing units, poultry farms and Stone crushers, the project
proponents will also submit the distance regarding the siting parameters
prescribed by the Government of Haryana, Environment Department for
these projects, provided by the concerned authorities prescribed in the
respective notifications, in addition to other prescribed documents for
obtaining CTE, to ensure the compliance of the prescribed siting parameters
before grant of the CTE.

1.11 The units proposed to be setup outside approved industrial areas/estates,
will necessarily provide the information in the application form regarding
detail of land i.e. Khasra/Kila nos. of the land where the unit has to be
established. In case of approved industrial area/estates, the plot no.
allotted by the concerned authority will have to be mentioned in the
application. The detail of land or plot no. of the unit will be mentioned in
the CTE to be granted by the Board.

1.12 CTE will be granted only for the operation/ process for product (s) or
activities for which the plot has been allotted or CLU permission has been
given by the concerned authorities. In case, later on concerned authorities
allowed change in product (s) or activity at such specified location in that
eventuality, the concerned unit is entitled for CTE for the such changed
product (s) or activities at such specified place.

1.13 All the units shall provide all necessary facilities for sampling of air or
emission from any of their chimney, flue or duct, plant or Vessel of any
other sources and outlets, stationery or mobile including necessary facilities
for access to the sampling places, as specified by the Board before applying
for first CTO as per provisions of Rule 18 of Haryana Air (Prevention and
Control of Pollution) Rules, 1983 as amended from time to time.

1.14 The performance security deposited along with the application for CTE, shall
be refunded / returned on the recommendation of concerned Regional
Officer automatically without taking any request from the units in this
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regard, after installation of t&aéuired and adequate pollution control
devices, compliance of all the conditions of CTE & first CTO and submission
of satisfactory analysis reports of effluent/ air emissions/ noise levels, as
applicable, from all sources within the stipulated time period prescribed in
first CTO, showing all the results complying with the standards prescribed
for discharge of pollutants under EP Rules, 1986 and/or laid down by the
HSPCB if any.

The performance security so deposited will be forfeited in case the
unit fails to comply with any of the conditions of CTE or first CTO or the
standards prescribed by the Board / under EP Rules, 1986 as amended
from time to time, for discharge of Environmental Pollutants or if 15t CTO is
refused.

1.15 The consent to operate can be granted even to those units which have past
violation of their establishment without obtaining CTE provided these type
of units are complying with all the relevant provisions of Environmental
Acts/Rules and standards for discharge of environmental pollutants
prescribed under EP Rules, 1986 as applicable, subject to the legal action is
taken against such units by filing the prosecution case in Special
Environment Court for such past violations under relevant Acts before
granting of CTO and subject to imposing a specific condition that CTO so
granted is without prejudice to the action taken for prosecution in respect
of past violation committed by the unit and CTO so granted will have no
effect on the persecution case filed by the Board against such units for past
violation in the Court under the relevant provisions of the Water Act, 1974
and/or Air Act, 1981.

No ex-post facto CTE will be given in such cases of past violation as no
such provisions is available in Water Act, 1974 and/or Air Act, 1981.

1.16 In case the wunit is covered under Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016, E-Waste
(Management) Rules, 2016, Plastic Waste Management Rules, 2016 and
Bio-Medical Waste Management Rules, 2016, it shall simultaneously apply
for the grant of authorization/registration under the relevant provisions of
these Rules.

1.17 The units which intend to increase quantity of effluent or no. of outlets or
no. of stacks/ source of emissions, as compared with the quantity for which
consent to establish and consent to operate was previously granted or
intend to make any expansion in the existing project or change in
manufacturing process, such units will obtain the fresh prior consent to
establish, for such change.

In case of change of machinery of latest technology in existing units
without increase in production or without any change in the manufacturing
process, there will be no need to obtain fresh CTE.

1.18 All the applications for CTE and CTO shall be processed within time period
prescribed by the Board for all the concerned officers dealing with the
consent management at Regional as well as at Head Office level and it will
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be ensured by all the concern&%@cers that the applications are decided
within the time limit prescribed by the Board.

1.19 Thrust will be given that all units obtain CTO for 5 years in case of Red
category, 10 year in case of Orange category and 15 years in case of Green
Category of industries.

1.20 In case any unit changes its nomenclature (name) only, then such unit will
apply on the prescribed performa given at Annexure-A, through the
concerned Regional Office of the Board for grant of permission for change of
its name in CTE/CTO and in other records of the Board, alongwith the
documents as given in the Checklist of the documents given at serial no. 1
of Annexure-1.

Regional Officer will submit the details and his recommendation to Head
Office for approval on the prescribed performa given at Annexure-B.

In case there is only change in the ownership of the unit without
change in its nomenclature (name), the copy of fresh memorandum of
article & association or partnership deed or proof of proprietorship, as the
case may be, shall be submitted through the concerned Regional Office who
in turn will forward a copy of the same to Head Office alongwith his
comments.

1.21 Where a unit, to whom consent has been granted by the Board, transfers his
interest in the industry to any other person/unit, by its sale or otherwise,
such consent shall be deemed to have been granted to such other
person/unit after grant of permission by the Board for the same and such
other person/unit shall be bound to comply with all the conditions subject to
which it was granted as if the consent was granted to such other person/unit
originally.

In such cases the unit transferring his interest in the industry to any
other person/unit, will intimate the Board for the same through concerned
Regional Office and request to allow transfer of his interest in the industry
on the prescribed format given at Annexure-C alongwith the documents as
given in the Checklist of the documents given at serial no. 2 of Annexure-
F.

Regional Officer will submit the details and his recommendation to Head
Office for approval on prescribed performa given at Annexure-D.

1.22 Where an existing unit is purchased or taken on lease by another unit and
the new unit apply to the Board for grant or renewal of CTE/CTO in his name
such units will first obtain the permission for change of name and other
details of the existing unit, purchased or taken on lease by such units, in the
record of the Board including transfer of interest of such industry in their
name for which an application for the same on the prescribed performa
given at Annexure-C, alongwith the documents as given in the Checklist of
the documents given at serial no. 2 of Annexure-F, through concerned
Regional Office.

Regional Officer will submit the details and his recommendation to Head
Office for approval on the prescribed performa given at Annexure-D.
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1.23 Applications for change of naﬁgo?the unit or transfer of interest in the
industry to any other person/unit, will be decided at the level of Head Office
on the recommendation of concerned Regional Officer.

The concerned Branch in Head Office dealing with consent

management, will submit the proposal to the authorities on the format on
the prescribed performa given at Annexure-E for approval.

1.24 First CTO for expansion of projects, shall be valid for a period up to which
the CTO for their existing project already stand granted and in case Ist CTO
for expansion project is applied alongwith the application for renewal of CTO
for existing project then validity of such CTO shall be the same for both
expended and existing projects.

1.25 The provisions of inspection policy issued by the Board shall be strictly
complied.

1.26 No unit shall be established and operated by any person without obtaining
prior CTE and CTO respectively under Water Act, 1974/ Act, 1981 from the
Board. If the unit after grant of CTE/CTO, intends to shift to another
site/location then it will take the fresh CTE for the establishment at the new
site/location.

2. Procedure for grant of consent to establish (CTE) for new units

2.1 Consent to Establish for new units

2.1.1 The new Industrial/ Non-Industrial Sector/Project/Unit falling under

2.1.2

2.1.3

Red, Orange and Green Categories listed as Annexure-I, II & III
respectively, shall apply for Consent to Establish of the Board through
the on-line portal of Haryana Enterprises Promotion Centre (HEPC), in
the prescribed form alongwith requisite NOC/CTE fee as prescribed by
the Board from time to time and will be deposited through online
payment gateway as per fees schedule available on the website of the
Board i.e. hspcb.gov.in

Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

All documents applicable for respective Industrial/ Non-Industrial
Sector/Project/Unit mentioned in the checklist given at Annexure-V,
will be submitted by the units while applying for CTE, by uploading
the same on the online portal.

2.1.4 The units while submitting the application for obtaining CTE, shall also

submit a performance security through online payment gateway as
per the slab given at Annexure-VI or revised from time to time,
alongwith undertaking by the applicant as per specimen given at
Annexure-VII, signifying adherence to the prescribed standards, all
the conditions of CTE and indicating awareness about the provisions
of the Water Act, 1974/Air Act, 1981 and applicable Rules and self
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certification regarding n@@ﬁing of any construction or installation
work at site.

2.1.5 No inspection is required for the purpose of dealing the cases of CTE
unless any violation come to the notice of the Board and
undertaking/self certification submitted by the unit, will be considered
sufficient to decide the CTE applications, subject to submission of
complete application alongwith prescribed documents, consent fee
and performance security.

2.1.6 If at any stage it is found that the work at the site of the unit was/has
been started for construction of plant and installation of machinery
before obtaining the consent to establish under Water Act, 1974 and
Air Act, 1981 from the Board, legal action will be taken in that case
against such units by filing the prosecution case in Special
Environment Court for such violations under relevant provisions of the
said Acts before or even after grant of CTE, as the case may be.

2.1.7 The validity period of CTE so granted by the Board will be as under:-

(i). The CTE for the projects requiring Environmental Clearance,
shall be granted for a period upto 07 years subject to the
validity of Environmental Clearance or the date of
commissioning of the project, whichever is earlier.

(ii). The CTE, for the projects not requiring Environmental
Clearance, shall be granted for a period upto 05 years including
stone crushers, hot mix plants, screening plants, brick kilns etc.
or the date of commissioning of the project, whichever is
earlier.

2.2 Renewal/Extension of Consent to Establish

2.2.1 The wunits intending for auto renewal of their CTE from the
Board, shall apply through online portal of HEPC at least 90 days prior
to the date of expiry of the period of previous CTE, in prescribed
Performa with declaration and undertaking as per Annexure-VIII
alongwith the prescribed CTE/NOC fees and documents prescribed for
extension of CTE as per checklist given in Annexure-V.

2.2.3 This application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/board of directors /
partners of the unit.

2.2.4 The consent to establish will be renewed on the basis of self
certification only in those cases where there is no change in the raw
material, process, product, increase in overall capital investment cost
on land, building, plant and machinery, production capacity and also
in pollution load of the unit and will remain the same as declared by
the unit in its original application submitted earlier to the Board for
obtaining first CTE.
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2.2.5 The CTE will be reneweo&ghgonce and for a period of maximum 02
years from the date of expiry of the period of first CTE granted
subject to validity of EC if applicable.

2.2.6 The units where the CTE has earlier been granted as per provisions of
policy notification dated 15.04.2014 and/ or extended upto the
eligible period as prescribed in the said notification or less, those units
will apply for renewal of CTE for remaining period as applicable as per
provisions prescribed in this procedure in Para no. 2.1.5 plus another
02 years (Subject to validity of EC if applicable).

2.2.7 The facility for renewal of CTE can be availed for one term only
subject to payment of requisite NOC/CTE fees. Such units will deposit
requisite NOC/CTE fees for renewal of consent to establish only
applicable for one time alongwith the application for auto renewal.

2.2.8 In case the unit fails to apply for renewal of CTE before 90 days of
expiry of CTE and apply there after upto the date of expiry of CTE
then 50% performance security deposited by the unit at the time of
obtaining the first CTE, will be forfeited and such units will be required
to deposit the forfeited amount of performance security along with
application for renewal of CTE. In case of the units which fail to apply
for renewal of CTE within the validity period of previous CTE, 100%
performance security will be forfeited and direction will be issued to
such units by the Board to stop the further construction and
installation work of their project.

The units which fail to apply for renewal of CTE within validity
period of previous CTE, shall apply afresh along with all relevant
documents, NOC/CTE fees and fresh performance security required
for grant of fresh CTE with documentary proof that they have not
done any work for construction or installation of machinery after
expiry of validity period of CTE.

Where ever it come to the notice of the Board at any stage that
any unit, applied for extension of CTE or has been extended the CTE,
has done any construction or machinery installation work after expiry
of validity of CTE, legal action under the relevant provisions of Water
Act, 1974 and/or Air Act, 1981 will be taken against such units in that
case for such violation.

2.2.9 Inspection will not be carried out by the Board's officers for
processing the applications for extension/renewal of CTE, except in
the cases where any complaint or report has been received in the
Board regarding any violation made by the unit.

2.2.10 Those units which have been granted CTE but do not want to continue
the work for construction and installation of their project beyond the
validity period of their CTE, shall submit an undertaking in this regard
to the Board, at least 30 days prior to the date of expiry of previous
CTE, on prescribed format given at Annexure IX, giving the detail
about the status of their project constructed and established till the
date of submission of such undertaking.
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Such units will n@étgt the work for further construction/
installation of their project, without obtaining prior CTE for remaining
work of establishment of their project and shall apply for extension as
per policy, as and when it is intended to resume the remaining
construction/installation work of this project, alongwith the required
documents prescribed for extension of CTE, CTE/NOC fees as
applicable and self declaration to the effect that they have not done
any work at site or construction or installation of machinery after
expiry of validity of previous CTE granted by the Board. In case any
violation in this regard come to the notice of the Board at any stage
then CTE will be refused/cancelled beside taking legal action.

No fresh performance security will be required for such type of
cases.

2.2.11 In case of building & construction projects or township and area
development projects, where the validity period of license issued by
Town & Country Planning Department expired after grant of CTE and
applied for renewal/extension of CTE without renewal of such license,
the CTE for such projects will be extended till the validity of
Environmental Clearances of such projects, subject to submission of
all required documents prescribed for renewal of CTE and subject to
submission of proof regarding submission of their application to Town
and Country Planning Department for renewal of their license, with
one of the specific condition that the unit will not do any construction
work of their project till the renewal of license from Town & Country
Planning Department and the extension of CTE so granted will
become null & void if such units fail to renew their license for their
project from Town & Country Planning Department. The copy of
extension of CTE so granted will also be forwarded to Director, Town
& Country Planning Department for their information and necessary
action.

2.3 Consent to Establish for Expansion of the industries/projects

2.3.1 No expansion in the existing Industrial/ Non-Industrial
Sector/Project/Unit covered under consent management will be done
without prior CTE of the Board.

2.3.2 For expansion of the existing Industrial/ Non-Industrial
Sector/Project/Unit falling under Red, Orange and Green Categories,
the application shall be submitted for Consent to Establish of the
Board under Water Act, 1974 and Air Act, 1981 through the on-line
portal of the HEPC in the prescribed form alongwith documents
related to CTE for expansion projects as per checklist given in
Annexure-V, applicable performance security as per the slab given
at Annexure-VI and requisite NOC/CTE fee prescribed by the Board
as per fees schedule available on the website of the Board. The
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2.3.3

2.3.4

performance security anma/CTE fees should be deposited through
online payment gateway.

The performance security and CTE fees for expansion projects shall be
charged based on the cost of the expansion project.

In case the project proponent proposes to increase the
production capacity within the existing plant without adding any
investment cost, then the performance security and CTE fees shall be
charged on the basis of capital investment cost of the existing plant.
Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

2.3.5 Inspection will not be carried out for processing the cases of CTE for

2.3.6

2.3.7

Expansion of the Industrial/ Non-Industrial Sector/Project/Unit and
cases of CTE for expansion will be decided on the basis of status of
compliance of standards for discharge of Environmental Pollutants
prescribed under EP Rules, 1986, for the existing plant of the unit
supported with the latest analysis reports and valid consent to
operate.

Period of CTE for expansion projects, shall be same as applicable for
establishment of new units at the time of Ist CTE as well as renewal
of CTE as prescribed in para no. 2.1 and 2.2 respectively.

For extension/renewal of CTE granted for expansion projects, the
procedure prescribed in para no. 2.2, shall be applicable.

3. Procedure for Grant of Consent to Operate

3.1 First

3.1.1

3.1.2

3.1.3

Consent to operate

The Industrial/ Non-Industrial Sector/Project/Unit falling under Red,
Orange and Green Categories listed in Annexure-I, II & III
respectively, after completing the construction and installation of
their project with valid CTE, shall apply for 15t consent to operate of
the Board before commissioning their proposed production/activities
and even before starting the trial run of such activities/trial
production, through the online portal of the HEPC in the prescribed
form alongwith all documents, applicable for respective industrial
sectors/projects, mentioned in the checklist given at Annexure-X
and report on compliance of conditions of CTE and Environmental
Clearance (if applicable) by uploading the same on the online portal.
No documents are allowed to be submitted manually.

Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

Requisite consent fee, as prescribed by the Board from time to time,
shall also be deposited by the units while applying for CTO, through
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online payment gatewayazﬂ'zar schedule available on the website of
the Board i.e. www.hspcb.gov.in.

3.1.4 The application shall be submitted for grant of CTO for a period,
based upon the category of the project, as prescribed by the Board.
However the units shall be at liberty to apply for consent to operate
for lesser period also, by giving the justification for the same.

3.1.5 No separate trial consent will be granted and 1t consent to operate
will include trail consent. The units can operate their projects only
after obtaining prior CTO from Board.

3.1.6 At the time of obtaining 1t CTO, the industries will deposit the
prescribed testing fees with the Board through online payment
gateway for analyzing their samples of effluent/air emission/noise, as
applicable, from the Board’s laboratories. Analysis reports issued
from the authorized laboratories will not be accepted for grant of first
CTO.

3.1.7 Inspection of the industry will be carried out by the authorized officer/
officers of the Board before commissioning of the production in the
unit and before giving the 1t CTO, after approval from the
Competent Authority, to ascertain the status regarding installation of
pollution control measures/ devices undertaken at the time of
obtaining the CTE, as well to assess their structural adequacy and to
check the compliance of the other conditions of CTE and
Environmental Clearance (if applicable), before deciding the cases of
15t CTO. The application for first CTO will be decided on the merits of
the case and according to the compliance status ascertained by the
Regional Officers after inspection of the unit.

3.1.8 In case the first CTO is refused then the performance security
deposited by the unit at the time of obtaining the CTE will be
forfeited and the unit will also not start its production or any of its
activities at site.

3.1.9 The inspection of the unit will be carried out again, after grant of the
15t CTO, by the authorized officer (s) of the Board with prior approval
of competent authority as per inspection policy within a period of 03
months after grant of 15t CTO for collection of samples of effluent/ air
emissions/ noise, as applicable, to get the samples analyzed from the
Board's Laboratories as per policy of the Board, in case sampling
from the unit is required depending upon the process of the unit.

3.1.10 In case the analysis report of samples of Air/ effluent/ noise so
collected, are found complying the standards prescribed by the Board
or under EP Rules, 1986, the 1t CTO granted, will remain valid for
the period for which it has been granted based upon the category of
the project or as was demanded by the unit whichever is less but in
case of failure of sample (s), the 15t CTO so granted will be revoked/
cancelled after following the due procedure, beside taking legal
action against the unit and forfeiture of performance security
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deposited by the unit a§n4ane of obtaining the CTE, as per policy
of the Board.

3.2 Period for consent to operate

3.2.1 Validity of period of consent to operate for different category of
Industrial/ Non-Industrial Sector/Project/Unit under Water Act, 1974
and Air Act, 1981, will be as under:-

Industry/Project Validity Period
Category

Red Category 5 Years

Orange Category 10 Years

Green Category 15 Years

3.2.2 The units will be at liberty to deposit the full applicable consent fee
for the whole prescribed period depending upon their category.
However the units shall be at liberty to apply for consent to operate
for lesser period also by giving justification for the same. The fees for
consent to operate can also be deposited by the industries in
installments as per time schedule given below :-

Sr. | Category | Validity Time schedule
No. period of
consent
1 Red 05 years For the First 03 years, at the time

of filing of application and for the
remaining 02 years before ending
the 3 year.

2 Orange 10 Years For the First 04 years, at the time
of filing of application, for next 03
years before ending the 4% year
and for the remaining 03 years
before ending the 7™ vyear.

3 Green 15 Years For the first 05 years at the time
of filing the application, for next
05 year before ending the 5th
year and for the remaining 05
year before ending the 10th
years.

3.2.3 In case of the units, who opted to pay consent fee in installments for
obtaining CTO for longer period and fails to deposit the installment of
consent fees within prescribed time limit, the CTO so granted will be
revoked/cancelled for the remaining period for which consent fees
will not be deposited, after following the due procedure.

3.2.4 In case the rates of consent fees are revised during the period of
consent to operate and the unit has opted to deposit the consent
fees in the installments then such units will have to deposit the
consent fee at the revised / enhanced rates for the remaining period
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from the date of revisi&‘ké’the consent fees. However, the units
which have opted to deposit the full consent fees at the time of filing
the application for consent to operate, will not be liable to pay the
revised / enhanced consent fees in case the consent fee is enhanced
during the period of consent to operate granted to those units.

3.2.5 The consent to operate granted shall have the validity ending as
indicated in the table below:-

Sr. No. Category Validity month (up to)
1 Red End of September
2 Orange End of March
3 Green End of December

3.3 Renewal of Consent to Operate

3.3.1 The Industrial/ Non-Industrial Sector/Project/Unit falling under Red,
Orange and Green Categories listed in Annexure-I, II & III
respectively, intending for renewal of the CTO from the Board, shall
apply through the online portal of the HEPC, not earlier than 180
days and atleast 90 days before expiry of the validity period of
previous CTO granted by the Board under Water Act, 1974 and Air
Act, 1981, on prescribed Performa as per Annexure-XI, self
certification and undertaking on compliance of conditions of previous
consent to operate granted to the unit alongwith the requisite
consent fees to be deposited through online payment gateway and
the documents as mentioned in the checklist given at Annexure-X.

3.3.2 No documents are allowed to be submitted manually.

3.3.3 Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

3.3.4 The consent to operate will be renewed only in those cases where
there is no change in the raw material, process, product, increase in
overall capital investment cost on land, building, plant and
machinery, production capacity and also in pollution load of the unit
and will remain the same as declared in the original application for
obtaining previous CTO.

3.3.5 The CTO will be renewed only for those units which are complying
the standards prescribed for discharge of pollutants prescribed under
EP Rules, 1986 and submitted all required documents and prescribed
consent fees.

3.3.6 Renewal of CTO will not prevent the Board from taking appropriate
action against the defaulting units including revoking the CTO, which
will fail to comply with any of the conditions of the CTO or any
relevant provisions of the Water Act, 1974 and Air Act, 1981.

3.3.7 If the Industrial/ Non-Industrial Sector/Project/Unit fails to apply
before 90 days of the expiry of previous consent and applies 60 days
before the expiry of previous consent, the unit shall have to pay

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |

420



additional consent fee ((jgéé of the consent fee notified under the
Rules. Subsequently, if the unit fails to apply before 60 days of the
expiry of previous consent and applies 30 days before the expiry of
previous consent, then the unit will have to pay additional consent
fee @ 100% of the consent fee applicable. If the unit fails to apply
30 days before the expiry of the previous consent, the unit will have
to pay additional consent fee @ 200% of the consent fee applicable.
Thereafter, the Board will take closure action under the provisions of
Water Act, 1974/ Air Act, 1981 against such units for not having the
valid consent to operate.

3.3.8 In, case the unit apply for renewal of CTO after the date of expiry of
consent period or after taking the penal action as prescribed above
then such applications will be entertained only if such units deposit
consent fees for the longer period as per the policy of the Board
depending upon the category of the unit alongwith the additional fees
@ 300% of the consent fees prescribed for one year alongwith
normal consent fees for subsequent years.

3.3.9 There will be no requirement of inspection of industries at the time of
renewal of CTO. However such units will be required to submit the
analysis reports of effluent, air emissions and noise levels, as
applicable, from all sources issued from any of the recognized
laboratories or from any of the Board's Laboratory, not more than 03
months old, showing the compliance of prescribed standards, with
self certification and undertaking for compliance of the relevant
provisions of Acts/Rules as applicable and adherence to the
prescribed standards alongwith latest Mandatory Inspection report /
analysis reports conducted by the team of officer of the Board and
required documents.

3.3.10The unit will be at liberty to get their samples of effluent/air
emissions/noise, analyzed from Board’s laboratories, for the purpose
of renewal of consent to operate. In that case, the inspection will be
carried out for the purpose of this sampling by the authorized officer
(s) of the Board only after taking prior permission from the
Competent Authority as per inspection policy of the Board.
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3.4 Procedure for obtaining Consﬁé‘t@ Operate (CTO) by the Industrial/

Non-

Industrial Sector/Project/Unit already existing and operating

before 14.07.2016 which were not covered previously under consent
management as per notification dated 15.04.2014 amended from time
to time or earlier but have been covered under consent management
first time w.e.f. 14.07.2016 as per revised categorization of industrial
sectors for consent management.

3.4.1

3.4.2

3.4.3

3.4.4

3.4.5

3.4.6

The Industrial/ Non-Industrial Sector/Project/Unit already existing and
operating before 14.07.2016 which were not covered previously under
consent management as per notification dated 15.04.2014 amended
from time to time or earlier but have been covered under consent
management first time w.e.f. 14.07.2016 in view of revised
categorization of industrial sectors for consent management as per order
issued vide Ends. No. HSPCB/PLG-135/2016/546-572 dated 14.07.2016,
vide order Endst. No. HSPCB/PLG-171/2017/4081-4106 dated
19.05.2017 and Endst. No. HSPCB/PLG-171/2017/4295-4320 dated
08.06.2017, shall not require CTE and will obtain CTO directly and apply
for the same to the Board through online portal of HEPC in the prescribed
form alongwith documents as mentioned in the check list given at
Annexure-XII and requisite consent fee prescribed by the Board to be
deposited through online payment gateway as per fees schedule
available on the website of the Board i.e. hspcb.gov.in.

The application shall be submitted for grant of CTO for a period based
upon the category of the project as prescribed by the Board. However
the units shall be at liberty to apply for consent to operate for lesser
period also, by giving the justification for the same.

These units will also be at liberty to deposit the applicable fee for consent
to operate as per provisions given in Para No. 3.2.2 of this procedure.
These units will deposit the prescribed testing fees with the Board for
analyzing their samples of effluent/air emission/noise, as applicable, only
from the Board’s laboratories, for obtaining the first CTO.

Inspection of these units applying for CTO will be carried out by the
authorized officers of the Board after obtaining prior permission from the
competent authority to verify and process the applications for CTO and
for collection of the samples of effluent/air emissions/noise, as required.
Consent to operate shall be granted only in those cases where all the
applicable documents as mentioned in the checklist are submitted and
have installed the required and adequate pollution control measures and
the standards prescribed by the HSPCB or under EP Rules, 1986 for
discharge of environmental pollutants has been complied with.
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4. Competent Authority for deciding the applications for CTE & CTO.

4.1

4.2

4.3

4.4

The CTE and CTO shall be granted or refused on the merits of the case after
examination, by the competent authority as per powers delegated by the
Board from time to time and the approval certificates bearing digital
signatures of the authorized officer, shall be issued through online system
which can be downloaded by the applicants from the online portal.

Chairman of the Board has over all and full powers for deciding the
application for CTE as well as CTO.

All Regional Officers of the Board have been delegated powers for
grant/refusal of CTE and CTO under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, in
their respective area of jurisdiction, vide order Endst. No. HSPCB/PLG-
139/2016/5814-5839 dated 02.03.2016 and vide order Endst. No.
HSPCB/2017/2657-2681 dated 25.01.2017 for Red, Orange and Green
category of Industrial/ Non-Industrial Sector/Project/Unit having investment
cost upto Rs. 10 crore or CLU cases upto 1 acre in conforming area.

All the cases of the Industrial/ Non-Industrial Sector/Project/Unit of Red,
Orange and Green category, having investment cost more than Rs. 10 crore
or CLU cases more than 1 acre in conforming area, which are submitted
through the online portal of HEPC for grant of consent to establish and
consent to operate of the Board under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981,
shall be decided by the officer of the Board on deputation with EEC/HEPC
and delegated with such powers by the HSPCB for grant/refusal of CTE/CTO.
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5. Requirement of Sampling and sn&é‘&ion of analysis reports

5.1

5.2

5.3

5.4

5.5

The Industrial/ Non-Industrial Sector/Project/Unit covered under consent
management, will submit analysis reports of effluent/air emissions/noise
levels of DG sets, as applicable, only from the Board’s laboratories at the
time of obtaining 1%t CTO and thereafter the industries will be at liberty to
get their samples analyzed from other Govt./Semi Govt./Private laboratories
recognized by Board for the purpose of renewal of CTO.

In the case of Mandatory Inspections, court matters, re-sampling and
complaints, the samples will be analyzed from Board Laboratories.

The Ambient Air Quality reports will be required only in the cases of specific
complaints or where there are specific directions from CPCB/MoEF&CC or
from any other competent authority or where any court of law has issued
direction in this regard.

In case water is used only for cooling purpose and being circulated
completely, there would be no requirement of analysis reports of such
cooling water.

The units which have installed Effluent Treatment Plants/ Sewage
Treatment Plants and utilizing the treated effluent for
agriculture/horticulture purpose within their premises or recycling/reusing
in their process of manufacturing, shall also submit the analysis reports of
the samples of effluent from inlet and outlet of their ETPs/STPs and from
final outlet (s) of the units, if these are different.

5.6 The standards prescribed under environmental laws by MoEF&CC/ CPCB are

followed by the Board. Further, it is clarified that the standards to be
prescribed from time to time under environmental laws by MoEF&CC/CPCB
shall also be deemed to be the standards of Board. Provided that in case
any stringent parameters will be prescribed by the Board on any subject
where upon parameters are also provided by MoEF&CC/CPCB, the standards
prescribed by the Board will be followed.

The general standards prescribed under EP Rules, 1986 (as amended) shall
be applicable on the industries for which specific standards are not
prescribed.

6. Action against Violators

6.1 In case the industry is found creating such conditions that generate any type

6.2

of pollution in excess of the prescribed standards or if there is any
objection/ complaint received from the surrounding community & if on
verification it is found that such objection/ complaint has some substance
even after grant of CTE/CTO by the Board, the Board shall be at liberty to
revoke/withdraw/cancel the CTE/CTO issued to such units & take legal
action against such units under the provisions of the Water Act 1974, Air
Act 1981 and the Environment (protection) Act, 1986, as considered
appropriate.

Grant or renewal of CTE and CTO does not prevent the Board from revoking
of those CTE and CTO including taking appropriate action against those
defaulting units, where CTE or CTO has been obtained or got extended on
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the basis of wrong declarati084r9alse documents and also who fail to
comply with any of the conditions of CTE granted to such units or any
relevant provisions of Water Act, 1974 and Air Act, 1981 beside forfeiture
of performance security deposited by the unit for obtaining CTE.

This consent procedure shall come in to force with immediate effect.

Dated: Chairman
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850 Annexure-1

List of Red Category of Industrial/ Non-Industrial Sectors/Projects

o rsiNomdnduswlSeconprojecyint

1. | Isolated storage of hazardous chemicals (as per schedule of manufacturing,
storage of hazardous chemicals rules ,1989 as amended)

2. | Automobile Manufacturing (integrated facilities)

3. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Spent cleared metal catalyst containing copper,, Spent cleared metal catalyst
containing zinc,,

4. Manufacturing of lubricating oils ,grease and petroleum based products

5. DG Set of capacity > 5 MVA

6. | Industrial carbon including electrodes and graphite blocks, activated carbon,
carbon black

7. | Lead acid battery manufacturing(excluding assembling and charging of lead-
acid battery in micro scale)

8. Phosphate rock processing plant

9. | Power generation plant [except Wind and Solar renewable power plants of all
capacities and Mini Hydel power plant of capacity <25MW]

10. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Spent catalyst containing nickel, cadmium, Zinc, copper, arsenic, vanadium
and cobalt,

11. | Processes involving chlorinated hydrocarbons

12. | Sugar ( excluding Khandsari)

13. | Fibre glass production and processing (excluding moulding)

14. | Fire crackers manufacturing and bulk storage facilities

15. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Dismantlers Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, lead, polychlorinated
biphenyl) to an extent that they exhibit hazard characteristics indicated in
part C of this Schedule.

16. | Milk processes and dairy products (large, medium scale and integrated
projects)

17. | Phosphorous and its compounds

18. | Pulp & Paper (waste paper based without bleaching process to manufacture
Kraft paper)

19. | Coke making , liquefaction, coal tar distillation or fuel gas making

20. | Manufacturing of explosives, detonators, fuses including management and
handling activities

21. | Manufacturing of paints varnishes, pigments and intermediate (excluding
blending/mixing)

22. | Organic Chemicals manufacturing

23. | Airports and Commercial Air Strips having discharge of 100 KLD or more
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24. | Asbestos and asbestos based industries

25. | Basic chemicals and electro chemicals and its derivatives including
manufacturing of acid

26. | Cement

27. | Chlorates, per-chlorates & peroxides

28. | Chlorine, fluorine, bromine, iodine and their compounds

29. | Dyes and Dye- Intermediates

30. | Health-care Establishment as defined in BMW Rules, having discharge of 100
KLD or more with or without incinerator

31. | Hotels having overall waste-water generation @ 100 KLD and more or having
3 star and above or having 100 rooms and above

32. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Lead acid battery plates and other lead scrap/ashes/residues not covered
under Batteries (Management and Handling) Rules, 2001. [ * Battery scrap,
namely: Lead battery plates covered by ISRI, Code word “Rails” Battery lugs
covered by ISRI, Code word “Rakes”. Scrap drained/dry while intact, lead
batteries covered by ISRI, Code word “rains”.

33. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Integrated Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, lead, polychlorinated
biphenyl) to an extent that they exhibit hazard characteristics indicated in
part C of this Schedule.

34. | Manufacturing of glue and gelatin

35. | Mining and ore beneficiation

36. | Nuclear power plant

37. | Pesticides (technical) (excluding formulation)

38. | Photographic film and its chemicals

39. | Railway locomotive work shop/Integrated road transport workshop/Authorized
service centers having discharge of 100 KLD or more

40. | Yarn / Textile processing involving any effluent/emission generating processes
including bleaching, dyeing, printing and colouring

41. | Chlor Alkali

42. | Ship Breaking Industries

43. | Oil and gas extraction including CBM (offshore & on-shore extraction through
drilling wells)

44, | Industry or process involving metal surface treatment or process such as
pickling/ electroplating/paint stripping/ heat treatment using cyanide bath/
phosphating or finishing and anodizing / enamellings/ galvanizing

45. | Tanneries

46. | Ports and harbour, jetties and dredging operations

47. | Synthetic fibers including rayon ,tyre cord, polyester filament yarn

48. | Thermal Power Plants

49. | Slaughter house (as per notification S.0.270(E)dated 26.03.2001)and meat
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processing industries, bone mill, processing of animal horn, hoofs and other
body parts

50. | Aluminium Smelter

51. | Copper Smelter

52. | Fertilizer (basic) (excluding formulation)

53. | Iron & Steel (involving processing from ore/ integrated steel plants) and or
Sponge Iron units

54, | Pulp & Paper ( waste paper based units with bleaching process to
manufacture writing & printing paper)

55. | Zinc Smelter

56. | Oil Refinery (mineral Qil or Petro Refineries)

57. | Petrochemicals Manufacturing ( including processing of Emulsions of oil and
water )

58. | Pharmaceuticals including basis drugs

59. | Pulp & Paper ( Large-Agro + wood) , Small Pulp & Paper ( agro based-wheat
straw/rice husk)

60. | Distillery ( molasses / grain / yeast based)

61. | Induction Furnace clubbed with AOD Furnace

62. | Synthetic detergents and soaps having waste water generation more than
100 KLD (excluding formulation)

63. | Automobile servicing, repairing and painting having waste water generation
more than 100 KLD (excluding only fuel dispensing)

64. | Building and construction projects having waste water generation more than
100 KLD irrespective of their built-up area

65. | Ceramics and Refractories having coal consumption more than 12 MT per day

66. | Fermentation industry including manufacture of yeast, beer, distillation of
alcohol (Extra Neutral Alcohol) having discharge > 100 KLD

67. | Lead metal extraction involving different furnaces through melting, refining,
re-processing, casting and alloy-making

68. | Industry or processes involving foundry operations having capacity of 5
MT/hr. and more.

69. | Manufacturing of lead glass

70. | Non-alcoholic beverages (soft drink) & bottling of alcohol/non alcoholic
products having waste-water generation > 100 KLD.

71. | Vegetable oil manufacturing including solvent extraction and refinery
/hydrogenated oils having waste-water generation more than 100 KLD

72. | Parboiled Rice Mills having waste-water generation > 100 KLD or fuel
consumption > 12 MTD or both.

73. | Common treatment and disposal facilities (CETP, TSDF, E-waste recycling,
CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery
plant, MSW sanitary land fill site

74. | Sewage treatment plants having capacity 100 KLD or more

75. | Industrial estates/ parks / complexes/ areas/ export processing zones/ SEZs/
Biotech parks/ leather complex

76. | Units engaged in the activities of handling and management of Hazardous
Waste as defined in Hazardous and other Wastes (M & TM) Rules, 2016, other
than those covered under any of the category of industrial sectors, such as
use, treatment, processing, recovery, pre-processing, CoO-processing,
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utilization etc. of the hazardous and other wastes

77. | Recycling of used lead acid batteries

78. | Lithium Ion battery manufacturing units or assembling of Lithium Ion
batteries with or without charging, having overall liquid waste generation of
100 KLD or more irrespective of quantity of fuel used or the projects having
overall liquid waste generation less than 100 KLD but having daily fuel
consumption above 12 MT/day

79. | Railway Stations (Waste Water Generation >=100 KLD)
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854 Annexure-II

List of Orange Category of Industrial/ Non-Industrial Sector
Sectors/Projects

Mo sl NowindusialSecorsedor/polest

1. Dismantling of rolling stocks ( wagons/ coaches)
2. Bakery and confectionery units with production capacity > 1 TPD. ( With ovens
/ furnaces)

3. | Chanachur and ladoo from puffed and beaten rice( muri and shira) using husk
fired oven

4. | Coated electrode manufacturing

5. | Compact disc computer floppy and cassette manufacturing / Reel
manufacturing

6 Flakes from rejected PET bottle

7. Food and food processing including fruits and vegetable processing
8. | Jute processing without dyeing
9

1

Manufacturing of silica gel

0. | Manufacturing of tooth powder, toothpaste, talcum powder and other cosmetic
items

11. | Printing or etching of glass sheet using hydrofluoric acid

12. | Silk screen printing, sari printing by wooden blocks

13. | Synthetic detergents and soaps(excluding formulation)

14. | Thermometer manufacturing

15. | Cotton spinning and weaving ( medium and large scale)

16. | Almirah, Grill Manufacturing (Dry Mechanical Process )

17. | Aluminium & copper extraction from scrap using oil fired furnace (dry process

only)
18. | Automobile servicing, repairing and painting having quantity of waste water
generation up to 100 KLD (excluding only fuel dispensing)

19. | Ayurvedic and homeopathic medicine
20. | Brickfields ( excluding fly ash brick manufacturing using lime process)

21. | Building and constructlon projects having quantity of waste water generation
10 KLD to 100 KLD irrespective of their built-up area

22. | Ceramics and Refractories having coal consumption upto 12 MT per day
23. | Coal washeries

24. | Dairy and dairy products ( small scale)

25. | DG set of capacity >1MVA but < 5MVA

26. | Dry coal processing, mineral processing, industries involving ore sintering,
pelletisating, grinding & pulverization

27. | Fermentation industry including manufacture of yeast, beer, distillation of
alcohol having quantity of waste water discharge upto 100 KLD (Extra Neutral
Alcohol)

28. | Ferrous and Non- ferrous metal extraction involving different furnaces through
melting, refining, re-processing, casting and alloy-making

29. | Fertilizer (granulation / formulation / blending only)

30. | Fish feed, poultry feed and cattle feed

31. | Fish processing and packing (excluding chilling of fishes)

32. | Forging of ferrous and non- ferrous metals (_ using oil and gas fired furnaces)
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33. | Formulation/pelletization of camphor tablets, naphthalene balls from camphor/
naphthalene powders.

34. | Glass ceramics, earthen potteries and tile manufacturing using oil and gas fired
kilns, coating on glasses using cerium fluorides and magnesium fluoride etc.

35. | Gravure printing, digital printing on flex, vinyl

36. | Heat treatment using oil fired furnace ( without cyaniding)

37. | Hot mix plants

38. | Hotels (< 3 star) or hotels having > 20 rooms and less than 100 rooms or
having quantity of waste water discharge less than 100 KLD.

39. | Ice cream

40. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - Paint
and ink Sludge/residues

41. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Brass Dross ,, Copper Dross,, Copper Oxide Mill Scale,, Copper Reverts, Cake &
Residues,, Waste Copper and copper alloys in
dispersible form,, Slags from copper processing for further processing or
refining ,, Insulated Copper Wire,, Scrap/copper with PVC sheathing including
ISRI-code material namely “Druid” ,, Jelly filled Copper cables ,, Zinc Dross-Hot
dip Galvanizers SLAB,, Zinc Dross-Bottom Dross,, Zinc ash/Skimming arising
from galvanizing and die casting operations,, Zinc ash/Skimming/other zinc
bearing wastes arising from smelting and refining,, Zinc ash and residues
including zinc alloy residues in dispersible from ,,

42. | Industry or processes involving foundry operations having capacity of foundry
operations less than 5 MT per hr.

43. | Lime manufacturing (using lime kiln)

44, | Liquid floor cleaner, black phenyl, liquid soap, glycerol mono-stearate
manufacturing

45. | Manufacturing of glass

46. | Manufacturing of iodized salt from crude/ raw salt

47. | Manufacturing of mirror from sheet glass

48. | Manufacturing of mosquito repellent coil

49, | Manufacturing of Starch/Sago

50. | Mechanized laundry using oil fired boiler

51. | Modular wooden furniture from particle board, MDF< swan timber etc, Ceiling
tiles/ partition board from saw dust, wood chips etc., and other agricultural
waste using synthetic adhesive resin, wooden box making ( With boiler)

52. | New highway construction project

53. | Non-alcoholic beverages(soft drink) & bottling of alcohol/non alcoholic products
having quantity of waste water generation up to 100 KLD

54. | Paint blending and mixing (Ball mill)

55. | Paints and varnishes (mixing and blending)

56. | Ply wood manufacturing (including Veneer and laminate) using the fuel such as
wood or coal or any other authorized fuel with or without resin plant

57. | Potable alcohol ( IMFL) by blending, bottling of alcohol products

58. | Printing ink manufacturing

59. | Printing press
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60. | Reprocessing of waste plastic including PVC

61. | Rolling mill (oil or coal fired) and cold rolling mill

62. | Spray painting, paint baking, paint shipping

63. | Steel and steel products using various furnaces like blast furnace /open hearth
furnace/induction furnace/arc furnace/submerged arc furnace /basic oxygen
furnace /hot rolling reheated furnace

64. | Stone crushers

65. | Surgical and medical products including prophylactics and latex

66. | Tephlon based products

67. | Thermocol manufacturing ( with boiler)

68. | Tobacco products including cigarettes and tobacco/opium processes

69. | Transformer repairing/ manufacturing ( dry process only)

70. | Tyres and tubes vulcanization/ hot retreating

71. | Vegetable oil manufacturing including solvent extraction and refinery
/hydrogenated oils without waste water generation or having quantity of waste
water generation up to 100 KLD

72. | Wire drawing and wire netting

73. | Dry cell battery ( excluding manufacturing of electrodes) and assembling &
charging of acid lead battery on micro scale

74. | Pharmaceutical formulation and for R & D purpose ( For sustained release/
extended release of drugs only and not for commercial purpose)

75. | Synthetic resins

76. | Synthetic rubber excluding molding

77. | Cashew nut processing

78. | Coffee seed processing

79. | Parboiled Rice Mills having quantity of waste water generation up to 100 KLD or
fuel consumption up to 12 MTD or both

80. | Foam manufacturing

81. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - Used
Oil — As per specifications prescribed from time to time.

82. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Waste QOil ---As per specifications prescribed from time to time.

83. | Producer gas plant using conventional up drift coal gasification ( linked to
rolling mills glass and ceramic industry refectories for dedicated fuel supply)

84. | Health care establishments (As defined in BMW Rules) having waste water
generation less than 100 KLD without incinerator

85. | Airport and commercial air strips having discharge less than 100 KLD

86. | Railway locomotive workshop/Integrated road transport workshop/Authorized
service centers (having waste-water generation < 100 KLD)

87. | Manufacturing of pasted veneers using coal/wood scrap boiler or thermic fluid
heater and by sun drying

88. | Cardboards and Millboards

89. | Strawboards

90. | Formulation of pesticides/ insecticides

91. | Recycling / Pyrolysis plants of waste pneumatic tyres/tyre scrap
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92. | Screening plants
93. | Surgical cotton industries
94. | Inorganic Chemical Compounds such as
Chlorides/Sulphates/Sulphites/Niterates/Oxides/Flourides/ Stearates of
metals/Cations
95. | Sodium and other silicates manufacturing
96. | Cotton coated fabrics including printing and lamination (Rexene)
97. | Friction dust
98. | Brake lining/ Disc brake pad
99. | Chlorinated paraffin wax/plasticizers
100.| Sewage treatment plants having capacity 10 KLD or more but less than 100
KLD
101.| Infrastructure development projects having overall liquid Waste generation 100
KLD or more
102.| Dismantling of E-Waste
103.| Flour mills generating trade effluent
104.| Distilled water units using boiler or furnace as heating source
105.| Construction and Demolition (C&D) Waste processing and recycling units
106.| Garment/ Apparel manufacturing units having only garment washing, with or
without boiler except bleaching, dyeing, printing, coloring
107.| Lithium Ion battery manufacturing units or assembling of Lithium Ion batteries
with or without charging, having overall liquid waste generation of 100 KLD and
daily consumption of coal/fuel less than 12 MT/day or without use of any fuel in
the process
108.| Railway Stations (Waste Water Generation >=10 KLD but <100KLD))
109.| Scrapping Centers (for end of life of vehicles and other scraps such as plant
and machineries, structural material, railway coaches and wagons etc.)
a. Collection, de-pollution, dismantling centres and shredding centres
b. Collection, de-pollution and dismantling centres
c. shredding centres (can include white goods/other scraps also)
110.] Compressed/refined bio-gas production for bio-degradable wastes
111.| Dairy Farm having 15 animals and above (Stand alone or isolated)
112.| Gaushalas (having waste water generation >100 KLD)
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List of Green Category of Industrial/ Non-Industrial Sector
Sectors/Projects

o sy NomindusialSecorSector/rojest

1. | Aluminium utensils from aluminium circles by pressing only (dry mechanical
operation)

2. | Ayurvedic and homeopathic medicines (without boiler)

3. | Bakery /confectionery /sweets products (with production capacity <1tpd (with
gas or electrical oven)

4. Bi-axially oriented PP film along with metalizing operations

5. Biomass briguettes (sun drying) without using toxic hazardous wastes

6. Blending of melamine resins & different powder, additives by physical mixing

7. | Brass and bell metal utensils manufacturing from circles(dry mechanical
operation without re-rolling facility)

8. | Candy

9. | Cardboard or corrugated box and paper products (excluding paper or pulp
manufacturing and without using boilers)

10. | Carpentry & wooden furniture manufacturing (excluding saw mill) with the
help of electrical (motorized) machines such as electrical wood planner, steel
saw cutting circular blade, etc.

11. | Cement products (without using asbestos / boiler / steam curing) like pipe
,pillar, jafri, well ring, block/tiles etc.(should be done in closed covered shed
to control fugitive emissions)

12. | Ceramic colour manufacturing by mixing & blending only (not using boiler and
wastewater recycling process)

13. | Chilling plant, cold storage and ice making

14. | Coke briquetting ( sun drying)

15. | Cotton spinning and weaving (small scale)

16. | Dal Mills

17. | Decoration of ceramic cups and plates by electric furnace

18. | Digital printing on PVC clothes

19. | Facility of handling, storage and transportation of food grains in bulk

20. | Flour mills/Atta Chakki (dry process) running on commercial mode with
packing facility of Atta for selling it into market (having wheat cleaning
process and fugitive dust)

21. | Glass , ceramic, earthen potteries, tile and tile manufacturing using electrical
Kiln or not involving fossil fuel kiln

22. | Glue from starch (physical mixing) with gas / electrically operated oven
/boiler.

23. | Gold and silver smithy (purification with acid smelting operation and sulphuric
acid polishing operation) (using less or equal to 1 litre of sulphuric acid/ nitric
acid per month)

24. | Heat treatment with any of the new technology like ultrasound probe ,
induction hardening , ionization beam, gas carburizing etc.

25. | Insulation and other coated papers (excluding paper or pipe manufacturing)

26. | Leather foot wear and leather products (excluding tanning and hide
processing except cottage scale)
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27. | Lubricating oil, greases or petroleum based products (only blending at normal
temperature)

28. | Manufacturing of pasted veneers using gas fired boiler or thermic fluid heater
and by sun drying

29. | Oil mill Ghani and extraction ( no hydrogenation / refining)

30. | Packing materials manufacturing from non asbestos fibre, vegetable fibre
yarn

31. | Phenyl/toilet cleaner formulation and bottling

32. | Polythene and plastic processed products manufacturing (virgin plastic)

33. | Poultry Farms handling one lac or more birds at a given time in single location
and Hatchery & Piggery irrespective of no. of birds/animals

34. | Power looms (without dye and bleaching)

35. | Puffed rice (muri) (using gas or electrical heating system)

36. | Pulverization of bamboo and scrap wood

37. | Ready mix cement concrete irrespective of investment cost

38. | Reprocessing of waste cotton

39. | Rice mill (Rice hullers only)

40. | Rolling mill ( gas fired) and cold rolling mill

41. | Rubber goods industry (with approved fuel operated baby boiler)

42. | Saw mills

43. | Soap manufacturing (hand made without steam boiling / boiler)

44, | Spice grinding (up to 20 HP motor)

45. | Spice grinding (>20 HP motor)

46. | Steel furniture without spray painting

47. | Steeping and processing of grains

48. | Tyres and tube retreating (without boilers)

49. | CO2 recovery

50. | Distilled water ( without boiler) with electricity as source of heat

51. | Hotels (up to 20 rooms and without boilers)

52. | Manufacturing of optical lenses (using electrical furnace)

53. | Mineralized water

54. | Tamarind powder manufacturing

55. | Cutting, sizing and polishing of marble stone

56. | Emery powder ( fine dust of sand) manufacturing

57. | Flyash export, transport & disposal facilities

58. | Mineral stack yard / Railway sidings

59, | Oil and gas transportation pipeline

60. | Seasoning of wood in steam heated chamber

61. | Synthetic detergent formulation

62. | Tea processing ( with boiler)

63. | Modular wooden furniture from particle board, MDF< swan timber etc, Ceiling
tiles/ partition board from saw dust, wood chips etc., and other agricultural
waste using synthetic adhesive resin, wooden box making (Without boiler)

64. | LPG bottling plants

65. | Sewage treatment plants having capacity less than 10 KLD

66. | Infrastructure development projects having overall liquid Waste generation
less than 100 KLD
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67. | Industrial inorganic gases namely-

a) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, ammonia, sulphur
dioxide, ethylene, hydrogen-sulphide, phosphine
b) Hydrocarbon gases- Methane, ethane, propane

68. | Automobiles manufacturing outsourcing all of the polluting activities.

69. | Refurbishing of used electrical and electronic equipments

70. | Manufacturing of bakelite molded components

71. | Railway Stations (Waste Water Generation <10 KLD)

72. | Gaushalas (having waste water generation <100 KLD)

73. | Compressed/refined bio-gas production for bio-degradable wastes (No waste
water discharge from digester and also feed slurry to digester having volatile
organic fraction more than 75%)
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86 1 Annexure-1IV

List of White Category of Industrial/ Non-Industrial Sector
Sectors/Projects

Sr. Industrial/ Non-Industrial Sector Sector/Project

No.

1. | Assembly of air coolers /conditioners ,repairing and servicing

2. | Assembly of bicycles ,baby carriages and other small non motorizing vehicles

3. Bailing (hydraulic press)of waste papers

4. Bio fertilizer and bio-pesticides without using inorganic chemicals

5. | Biscuits trays etc from rolled PVC sheet (using automatic vacuum forming
machines)

6. Blending and packing of tea

7. | Block making of printing without foundry (excluding wooden block making)

8. | Chalk making from plaster of Paris (only casting without boilers etc. (sun
drying / electrical oven)

9. | Compressed oxygen gas from crude liquid oxygen (without use of any
solvents and by maintaining pressure & temperature only for separation of
other gases)

10. | Cotton and woolen hosiers making (Dry process only without any dying /
washing operation)

11. | Diesel pump repairing and servicing (complete mechanical dry process)

12. | Electric lamp ( bulb) and CFL manufacturing by assembling only

13. | Electrical and electronic item assembling ( completely dry process)

14. | Engineering and fabrication units (dry process without any heat treatment /
metal surface finishing operations / painting)

15. | Flavoured betel nuts production/ grinding (completely dry mechanical
operations)

16. | Fly ash bricks/ block manufacturing

17. | Fountain pen manufacturing by assembling only

18. | Glass 51ydel51es and vilas making from glass tubes

19. | Glass putty and sealant (by mixing with machine only)

20. | Ground nut decorticating

21. | Handloom/ carpet weaving (without dying and bleaching operation)

22. | Leather cutting and stitching (more than 10 machine and using motor)

23. | Manufacturing of coir items from coconut husks

24. | Manufacturing of metal caps containers etc

25. | Manufacturing of shoe brush and wire brush

26. | Medical oxygen

27. | Organic and inorganic nutrients (by physical mixing)

28. | Organic manure (manual mixing)

29. | Packing of powdered milk

30. | Paper pins and u clips

31. | Repairing of electric motors and generators (dry mechanical process)

32. | Rope (plastic and cotton)

33. | Scientific and mathematical instrument manufacturing

34. | Solar module non conventional energy apparatus manufacturing unit

35. | Solar power generation through solar photovoltaic cell, wind power and mini
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Qﬁ’)
Industrial/ Non-Indusrial Sector Sector/Project

Sr.
No.
hydel power (less than 25 MW)
36. | Surgical and medical products assembling only (not involving effluent /
emission generating processes)
37. | Automobile fuel outlets (only dispensing)
38. | Diesel generator sets having total capacity 1 MVA or less and equipped with
acoustic enclosures alongwith adequate stack height
39. | Almirah, Grill Manufacturing without painting operation (Dry Mechanical
Process)
40. | Health care Establishments i.e hospitals/clinics without indoor facilities and
having only OPD consultancy
41. | Printing presses without involving water polluting process
42. | Garment / Apparel units involving only stitching process, without discharge of
effluent and Air emissions from process
43. | Poultry Farms handling less than one lac birds.
(Environmental guidelines issued by Haryana Government/CPCB for poultry
farms shall be applicable)
44, | Atta chakki for personal use with dry process without involving wheat cleaning
process and fugitive dust emission
45, | Compressed/refined bio-gas production for bio-degradable wastes
[Domestic bio-digesters based on cow dung or house hold biodegradable
waste (such as gobar gas plant)]
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863 Annexure-V

Check List of documents for obtaining consent to establish (CTE) under

Water Act, 1974 / Air Act, 1981

I. 15t Consent to Establish

1. Online application

2. Proof of deposit of NOC/CTE fee and performance security.

3. C.A. Certificate regarding capital investment cost w.r.t. land, building,
plant and machinery of the proposed project.

4. Fard Jamabandi and Intkal of land of the unit, in case unit is located
outside approved industrial area/estate.

5. Power of attorney/authority letter to sign the application.

6. Allotment letter of the plot issued from the concerned authority in
case of approved industrial area.

7. Manufacturing process and process Flow Chart.

8. Design Scheme of Effluent Treatment Plant/ Sewage treatment Plant,
Air Pollution Control Devices / Hazardous Waste Management as
applicable, with Hydraulic Design and design calculations based upon
the Pollution load and prescribed standards.

In case of Brick kilns, design and drawing of high draft Zig Zag
technology based Kiln and stack.

9. Report of Tehsildar and District Forest Officer regarding Kisam of land
through Deputy Commissioner, for areas covered under Aravali
Notification, if applicable. In case the land falls in the industrial estate
/ area and HUDA sectors, the report of Regional Officers will be taken
regarding applicability of Aravali Notification (only for District
Gurugram and Nuh).

10. Clearance/ permission in case of the projects falling in the revenue
estates covered in the Notification no. 191(E) dt. 27.08.2010 issued
by Ministry of Environment, and Forest, Government of India
regarding protected area of Sultanpur National Park in District
Gurgaon.

11. Proof of receipt of application submitted to the Forest Department for
clearance / permission /NOC, of Forest Department.

12. Report of Revenue Department / Forest Department & other
concerned departments regarding sitting parameters in respect of
Stone Crushers, Hot Mix Plants, Screening Plants, Pulverizes, Poultry
Farms and License of DFSC in Case of brick Kilns.

13. Change of land use permission/license/NOC certificate from the Town
& Country Planning Department or respective Municipal or other
Authority or village Panchayat, as the case may be.

14. Lease deed/ Rent Agreement in case land is taken on rent or lease,
Collaboration deed in case of construction projects, if applicable (duly
registered with revenue authorities).

15. Copy of Environmental Clearance in case of the projects covered
under, EIA Notification dated 14.09.2006.

16. Copy of MOA / partnership Deed / Trust Deed, as applicable having
the name and address of Directors/Partners.

17. Declaration by the unit regarding awareness about pollution control
related standards and law and undertaking for their compliance, as
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per Annexure-VII. 864

18. Site plan of the unit in case it is located outside approved industrial
area.

19. Layout plan showing the details of all manufacturing processes,
location of stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste
storage and treatment facilities, tube wells, Water supply lines,
Effluent drains and final outlets for the disposal of the effluent.

II. Renewal/Extension of Consent to Establish

1. Online application for renewal of CTE with declaration on prescribed
Performa (Annexure-VIII).

2. Proof of deposit of NOC/CTE fees (as per schedule available on the

web-site of the Board i.e. www.hspcb.gov.in)

Copy of 1st CTE & previous renewed CTE (if any).

Power of Attorney/authority letter to sign the application.

5. Progress report regarding construction of project and installation of
pollution control measures/devices, as per scheme submitted while
obtaining 1st CTE.

6. Valid license or proof of submission of application for renewal of
license to Town and Country Planning Department or any other
concerned authority, in case of Building and construction projects and
Township and Area Development projects.

P W

III. Consent to Establish for expansion of the existing project

Apart from the documents required for obtaining 1st CTE and NOC/fee,
following additional documents are required to be submitted along with
application for CTE for expansion of projects:-

1. Copy of valid CTO under Water Act, 1974/ Air Act, 1981 and
Authorization under Hazardous Waste Management Rules (if
applicable) for the existing project.

2. Latest inspection report and analysis reports of effluent/ air emissions/
noise (as applicable), conducted by Board officers for the mandatory
inspection, if conducted.

3. Copy of fresh analysis reports of effluent/air emissions/ noise,
analyzed from Board's lab/recognized lab. (not more than 03 month
old)

4. Declaration regarding compliance of prescribed standards for discharge
of environmental pollutants in the existing operating project of the unit
as per Annexure -XIII.
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Annexure-VI

Performance Security prescribed for obtaining the Consent to Establish.

a) Performance Security as per investment cost of the projects (other
than mentioned at Sr. No. b).

Sr. Capital Investment | Red Orange Green

No. Cost of the project | Category (in | Category (in | Category
(Cost of land, | Rs.) Rs.) (in Rs.)
building, Plant and
Machinery)

1. Upto 0.5 crore 25,000/- 12,500/- 5,000/-

2. Above 0.5 crore upto 50,000/- 25,000/- 10,000/-
1.00 crore

3. Above 1.0 crore upto 1,00,000/- 75,000/- 25,000/-
5.00 crore

4. Above 5.0 crore upto 2,00,000/- 1,50,000/- 50,000/-
10.00 crore

5. Above 10.00 crore 3,00,000/- 2,00,000/- | 1,00,000/-
upto 50.00 crore

6. Above 50.00 crore 4,00,000/- 2,50,000/- | 1,25,000/-
upto 100.00 crore

7. Above 100.00 crore 5,00,000/- 3,00,000/- 11,50,000/-

b) Performance Security for specific projects irrespective of investment
cost

1. Hot Mix Plants/ Stone Crushers/ Screening 50,000/-
Plants

2. Brick Kilns 25,000/-

3. Mining Projects:-
a) More than ten Hectares 5.0 lac
b) Five to ten Hectares 2.5 lac
c) Less than five Hectares 1.0 lac
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866 Annexure-VII

Declaration by the applicant for obtaining I CTE

I, S/o/D/o/W/o resident of
declare and affirm as under:-

1. That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s

2. That I am aware of the provisions of Water Act, 1974, Air Act, 1981 and
HOWM Rules, 2016, Rules and procedure framed there under and
standards/norms prescribed for discharge of pollutants under EPA Rules, 1986
and shall comply with the same.

3. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981
and Rules framed there under HOWM Rules, 2016 and standards/norms
prescribed for discharge of pollutants under EP Rules, 1986 after
commissioning of our unit.

4. That we have not started the work at the site for construction of plant and
installation of machinery of our project and will also not start the same before
obtaining the consent to establish under Water Act, 1974 and Air Act, 1981
form the Haryana State Pollution Control Board.

5. That the work for construction and installation of pollution control measures
will be done side by side while doing the construction and installation of the
main plant of the unit and will not start the production without installing
proper and adequate pollution control measure as per scheme enclosed and
without obtaining prior consent to operate from the Board.

6. In case of the non compliance of the above undertaking or false declaration
found at any stage, the Board will be at liberty to forfeit the performance

security amounting to Rs. deposited along with the CTE
application through online payment gateway or in the form of Demand Draft
no. dated issued by (Bank)

besides taking any other legal action under the provision of Water Act, 1974 &
Air Act, 1981.

7. That we shall comply with all the terms & conditions of consent to establish to
be issued by the Board.

Deponent/Applicant
Dated:
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867 Annexure-VIII

Format of the application for auto renewal of the consent to establish

under Water Act, 1974 / Air Act, 1981.
To

The Chairman,
Haryana State Pollution Control Board,
C-11, Sector 6, Panchkula.

Sub: Application for auto-renewal of the consent to establish under Water
Act, 1974 / Air Act, 1981- Self certification.

Ref: Consent to establish issued by the Board vide Iletter no.

dated valid up to

Sir,

We are submitting herewith application for auto renewal of our consent to
establish under Water Act, 1974 / Air Act, 1981 granted by your Board vide letter
under reference, along with the prescribed NOC fees for the same and the following
declaration and undertaking as per policy of your Board :-

1. That we have a valid consent to establish under Water Act, 1974 / Air Act,
1981 issued by HSPCB vide above referred letter validity upto , copy
of which is enclosed herewith.

2. That the present details of the manufacturing process and other informations
/data of our unit are same as submitted / provided to the Board earlier with
original application for obtaining original Consent to Establish referred above
and therefore the same may be considered for present application for
renewal of consent to establish for another period w.e.f. to

3. That the proposed capital investment cost of our industry/ project, as per
documents submitted with earlier application for consent to establish granted
by HSPCB vide above referred letter, was Rs. lacs, which will remain
the same and will not be increased in terms of land, building and plant and
machinery, without prior information / permission of the HSPCB.

4. That there will be no change in the raw material, process, products, quantity
of effluent, source of air emissions, scheme of pollution control measures and
increase in production or pollution load and will remain same as submitted in
original application for consent to establish.

5. That we shall deposit the balance NOC fees if found due at any later stage
due to increase in capital investment cost on land, building, plant and
machinery.

6. That we are complying with the conditions of consent to establish granted
earlier vide letter under reference and further undertake to comply with
further conditions if any imposed by HSPCB in future.

7. That we shall install all the required pollution control measures and devices
as per scheme / proposal already submitted by us with our original
application for consent to establish upto the satisfaction of the Board side by
side in proportionate to the construction of the project and before the
commissioning of the unit failing which Board will be at liberty to forfeit the

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |

443



10.

11.

12.

13.

14.

performance security deposited&@@ with the Board in this regard beside
taking legal action under the provisions of relevant Acts/Rules applicable to
our unit.

That we shall not start even trial production without obtaining prior consent
to operate for trial production from the HSPCB.

. That we shall provide all the arrangements for sampling of air emissions and

effluent as prescribed by the Board and online monitoring systems as
directed by the HSPCB/CPCB from time to time, in our unit before starting
even trial production.

That in case our unit is not fully established within the validity period of
extension of CTE, than we shall apply afresh for obtaining new CTE, 90 days
before the expiry of the renewed CTE.

That we are complying and shall comply with all the conditions of
Environmental Clearance (in case unit is covered under EIA notification dated
14.09.2006.)

That we shall comply with all the relevant provisions of water Act, 1974, Air
Act, 1981, EPA, 1986 and Rules made their under including Hazardous Waste
(MH&TM) Rules, 2008 applicable to our unit.

That we undertake that auto renewal of consent to establish will not prevent
the HSPCB for taking coercive action against us if our unit fails to comply the
prescribed standards or conditions of consent to establish granted and
renewed to our unit or only applicable provision of Water Act, 1974, Air Act,
1981 and EPA, 1986 and Rule made their under.

That the declaration and undertaking given above has the approval of all the
partners / Board of Directors / owners of the industry / project and copy of
resolution of the Board / power of attorney in the regard is attached
herewith.

It is therefore requested that the consent to establish may kindly be

renewed/extended further for another period w.e.f. to

Dated: Authorized Signatory

Name and Designation
with phone no., email address
and seal of the company
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869 Annexure-IX

Undertaking by those units which have been granted CTE but do not want
to continue the work for construction and installation of their project
beyond the validity period of their CTE.

I, S/o/D/o/W/o in the capacity
of of M/s undertake as under:-

1. That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s

2. That our unit have been granted consent to establish by the Board under
Water Act, 1974 /Air Act, 1981 vide Letter no. dated valid
upto__

3. That the detail about the status of our project constructed and established till
date is attached herewith.

4. That we do not want to continue the work for construction and installation of
our project beyond the validity period of consent to establish granted by the
Board at this stage.

5. That we shall apply for extension of consent to establish as and when the
remaining work for construction and installation of the project is proposed to
be started well in advance and will not start the construction and installation

work of the project without further extension of the consent to establish from

the Board.
Dated: Authorized Signatory
Name and Designation
with phone no., email address
and seal of the company
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870 Annexure-X

Check list of documents for obtaining Ist consent to operate (CTO)

I. 1st Consent to Operate

1.
2.
3.

o

10.

11.

12.

Online consent application.

Power of attorney/authority letter to sign the application.

Proof or deposit of required and applicable consent fee, as per schedule
available on the web-site www.hspcb.gov.in.

Collection and testing fee prescribed by the Board as per schedule
available on the web-site of the Board, for analysing the samples of
effluent/ Air emissions/ Noise level of DG sets, as applicable, for all
sources. (Analysis report of air emissions from all sources including diesel
engines of capacity more than 0.8MW (800kW) for power plants and
generator sets will be required).

Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital
investment cost of the unit for the preceding year. (Capital investment cost
should include the original cost of land, building, plant & machinery
without depreciation but with upto date additions. The cost of land and
building should be included in the capital investment cost even if it is on
lease or rent or mortgage).

MOA / partnership Deed / Trust Deed (if changed).

Layout plan showing the details of all manufacturing processes, location of
stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste storage and
treatment facilities, tube wells, Water supply lines, Effluent drains and final
outlets for the disposal of the effluent.

Permission of the concerned authorities for disposal of the effluent in to
sewer/drain etc.

Detail of land in case the effluent is discharged on land for percolation or
for irrigation along with copy of registered agreement made with the land
owners in case the land belong to the persons other then the land of the
applicant unit.

Detail of ETP/STP, APCM, acoustic enclosure, Hazardous Waste
Management Facilities installed in the unit along with their size,
specification and capacity.

In case of industries/projects/establishments handling Hazardous
Chemicals having threshold quantities mentioned in schedule II and III of
MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof
of submission of safety audit report duly audited with the help of an
expert, atleast 90 days before commencing the activity and onsite
emergency plan alongwith report of the mock drill of the same to Chief
Inspector of Factories alongwith copy of the same. (Required as per
instructions of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD
dated 09.03.2016).

Occupation certificate issued by Town & Country Planning Department, in
case of Building & construction projects/area development projects.

II. Renewal of consent to operate
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1. Online application for renewa807(;lro on prescribed Performa (Annexure-
XI).

2. Proof of deposit of required and applicable consent fee (as per schedule
available on the web-site www.hspcb.gov.in).

3. Copy of previous CTO.
4. Power of attorney/authority letter to sign the application.
5. Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital

investment cost of the unit for the preceding year. (Capital investment
cost should include the original cost of land, building, plant & machinery
without depreciation but with upto date additions. The cost of land and
building should be included in the capital investment cost even if it is on
lease or rent or mortgage).

6. Latest inspection report and analysis reports of effluent/ air emissions/
noise conducted by Board officer (s) for the mandatory inspection, if
conducted.

7. Copy of fresh analysis reports of effluent/air emissions/ noise analyzed
from Board's lab/recognized lab. (not more than 03 months old)

8. Environment Statement in Form V for the financial year ending on 31¢t
March (required in compliance of Rule 14 of EP Rules, 1986).

9. In case of industries/projects/establishments handling Hazardous
Chemicals having threshold quantities mentioned in schedule II and III of
MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof
of submission of updated safety audit report duly audited with the help of
an expert, annually and up to date onsite emergency plan alongwith report
of the mock drill of the same to Chief Inspector of Factories alongwith copy
of the same, (Required as per instructions of MOEF & CC issued vide letter
No. 14-7(382)/2010-HSMD dated 09.03.2016).

10. Permission of the concerned authorities for disposal of the effluent in to
sewer/drains etc (in case not submitted earlier).

11. Detail of land in case the effluent is discharged on land for percolation or
for irrigation along with copy of registered agreement made with the land

owners in case the land belong to the persons other then the land of the
applicant unit (in case not submitted earlier).

12.Copy of logbook for last 03 months maintained for operation of
ETP/STP/APCM for the record of energy and chemical consumption,
quantity of effluent at inlet and outlet of ETP/STP supported with readings
of magnetic flow meters alongwith quantity of treated effluent
recycled/reused in the process, utilized in the premises and discharged,
mode of disposal.

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |

447


http://www.hspcb.gov.in/

872 Annexure-XI

Format of the application for auto renewal of the consent to operate under
Water Act, 1974 / Air Act, 1981.

To
The Member Secretary,
Haryana State Pollution Control Board,
C-11, Sector 6, Panchkula.

Sub: Application for auto-renewal of the consent to operate for the period
under Water Act, 1974 / Air Act, 1981.

Sir,

It is submitted that we had been granted the consent to operate under Water
Act, 1974 / Air Act, 1981 upto by the Board vide letter No.
dt. and No. dt. respectively. Now we are submitting our
application for auto renewal of the consent to operate under Water Act, 1974 / Air
Act, 1981 for the period to , along with the prescribed consent
fees for the same and with the following declaration and undertaking as per policy
of your Board :-

1. That we have valid consent to operate under Water Act, 1974 / Air Act, 1981
upto issued by HSPCB vide above referred letters, copies of which are
enclosed herewith.

2. That the present details of the manufacturing process and other informations
/data of our unit are same as submitted / provided by the Board earlier with
original application for obtaining previous Consent to operate referred above
and therefore the same may be considered for present application for
renewal of consent to operate for further period w.e.f. to

3. That the capital investment cost on land, building, plant and machinery of
our industry/ project without charging depreciation and with upto date
additions as on is Rs. lacs and the consent fees has been
deposited according to the said capital investment cost of our unit. We
undertake to deposit the balance consent fees if any found due at any stage
due to increase in the investment cost on Land, Building, Plant and
Machinery of our unit at any later stage.

4. That we are complying with the conditions of previous consent to operate
granted to our unit by the Board valid upto__ and also complying with all
the standards / norms prescribed under EP Rules, 1986 for discharge of
environmental pollutants, by operating our pollution control devices regularly
and effectively.

5. That there will be no change in the raw material, process, products, quantity
of effluent, source of air emissions, technology of pollution control measures
and increase in production or pollution load and will remain same as
submitted in the previous application for consent to operate.
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6. That we shall keep on operaﬁzgnd maintaining our pollution control
measures / devices regularly and effectively and will maintain and keep all
the parameters within standards / norms prescribed under EP Rules, 1986.

7. That we are submitting herewith the copy of the latest inspection report and
analysis report of effluent/ air emissions/ noise conducted by the Board's
officers on alongwith copy of fresh analysis reports of effluent/ air
emissions/ noise analyzed from Board's laboratory/ recognized laboratory,
showing the compliance of prescribed standards.

8. We undertake to comply with all the conditions of renewal of consent to
operate to be imposed by the Board if any.

9. That we shall comply with all the relevant provisions of water Act, 1974 and
Air Act, 1981.

10. We undertake that auto renewal of consent to operate will not prevent the
Board for taking coercive action against us if our unit fails to comply with the
prescribed standards or conditions of consent granted during auto renewal of
the same.

11. The undertaking has the approval of the Board of Directors/ Partner/Owner
of the industry/project and copy of the resolution of the Board/ Power of
Attorney is attached herewith.

It is therefore requested that the consent to operate under Water Act,
1974/ Air Act, 1981 may kindly be renewed further for another period w.e.f.
to

Dated: Authorized Signatory

Name and Designation
with phone no., email address
and seal of the company
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874 Annexure — XII

Checklist of documents for obtaining Consent to Operate (CTO) by
the Industrial/ Non-Industrial Sector/Project/Unit already existing
and operating before 14.07.2016 which were not covered previously
under consent management as per notification dated 15.04.2014
amended from time to time or earlier but have been covered under
consent management first time w.e.f. 14.07.2016 as per revised
categorization of industrial sectors for consent management.

Online consent application.

Power of attorney/authority letter to sign the application.

Proof or deposit of required and applicable consent fee, as per schedule

available on the web-site www.hspcb.gov.in.

4. Collection and testing fee prescribed by the Board as per schedule
available on the web-site of the Board, for analysing the samples of
effluent/ Air emissions/ Noise level of DG sets, as applicable, for all
sources. (Analysis report of air emissions from all sources including diesel
engines of capacity more than 0.8MW (800kW) for power plants and
generator sets will be required).

5. Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital
investment cost of the unit for the preceding year. (Capital investment cost
should include the original cost of land, building, plant & machinery
without depreciation but with upto date additions. The cost of land and
building should be included in the capital investment cost even if it is on
lease or rent or mortgage).

MOA / partnership Deed / Trust Deed (if changed).

Layout plan showing the details of all manufacturing processes, location of

stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste storage and

treatment facilities, tube wells, Water supply lines, Effluent drains and final
outlets for the disposal of the effluent.

8. Permission of the concerned authorities for disposal of the effluent in to
sewer/drain etc.

9. Detail of land in case the effluent is discharged on land for percolation or
for irrigation along with copy of registered agreement made with the land
owners in case the land belong to the persons other then the land of the
applicant unit.

10.Detail of ETP/STP, APCM, acoustic enclosure, Hazardous Waste
Management Facilities installed in the unit along with their size,
specification and capacity.

11. Fard Jamabandi and Intkal of land of the unit in case unit is located outside
approved industrial area/estate.

12. Allotment letter of the plot issued from the concerned authority in case of
approved industrial area/estate.

13. Manufacturing process and process Flow Chart.

14. Report of Tehsildar and District Forest Officers regarding Kisam of land
through Deputy Commissioner for areas covered under Aravali Notification,
if applicable. In case the land falls in the industrial estate / area and HUDA
sectors, the report of Regional Officers will be taken regarding applicability
of Aravali Notification (only for Gurugram and Nuh District).

15. Clearance/ permission in case of the projects falling in the revenue estates

covered in the Notification no. 191(E) dt. 27.08.2010 issued by Ministry of

Environment, and Forest, Government of India regarding protected area of

wn e
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16.

17.

18.
19.

20.

21.

Sultanpur National Park in Dist&?(ﬁrgaon.

Change of land use permission/license/NOC certificate from the Town &
Country Planning Department or respective Municipal or other Authority or
Panchayat as the case may be.

Lease deed/ Rent Agreement duly registered with revenue authorities, in
case land is taken on lease/rent.

Site plan of the unit in case it is located outside approved industrial area.
Environment Statement in Form V for the financial year ending on 31st
March. (required in compliance of Rule 14 of EP Rules, 1986).

Proof of submission of updated safety audit report duly audited with the
help of an expert, annually and up to date onsite emergency plan
alongwith report of the mock drill of the same to Chief Inspector of
Factories alongwith copy of the same, in case of
industries/projects/establishments handling Hazardous Chemicals having
threshold quantities mentioned in schedule II and III of MSIHC, Rules,
1989 and covered under rule 10 & 13 of these Rules. (Required as per
instructions of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD
dated 09.03.2016).

Copy of logbook for last 03 months maintained for operation of
ETP/STP/APCM for the record of energy and chemical consumption,
quantity of effluent at inlet and outlet of ETP/STP supported with readings
of magnetic flow meters alongwith quantity of treated effluent
recycled/reused in the process, utilized in the premises and discharged,
mode of disposal.
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Declaration by the applicant for obtaining CTE for expansion of the project.

I, S/o/D/o/W/o resident of
declare and affirm as under:-

1. That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s

2. That we are operating pollution control devices in our industry regularly and
effectively and meeting the standards prescribed under Environment
(Protection) Rules, 1986 for discharge of pollutants into the atmosphere,
which will be maintained in future also.

3. That we shall install the required and adequate pollution control devices for
the expansion project in our industry before commissioning the production
and will also obtain prior consent to operate before starting trial production in
our expansion project.

4. In case of the non compliance of the above undertaking or false declaration
found at any stage, the Board will be at liberty to forfeit the performance

security amounting to Rs. deposited along with the CTE
application through online payment gateway or in the form of Demand Draft
no. dated issued by (Bank)

besides taking any other legal action under the provision of Water Act, 1974 &
Air Act, 1981.

5. That we shall comply with all the terms & conditions of consent to establish to
be issued by the Board.

Deponent/Applicant
Dated:
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877 Annexure-A

Performa for submission of application by the units for change of their
name in the record of HSPCB as per the change in the permission granted
by the competent authority.

(In case of <change of name of unit without change in
ownership/process/raw material/products)

1. | Name & address of the unit registered with
the Board

2. | New name of the unit after change as per
registration certificate issued from the
registration authority i.e. Deptt. of Industries
& Commerce/Registrar of companies/Societies
etc.

3. | Name and designation of authorized signatory
of the applicant unit.

4. | Reasons for the change in the name of the
unit

5. | Competent authority for change of name of
the unit

6. | Letter no. and date of authority granted the
permission for change of name

7. | Status of CTO/authorization of the old unit
with validity if granted;

(a)Under Water Act, 1974

(b)Under Air Act, 1981

(c)Under HOWM Rules, 2008/2016

(d)Any other applicable Rules

8. | In case CTO/authorization applied and not
decided then name of the unit (existing or
new) applied CTO.

9. | Capital investment cost of the unit on land,
building, plant & machinery (without
depreciation) based upon latest balance sheet
of the unit.

10. | Detail of CTE/NOC fees;

() Amount required to be deposited as
per fee structure (in Rs.)

(i) Deposited amount with detail of DD
No., date and Bank/online
transaction no./date.

(iii)  Balance amount, if any

11. | Manufacturing process, raw materials and
products of the unit.

12. | Detail of change in name, ownership or
transfer of interest of the unit, if any done in
the past

13. | Detail of supporting documents attached (as
per checklist)
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14. | Declaration; Oro

(i). That I am the authorized signatory of
my unit to submit this application.

(ii). That there is/will be no change in
the ownership/ manufacturing process
/raw materials/ products of the industry
and in case of any such change is
proposed in future, prior consent to
establish and/or  other required
permissions will be taken from the
HSPCB.

(iii). That we shall comply with all the terms
and conditions what so ever imposed
by the Board while giving permission
for change of name of the unit in the
record of HSPCB.

Date:
Place:

(Signature)

Authorized Signatory
(as per column no. 3

Checklist of supporting documents to be submitted by the unit

a)
b)

c)
d)

e)
f)

Power of attorney/authorization letter
Copy of latest CTO/Authorization

Self declaration regarding no change in the ownership process/raw
material/products of the unit.
Copy of fresh registration certificate issued from Industries & Commerce

Department or from Registrar of Companies/societies or from any other
concerned authority, as the case may be, with changed name of the unit.
Proof of NOC/CTE fees deposited.

Proof of capital investment cost of the unit on land, building, plant &
machinery (without depreciation) based upon latest balance sheet of the
unit, attested by CA.
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Performa for recommendation of Regional Officer regarding grant of
permission for change of name of unit in record of HSPCB as per the
change in the permission granted by the competent authority.

(In case of <change of name of unit without change Iin
ownership/process/raw material/products)

1. Name & address of the unit registered with the
Board
2. New name of the unit after change as per

registration certificate submitted by the unit issued
from the registration authority.

Competent authority for change of hame of unit

3.
4. Reasons for the change in the name of the unit.
5

Status of Consent to establish/operate and
authorization (as applicable) with validity if granted.

6. Letter no. and date of authority granted the
permission for change of name

7. In case CTO/authorization applied and not decided
then name of the unit (existing or new) applied CTO.

8. Whether deposited the required and applicable
CTE/NOC fees (Yes/No)

o. Amount of CTE/NOC fees deposited and mode of
payment alongwith balance NOC fee if any.

10. | Date of receipt of application and subsequent
clarification submitted (if any) in Regional Office.

11. Date of submission of recommendation to Head
Office.

12. | Status of Registration of new name of unit with
concerned authorities.

13. | Detail of supporting documents submitted by the
unit and attached with recommendation.

14. | Whether submitted all the required documents by
the unit as per checklist. If not then submit the
detail of such documents not submitted.

15. | Manufacturing process / raw materials /products of
the unit.

16. | Whether there is any change in the ownership,
manufacturing process, raw material and products of
the unit.

17. | Recommendation of Regional Officer.

Dated:
Regional Officer
Region
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Performa for submission of application for transfer of consent and interest
from one industry to another industry due to sale or other reasons and
replacement of their name and ownership in the record of HSPCB

(Without change in process/raw material/products)

1. | Name & address of the existing unit registered with
the Board

2. | Name of the new unit transferred interest of the
existing unit as per registration certificate issued
from the registration authority i.e. Deptt. of
Industries & Commerce/Registrar of
companies/Societies etc.

3. | Name and designation of authorized signatory of the
applicant unit.

Competent authority for registration of name of unit.

5. | Letter no. and date and authority where the unit
registered its name.

6. | Status of CTO/authorization of the existing unit with
validity if granted;

(a)Under Water Act, 1974

(b)Under Air Act, 1981

(c)Under HOWM Rules, 2008/2016

(d)Any other applicable Rules

7. | In case CTO/authorization applied and not decided
then name of the unit (existing or new) applied CTO.

8. | Capital investment cost of the unit on land, building,
plant & machinery (without depreciation) based upon
latest balance sheet of the unit, in case unit is taken
on lease/ rent/mortgaged or based upon sale deed
registered with revenue authorities, in case the
existing unit has been sold.

9. | Detail of CTE/NOC fees;

() Amount required to be deposited as per fee
structure (in Rs.)

(i) Deposited amount with detail of DD No.,
date and Bank/online transaction no./date.

(iii) Balance amount, if any

10. | Detail of change in ownership

11. | Manufacturing process/raw materials/products of the
unit.

12. | Detail of change in name, ownership or transfer of
interest of the unit, if any done in the past

13. | Detail of supporting documents attached (as per
checklist)
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14. | Declaration; QO 1

(i). That I am the authorized signatory of my unit
to submit this application.

(ii). That there is/will be no change in the
manufacturing process / raw materials
/products of the industry and in case of any
such change is proposed in future, prior
consent to establish and/or other required
permissions will be taken from the HSPCB.

(iii). That we shall comply with all the terms and
conditions what so ever imposed by the Board
while transferring the consent/other clearances
and giving permission for replacement of name
of the unit in the record of HSPCB.

Date:
Place:

(Signature)

Authorized Signatory
(as per column no. 3)

Name & address of
applicant unit:

Checklist of supporting documents to be submitted by the unit

a) Power of attorney/authorization letter

b) Copy of latest CTO/Authorization

c) Copy of fresh registration certificate issued from Industries & Commerce
Department or from Registrar of Companies/societies or from any other
concerned authority, as the case may be, in favour of the new unit.

d) Proof of NOC/CTE fees deposited.

e) Proof of capital investment cost of the unit on land, building, plant & machinery
(without depreciation) based upon latest balance sheet of the unit, in case unit
is taken on lease/rent/mortgaged or based upon sale deed registered with
revenue authorities, in case the existing unit has been sold.

f) Copy of sale deed/rent deed/mortgaged deed/lease deed etc. as applicable
registered from revenue authorities.

g) Copy of fresh memorandum of article & association or partnership deed or proof
of proprietorship, as the case may be of the new unit, transferred the interest of
the industry.
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Annexure-D

Performa for recommendation of Regional Officer regarding grant of
permission for transfer of consent and interest from one industry to
another industry due to sale or other reasons and replacement of their
name and ownership in the record of HSPCB

(Without change in process/raw material/products)

1. Name & address of the applicant unit

2. Name & address of the existing unit registered with
the Board

3. Name of the new unit transferred interest of the
existing unit as per registration certificate issued
from the registration authority.

4. Competent authority for registration of name of unit.

5. Date and authority where the unit registered its
name.

6. Status of Consent to establish/operate and
authorization (as applicable) with validity if granted.

7. In case CTO/authorization applied and not decided
then name of the unit (existing or new) applied CTO.

8. Whether deposited the required and applicable
CTE/NOC fees (Yes/No)

9. Amount of CTE/NOC fees deposited and mode of
payment alongwith balance NOC fee if any.

10. | Date of receipt of application and subsequent
clarification submitted (if any) in Regional Office.

11. | Date of submission of recommendation to Head
Office.

12. | Status of Registration of name of new unit with
concerned authorities.

13. | Detail of supporting documents submitted by the
unit and attached with recommendation.

14. | Whether submitted all the required documents by
the unit as per checklist. If not then submit the
detail of such documents not submitted.

15. | Manufacturing process / raw materials /products of
the unit.

16. | Whether there is any change in the manufacturing
process / raw material /products of the unit.

17. | Recommendation of Regional Officer.

Dated:

Regional Officer
Region
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Annexure-E

Performa for submission of proposal by the concerned Branch in Head
Office dealing with consent management for the cases of permission for
change of name of the units or for transfer of consent and interest from

one industry to another industry due to sale or other reasons and

replacement of their name and ownership in the record of HSPCB.

1. | Subject:-

(Type of case;

Whether for grant of permission for change of
nomenclature (name) of the unit without other
changes or for transfer of consent and interest
from one industry to another industry due to sale
or other reasons and replacement of their name
and ownership in the record of HSPCB.)

2. | Regional Officer submitting the recommendation
alongwith recommendation.

3. [No. and date of |letter vide which
recommendation submitted

4. | Date of receipt of application in Regional Office

5. | Date of receipt of the case in Head Office

6. | Name & address of the applicant unit

7. | Name of the existing unit already registered with
HSPCB

8. | New name of the unit after change as per
registration certificate submitted by the unit
issued from the registration authority. (in case of
change of name without other changes)

Or
Name of the new unit transferred interest of the
existing unit as per registration certificate issued
from the registration authority.

9. | Whether deposited required and applicable NOC
fee as per report of RO.

10. | Status of CTO under Water Act/Air Act and
authorization with validity if granted.

11. | In case CTO/authorization applied and not
decided then name of the unit (existing or new)
applied CTO.

12. | Whether submitted all the required documents as
per checklist.

13. | In case of shortcomings in the documents, detail
of such documents

14. | Status of Registration of new name/ new unit's
name with competent authority with date

15. | Competent authority for registration of name of
unit.

16. | Detail of change in hame, ownership or transfer
of interest of the unit, if any done in the past
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17. | Manufacturing process/raw ma¥@&&1dproducts of
the unit.

18. | Observation of the Branch.

19. | Proposal of the Branch.
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Checklist of documents

1. For only change of nomenclature (name) of the unit in the record of
the Board:

(a)
(b)
(c)

(d)

(e)
(f)

Power of attorney/authorization letter

Copy of latest CTO/Authorization

Self declaration regarding no change in the ownership process/raw
material/products of the unit.

Copy of fresh registration -certificate issued from Industries &
Commerce Department or from Registrar of Companies/societies or
from any other concerned authority, as the case may be, with changed
name of the unit.

Proof of NOC/CTE fees deposited.

Proof of capital investment cost of the unit on land, building, plant &
machinery (without depreciation) based upon latest balance sheet of
the unit, attested by CA.

2. For transfer of interest of a person in his industry to any other person
or Where an existing unit is purchased or taken on lease by another
unit and the new unit apply to the Board for grant or renewal of
CTE/CTO in his name:

(a) Power of attorney/authorization letter

(b) Copy of latest CTO/Authorization

(c) Copy of fresh registration certificate issued from Industries &
Commerce Department or from Registrar of Companies/societies or
from any other concerned authority, as the case may be, in favour of
the new unit.

(d) Proof of NOC/CTE fees deposited.

(e) Proof of capital investment cost of the unit on land, building, plant &
machinery (without depreciation) based upon latest balance sheet of
the unit, in case unit is taken on lease/rent/mortgaged or based upon
sale deed registered with revenue authorities, in case the existing unit
has been sold.

(f) Copy of sale deed/rent deed/mortgaged deed/lease deed etc. as
applicable registered from revenue authorities.

(g) Copy of fresh memorandum of article & association or partnership
deed or proof of proprietorship, as the case may be of the new unit,
transferred the interest of the industry.

>k >k >k >k 3k Xk Xk
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Annexure R-6/4

SOPs for E-Waste Recycler
[Information Required for Registration of E-Waste Recycler on the Portal under E- Waste
(Management) Rules, 2022]

Central Pollution Control Board
Waste Management Division-IlI
(Ministry of Environment, Forest & Climate Change, Government of India)
‘Parivesh Bhawan’, East Arjun Nagar
October 2024

1
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1.0 Background:

MoEF&CC has notified E-Waste (Management) Rules, 2022 vide notification No. GSR 801(E)
dated November 02, 2022. The rules are effective from April 01, 2023 and have superseded
existing E-Waste (M) Rules 2016.The rules intend to manage e-waste in an environmentally
sound manner(ESM) and also promote Circular Economy through the regime of Extended
Producer Responsibility(EPR).

1.1 Entities under Extended Producer Responsibility (EPR) Framework:

The E-Waste (M) Rules,2022 stipulate EPR framework [Rule 4 (1)] for implementation of these
Rules. The EPR frame work provides for the following four types of entities namely:

(@) manufacturer;
(b) producer;

(c) refurbisher; and
(d) recycler

The above entities are required to register on the portal which is defined vide Rule 3 (1)(s) as
an online system developed by the Central Pollution Control Board for the purposes of these
rules. In case any entity falls in more than one categories as above then the entity has to
register under those categories separately. No entity will carry out any business without
registration. The entities registered on the portal shall not deal with any unregistered
manufacturer, producer, recycler and refurbisher.

1.2 Recyclers as defined in the E-Waste (Management) Rules, 2022:

Any person or entity who is engaged in recycling and reprocessing of waste electrical and
electronic equipment or assemblies or their components or their parts for recovery of precious,
semi-precious metals including rare earth elements and other useful recoverable materials to
strengthened the secondary sourced materials and having facilities as elaborated in the
guidelines of the Central Pollution Control Board.

2.0 Registration of recyclers on the Portal;

a) All the application for registration has to be made on-line through the designated
portal available at the URL.: https://eprewastecpcb.in

b) The validity of registration will be of five (05) Years from the date of issue of Recycler
Registration Certificate.

c) The Registration Certificate will be communicated through portal to the Recyclers.
The Registration Certificate will contain Registration Number.

d) In case of incomplete application, all the shortcomings will be communicated through
the portal to the Recyclers within 30 working days of receiving of the application on
the portal. Recyclers has to reply within 07 working days on the portal. On receiving
of the reply on the portal the application will be processed.
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Part A

Section 1: Basic Information

For Registration under above the said Rules, the recyclers have to submit on the
portal following basic information and documents/declaration/affidavits:

i. Name of the company

ii. Details of the recycling facility

I
j-

K.

S@Too0oTy

Address

Geo coordinates

Email id

Contact number: (Mobile & landline)

Year of establishment

CTE under air and water act (hnumber and date of issue)

CTO under air and water act (number and date of issue)
Authorization under Hazardous and Other Waste (Management
and Transboundary Movement) Rules, 2016 (number and date of
issue)

PAN Number

GST Number

CIN Number (optional)

iii. Details of authorized person

a.
b.

Name, Designation, Email & Mobile Number of authorized person
Aadhar number of authorized person (Optional)

Section 2. Documents in support of basic information

Following documents to be uploaded:

Vil.

Copy of CTE under water and air act issued by concerned SPCB/PCC
Copy of the CTO under water and air act issued by concerned
SPCB/PCC

Copy of Authorization under Hazardous and Other Waste (Management
and Transboundary Movement) Rules, 2016 issued by concerned
SPCB/PCC

. PAN Card
. GST Certificate
Vi.

Incorporation Certificate if available (optional)
Aadhar Card of authorized person (Optional)
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Section 3: Details of recycling

1. Details of E-Waste — The recyclers have to provide details of Waste EEE items for
which it wishes to have Registration:

2. Capacity in Tonnes per Year: (As per CTO)
i. Production details i.e., Details of end product that is details of material

likely to be recovered after recycling and other products of recycling for
ensuring material balance.

Category of E-Waste End Products for | Other products of recycling for
EPR Certificates ensuring material balance

ii. Documents to be attached.
a. Recycling capacity in terms of both raw material & product

b. Geotagged Video of the unit with all installed plant and
machineries (to ensure operational /active Video link- Inactive
Video Link after grant of registration will be considered as
willful concealment of information)

c. Geotagged Pictures of the unit

d. Self-Declaration on submission of authentic data (as per
template given at Annexure-l). The self-declaration will also
include confirmation that adequate  occupational
safety/Health and fire safety measures have been taken in the
plant. (On the company’s letter head with signature of
authorized person & company seal)

The recycler will be provided registration on the basis of information provided by it in
the portal. Physical/virtual inspection of the recycling unit will be carried out either by
Regional Directorate of CPCB/ SPCBs/PCCs after grant of registration.
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3.0 Digital Checklist for evaluation of application for recyclers

The following digital check list on the portal will be used for evaluation of applications for
registration. CPCB will specify short-comings if any in remarks column and digital copy of the
check list will be forward through the portal to applicant recyclers The applicant recyclers can
see the check list using his log in credentials on the portal after CPCB sends it.

Digital Checklist for evaluation of Application for Recycler Registration

S.No

Details of information required

Provided
(Yes / No)

Remarks

Name and full address along with telephone,
GST and PAN number, e-mail and other contact
details of Recycler (Address of Recycling
Facility Location - Also ensure that in GST
Certificate the address should be the address
of recycling facility).

Name of the Authorized Person and full
address with e-mail, telephone, PAN & Aadhar
number)

List of documents to be uploaded:

i. Copy of CTE & CTO

ii. Copy of Authorisation

iii. Geo coordinates

iv. PAN (Company and Authorized person)
v. GST

vi. Aadhar

vii. Video of the recycling facility

Basic details

» List of EEE to be recycled

- Annual recycling capacity (As per CTO)

» Detalls of end product that is details of
material likely to be recovered after
recycling and other products of
recycling for ensuring material
balance.

» Recycling Process Flow

» Details of installed equipment as per
recycling process flow

Vii.

Self-Declaration on submission of
authentic data. The self-declaration will
also include confirmation that adequate
occupational safety/Health and fire safety
measures have been taken in the plant.
(On the company’s letter head with
signature of authorized person &
company seal)
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4.0 Guidance to applicant recycler seeking Registration under E-Waste (Management)
Rules, 2022 for filling on line application on the Portal [URL: https://eprewastecpcb.in]

for grant of Registration and issue of Registration certificates

The following table will provide guidance to applicant recycler in filling up Application on
the portal for Registration and EPR Targets/Obligation

ﬁ- Information sought Guidance for providing information

o

1. Name and full address of the | i) The address in the recycler form should be the
recycler along with telephone, place where the recycling facility is located. Do
GST and PAN number, e-mail note that address given by the applicant in its
and other contact details of supporting documents i.e., CTE, CTO and
Recycler (Address of Recycling Authorisation, GST Certificate, should be
Facility Location- Also ensure same as the address given in sign up form and
that in GST Certificate the it should be the address of facility
address should be the address | i) The contact information i.e phone number,
of recycnng faC|||ty) mOb”e numbel‘, E'ma” pI‘OVIded Sh0u|d be

functional and readily accessible by the
applicant.

2. Name of the Authorized Person | i. Provide name of authorised person along with its full
and full address with e-mail, postal address, e-mail id, mobile number, landline
telephone, PAN & Aadhar number.
number)

ii. Itis always better to have alternate authorised
persons and his/her required detalils.

iii. The authorised person can be the person who will
be managing /handling the Recycling operation and
facility.

iv. Incase of change of authorised person, the recycler
has to inform CPCB about the same immediately.

Note: Any communication regarding status/processing of
the application will be done only with the
authorized person of the company. CPCB will not
interact with any other person other than
authorized person ().

3. List of documents to be i. Recycler have to upload on the portal, scan copy

uploaded: of their CTE, CTO, Authorisation, geo

i. Copyof CTE & CTO coordinates, PAN, GST Aadhar and Video of

ii. Copy of Authorisation recycling faciltiy

iii. Geo coordinates

iv. PAN (Company and ii. (Addressin GST/CTO, Authorisation should
Authorised person) be as per address given in sign up form.)

v. GST

vi. Aadhar (Optional) (The Recycler is also required to ensure that the

vii. Video of the address in above documents should be the place
recycling facility where recycling facility is located).

4, Basic Details Recyclers are required to select EEE which can be

recycled at their facility
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Information sought Guidance for providing information

Annual recycling capacity as per CTO

« Details of end product that is details of material
likely to be recovered after recycling and other
products of recycling for ensuring material
balance.

» Details of installed equipment for recycling

Self-declaration Self-Declaration on submission of authentic data
(as per template given at Annexure-l). The self-
declaration will also include confirmation that
adequate occupational safety/Health and fire safety
measures have been taken in the plant. (On the
company’s letter head with signature of authorized
person & company seal)

5.0 Target Time and modality of granting registration

CPCB shall examine the applications for registration of recycler so received on the portal
and respond with digital check-list through the portal within 30 working days in case of
incomplete applications. A digital check list of short comings will be issued through the
portal by the concerned Division of the CPCB. The applicant recycler can see the digital
checkilist of short comings by logging on the portal using their login credentials.

CPCB shall grant Registration to Recycler after evaluation of recycler's application
submitted with respect to the required information as per this SOP within 30 working
days after ensuring that application is complete in all respect.

CPCB shall conduct verification of the recycling facility within three months of
granting the registration on the portal either through physical or video
conferencing mode. The physical verification will be for confirming the information
provided by the applicant recyclers.

In case of non-confirmation, the registration will be suspended after issuing notices and
seeking explanation from the recycler and after giving opportunity for hearing to the
recycler before the Approving Authority, CPCB

The grant of recycler registration will be in the form of a digital certificate through the
portal based on information/documents provided by the recycler.

6.0 Grant of Registration on the portal and issue of EPR certificates

Divisional Head, WM-III Division CPCB shall be the Approving Authority for grant of
recycler registration and for amendments in the recycler registration.

The concerned Division of CPCB shall evaluate the application on the portal as per this
SOP. Once the application found complete by division as per the SOP, the Divisional
Head will approve the application.
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Revocation of Registration

As per Rule 4(5) of the E-Waste (M) Rules, 2022, registration of registered entity (recycler)
will be revoked, by the Central Pollution Control Board if it is found that the registered entity
has furnished false information or willfully concealed information for getting registration or
returns or reports or information required to be provided or furnished under these rules or
in case of any irregularity found, for a period up to three-years after giving an opportunity
to be heard and in addition, environmental compensation charges may be levied as per
rule 22 of the above said rules.

Appeal

As per Rule 21 E-Waste (M) Rules, 2022 any person aggrieved by an order of revocation
of registration passed by the Central Pollution Control Board, within a period of thirty
days from the date on which the order is communicated to him, prefer an appeal to the
Additional Secretary or Joint Secretary, Ministry of Environment, Forest and Climate
Change duly nominated by the Central Government in this regard.

i. The Appellate Authority may entertain the appeal after expiry of the said period of thirty
days if it is satisfied that the appellant was prevented by sufficient cause from filing the
appeal in time.

Verification and Audit

The Central Pollution Control Board by itself or through a designated agency shall verify
compliance of, recyclers through inspection and periodic audit, as deemed appropriate
and the actions against violations and for non-fulfilment of extended producer
responsibility target, obligations and responsibilities shall be in accordance with the rule
24 of the E-Waste (Management) Rules, 2022.

Registration Fee:

Registration fee will be charged from the recycler as per the fee structure given at Annexure




o0
«©
SN

Annexure-I|
Self-Declaration
Dated:
We, M/s hereby declare that information provided for registration as a

Recycler on the EPR E-Waste portal under E-Waste (Management) Rules, 2022 are true to
the best of our knowledge and belief and that it conceals nothing and that no part of it is false.

We, M/s ------m-mme- also hereby declare and confirm that adequate occupational
safety/Health and fire safety measures have been taken in the recycling.

We also hereby undertake that all the responsibilities of correctness of information as

provided will be ours. In case of any data and information found false or misleading at any
stage, actions as per the rules may be initiated against us.

(Name and Signature of the Authorized Person)
Designation:

Company Seal

(Hint: On the company’s letter head with signature of authorized person & company seal)

I
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Annexure-l|

The fee structure for registration of Recycler and Annual Maintenance Charges for all
stakeholders for registration on EPR Portal under E-Waste (Management) Rules, 2022

S. No User Type Activity Proposed
fee/charges
1 Recycler New Recycler (1% time % 15,000/-

registration valid for five years)

Renewal of registration-(after [X7,500/-

five years) + % 0.625/MT for
quantity of EPR
certificate transaction
in the preceding five

years
In case of any %3,000/-
amendments/addendum
Annual Maintenance charges for [Annual Maintenance charges [X5,000/-
2 all stake holders for Producers, Recycler,

Refurbisher and Manufacturer
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